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LOK SABHA DEBATES

L O K  S A B H A

Friday, April 28, 1989/ Vaisakha 8, 1911 
{Saka)

The Lok Sabha met at 

Eleven of the Clock 

[M R. D E P U T Y  SPEA K ER  in the Chair] 

O R A L A N S W E R S  TO  Q U E S T IO N S  

[English]

Position  o f E xterna l Debt

*779. PR O F. M ADH U DANDAVATE: 
Will th%Minister of F IN A N C E be pleased to 
state:

(a) what was the position of the external 
debt including the deposits by the non-resi
dent Indians during the financial year 1988- 
39;

(b) what are the interest liabilities on 
these debts and deposits;

(c) what was the debt service ratio in 
19S8-89 taking into account external debts 
as well as NRI deposits; and

’d) whether Governm ent propose to 
invote provisions of the Constitution to fix 
ceiling on external debts?

TrfE M IN IS TE R  O F  STATE IN THE  
DEPARTM ENT O F  E C O N O M IC  AFFAIRS

IN TH E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FALEIRO ): (a) to (d). A state
ment is given below.

S T A T E M E N T

(a) The external debt outstanding in
cluding the deposits by the non
resident Indians are estimated to 
be Rs. 64779  crores at the end of 
financial year 1987-88 . Information 
as at the end of financial year 1988- 
89 is net available as the accounts 
for the period are not yet finalised.

(b) The interest to be paid on external 
debts outstanding excluding NRI 
deposits during 1988-89  is esti
mated to be about Rs. 2700 crores. 
The information regarding interest 
to be paid during 1988-89 on N R I 
deposits is not available.

(c) The debt service payments (i.e. 
repayment of principal and pay
ment of interest) on external debt 
excluding NRI deposits, as a per
centage to exports plus gross invis
ible earnings in 1988-89 is esti
mated to be around 23 -24  percent. 
The information regarding NRI 
deposits is not available.

(d) No, Sir.

PRO F. M ADHU D A N D AVATE: Mr. 
Deputy Speaker, Sir, I had sought from the 
hon. Minister the information concerning 
financial year 1988-89 and up to that. Of 
course, he has expressed his inability to 
furnish that information because he says the 
accounts are not closed, but estimates could 
have been given. Anyway, even the informa
tion that he has given in part (a) and part (c)
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is alarming enough. He has admitted that 
including the outstanding deposits of the 
non-resident Indians, the external debt fig
ures are Rs. 64,779 crores, and further, at a 
later stage he has said that excluding he 
non-resident Indians deposits, the debt serv
ice ratio has been accepted as 23 to 24 per 
cent. Firstly, I would like to know whether the 
hon. Minister will admit the widely acknowl
edged fact by all economists that the safe 
limit for debt service ratio is twenty percent. 
So, 23 to 24 per cent itself is dangerous and 
alarming enough. I would like to know whether 
it is or not. Secondly, I would als'o like to know 
from the hon. Minister whether through 
economic journal he has come across the 
findings of the Institute of Finance set up by 
international banks to monitor debt crisis in 
various countries and whether they have 
estimated that including the non-resident 
Indians’ deposits in Indian banks, the total 
liability of external debts, including the de
posits, are of the order of Rs. 90,000 crores, 
and correspondingly, the debt service ratio 
would not be 23%  to 24%, but it would be 
30%  and whether this would not mean that 
whatever exports we are able to have, 30%  
of our net earnings through our exports will 
be spent up in only repayment of, the princi
pal and repayment of the interest and if this 
is going to be so, is it not going to be a 
constraint on our developmental activities?

SHRI EDUARDO  FALEIRO: Sir, it is my 
duty to disabuse the mind of the hon. M em 
ber about the fear that he has expressed. 
Firstly, the debt service ratio is not alarming 
though we are very attentive-to control it. 
Secondly, the debts that we have incurred, 
the foreign credits that we have obtained, 
have gone to projects, specifically in every 
case for projects, to build up the infrastruc
ture of our economy. As a result of the 
general economic policy, our economy, at 
this point of time is set for an unprecedented 
growth.

The debt has been used for a good 
cause, for extremely good and productive 
cause and therefore, there is an unprece
dented strength of economy at this point of 
time. I must elaborate on this question of the

NRt deposits. The figures which have been  
given officially are the figures that w e m ain
tain and no other. But on the Non-Resident 
Indian deposits, I would like to m ake this 
point that even when this money is repatri
able under, for instance, F O N R I account of 
repatriable, the depositors by and large, with 
very very few  exceptions have not repatri
ated their money. They have preferred to 
keep them in India and plough them back. 
Therefore, the question of adding this to our 
debt repaym ent is not a really the question  
because the Non-Resident Indians have 
shown that they have not repatriated the 
amount, which again shows their confidence 
in our economy. They have preferred to have 
their money here becaue the economy is 
strong and that is the position.

Let me again elaborate a bit further on 
this question of the fear which is unfounded 
and why I have said that it is unfounded is 
because the debt service ratio is not beyond 
the prudent limit. I would like to com pare this 
with some of the neighbouring countries. As 
far as Pakistan is concerned, 47.1 is the 
percentage of debt to G N P  while out own 
percentage is 18.8. The House would like to 
know that with such a strong economy of 
South Korea, the percentage of debt of G N P  
is 34.3. As far as our own ecq^iomy is 
concerned, it is just 18.8%  which I have 
mentioned. In the case of Indonesia, it is 
79.7%  and so on and so forth.

PR O F. M ADHU DANDAVA TE: You can 
quote Cuba also.

SH R I E D U A R D O  FALEIRO : No, rt>. 
W e want to quote these countries to impress 
upon the hon. Members including the hon. 
M em ber who has asked the question, the 
countries that share our economic interests, 
our economic environments and courtries 
with strong economy like the Sough K#rean 
Republic. So, in this context, I would ike to 
reiterate that there is nothing to be alarmed 
about the debt service ratio, while at the 
same time, it has been the tradition of our 
economic m anagement. W e maintiin this
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tradition that w e must control our external 
borrowing, w e must use that for building up 
the infrastructure, w e must avoid at all costs 
imports that are not strictly necessary. That 
is what w e are doing and I would submit that 
it is a great matter of interest to the Members.

PR O F. M A D H U  D A N DAVATE: Mr. 
Deputy-Speaker, Sir, I am surprised about 
the complacency of the Minister of State for 
Finance. I would like to know irr this connec
tion, after listening to his reply, whether it is 
not a fact that as far as last years’ perform
ance is concerned, that means, all our liabili
ties regarding repayments of principal and 
payment of interests are concerned, they 
constitute 70%  of deficit financing. Is it not an 
alarming indicator? You have still not replied 
to my question. Is it not the accepted norm 
the world over that 20%  especially in the 
developing countries, is supposed to be the 
safe limit for this ratio and it has gone accord
ing to your admission upto 23 to 24%  and if 
you add the deposits of the Non-Resident 
Indians, it will definitely go up. You may not 
accept 30 per cent, but is above that. In view 
of this, I cam e to the last part of the question 
which is regarding the constitutional provi
sion. Is it not a fact that Article 292 of the 
Constitution says the following about the 
borrowings by the Government of India?

"The executive power of the Union 
extends to borrowing upon the security 
of the Consolidated Fund of India within 
such limits, it any, as may from time to 
time be fixed by Parliament by law and 
to the giving of guarantees within such 
limits, if any, as may be so fixed.”

So, I would like to know from the hon. Minis
ter, since the framers of the Constitution 
including Prof. Ranga have already provided 
Article 292  imagining some severe debt trap 
and the need to fix up the ceiling on our 
external borrowing, why is it that you do not 
even think in terms of trying to invoke the 
provisions of Article 292 and think of putting 
a ceiling on external borrowings so that you 
will concentrate more on self-reliance and 
building up internal resources in the coun
try?

S H R I E D U A R D O  FA LEIR O : Sir, self- 
reliance is the cornerstone of our economic 
m anagem ent and it will always be. Now, 
about Article 292, it is an enabling provision 
which is neither necessary to invoke nor....

PR O F. M ADHU DANDAVATE: You take 
advantage of that provision.

S H R I E D U A R D O  FALEIRO : It is neither 
necessary to take advantage of that provi
sion nor is it feasible to take advantage of 
that provision. It is not necessary, Sir, b e 
cause we are discussing, this Parliament 
and particularly this House controls all re
ceipts of the Government which include loans. 
W e have this in our budgetary documents, 
we have the budget debates. You see, the 
budgetary papers show what are the re
ceipts and the sources of receipts including 
loans. Apart from this, every year we circu
late a publication which shows the foreign 
assistance country wise. It is open to the hon. 
Mem bers and it is the right of this House to 
discuss this in any manner it likes. There
fore, it is not necessary, it is not for the first 
time that it is being said on the floor of the 
House, it has been said many many times 
before, in 1982 this was specifically said by 
the Governm ent and Sir, it is not feasible 
also because in view of the exchange rates 
which are internationally fluctuating a!l the 
time about fixing a limit, either it will have to 
be a very high limit which is not realistic at 
the point of time or it will have to be a limit 
which will have to be changed again and 
again because the rates change so much. 
Now, we know what is the rate of rupee today 
as compared to US Dollar. It is much less 
compared to the Dollar. W e even know what 
is the rate of the Deuteche mark and yen and 
the Pound Sterling which have devalued  
substantially as against the Dollar. So, these  
are the type of things which are not neces
sary and which are also not feasible. The  
purpose is to control.....

PROF. M ADHU DANDAVATE: Sir, what 
is the reply? My question is different. Som e
times in the examination we set one question 
and the student gives a different answer. 
That is what he is doing, Sir.
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MR. D E P U TY  SPEAKER; You are a 
Professor.

SH R I E D U A R D O  FALEIRO: That is 
right, Sir. He is a Professor and I am speak
ing as a M em ber of Parliament and Minister.

Therefore, it is not feasible, the purpose 
is to control the Government borrowings and 
Government expenditure. This purpose is 
amply served by the devices which are at the 
moment available to the hon. Members and 
to the House.

PRO F. M ADHU DANDAVATE: Does 
the Finance Minister fully share this view of 
the other State Minister? Will you kindly 
apply your mind?

SHRI E. AYYAPU REDDY: Sir, most of 
the economists have stated that India is on 
the threshould of a debt trap. Now, what is 
the amount, what is the total percentage of 
revenue that is necessary for debt servicing, 
both internal and external? It it not more than 
30 per cent a the revenue for debt servicing, 
internal and external, and has the Govern
ment any specific plan chalked out or though! 
about for redeeming our debts? Is any time 
limit fixed— 10 years or 15 years— when we 
will be free from debt servicing? Have you 
got any specific plan for getting out of this 
debt servicing?

SHRI ED U A R D O  FALEIRO: Sir, the interna
tional agencies like the World Bank— and I 
mention the World Bank specifically because 
studies in this regard have mentioned in their 
reports the countries which are highly in
debted, in other words thosecountries which 
we say are in the debt trap. I would say they 
are not even remotely related to the debt 
servicing trap and so on and so forth. How
ever, I have just now mentioned the begin
ning, some of the Asian countries where the 
percentage of G NP is much higher than 
India are not in the debt trap or not highly 
indebted as per the international agencies.

SHRI E. AYYAPU REDDY: Sir, what is 
the percentage of revenue that is necessary 
to answer this debt servicing. That is what I

specifically asked. Is it 3 0 %  of our revenue 
which has to go for debt servicing or is less 
or more?

SH R I E D U A R D O  FA LEIR O : Sir, when 
we say 23 to 24%  is the debt service ratio, it 
means 23 to 24%  is the percentage of our 
earnings from our exports and invisibles that 
go for debt servicing. Now, I would like to say 
this and I would like to repeat again. Even  
other countries which I have mentioned like 
South Korea Pakistan and Sri Lanka where  
debt servicing is in much greater proportion 
of the G N P than India are not in the debt trap, 
they are not highly indebted as per the World 
Bank and other international agencies’ re
ports. W hen I say this thing I do not say this 
with a sense of complacency. (Interruptions)

PR O F. M A D H U  DAN D A VA TE: Sir, we  
went a central intervention from the Chair.

SH R I E. AYYAPU R ED D Y: Sir, I would 
like to know from the Hon. Minister whether 
there is any specific proposal or a thought at 
least to get out of the debt servicing to free  
the country from the debt servicing fire.

SHRI ED U A R D O  FALEIRO : Sir, I will 
come to that. I have said this. Though we are 
not at all complacent we are taking action in 
the matter. W e have a specific plan for the 
turn-about or turn-around of BOP, balance  
of payment. The plan is being implemented  
and is being monitored regularly and it has 
started yielding positive results.

PRO F. M ADHU DAND AVATE: Sir, we 
are talking about latitude, he talks about 
platitude! ( Interruptions)

MR. D E P U TY  SPEAKER: W hen the 
member has raised the question about this 
external debt— you have also raised this 
point mainly— he has answered for that. It is 
better for you to put a specific question 
according to the specific subject. That is 
what he is answering.

( Interruptions)

PROF. N.G. RANGA: Sir, I do not want
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to develop a debate over this as my hon. 
friend has tried to do— possibly they have 
got the next election is their mind. M ay I 
know, Sir, whether is it not a fact that our own 
Finance Minister has told the World Bank as 
well as other authorities, that w e do not want 
to ask for any debts, any loans, any longer; 
whereas ail other countries have been there 
as applicants for further loans. It it not also a 
fact that these NR I deposits which are sup
posed to be debts are not external debts. 
They are not liabilities so far as foreign 
exchange is concerned. Their money is to 
com e some day or the other into India and 
they have been good enough to strengthen 
our finances by lending their money, by 
placing their money and deposits to our 
Governm ent. May I have a clear answer to 
this question, Sir?

PR O F. M A D H U  D A N DA VATE; Sir, that 
is an external debt. Non-Resident Indians 
are outside India.

SH R I E D U A R D O  FALEIRO : Sir, the 
Finance Minister made it very clear more 
than once in the context of IM F b ans and the 
fears expressed, that we have not ap
proached IM F for any loans and we do not 
intend to take loan. However, we are a 
developing country and there is no develop
ing country is the world which does not 
require borrowing at a point of time. That is 
why it is inherent in the very concept of a 
developing country that an aid is necessary, 
borrowing is necessary what is also neces
sary is to use this borrowing and aid for 
productive purposes. That is what we are 
doing.

THE M lN IS T E R O F IN A N C E (S H R IS .B . 
CHAVAN): Sir,I would like to supplement my 
hon. colleague’s reply. That is about the 
assistance which was being talked about—  
that India has approached both the World 
Bank and IM F for special assistance. Nor
mal assistance is available to us.

I have said that we will be able to m an
age; W e do not require any assistance.

SHRI H.M. PATEL: Sir, the hon. Minis

ter mentioned that w e are not facing an 
alarming situation. I would like him to be  
more specific in saying at what point of time,
i.e. to say that would be the percentage of 
ratio which he would regard as alarming.

SH R I E D U A R D O  FALEIRO : Sir, what 
the World Bank or international agencies  
find alarming is when the economy is unable 
to sustain the payment fo the debt, It would 
be found alarming, specifically when the 
debt payment impinges strongly on our 
economic development. I have m ade this 
point and let me make it clear since Mr. Patel 
has raised this question.

The point is that our economy is not at all 
in debt situation. Our economy is extremely 
strong economy and has unprecendented  
strength. I would just like to mention some 
indicators to satisfy the hon. House. The  
increase in G N P  in 1987-88, in spite of 
severe drought was 3 .6 % .....

PR O F. M A D H U  DAND A VA TE: That is 
not the question he is asking. The simple 
question is, what percentage is safe for our 
country, in respect of debt ratio.

SH R I E D U A R D O  FALEIRO : There is 
no such fixed figure, no particular number, 
no magic number in which this percentage is 
to be there. There a series of indicators. This 
is one of them, i.e. so long as economy is 
strong, there is no problem and our economy 
is gaining unprecedented strength. (Inter
ruptions.)

Financia l C o n stra in ts  in G u jarat

*780. SHRI R A N JITS IN G H G A E K W A D : 
Will the Minister of F IN A N C E be pleased to 
state:

(a) whether Government are aware that 
Government of Gujarat is experiencing tre
mendous financial constraints and that 
State’s annual plan is likely to be affected 
greatly;

(b) whether the State Government had 
sent detailed representation to increase
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Central assistance to enabletof inance larger 
annual plan;

(c) if so, the actual financial assistance 
to be given to State Government of Gujarat 
against the demand for the year 1989-90  
and during the Eighth Five Year Plan; and

(d) the reasons for not providing the 
assistance in full?

TH E M IN ISTER  O F STATE IN THE  
D E P A R TM E N TO F EXPENDITURE IN TH E  
M IN IS T R Y  O F  FIN A N C E (SH R I B.K. 
G ADH VI): (a) No, Sir.

(b) to (d). The Annual Plan of Gujarat for 
1989-90 has been approved after duly con
sidering the suggestions and views ex
pressed by the State Government and keep
ing in view the resources available. The Plan 
is fully funded with the states resources and 
Central assistance of Rs. 298.09 crores. The 
Eighth plan is yet to be finalised. In the light 
of the above, the question of not providing 
Central assistance in full does not arise.

SH R I RANJIT SINGH GAEKW AD: 
Before I put my supplementary, I would like 
to warn the hon. Minister, through you, that 
some well meaning Member, my colleague 
has warned me that the Ministry would not 
allow more financial aid to the State of Gujarat.

During the three years of server drought 
in the State, the Gujarat Government has 
already spent Rs. 1500 crores on relief work 
itself. As against that, Rs. 299.9 crores is the 
only amount allotted in the current plan. The 
Government has spent Rs. 1500 crores 
mainly on drought affected farmers including 
deferred payment of electricity dues and 
exemption from payment of revenue. Look
ing to this fact, I would like to tell the Minister, 
specially as Mr. Gadhvi is from Gujarat also, 
he knows the difficulties the State has gone 
through. I would like to know whether he can 
persuade the Government to allot more funds 
to overcome this difficulty.

SH R I B. K. G ADHVI: Sir, the Govern
ment of India has already given large assis

tance for Plan as well as for the drought 
relief. So far as the 7th Plan was concerned, 
the total outlay forthe 7th Plan was Rs. 6 ,000  
crores and the Central assistance was Rs. 
151.67 crores which was 75 .7 %  greater than 
the Sixth Plan. In 1988-89 , for the annual 
plan, the Central Assistance was Rs. 253 .05  
crores which was 5 .2 9 %  greater than 1987- 
88. In 1989-90 , the Central assistance is Rs. 
298 .09  crores which is 17 .8%  more than  
1988-89.

Thus it would be appreciated that so far 
as the Central assistance is concerned, every 
year it has been stepped up and also in 
respect of drought and other Central assis
tance, from the point of view of market bor
rowings and other loans and small savings, 
the 7th Plan original target was Rs. 1220  
crores ad it was revised to Rs. 1760 crores, 
out of which you are getting 75%  loan. The  
market borrowing was Rs. 791 crores and 
we have allowed it to R s.997 crores. The  
Central assistance totalled was Rs. 1052  
crores which has now been raised— and the  
latest estimate is Rs. 1294 crores. There 
fore, it is not proper to say that the Central 
Government is not assisting the G overn
ment of Gujarat. So far as the drought is 
concerned, it is agreed that Gujarat and 
Rajasthan face a very serious drought situ
ation. Gujarat is the second State to get the 
maximum assistance in the whole country.

SH R I RANJIT S IN G H  G AEKW AD: The  
Central assistance to Gujarat is very low.

SH R I B.K. G AD H VI: In 1987-88, Gujarat 
got 20%  assistance of the total amount which 
was meant for the country.

In 1988-89, Gujarat get 25%  of the total 
amount meant for the entire country.

The drought was serious but the Centre 
was equally generous.

SH R I RANJIT S IN G H  G AEKW AD: 
Looking to the escalation in prices and also 
as the Eighth Plan has not been finalised, 
can I get an assurance from the Government



13 Oral Answers VAISAKHA 8, 1911 (SAKA) Oral Answers 14

that more allotment will be done in the Eight 
Plan.

S H R I B. K. G A D H V I: The Eighth Plan 
has not been finalised. But it has been as
sured by the Minister of Finance and it is our 
stance that so far as the developmental 
activities all over the country are concerned, 
w e are very keen and more attentive to see  
that they are spread over properly through
out the country.

[ Translation]

S H R I SHANTILAL PATEL: The hon. 
Minister said that Gujarat has been given 
more assistance and the economic condi
tion of the State is good. Last month the 
Governm ent of Gujarat has taken a long of 
Rs. 100 crores from the Public undertakings 
just to pay their officers. They cannot even 
make the payment of salary also. It has been  
stated in the press reports that the G overn
ment of Gujarat cannot make payment of 
more than Rs 10 lakhs to anybody. The 
economic condition of Gujarat has become 
so bad that you cannot do anything. There is 
no control over the economy. The Chief 
Minister is not in a position to do anything. 
Almost all the Central Ministers, who go 
there assure central assistance to the State 
for drought relief measures in view of the 
deteriorating economic condition of the State. 
But the money does not reach the State. 
Even the hon. Prime Minister visited various 
parts of the State recently, like Rajkot and 
Kutch. Even then funds are not released. I 
would, therefore, like to know from the hon. 
Minister as to how much money has so far 
been given to the State against the demand  
made by them.

[English]

SH R I B.K. G ADHVI: I may not like to 
comment upon the fiscal m anagement of 
Gujarat State but I would certainly say that 
whatever the Centre has to give, Centre has 
given in more generous and liberal way. Of 
course, every State also has to make its own 
efforts and in this respect I would say that so 
far as Seventh Plan original target is con

cerned, the State's own resources w ere  to  
be of the order of Rs. 1 ,243  crores. T h e  
additional resource mobilisation was to  the  
tune of Rs. 1 ,259 crores. Unfortunately, for 
reasons not known, the State’s own re
sources fell short by Rs. 5 8 0  crores and the  
total which they were to raise to the tune of 
Rs. 2 ,938  crores cam e only to Rs. 1 ,249  
crores and then Centre's contribution includ
ing small savings leans, market borrowing. 
Central assistance etc., which w e give cam e  
to the tune of Rs. 3 ,062  crores and, there
fore, in the total plan the shortage was about 
Rs. 700 crores and, thus, I would very much 
wish that not only Gujarat but all the State  
Governments should also play their very role 
in resource generation and handle their 
economy well. If they resort to any economic  
drive, then it is a welcome sign and I have 
nothing to com m ent upon that.

DA In s ta lm en t to  C en tra l G o vern m en t  
E m p lo yees

*782. S H R I S. M. G U R A D D I: Will the 
Minister of F IN A N C E  pleased to state:

(a) whether another Dearness Allow
ance instalment has fallen duty to the C en 
tral Government employees;

(b) if so, the rate of Dearness Allowance  
that has become due; and

(c) by what time the sam e is likely to be 
sanctioned?

TH E M IN IS T E R  O F  STA TE IN TH E  
D E P A R T M E N T O F  E X P E N D IT U R E  IN T H E  
M IN IS T R Y  O F  F IN A N C E  (S H R I B.K. 
G ADH VI): (a) Yes, Sir.

(b) Additional amount of Dearness Al
lowance has becom e due w.e.f. 1 .1 .1989  at 
the rates of 6% , 5 %  and 4%  of basic pay upto 
Rs. 3500/- over Rs. 3500/- and upto Rs. 
6000/- and over Rs. 6000 /- respectively.

(c) The matter is under consideration of 
the Government.

SHRI S. M. GURADDI: Mr. Deputy -
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Speaker, Sir, on the earlier occasion also, 
the sam e answer was given by the hon. 
Minister.

M R. D E P U TY S P E A K E R : You will have 
to be satisfied that there is no contradiction.

SHRI S.M . G URADDI: It has been stated 
that the DA instalment has fallen due and it 
is under the consideration of the Govern
ment. W hat is the reason for the delay in 
announcing and releasing the instalment of 
DA even after four month had lapsed? May 
I know what is the difficulty in paying the DA  
instalment for the employees?

SH R I B. K. GADHVI: Sir, it is not correct 
to say that four months have lapsed. Actu
ally, when the DA is due in July, we are 
paying it in September and when it is due in 
January we are paying it in March. So, there 
isa lapse of one month only. I would like to 
say that the matter is under very active 
consideration of the Government.

SHRI S.M . GURADDI: It is very difficult 
to understand the principle. The Fourth Pay 
Commission had recommended that when
ever the price Index rises, the Government 
should automatically announce the DA in
stalment and pay the same to the employees 
twice a year. W hen it is so, why the Govern
ment has not been releasing the DA instal
ment in time to avoid accumulating of ar
rears? If accumulation of arrears is continu
ing it is also difficult for the Government to 
pay to same. I would like to know from the 
hon. Minister whether the Government pro
poses at least in future to announce the 
same from the month in which it falls due and 
whether any action has been taken by the 
Government.

SHRI B. K. GADHVI: The point is that 
the month in which it falls due, it cannot be 
given in that very month because it has to be 
worked out and given after one or two months. 
This is the natural practice of accounting. But 
as to what is the percentage of rise in the 
Dearness Allowance, we have already de
clared that it is 6 per cent, 5 per cent and 4 
per cent respectively. DA would be worked

out accordingly and it will be paid. N o  two  
instalments of DA are accoum ulated. W e  
have to pay two instalment of D A  in a  year. 
W e would not like and w e would not see that 
the two instalments are  clubbed together, 
accumulating the arrears. That is why I have 
stated that it is under very active considera
tion of the Government.

S H R I M .Y. G H O R P A D E : Sir, I would 
like to know from the hon. Minister one thing. 
W hen the Central Governm ent sanctions or 
approves the DA at the Central level, does it 
take into account the effect which inevitably 
has at the State level and the very upsetting 
effect it has on its developm ental efforts? If 
it agree with the proposition, would this 
Governm ent consider it desirable to have a  
national policy so far as DA is concerned and 
decisions are taken regarding DA keeping 
the national view in mind? This m atter is so 
important even from the point of view of fiscal 
m anagement that it deserves to be discussed 
at the level of National Developm ent Coun
cil.

SH R I B. K. G A D H V I: As a matter of fact, 
pay scales and Dearness allowance pertain
ing to the State Governm ent em ployees are  
within their domain. The State Governm ents  
go on appointing their own Pay Commission  
and quite often. For the Central Governm ent 
employees, it would be appreciated that the  
Forth pay Commission was appointed only 
after the lapse of 11-12 years. But during this 
period, almost most of the States appointed  
three or four Pay Commissions. Therefore, 
we cannot link it up. W e know that the totally 
circulation of money in the market has got an 
impact on the price side and inflation. That is 
the reason why we are considering the whole 
aspect even in the release of Dearness 
Allowance instalment of our own G overn
ment employees. W e certainly take care of 
our own employees. It is for the State G ov
ernments to m anage their own affairs.

TH E M IN IS TE R  O F  F IN A N C E (S H R I S. 
B. CHAVAN): Sir, the type of question which 
the hon. M em ber has asked is very relevant 
that if the Central Governm ent were to grant 
to their employees it does have an effect on
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the State Governm ent em ployees also.

The hon. M em ber has said that some 
kind of policy needs to be evolved. Certainly, 
w e are applying our mind. But still w e have 
not been able to com e to any definite conclu
sion. Certainly, w e are at it.

PR O F. M A D H U  D A N D A VA TE: W here  
there is President’s rule, DA will be available 
directly.

[ Translation]

Export Cargo Backlog

*783. S H R I BALW ANT S IN G H  RA- 
M O O W ALIA:

S H R I KAMLA PRASAD SING H:

Will the Minister of C O M M E R C E  be 
pleased to state:

(a) whether the attention of Govern
ment has been drawn to the newsitem ap
pearing in the 'The Hindustan Tim es’ dated  
4  April, 1989 captioned “Exporters forced to 
cancel 20  cr. orders” wherein it is stated that 
over 2000  tones of cargo is lying at the cargo 
complex uncleared:

(b) if so, the reasons therefor;

(c) the facts in this regard and the extent 
of loss likely to be suffered by export trade; 
and

(d) the corrective m easures taken in this 
regard?

[English]

T H E  M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y O F  C O M M E R C E  (S H R IP .R .D A S  
M U N SI): (a) to (d). A statement is given 
beb w .

STATEMENT

(a) Yes Sir. However, no cancellation of 
export orders have been reported to the 
Government.

(b) to (d). During the peak season from  
January to June, due to spurt in export 
activity, there is pressure on the air cargo 
export infrastructure and capacity. However, 
concerted m easures have been taken with 
the assistance of the Ministries and ag en 
cies including Director G eneral of Civil A via
tion, Customs, Internatbnal Airports Author
ity of India and the Airlines to arrange for 
additional flights and clear the cargo back
log. These m easures include the adoption of 
an open skies policy involving grant of per
mission to scheduled and non-scheduled 
freighter operators to provide additional flights 
with inward loading rights, creation of in
creased holding capacity in the Goods T er
minals at G atew ay Airports, permitting tour
ist charter operators to carry export consign
ments on their return flights from India, ex- 
tenssion of the dem urrage free period for 
export consignments in the IAAI warehouse  
from 6 days to 11 days and extension of 
garment quota quota expire date from 17th 
to 30th April, 1989 etc.

S H R I BALW ANT S IN G H  R A M O O W - 
ALIA: My Question is that the export orders 
of worth Rs. 20  crores had been cancelled  
due to non-lifting of air cargo at Delhi Airport 
Cargo Complex. The fact is that this is not 
only for the first time that the order has been  
cancelled but this has resulted in continued 
cancellation of export orders. Not only the 
orders of worth Rs. 20  crores have been  
cancelled but the cargo of worth Rs. 30  
crores is lying in the godowns of private 
exporters and agents for shipment. It is a  
very serious situation. The whole country is 
striving for more and more export earnings. 
But on the other hand, orders are being 
cancelled and we fail to have an arrange
ment for shipment. In the reply, the hon. 
Minister has stated that no cancellation of 
export orders have been reported. I stick to 
my view-point that they were cancelled. The  
Minister should clarify it and he should not try 
to put the reply to our side that they were not 
cancelled.

S H R I P .R . DAS M U N SI: Officially, no 
reports either by the exporters or by the  
Export promotion Council called the Apparel
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Export Promotion Council had been reported 
to the Ministry that due to non-availability of 
cargo, orders had been cancelled. However, 
w e do share the concern of the hon. Member 
that there is a  problem. And this problem, in 
one way, is being tackled by the Ministry of 
Civil aviation with the help of the Customs 
and our Department, tf any specific exporter 
or any specific consignment which is in the 
knowledge of the hon. Member, is reported 
to us, w e assure him that w e will take it up 
very seriously. But in general, I would like to 
explain the position that the fact remains that 
the air cargo operation for export in the 
country is 35 per cent of the total operation of 
which Bombay and Delhi Airports contribute 
mainly. Delhi being the Gateway, from the 
end of February, that is, from March to June, 
which is the peak period of export, these kind 
of backlog do concentrate in the airports and 
w e do handle it from time to time with the 
concerned agencies. But we are now think
ing very seriously, apart from the cargo that 
is within our hands, whether we can think of 
a long term strategy for this. Our Ministry is 
very actively considering this matter and it 
will be taken up very shortly. From time to 
time, as a  short-term measure we are moni
toring it. And because of the daily storing 
facilities there and because of the backlog 
there, with the assistance of the Interna
tional Airports Authority of India, the demur
rage charge which was to be counted after 
six days has been extended to 11 days and 
the quota of expire period which was sup
posed to expire on 17th April for readymade 
garments has been extended to 30th April. 
These are the measures which we have 
taken. You will appreciate that we are not 
keeping silent and we are in touch with them 
because they are contributing for the coun
try. W e are trying to sort our the problem as 
much as possible.

SH R I BALW ANT SING H RAM O O W 
ALIA: The International Airports Authority of 
India is sending heavy bills of worth lakhs of 
rupees to the airlines because of the failure 
to air lift the cargo by the airlines. Now, I am 
thankful to the hon. Minister that in his reply 
the hon. Minister- after putting the question 
by me has extended the period from six days

to 11 days. But according to the latest posi
tion, this extension is not helpful. The situ- 
ation is that there is com plete, chaos, confu
sion and uncertainty prevailing.

I would like to know whether the Minister 
will consider further extending the period 
from six days to eleven days— at least two 
weeks— for airlifting so that the Airlines do 
not get heavy bills from the International 
Airports Authority.

S H R I P .R . DAS M U N S I: I would like to  
inform the Hon. M em ber first that it is not a  
fact that no improvement has been m ade  
and w e have not taken care of the situation. 
The fact remains that whereas from January  
to April 1987 the capacity of charge opera
tion in extra load was only to the tune of 4 7 0 9  
tonnes, w e have been able to create extra 
capacity from January to April 1988 to the 
tune of 9308  tonnes. This year it is more than  
that. The Hon. M em ber will appreciate that 
we have increased the extra capacity by 
about 100%  by this time.

In so far as the flight operations are  
concerned, apart from the regular cargo  
operations, we have cleared extra special 
flights. The growth rate actually is; in 1986—  
143; in 1987— 159 thereby 11%  growth; in 
1988— 2251 extraflights thereby 58%  growth; 
and during January-March 1989— 231 ad 
hoc charters we have cleared thereby add
ing some more. However, the problem of 
providing more exemption cannot be solved 
by the Ministry of Com m erce. W e are pre
pared to take it up once again with the 
Airports authority from time to tim e on the 
basis of the wishes of the concerned parties.

I would like to again assure the Hon. 
M em ber that we keep regular track of the 
exporters’ problems and w e do take it up on 
daily monitoring basis. If some specific seri
ousness is there of a  specific party, the Hon. 
Member can refer the matter specifically to 
us. W e shall certainly look into it.

[ Translation)

SHRI JAI PRAKASH AGARWAL: Mr.
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Speaker, Sir, it is not for the first time that 
Cargo are lying uncleared. Last year also it 
had happened and earlier to that also this 
thing had happened. Today com m endable  
steps are being taken to boost exports. 
However, from January to March it often so 
happens that cargo lies uncleared and the 
exporters bear the consequences. Due to 
this they do not get bank loan and they are  
not able to get the next cargo ready. For this, 
their next L.C . is not cleared and the L.C. 
which has since expired cannot be renewed. 
In this way they have to face lots of difficul
ties. I would like to know as to what steps 
have been taken keeping in view the past 
experience and even then if any difficulty 
was experienced what were the reasons 
therefor?

S H R I P .R . DAS M U N SI: So far as the 
question of cargo export is concerned, it is a 
fact that our export has gone up. By and 
large export has been going up by 100 per 
cent every year. But tne difficulty is that the 
exports consist mostly of perishable goods 
and finished goods like leather goods. There  
are mandatory freight orders for this under 
which these goods are transported on low 
freight charges. As such the cargo operators 
who undertake commercial operation do not 
want that goods should be transported on so 
lowf reight charges. W here the freight charges 
are high and the Governm ent has a share in 
the exports, share of the cargo operators is 
less than 50  per cent. It is a problem. The  
second problem is that we operate 20 per 
cent cargo by Air India and the remaining 
cargo is operated by non-scheduled and 
scheduled chartered flights. Keeping in view  
the increasing exports we are sorting out the 
short term problems by chartering the freights. 
W e are preparing a comprehensive Civil 
Aviation Plan in Eighth Five Year Plan and 
we are formulating it keeping in view the 
future requirements. W e try to ensure that 
there are concrete programmes in the Minis
try of Com m erce for this purpose so that 
there are opportunities to sort out their diffi
culties on short term basis. Steps are being 
taken to see that cargo operation in the 
country is boosted further keeping in view  
the long term needs also. In the context of

tourism also w e are thinking of plans to see  
that the tourist carry the cargo with them . I 
agree with the hon. M em ber that if w e do not 
make arrangem ents for cargo while boost
ing exports it will cause loss and the export 
will com e to a  stand still. The G overnm ent is 
taking action to lake suitable m easures in 
this regard.

SH R I V. TULSIRAM : Mr. Deputy
Speaker, Sir, a number of items that the  
exporters send consist of raw materials. If 
these goods are not sent they suffer losses 
to the tune of lakhs and crores of rupees. As 
such, are you taking any measures to see  
that these goods are sent specially through 
all the airports ai the earliest? W e  have com e  
to know from the exporters that a  lot of 
irregularities take place there. There is fa 
vouritism. They send goods of some per
sons and delay others goods. Please let us 
know if there is anything irregular in it. I do 
not want to make a comparative assess
ment, but I want to know if you had received 
any such complaints? If so, did you hold any 
enquiry into it and are you going to do the  
sam e now. Are you thinking of any m easures  
forthe goods being exported through Hydera
bad?

SH R I P .R . DAS M U N SI: I have already  
said in my reply that the quantity of unfin
ished goods is very low. W e want that they  
should carry more and more unfinished 
goods. W e have not received any specific 
complaints about consignments. If any such 
complaint is received by us w e will definitely 
take action. So far as raw material is con
cerned, I would like to say that its quantity of 
export is not high. Apart from our cargo  
complex, the cargo complexes belonging to  
other countries also give preference to other 
items and they do not prefer to carry raw  
materials. They give priority to textile good 
because they get large quantity of goods in 
it. W e have constituted an Agricultural Ex
port Authority for raw material. W e  are con
sulting them. Particular attention is being 
paid to ensure that cargo and warehouse  
facilities are available near the airports so 
that the exporters get maximum facilities.
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[English]

Rail R oko A gitation  In Kerala

*784. PRO F. K.V. THO M AS: Will the 
Minister of RAILW AYS be pleased to state:

(a) the financial loss suffered by the 
Railways due to the Rail Roko agitation in 
Kerala on 28 March, 1989;

(b) whether any railway property was 
damaged or destroyed during the agitation, 
if so, the details thereof; and

(c) how many train services were can
celled or paralysed due to this agitation?

[Translation]

TH E  D EPUTY M IN ISTER IN THE  
M IN IS T R Y O F  RAILW AYS (SHRI MAHABIR  
PRASAD): (a) Precise quantification is not 
possible.

(b) No, Sir.

(c) 39 passenger carrying and 21 freight 
trains were fully cancelled. 44 passenger 
carrying trains were cancelled partially.

[English]

PROF. K.V. THOM AS: Sir, the Rail 
Roko agitation in Kerala on '28th  March, 
1989 was a political tornado of the Marxist 
Party and the LDF Government to paralysed 
the railway system in Kerala. During 1982-
1987, when the Congress Party was in power 
in that State, the Marxist Party led an agita
tion that the... (Interruptions)

I am going to help him. He will become 
unemployed, after sometime. (Interruptions)

MR. D E P U TY  SPEAKER: No. Please 
put the question.

PR O F. K.V. THOM AS: Sir, I am putting 
the question. During 1982-1987, when the 
Congress Party was in power in Kerala State, 
the Marxist Party led an agitation that the

State Governm ent should give em ploym ent 
to the unemployed youth or the unem ploy
ment wages. Now they have com e back to 
power in that State. (Interruptions)

Sir, I am  putting the relevant question. 
Now the State Governm ent and the Marxist 
Party say that the Central Governm ent has 
to give employment or the unemployment 
wages and it is in this context that this Rail 
Roko agitation took place. ( Interruptbns) 
W hy should he interrupt? I want to help him. 
He will becom e unemployed after sometime. 
Now the State Governm ent and the Marxist 
Party led an agitation against the Central 
Governm ent by paralysing the railway sys
tem in Kerala. Kerala entirely depends on 
railway system for getting the food-grains, 
fuel and other things. W henever there are 
political agitations in this country, it is the 
railway system that tis being hit. On the one 
side our Opposition people are telling that 
there should be developm ent but when they 
are having these political agitations which 
affect the rail system which is the main artery 
of development in the country how it is pos
sible. I would like to know whether the hon. 
Minister wilt call a meeting of the political 
parties to see that when there are political 
agitations this main artery of developm ent of 
the country is left atone.

TH E  M IN IS T E R  O F  S TA TE  O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A VR A O  SC IN D IA ): The hon. M em 
ber is absolutely correct in saying that w hen
ever such agitations take place in the nam e  
of the people they end up causing untold 
harm to the areas where these agitations 
had taken place. They disrupt the public 
distribution system, supply of essential 
commodities to those areas and causes  
treandous inconvenience to the middle and 
lower income group people who use these  
trains. The 'rail roko’ agitation which the hon. 
M em ber has asked about caused cancella
tion or partial cancellation of 104 trains. It is 
unfortunate that some political parties want 
to use the Railways as a whipping boy be
cause it is very easy to attract attention when 
you go and squat on the tract but it cannot but 
have a  disastrous effect on the conditions of
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the people which these so-called political 
parties are saying that they are attempting to 
serve.

I have m ade appeal after appeal both in 
Look Sabha and Rajya Sabha that the politi
cal parties should try and desist especially 
on issues which do not concern the Railways 
directly, they should try and desist from 'rail 
roko’ agitations. During the months of Janu
ary to April in Assam area as many as 947  
trains have been disrupted. At the sam e time 
I keep getting complaints from the State  
Governm ents concerned about shortage of 
essential commodities like kerosene and 
foodgrains. I must say though it is not totally 
relevant to this particular question yet I must 
express my appreciation to the Railway offi
cers and staff who m ade an herculean effort 
to serve Assam to see that there is no 
shortage of essential commodities. In fact, a 
num ber of our staff have been kidnapped 
and som e of them  have been murdered. This 
is the service they are trying to render amidst 
grave risks. I cannot but agree with Prof. 
Thom as in that such agitations though os
tensibly launched for the people actually 
result in harming them; yet, because there is 
no other issue to pick up it is very easy to go 
and squat on the track they are resorted to. 
4n Kanpur we think the loss would be be
tween Rs. 5 to Rs. 7 crores.

Those political parties which are resort
ing to 'rail roko’ agitations are acting against 
the interests of the common man and the 
middle and the lower middle income groups 
of that particular area.

PR O F. K.V. TH O M A S: It is only the  
desperate people who have no interest in life 
that jum p in front of the running trains. Simi
larly those political parties which are affect
ing the Railway system they have become  
desperate and have no belief in the dem o
cratic system. W ith your permission I would 
ask an indirect question. After the Perumual 
accident the Commissioner m ade a report 
and it is said that it is due to tornado. Nobody 
in Kerala believes this. Will the Minister 
appoint another independent and efficient 
body to see what has actually happened and

also what is actually happening in other 
accidents. These types of reports a re  not of 
much help.

SH R I M A D H A V R A O  SC IN D IA : This is 
not relevant to this particular question but 
since the hon. M em ber has raised it I would 
like to say that I have no authority over the  
Commissioner of Railway Safety. H e is under 
the Ministry of Civil Aviation. It is a  technical 
report. 99 .99  per cent times the Com m is
sioner of Railways Safety has laid the fault at 
the door-step of Railways and w e have always 
owned it up. Now, when he has m ade such 
a report, w e are studying that report and 
there are some technical aspects in it. Be
fore you throw it out of the window, I would 
suggest that whoever wants to com m ent on 
it, even those who are in the highest posi
tions in Kerala, should at least kindly read  
the report and try to get engineers to study it 
and see if there is som e sense in it and then 
make comments on it. In any case, it is not 
under my Ministry. This question should be  
addressed to the Ministry of Civil Aviation.

SH R I S U R E S H  K U R U P: I would like to  
know from the Minister the num ber of trains 
cancelled during the last one year in Kerala  
due to the frequent derailments. I would also 
like to know whether the Railways has m ade  
any assessment regarding the losses suf
fered due to these derailments.

MR. D E P U T Y  SPEA K ER : Are you re
ferring to ‘rail roko’?

S H R I S U R E S H  KURUP: No.

MR. D E P U T Y  SPEA K ER : If you ask 
about ‘rail roko’, then it is all right. Otherwise,
I cannot allow it.

S H R I S U R E S H  KUR UP: Sir, it is re
lated to this. W hy are you not allowing? 
{Interruptions)

M R. D E P U T Y  SPEA KER: No. Derail
ment is not * rail roko'. Your question is irrele
vant.

SHRI SURESH KURUP: How can it be
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irrelevant? I have asked the Minister a rele
vant question.

M R. D E P U TY  SPEAKER: It may be 
relevant for you. But it does not relate to this 

question.

( Interruptions)

S H R I SU R ESH  K U R U P l Sir, I have 
asked about the losses suffered due to the 
derailments.

MR. D E P U TY  SPEAKER: If you ask 
about the 'rail roko’, then it is OK.

SH R I SURESH KURUP: The Minister 
is ready to answer. Why don’t you allow?

MR. D EP U TY  SPEAKER: If you are 
asking a question relevant to ‘rail roko’, I can 
allow. But if you go to some other things, I 
cannot allow.

SH R I SU R ESH  KURUP: How can you 
disallow this question?

MR. D EPU TY SPEAKER: Howcanyou  
ask? It is not connected with this. Please 
don’t pressurise. This is not the w ay... ( Inter
ruptions)... If you ask about ‘rail roko’, I can 
allow but not about derailments. Your ques
tion is entirely different. This is not con
nected with this question... (Interruptbns)... 
Please take your seat. Don’t waste the time. 
W hen I have given the ruling, please take 
your seat. You cannot insist. Don’t insist like 
this.

PR O F. P. J. KURIEN: Sir, this is sum
mer season. Minister has quoted a repre
sentation from the people about an agitation. 
I suppose he has got it. During the summer 
season, if he does not allow for a  new train 
because of the heavy traffic towards Kerala 
and the southern region, there can be an

other agitation. I would like to know from the  
Minister regarding th is...

M R. D E P U T Y  SPEA K ER : No; I cannot 
allow this question.

Exemption of some Organisations from 
Corporate and other Taxes

*786. S H R I S A IF U D D IN  C H O 
W D H A R Y :

S H R I R .P . D A S f:

Will the Minister of F IN A N C E be pleased  
to state:

(a) whether Governm ent propose to 
exempt some organisations from corporate 
and other taxes;

(b) if so, the details thereof alongwith 
the details of such organisations and the  
amount of tax exemption in each case;

(c) whether Governm ent have received 
any requests/representations for exemption 
of corporate tax; if so, the details thereof; and

(d) whether some of the organisations 
were also given exemption from this tax in 
the recent past, if so, the details of such 
organisations?

TH E  M IN IS TE R  O F  STA TE IN TH E  
D E P A R TM E N T O F  R E V E N U E  IN TH E  
M IN IS T R Y  O F  F IN A N C E  (S H R I A.K. 
PANJA): (a) to (d). A statement is given 
below.

STATEMENT

A number of organisations have been  
exempted from payment of corporate tax or 
income-tax, either in exercise of the powers 
conferred under the provisions of section 10  
of the Income-tax Act, 1961, or by directly 
providing for exemption from tax in the rele
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vant Act, by which the organisation is estab
lished.

A num berof representations have been  
received from various organisations engaged  
in charitable activities, scientific research, 
promotion of sports and mutual fund activi
ties, for exemption from corporate tax and  
income-tax. The process of granting exem p
tion to the organisation from corporate tax or 
income-tax is a continuous exercise and the 
exemptions are granted subject to the condi
tions specified in the relevant provisions of 
the Income-tax Act, for a specified period 
after which they lapse, unless renewed for 
further period. The notifications granting the  
exemptions are published in the Official 
G azette.

The Governm ent had received a re
quest from the M ahanagar Telephone Ni
gam Limited (M TNL), New Delhi, for exem p
tion from corporate tax, and the sam e has 
not been found to be acceptable.

Som e of the organisations which have 
been granted exemption from corporate tax 
under their own statute in the recent past 
are:—

(i) The National Housing Bank 
(N HB)

(ii) The Housing and Urban Devel
opment Corporation (H U D C O ).

SH R I S A IFU D D IN  C H O W D H A R Y . Sir, 
since there is no time, I want to have a 
pointed answer from the Minister to my 
supplementaries. He has admitted that so 
many organisations have been granted tax 
exemption underthe law or under their direct 
decision. The nature of the organisations for 
this tax exemption should be explicitly m ade  
clear as to whether they are charitable or
ganisations or some other organisations. I 
also want to know as to how many such 
organisations are enjoying this facility and 
how many of them are connected in one way 
or the other with the industrial houses in our 
country.

S H R I A.K. PANJA: Since the hon. 
M em ber has said that I should give a  pointed 
answer, all over India, a little over 110 or
ganisations are enjoying these exemptions, 
if my memory has not failed. The  second part 
of the question is difficult to answer at the  
present moment.

S H R I SA IFU D D IN  C H O W D H A R Y : Will 
you answer the second part later on?

S H R I A.K. PANJA: if the hon. M em ber 
writes a letter to me, I will certainly collect the  
information and give it to him.

SH R I S A IFU D D IN  C H O W D H A R Y : Why 
I am asking the second supplementary is 
because the background is clear from the  
C&AG  Report that when w e com pare the 
position in 1950-51 to 1987-88, while the  
total tax revenue is multiplied by 90  times, 
the direct tax revenue is multiplied by only 32  
times. On account of so many relaxations in 
the fiscal laws, though the com panies are  
prospering, the tax collections are not being 
made properly. A number of references about 
irregularise have been given in the latest 
report. Are you going to have proper moni
toring mechanism in the case of those 
companies where you allow certain exem p
tions. to see whether they are not misusing 
them?

SH R I A.K. PANJA: The law as it stands 
after amendment of the Finance Bill, which is 
under discussion now— previously it was for 
specified period or for indefinite period—  
now it has been laid down that it will be for a  
period of three years. Every time after the 
period is over, it is examined whether they 
are functioning within the conditions which 
have to be complied with for getting exem p
tions. If against any particular institution, or a  
religious body, a specific complaint comes, 
then we have inherent power of withdrawing 
that exemption, if they do not satisfy the 
conditions laid down in the particular Statute  
or the Income Tax Act.
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W R ITTE N  A NSW ERS TO  Q U E S TIO N S  

[English]

Export of Kudremukh Iron Ore to 
Romania

*781. SHRI V. KRISHNA RAO: W illthe  

Ministerof C O M M ER C E be pleased to state:

(a) whether Romania is keen to import 
iron ore from Kudremukh;

(b) if so, the details of the order placed 
by Romania; and

(c) the quantity of iron ore proposed to 
be exported to that country from Kudremukh 
during 89-90?

THE M INISTER OF COM M ERCE (SHRI 
D IN ESH  SINGH): (a) to (c). M/s. Mineral 
Import-Export (M IE) of Romania had signed 
a long term contract in 1988 with M/s. Kudre
mukh Iron Ore Company Limited, for pur
chase of 0.5 million tonnes each of iron ore 
concentrate and pellets per year for 3 years 
commencing from 1988. However, Romania 
did not buy any quantity in 1988. There is no 
proposal to supply iron ore concentrate or 
pellets to Romania in 1989-90.

Protection to Wild Life and Plants

*787: SHRI S.M. GURADDI:
S H R IM A TI BASAVARAJES

WARI:

Will the Minister of FINANCE be pleased 
to state:

(a) whether according to the World 
Bank report, as many as six million species 
of plants and animals face extinction if their 
natural areas are not protected;

(b) whether according to the report, 
rapid population growth and poor planned

economic developm ent program m es are 
leading to the destruction of forest lands;

(e) whether Governm ent have exam 
ined the report; and

(d) if so, the details thereof and the 
action taken or proposed to be taken in this 
regard?

T H E  M IN IS T E R  O F  STA TE IN T H E  
D E P A R TM E N T O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (SH R I 
E D U A R D O  FALEIRO ): (a) and (b). Govern- 
ment are not aware of a  specific report of the  
World Bank to this effect.

(c) and (d). Does not arise.

Ten Plantation in Orissa

*788. S H R I C H IN TA M A N I JENA: Will 
the Minister of C O M M E R C E  be pleased to 
state:

(a) whether there is a big scope for tea  
plantation in Orissa and an experiment has 
also been made in this regard;

(b) if so, the outcome thereof and the 
area famous for tea plantation in Orissa; and

(c) the steps being taken to increase the 
production of tea  in Orissa to boost the trade 
and to help the farmers?

TH E M IN IS T E R O F  C O M M ER C E (SHRI 
D IN E S H  SING H): (a) to (c). T e a  Board, in 
consultation with the State Government of 
Orissa, has set up a  Joint Venture company 
to implement a project covering about 400  
hectares of tea plantation in Keonjhar district 
of Orissa. In the first phase of the pro
gramme so far 170 hectares of land in 
Keonjhar district has been brought undertea  
plantation. During the year 1989-90 an 
additional area  of 100 hectares is expected 
to be added to the already planted area of
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170 hectare in the district. Besides, T e a  
Board has identified 1640 hectares of land in 
Kalahandi district and 805 hectares in Phul
bani district suitable for tea  plantation.

T ea  Board, amongst other schemes, 
has been operating a Schem e namely the  
N ew  T e a  Unit Financing Schem e compris
ing both b a n  and subsidy components ex
clusively for non-traditional areas like Orissa, 
etc. of the country. The rate of loan under this 
schem e is Rs. 40 ,0 0 0 /- per hectare and of 
the subsidy is Rs. 25 ,0 0 0 /- per hectare. In 
addition to this, T ea  Board has sanctioned 
Rs. 20  lakhs for setting up of nurseries with 
a capacity of 25  lakhs plants in Kalahandi 
district and 10 lakhs plants in Phulbani dis
tricts.

Rail Y atri N iw as  a t N ew  D elh i R a ilw ay  
S tation

*789. DR. B.L. SHAILESH: Will the  
Minister of RA ILW AYS be pleased to state:

(a) the total expenditure incurred on the 
constructbn of the 8 storey Rail Yatri Niwas  
at New  Delhi Railway Station and its average  
occupancy since it was opened;

(b) whether the Municipal Corporation 
of Delhi has served a notice on the Railway  
Administration for the demolition of this build
ing stating it to be unauthorised; and

(c) if so, the facts of the case and the 
actbn  taken or contemplated in this regard?

TH E  M IN IS TE R  O F  STA TE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  SC IN D IA ): (a) The total ex 
penditure incurred on the construction of 
Rail Yatri Niwas at N ew  Delhi Railway Sta
tion upto March, 1989 was Rs. 2 .79  crores. 
Average occupancy during 1988-89 was  
99.9%.

(b) Yes. Sir.

(c) The  Railway undertook construction 
of Rail Yatri Niwas, N ew  Delhi in October, 
1985 as an “Operational” building, for which 
approval of local authorities was not re
quired, in term s of extant rules, issued by the  
erstwhile W orks and Housing Ministry. Pro
posals were also submitted to local authori
ties for obtaining w ater and power connec
tions. The proposal was cleared by D .D .A . in 
May, 1987. M .C .D . Standing Com m ittee  
cleared the Lay Out Plan in July, 1987. 
However, Building Plan Committee of M .C .D . 
cleared the proposal in Septem ber 1987, 
subject to certain observations. The R ail
ways complied with most of the observations 
and efforts are being m ade by the Railway  
administration to settle the m atter through 
discussions with M .C .D . authorities on other 
matters.

[ Translation]

E xport o f O il Seeds

*790. S H R I D IN E S H  G O S W A M I: Will 
the Minister of C O M M E R C E  be pleased to 
state:

(a) whether keeping in view the bum per 
crop of oil seeds during 1988-89 , G overn
ment have decided to promote its export; 
and

(b) if so, the quantity of oil seeds ex
ported by January, 1989 and the cost thereof?

T H E M IN IS T E R O F C O M M E R C E  (SHRI 
D IN E S H  S IN G H ): (a) Export Saffbw er/K ardi 
seeds has been permitted within a ceiling 
during 1989-90 in view of the good crop of oil 
seeds. Export of groundnuts, sesam e seeds  
and niger seeds is permitted without any 
restriction.

(b) Export of H PS  groundnut, sesam e  
seeds and niger seeds during April, 1988- 
January, 1989 is provisionally placed at 
25 ,740  tonnes valued at Rs. 2 6 .4 7  crores.
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[English]

U C  B usiness  in R ural A reas

*791. S H R I K. RAM AC H A N D R A  
R EDDY: Will the Minister of F INANCE be 
pleased to state:

(a) whether the Life Insurance Corpora
tion has been able to exploit fully the rural 
potential for its activities; and

(b) if not, what steps are contemplated 
to boost its business in rural areas?

TH E M IN ISTER  O F STATE IN TH E  
D EP A R TM E N T O F EC O NO M IC  AFFAIRS  
IN TH E M IN ISTR Y O F FINANCE (SHRI 
E D U A R D O  FALEIRO): (a) and (b). Over the 
years, the Life Insurance Corporation of India 
has been making strenuous efforts to tap the 
rural potential for its activities. In particular, 
during the year 1987-88, the LIC has made 
good progress in new business in rural areas 
by securing 32.1%  of its total new business 
and selling 38.9%  of total new policies in 
rural areas. The important steps taken by the  
Corporation to expand its business in rural 
areas are summarised below:—

(1) LIC is opening more and more 
branches located in mofussil centres with 
large rural areas under their jurisdiction. Out 
of 256 new branch offices opened during the 
last 3 years namely, 1985-86, 1986-87 and
1987-88, 182 branches have been opened 
in mofussil centres with large rural territory 
under their jurisdiction.

(2) LIC is appointing more and more 
Development Officers in rural areas. During 
the last 3 years, more than 50%  of the new 
Development Officers were recruited in rural 
areas.

(3) LIC has framed a special stipendary 
scheme of rural career agents under which 
persons with rural background who want to

m ake insurance as their career are recruited 
and a  monthly stipend of Rs. 125 /- for the first 
year and Rs. 100/- for the 2nd year during 
training is paid so as to provide them  with 
some financial support till they are able to 
build som e am ount of commission income; 
and

(4) LIC  has introduced a special plan 
called “N ew  Jana  Raksha Policy” specially 
suited for people in rural areas. Under this 
plan, if, after paym ent of premiums for 2  
years, the policy-holder is not able to pay any 
future premium, the policy is kept in full force 
for a further period of 3  years.

B ank C h arg es

*792. S H R I K A D AM BUR J a N A R TH A - 
NAN: Will the Minister of F IN A N C E  be 
pleased to state'

(a) the rate of bill discount, cheque  
commission and dem and draft commission  
collected by banks before nationalisation;

(b) the differences in percentage of the 
commissions collected by banks after na
tionalisation;

(c) whether small and medium traders 
and industrialists whose number is more in 
commercial circle are unable to cope up with 
the present bank charges;

(d) if so, the steps taken by Governm ent 
to redress the grievances of small and 
medium traders and industrialists; and

(e) if no steps have been taken, the 
reasons therefor?

TH E  M IN IS T E R  O F  STA TE IN T H E  
D E P A R TM E N T O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS TR Y  O F  F IN A N C E  (S H R I 
ED U A R D O  FALEIRO ): (a) to (e). Prior to 
nationalisation of major banks, levy of serv
ice charges such as rate of bill discount.
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commission on cheques and drafts, etc. 
varied from bank to  bank. During 1985-86, 
public sector banks adopted a  uniform sched
ule of charges for different items taking into 
account the cost of inputs and other related 
factors. The  uniform charges fixed are in 
slab system providing comparatively lower 
rates for sm aller transactions. A representa

tive chart of rates charged for above services  
prior to 1985 and subsequently is given in 
the statem ent below. Reserve Bank of India  
has reported that considering the rising costs 
relating to the sen/ices rendered, banks are  
not in a  position to m ake any downward  
change in these charges.
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Derailment of Goods Train at Qullon

*793. SH R I SHANTILAL PATEL: 
SH R I G .S . BASAVARAJU:

Will the Minister of RAILW AYS be 
pleased to state:

(a) whether two wagons of a goods train 
derailed on 22 January 1989 in Quilon dis
trict;

(b) if so, the main reasons for the 
derailment;

(c) the number of persons killed and 
injured in this incident; and

finalised?

TH E M IN IS TE R  O F  LAW  A N D  JUS
TICE AND M IN IS TE R  O F  W A TER  RE
SO U R C E S  (SH R I B. SHANK ARANAND):
(a) to (c). Seven schemes for utilising G anga  
waters by pumping are already under imple
mentation while three pump canal schem es 
namely, Barari, Sukhsenaghat and Zam ania  
have been returned to the State Govern
ment with comments for submitting modified 
reports.

Exports by Bofors Nominated Firms

*795. S H R IC . JANG A REDDY: W illthe  
Ministerof C O M M E R C E  be pleased to state:

(d) the steps taken to check such derail
ments in future?

THE M IN ISTER  O F STATE O F  THE  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I 
M ADH A VR A O  SC INDIA): (a) No, Sir.

(b) to (d). Do not arise.

(a) the names of the firms nominated by 
Bofors for counter trade under the M em o
randum of Understanding with the State 
Trading Corporation;

(b) the items exported or proposed to 
be exported by each one of them separately; 
and

Ganga Water Utilisation in Bihar

*794. DR. C.P. THAKUR: Will the
Minister of W A TER  R E S O U R C E S  be 
pleased to state:

(a) whether Government are consider
ing any scheme to utilise Ganga W ater for 
irrigation in Bihar;

(b) if so, the details thereof; and

(c) the time by which this scheme will be

(c) the exports made so far by each of 
them in the case of each item?

THE M IN IS TE R O F CO M M ER C E (SHRI 
DINESH SING H): (a) The current list of the 
nominees under the counter trade M em o
randum of Understandings between Bofors 
and State Trading Corporation is given in 
statement-l below.

(b) and (c). The list of items exported, 
together with the FOB value of exports in 
respect of each of the nominees is given in 
statement-ll below.

STATEMENT-1
Current List of Nominees under the MOU with Bofors

S. No. Name

1 2 - ....... - ...

1. AB Bofors with subsidiaries and subcontractors

2. Nobel industries of Sweden with subsidiaries
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1 2

3. Carnegie with subsidiaries

4. Saab Scania with subsidiaries

5. Swedish Government Purchasing Agencies

6. AB Elof Hansson

7. Alexander Crichton

8. Boo Brasta AB

9. Mantra international

10. Linum AB

11. G.L. Beijer Import & Export AB

12. Smith & Stensson AB

13. Kayel AB

14. AB Sukab

15. Hab Mercator

16. Barex World Trade AB

17. Temu Inter Actor AB

18. Fond Metall

19. Scanind Trade Development KB

20. Andre & CIE

21. Hettm AG

22. Goldman Trading Subsidiary

23. Bank of America World Trade

24. Centro Bank



STATEMENT-II

Exports under MOU with Bofors 

Nominee/item wise details as on 31.03.1989

(Cumulative figures)

(Rs. Crores)
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Helm AG Chem/Pharms 46 .54

AB Sukab Tobacco 10.77

Jute Goods 6.05

Polyproplene Bags 0.60

Carpets/Rugs 0 .08

Molasses 1.62

Drugs 0 .48

19.60

Elof Hansson Yarn/Drill 0 .30

Terry Towels 0.03

Hand Tools 0.31

Black Pepper 0 .19

0 .83

Hab Mercator Galvanised Pipes 0 .42

Mango Kernel Oil 3.11

Guargum 5 .67

Chem/Pharms 0 .37

Psyllium Husk 0 .82

Niger Seeds 0.17



51 Written Answers

Barex World Trade Corpn.
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Soyabean Meal 1.02

Pressure Stoves 0.01

Bicycle spares 0.06

Sewing Thread 0.03

Green Cardamom 0.05

Rice 12.13

Towels 0.03

Papads 0.04

Split Chick/Peas Matpe 0.35

Spices 0.04

Magnesium/Aluminium Hydroxide 0.02

Water Filter Candles 0.01

Monofilament Bags 0.01

24.36

Black Pepper 4.43

Coffee 2.85

Packet Tea 0.33

Jute Goods 0.14

Computer Compn. 5 .64

Hand Tools 0.11

Steel Tubes 0.68

Ferro-Maganese 0.30

Seeds 0.51

Meat 0.92



Molasses 0 .98

W ire Ropes 4 .9 2

Soyabean M eal 0.31

Rice 0 .20

Jow ar & Bajra 0 .80
23 .12

Scanind Shaving Blades 0 .18

Soyabean M eal 3 .78

3 .96

Alexender Crichton Cashew  Kernels 16.91

Cotton Sheeting 0 .26

Guargum 1.29

Soyabean M eal 5 .52

Frozen Shrimps 0 .40

Steel W ires 0 .32

M en’s Shirts 0 .10

Crushed Tomatos 0 .49

Groundnut Kernels 0 .09
Seeds 0 .42

Castor Oil 7 .40

33.20

Andre & Cie Tobacco 0 .18

Jute Goods 2 .77

PP  Bags 0 .46

Black Pepper 0 .69
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Leather 0.27
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Spices 0.31

Rice 2 .06

Cashew Kernels 0.01

Mango Pulp 0.01

Pickles 0.01

Computer Compn. 0 .26

Seeds 0 .07

7.10

Grand Total 158.71

[Translation]

D iversion  o f 27  M aurya E xpress v ia  
K atrasgarh  and G om oh

*796. SH R I SARFARAZ AHMAD: Will 
the Minister of RAILW AYS be pleased to 
state:

(a) whether Government are aware that 
Katrasgarh being an industrial area, there 
are thousands of commuters who travel to 
Dhanbad, Chandrapura etc. who are facing 
much difficulty in the absence of express 
trains;

(b) whether he has received any letters 
or representations in this regard;

(c) if so, whether Government propose 
to run 27  Maurya Express on four days a 
w eek via Katrasgarh and for the remaining 
three days via Gomoh; and

(d) if so, when and if not, the reasons 
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MAHABIR

PR ASAD): (a) and (b). Representations to 
this effect have been received.

(c) No, Sir.

(d) Not found operationally feasible. 

[English]

R eg u larIsa tlo n  o f C asu a l W o rk e rs

*797. S H R I BASU D EB  ACHARIA: Will 
the Minister of R A ILW A YS be pleased to 
state:

(a) the number of casual workers in 
Railways, zone-wise;

(b) whether a decision has been taken  
to regularise all casual workers; and

(c) if so, the tim e by which such workers 
would be regularised?

TH E  D E P U T Y  M IN IS T E R  IN TH E  
M IN IS TR Y  O F  R A ILW A YS (SH R I M AHABIR
PRASAD): (a) The approximate numbers of 
casual labour on Zonal Railways as o r f  
1.10.1988, w ere as under:—
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Railway Number of Casual Labour

1 2

Central 36133

Eastern 18608

Northern 43929

North Eastern 14245

Northeast Frontier 6674

Northeast Frontier 3249
(Construction)

Southern 17712

South Central 18382

South Eastern 13660

W estern 20618

Total 193210

(b) and (c). Yes, Sir; gradually in a TH E  M IN IS TE R  O F  STA TE IN TH E
phased m anner depending upon vacancies D E P A R TM E N T O F  E C O N O M IC  A FFA IR S
subject to eligibility and suitability. IN TH E  M IN IS TR Y  O F  F IN A N C E  (SH R I 

E D U A R D O  FALEIRO ): (a) and (b). The In
Issu es  ra ised  by Ind ia  a t IM F  M eetin g  in terim Committee of the Board of Governors

W ash in g to n of the IMF met at Washington D C  on April 3- 
4, 1989 and deliberated on the world eco

*798. SH R I SH A R A D  D IG H E: W illthe nomic outlook, debt situation & strategy, the
Minister of F IN A N C E be pleased to state: ninth general review of quotas, overdue fi

nancial obligations to the Fund and the
(a) the issues raised and demands question of S D R  allocation. The conclusions

made on behalf of India at the policy setting reached at the meeting of the Interim Com 
booy of the International Monetary Fund at mittee are set out in the form of a press
Washington on 3 April, 1989; and communique are given in the statement 

below.
(b) the response of the policy setting

body and the other participating nations India emphasised inter-alia the need for
thereon? improvement in the international environ-
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merit, more particularly in the areas of reduc
tion in large external imbalances among 
major countries and improvement in the 
access of developing country exports to the 
markets of developed countries. W e also 
emphasised the need for an increase in the 
quota shares of developing and low income 
countries, the immediate allocation of SDRs, 
reduction in the rate of charge and the impor
tance of accelerating growth and investment 
through adequate transfer of resources to 
developing countries on appropriate terms.

S TA TE M E N T

C om m unique o f the Interim C om m ittee of 
the B oard  o f Governors of the International

M onetary  Fund

The Interim Committee of the Board of 
Governors of the International Monetary Fund 
held its thirty-second meeting in W ashing
ton, DC on April 3-4, 1989 under the chair
manship of Mr. H. Onno Ruding, Minister of 
Finance of the Netherlands. Mr. Michel 
Camdessus, Managing Director of the Inter
national Monetary Fund, participated in the 
meeting, which was also attended by ob
servers from a number of international and 
regional organizations and from Switzer
land.

The Committee noted that over the last 
year output and investment in the industrial 
countries have expanded strongly, employ
ment gains have been significant and more 
widespread than in earlier periods, and the 
larger external imbalances have narrowed, 
especiallyinrealterm s. The rap' ’ xpansion 
of world trade has helped to ease the debt 
position of a number of developing coun
tries, particularly the exporters of manufac
tures.

There have also been developments, 
however, that require close attention and 
action. In the industrial world, the pace of 
external adjustment recently has slowed,

there are signs of intensifying inflationary 
pressures in som e countries, and interest 
rates have risen sharply in som e countries; 
and, in many heavily indebted developing 
countries, growth has slackened, debt-serv
icing burdens have worsened, and inflation 
has accelerated.

The Com m ittee agreed that it was es
sential to deal promptly and effectively with 
emerging price pressures in order to ensure 
the sustainability of the current expansion, 
and it noted that action in this direction had 
been taken in many industrial countries. The  
evolving process of economic policy coordi
nation provides an appropriate framework  
for these countries to develop an adequate  
mix of fiscal and monetary policies, sup
ported by structural policies, in order to 
maintain non-inflationary growth and reduce 
external imbalances. In the deficit countries, 
measures to increase national saving are 
urgently needed. In particular, early action to 
reduce the U .S . federal budget deficit is 
essential as well as steps to improve the 
external position of the United States without 
pushing up interest rates. G erm any and 
Japan should pursue macro-econom ic and 
structural policies that will sustain non-infla
tionary growth of domestic dem and and 
facilitate external adjustment. O ther surplus 
countries, including some of the newly in
dustrializing economies of Asia, could both 
enhance their standard of living and contrib
ute further to the process of international 
adjustment through stepped up domestic 
deregulation, external liberalisation and 
exchange rates which reflect fundamentals.

In view of the vital importance of saving 
behavior for macro-economic stability, eco
nomic growth and external balances, the 
Committee thought it important that the 
Executive Board undertake a  study of devel
opments in national saving and of the policy 
measures needed to foster saving formation 
conducive to sustained economic expan
sion.
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The failure of growth and investment to 
recover adequately in most countries with 
debt servicing difficulties suggests that these  
countries need to intensify their efforts to 
raise domestic saving, encourage invest
ment, promote efficiency, control inflation, 
and encourage the repatriation of flight 
capital. Fortheir part, creditors need to ensure 
that determ ined reform efforts are met with 
appropriate and timely financial support.

Efforts in industrial countries to achieve  
sustained growth with b w  inflation, a reduc
tion in world interest rates, and a more open  
trading system, including agriculture, remain  
of vital importance not only to themselves  
but also to the developing countries and 
would also contribute to improving the debt 
situation. In this regard, the Committee under
scored the continuing need to resist protec
tionist pressures and em phasized that a 
successful completion of the* discussions 
currently in progress on the midterm review  
of the Uruguay Round was critical.

Intensified economic policy coordina
tion has m ade an important contribution to 
greater stability of exchange rates and to 
more consistent policy implementation. The  
Com m ittee urged the Executive Board to 
continue to strengthen the analytical fram e
work underlying multilateral surveillance, 
examining the effects of structural m eas
ures, and developing criteria for identifying 
desirable and sustainable policies in a 
medium term perspective.

In the context of the Fund’s responsibil
ity for overseeing the operation of the inter
national monetary system, the Committee 
welcom ed the recent examination by the 
Executive Board of key issues in the func
tioning of the system, and of the questions 
related to the concept, measurem ent, and 
distribution of international liquidity, ft also 
noted the discussion of various approaches 
to enhancing the role of the SD R  as a m one
tary asset. The Com m ittee encouraged the

Executive Board to continue work on these  
matters, tt agreed that the question of a  
resumption of S D R  allocations during the  
remainder of the fifth basic period from 1989- 
91 should be kept under consideration and  
reported to the next meeting of the Com m it
tee.

The Com m ittee welcomed the fact that 
new proposals had been m ade by several 
countries— including France and Japan, and 
most recently by the Secretary of the U .S. 
Treasury— designed to strengthen the debt 
strategy and to place greater emphasis on 
debt and debt service reduction. These  
proposals build on the basic principles of the 
collaborative debt strategy as it has evolved  
over the past few  years. The Com m ittee thus 
reaffirmed the validity of the case by case  
approach and the central importance of 
sustained implementation of growth-oriented 
policy reforms and improvement in the in
vestment climate in debtor countries. New  
financing ffows from private and official 
sources— which will remain crucially impor
tant— and reflows of flight capital depend on 
appropriate debtor countries’ policies. How
ever, official and private lenders must make  
a determined effort to accelerate their finan
cial support.

The Committee em phasized the central 
part that continued to be played by the Fund 
in finding solutions to the debt problem, and 
stressed in particular its role in assisting 
countries to adopt and sustain sound eco
nomic policies.

The Committee requested the Execu
tive Board to consider as a matter of urgency 
the issues and actions involved in the pro
posals that had been put forward. The  
Committee agreed that the Fund should 
provide resources in appropriate amounts to 
members to facilitate debt reduction opera
tions for countries undertaking such sound 
economic reforms, by setting aside a  portion 
of m em ber’s purchases under Fund sup
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ported arrangements. The question of provi
sion of resources for limited interest support 
for transactions involving significant debt or 
debt service reduction should be examined. 
Particular attention should be-given to the 
qualification criteria for such operations. In 
clarifying and elaborating those issues and 
action due account would have to be taken of 
the mandate of the Fund under the Articles of 
Agreement and of the need to preserve the 
financial integrity of the institution. The  
Committee also stressed that official credi
tors should not substitute for private lenders 
and that Fund financial participation in debt 
alleviation operations should be accom pa
nied by strong financial support, including 
new money, from commercial banks. The  
Committee emphasized the importance of 
proceeding promptly with implementation in 
cases where members were embarking on 
strong adjustment programmes. In this con
nection, the Committee warmly welcomed 
the intention of Japan to extend additional 
finance in parallel to Fund arrangements 
within the framework of the strengthened 
debt strategy. The Committee also consid
ered it important that the World,Bank play its 
commensurate role in the strategy and that 
the two institutions work in close collabora
tion on these matters.

The prospect of an improvement in the 
quality of their claims should encourage 
commercial banks to move expeditiously in 
negotiating the necessary waivers to exist
ing contract provisions that may act as im
pediments to debt alleviation operations. 
The Committee encouraged the creditor 
governments to review the extent to which 
members’ tax, regulatory and accounting 
systems might unnecessarily constrain the 
participation of commercial banks in such 
operations.

The Committee pointed out that it was 
also essential for countries that have main
tained market access, but continue to face 
the challenge of sustaining high growth rates

through steadfast adjustm ent efforts, to be 
given adequate support. The Fund has an 
important role to play in such cases, by 
making available its policy advice, catalyz
ing foreign financing and offering its own 
financial assistance.

With regard to low-income countries, 
the Com m ittee warmly welcom ed the rapid 
implementation of the Berlin agreem ent on 
Paris Club reschedulings to provide conces
sional assistance to the poorest countries, 
as well as the additional concessional re
sources made available through international 
financial institutions. The Com m ittee noted 
that particular problems remain for those 
countries that are not benefiting from access 
to exceptional debt relief, yet cannot afford to 
finance them selves on m arket term s. The  
Committee urged that the policy fram ework  
paper (PFP) process be used to improve 
coordination of policy advice and to mobilize 
additional external assistance in support of 
growth oriented adjustment program m es by 
SA F and ESA F eligible countries.

At the sam e time, the Com m ittee urged 
all parties concerned— eligible countries, 
donors and international institutions— to seize 
upon the opportunity offered by the ESA F  
and to move rapidly toward the conclusion of 
related arrangements. Com m ittee m em bers  
also stressed that members should ensure  
that their full contributions be m ade available  
to the ESAF Trust, and they em phasized the 
importance of additional subsidy contribu
tions to the Trust.

The Committee welcomed the progress 
made since its last meeting in devebping  
and implementing the Fund’s cooperative 
approach to reducing and eliminating over
due financial obligatbns. It noted, in particu
lar, that the number of countries with over
due obligatbns had tended to decline a l
though the overall amount of arrears had 
continued to rise. It was further noted that 
several members had m ade progress in
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strengthening economic policies that should 
provide a basis for the mobilization through 
Support Groups of the external assistance 
needed to address the problem. The Com> 
mittee called upon alt m em bers with overdue 
obligations to take  strong action to adjust 
their economies and regularize their rela
tions with the Fund, and urged creditors and 
donors to provide adequate financing in 
support of genuine collaborative efforts on 
the part of these members. To attain this 
objective, the cooperative approach will need 
to be implemented forthrightly in all of its 
three main elem ents-preventive, collabora
tive and remedial. In this endeavor, the Fund, 
whose preferred creditor status was reaf
firmed by the Interim Com m ittee meeting in 
Berlin (W est), must permanently enjoy the 
full support of the entire membership.

The Com m ittee agreed that the size 
and distribution of any quota increase should 
take into account changes in the world econ
omy since the last review of quotas as well as 
m em bers’ relative positions in the world 
economy and the need to maintain a balance 
between different groups of countries, the 
Fund’s effectiveness in fulfilling its systemic 
responsibilities, including its role in the 
strengthened debt strategy, and reduce the 
Fund’s reliance on borrowing. The Commit
tee urged the Executive Board to complete 
its work on the Ninth Review with a view to a 
decision on this matter by the Board of 
Governors before the end of this year.

The Com m ittee agreed to hold its next 
meeting in Washington, D.C. on Septem ber 
24, 1989.

Projects to Project North Bihar from 
Floods

*799. SH R I ABDUL HANNAN ANSARI: 
Will the Minister of W A TER  R E S O U R C E S  
be pleased to state:

(a) whether Government are consider

ing any proposal to construct dam s and  
hydro-electric projects on Andhwara Sam oh, 
Bagmati and Kam la Balan to protect the  
North Bihar from regular floods;

(b) if so, the details thereof; and

(c) the tim e by which these projects will 
be cleared?

T H E  M IN IS T E R  O F  LAW  A N D  J U S 
T IC E  A N D  M IN IS T E R  O F  W A TE R  R E 
S O U R C E S  (S H R I B. SH A N K A R A N A N D ):
(a) There is no such proposal under consid
eration.

(b) and (c). Do not arise.

RRB Staff Service Rules

7363. S H R I ANIL BASU: Will the
Minister of F IN A N C E  be pleased to state:

(a) whether the Suprem e Court of India 
has declared regulation 10(2)(a) of RRB  
Staff Service Rules as arbitrary and uncon
stitutional; and

(b) if so, the action taken by G overn
ment in this regard?

TH E  M IN IS T E R  O F  S TA TE  IN TH E  
D E P A R TM E N T O F E C O N O M IC  A FFA IR S  
IN TH E M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FALEIRO ): (a) Yes, Sir.

(b) National Bank for Agriculture and 
Rural Development (NABARD) has in
structed all the Regional Rural Banks to 
keep the judgement of the Suprem e Court in 
view while dealing with the cases involving 
termination of services of employees.

C h an g es  in C C S

7364. SH R I H.B. PATIL: Will the M in
ister of C O M M E R C E  be pleased to state:
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(a) whether the applicability of Cash  
Compensatory Support (C C S) scheme and 
other benefits to contracts registered under 
a separate scheme formulated for the pur
pose for 1988-89 has been affected follow
ing several changes made under the scheme;

(b) if so, the details thereof; and

(c) the remedial steps taken in this 
regard?

TH E  M IN IS TE R  O F STATE IN TH E  
M IN IS TR Y  O F  C O M M E R C E  (SHRI P. R. 
DASM U N SI): (a) to (c). The policy of Regis
tration of Export Contracts as outlined in 
Chapter XVII of Import Export Policy April 
88-M arch 91 (Vol I) has been made appli
cable to cases of Cash Compensatory Sup
port with a few modifications of the benefit 
given in para 208 of Chapter XVII of the 
above said Policy. For example, the benefit 
of para 208 will not be applicable where C CS  
rates are applicable upto a specific terminal 
date.

LIC A gents in Kanpur

7365. DR. V. VENKATESH: Will the 
Minister of F INANCE be pleased to state:

(a) whether some over-ambitious agents 
of the Life Insurance Corporation of India 
(LIC) in Kanpur have been procuring busi
ness in irregular ways;

(b) whether as a result thereof rate of 
surrendering of insurance policies has been 
increasing by leaps and bounds in City Branch 
Nos.1, 2 and 3 of the LIC, Kanpur;

(c) whether the agents are getting new 
insurance policies issued to those policy
holders immediately after their surrendering 
earlier policies;

(d) if so, the facts thereof and expenses 
being incurred by the LIC on such policies;

and

(e) the steps contem plated to be taken  
by Governm ent in this regard?

TH E  M IN IS T E R  O F  S TA TE  IN T H E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FALEIR O ): (a) No, Sir.

(b) No, Sir. The surrenders in the three  
branches namely City Branch Nos. 1, 2  & 3  
of Kanpur Division have not increased dur
ing the current year but have, in fact, com e  
down.

(c) to (e). No, Sir. The Life Insurance 
Corporation of India does not encourage any 
policy holder either to take a new policy in lieu 
of his existing lapsed policy or to surrender 
any existing policy. If a policy is lapsed by 
non-payment of premiums within the last 3  
years and in case of surrender within 6 
months, the Corporation does not issue a 
new policy unless such lapsed/surrendered  
policy is revived/reinstated. In fact, when it 
cam e to the notice of the Corporation that 
one agent attached to the City Branch No. 1 
in Kanpur was persuading policyholders to 
discontinue old policies and take new poli
cies under different plans, immediate action 
was initiated and the concerned agent was 
suspended and was directed not to solicit 
any new business.

Legal E xp en ses  incurred  by  M TP

7366. SH R I A TISH  C H A N D R A  S IN H A : 
W illthe Ministerof RA ILW AYS be pleased to 
state:

(a) the amount of legal expenses in
curred by the Metro Rail (M TP), Calcutta, for 
contesting different cases in different courts 
of law or legal bodies during the last three
years;

(b) the issues involved in these cases;
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(c) whether som e of these cases per
tain to the awards m ade by different Arbitra
tors appointed by the concerned parties; and

(d) the action being taken to resolve the 
issues of Arbitration awards out of the courts 
to avoid further liabilities of the Railways?

T H E  M IN IS T E R  O F  S TA TE  O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Rs. 3 ,6 7 ,0 0 0 /

(b) Acquisition of land, claims for com 
pensation for dam ages caused to buildings 
due to Metro construction, cases filed by 
staff in Central Administrative Tribunal re
garding service matters, disputes regarding 
contracts, Arbitration awards, etc.

(c) Yes, Sir.

(d) Out of courts settlement is consid
ered on the merits of each case.

T ax  A rre a rs  ag a in s t G annon  D u n kerley  
and  C o m p an y  Ltd. C a lcu tta

7367. SH R I M .V. C H A N D R A SEK H A R A  
M U R TH Y : Will the Minister of F IN A N C E be 
pleased to state:

(a) whether it is a fact that huge tax 
arrears have been determined by the In
com e tax authorities against the Gannon  
Dunkerley and Com pany Limited, Calcutta 
and also against its associate associated  
companies viz., Gannon Pressure Vessels 
Limited and Test Steels Limited etc.;

(b) whether the Income tax department 
had also conducted raids and seized huge 
amounts of undisclosed wealth;

(c) if so, the facts and details thereof;
and

against the Directors of the aforesaid com 
panies for realisation of Governm ent dues?

TH E  M IN IS T E R  O F  S TA TE  IN T H E  
D E P A R T M E N T  O F  R E V E N U E  IN T H E  
M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . 
PANJA): (a) In the case of Gannon Dunker
ley & Co. Ltd., Calcutta, income tax arrears 
w ere Rs. 7 .66  crores as on 31 .1 .89 . In the 
cases of Gannon Pressure Vessels Limited 
and Test Steels Limited there are no income 
tax arrears.

(b) No, Sir.

(c) Does not arise.

(d) The dem and in the case of Gannon  
Dunkerley & Co. is disputed in appeal and 
recovery thereof has been stayed till the 
disposal of appeal. The C IT  (A) has been 
requested to dispose of the appeal on prior
ity.

E lec trifica tion  o f T racks  in A .P .

7368. S H R I SO D E  RAM AIAH: W illthe  
Minister of RA ILW AYS be pleased to state:

(a) the names of railway track sections 
brought under under electrified locomotion 
during the last three years; and

(b) the tracks proposed to be electrified 
in railway zones covering Andhra Pradesh  
during Eighth Plan period?

TH E M IN IS TE R  O F  STA TE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A VR A O  SC IN D IA ):

(a) Sections energised during the last 
three years

1. Gwalior-ltarsi

(d) what action is proposed to be taken 2. Madhira-Nagpur
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3. Bhusawal-Nandura

4. Krishna Canal-Guntur-Tenali

5. Berawaniya-Bayana-Rupbas

6. Cham pa-Gevra Road

7. Koraput-Damanjodi

8. Tundla-Yam una Bridge

9. Chandrapura Complex comprising 
of the following sections:

9.1 Gomoh-Chandrapura-Bokaro Steel 
City

9.2 Mahuda-Chandrapura-Phusro

9.3 Bhandaridah-Rajabera

9.4 Gomoh-Mahuda-Bhojidih

9.5 Pupkadih-Talgaria

(b) Sections proposed to be Electrified in
Andhra Pradesh in Eighth Plan

1. Kazipet-San at nagar

2. Ratchur-Bisanattam aspart of elec
trification of Jolarpettai-Bangalore 
section.

Floating of Debentures by Multinational 
Firms

7369. SHRI N. DENNIS: Will the Min
ister of FINANCE be pleased to state:

(a) the details of the multinational firms 
that were allowed to float debentures during 
1983; and

(b) the amount of non-resident Indians 
investment permitted in these debentures?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FA LEIR O ): (a) and (b). M /s. 
G eorge W illiamson (Assam ) Ltd.* a  FER A  
company having 7 0 %  non-resident equity, 
has been allowed to float debentures during
1988 for an am ount of Rs. 100 lakhs on 
private placem ent basis with a  domestic 
organisation.

Over bridge at Ulundurpet (Tamil Nadu)

7370. S H R I P .R .S . VE N K A TE S A N : 
Will the M inisterof R A ILW A YS be pleased to
state:

(a) whether there is any proposal for 
construction of road over-bridge near Ulun
durpet on National Highway No. 45  in Tamil 
Nadu; and

(b) if so, the details thereof and if not, 
the reasons therefor?

TH E  M IN IS T E R  O F  STA TE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  SC IN D IA ): (a) Yes, Sir.

(b) Proposal for construction of a road- 
over-bridge in replacem ent of level crossing 
at Km. 198 /14-15  at Ulundurpet is being 
developed by the State Governm ent, in 
consultation with the Ministry of Surface 
Transport and the Railway. On receipt of firm 
proposal from the State Governm ent in this 
regard, it will be considered for inclusion in 
Railways’ Works Program m e.

A p p lica tio n  o f FE R A  to  EP Z  U n its

7371. S H R I A M A R S IN H  R ATHAW A: 
Will the Minister of C O M M E R C E  be pleased  
to state:

(a) whether the Foreign Exchange 
Regulation Act (FERA) regarding foreign 
share holdings is not applicable to Export
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Processing Zone (E P Z ) Units, especially 
when 2 5  per cent of their production can be 
sold in the domestic market; and

(b) if so, the reasons therefor?

TH E  M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A S M U N S I); (a) and (b). The Foreign Ex
change Regulation Act (FER A ) is not appli
cable to Export Promotion Zone Units in 
regard to foreign share holding. The permis
sion to sell 2 5%  of the production in the DTA  
is a f acility that is accorded on a case by case  
basis subject to the exclusion of certain 
sensitive items and to the paym ent of appro
priate duties. The objective in granting this 
facility is to improve the viability of the zone  
units, afford them a m easure of protection 
against the uncertainties of the export m ar
ket and serve as an incentive to attract 
investments in the Zones.

H o ld ing  o f S em in ars  by Ind ian  In vest- 
m ent C entre

7372. S H R IM A TI BA SAVA R A JES
W ARI: Will the Minister of F IN A N C E  be 
pleased to state:

(a) whether the Indian Investment 
Centre has planned a series of seminars in 
India and abroad as part of programme and 
collaboration in India;

(b) if so, the objective behind it;

(c) the estimated cost for conducting 
the seminars; and

(d) the number of countries likely to 
participate in the seminars?

T H E  M IN IS TE R  O F  STA TE IN TH E  
D E P A R TM E N T O F  E C O N O M IC  AFFAIRS  
IN T H E  M IN IS TR Y  O F  F IN A N C E (SH R I 
E D U A R D O  FALEIRO ): (a) Yes, Madam.

(b) to (d). The sem inars are being or
ganised to familiarise foreign com panies and  
non-Resident Indians with the latest policies 
of the Govt, and the facilities and opportuni
ties available for investment in India, the  
seminars are proposed to be held in various 
countries like USA, UK, South Korea, Fed 
eral Republic of Germ any, Australia and 
New  Zealand for the target audience in those 
countries. The total estimated cost for these  
seminars is Rs. 3 .0  lakhs.

A ccep tan ce  o f D eposits  by C o -o p era - 
tive  Land D eve lo p m en t B an ks

7373. S H R I PA LA SB A R M A N : W illthe  
Minister of F IN A N C E  be pleased to state:

(a) whether the co-operative land de
velopment banks are permitted to accept 
deposits from the public as is done by the 
commercial banks, the Central Co-operative 
banks, the regional rural banks, etc.; and

(b) if not, the reasons therefor?

TH E M IN IS T E R  O F  STA TE IN TH E  
D E P A R TM E N T O F  E C O N O M IC  A FFA IR S  
IN TH E M IN IS TR Y  O F  F IN A N C E (S H R I 
ED U A R D O  FALEIRO ): (a) and (b). The  
Reserve Bank of India has reported that 
Land Development Banks are allowed to 
accept deposits for periods not less than one 
year and not exceeding two years.

Veil Vikram Sarabhai Railway Station

7374. SH R I T. BASHEER: Will the 
Minister of RAILW AYS be pleased to state:

(a) whether there is any proposal to 
develop Veli Vikram Sarabhai Railway S ta
tion in Trivandrum district; and

(b) if so, the details thereof?

THE MINISTER OF STATE O F THE
M IN IS T R Y  O F R A IL W A Y S  (S H R I
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M A D H A V R A O  SCIN D IA ): (a) and (b). There  
is no proposal at present to develop Veli 
railway station. The facilities available at this 
halt station are considered adequate for the  
level of traffic dealt with.

Advancing of Loans by Klsan Grameen 
Bank, Budaun (Uttar Pradesh)

7375. SHRI PU RNA C H A N D R A  MALIK: 
Will the Minister of F IN A N C E be pleased to 
state:

(a) whether the Kisan G ram een Bank, 
Budaun (Uttar Pradesh) is facing shortage of 
funds;

(b) whether the managers of the Bank 
were directed on 30  January, 1989 to keep  
all loaning powers in abeyance; and

(c) if so, the steps taken by Government 
in this regard so that poor rural people do not 
suffer?

TH E M IN IS TE R  O F STA TE IN TH E  
D EPA R TM EN T O F E C O N O M IC  A FFAIRS  
IN TH E  M IN IS TR Y  O F F IN A N C E (SH R I 
ED U A R D O  FALEIRO): (a) to (c). National 
Bank for Agriculture and Rural Development 
(NABARD) has reported that the Chairman  
of Kisan Gramin Bank (U.P.) had instructed 
all Branch Managers in January 1989 to stop 
further loaning in view of poor fund position 
of the bank to avoid continuous default in 
CRR/SLR. Subsequently, the Chairman 
advised the branches that in cases where 
part payment of loans have been made, the 
balance amount of loans be released by the 
bank. As regards AAP/IRDP targets, lead 
bank in consultation with the sponsor bank 
allocated the balance to sponsor bank 
branches and branches of State Bank of 
India to ensure that Government programmes 
do not suffer for want of credit.

Punjab National Bank, the sponsor bank 
has advised the Gramin Bank to step up its

efforts for improvement in recovery as  also  
deposit mobilisation for improving its o w n  
funds position.

Proposal for setting up of Educational 
Institutions by Tea Board

7376. S H R I P IY U S  T IR A K Y: W illth e  
Ministerof C O M M E R C E  be pleased to state:

(a) whether the T e a  Board proposes to 
establish its own schools and colleges in the 
tea garden areas of North Bengal; and

(b) if not, the reasons therefor?

TH E  M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A SM U N SI): (a) No, Sir.

(b) The Plantation Labour Act, 1951 
provides for the creation of Educational fa 
cilities in respect of tea plantation labourers 
which are to be implemented by tea garden  
owners and respective State Governm ents

Representation regarding Remunera
tive Prices for T obacco Growers

7377. SH R I B.N. R ED D Y: Will the 
Ministerof C O M M E R C E  be pleased to state:

(a) whether he has received represen
tations on March 28, 1989 regarding rem u
nerative prices for the tobacco growers;

(b) if so, the details thereof; and

(c) the action taken thereon?

TH E M IN IS TE R  O F  STATE IN TH E  
M IN IS TR Y  O F  C O M M E R C E  (S H R I P.R . 
DASM UNSI): (a) to (c). Som e representa
tions were received on 28th March, 1989  
regarding remunerative prices to the To 
bacco Growers.

A meeting was held with representa-
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tives of growers, exporters, and m anufactur
ers on 3 0 .3 .8 9  at N ew  Delhi. In the meeting  
the traders and manufacturers agreed to pay 
Rs. 2 0 .5 0  per Kg. for F 1 grade and Rs. 19.50  
per Kg. for F2 grade of V FC  tobacco. From  
4th April, 1989 onwards the traders started 
implementing the agreem ent in respect of 
only the best graded tobacco. Slightly infe
rior quality tobacco fetched prices between  
Rs. 18 to 20  per Kg. for F1 grade and Rs. 17 
to 19 per Kg. for F2 grade of V FC  tobacco.

ration of India (S TC ) has been requested to  
step into the market immediately and buy 
grades of tobacco as a  part of their com m er
cial operations.

World Bank Loan to Town Developm ent 
Authorities

7378. SHRI V .S R E E N IV A S A  PRASAD: 
Will the Minister of F IN A N C E  be pleased to 
state:

The situation was reviewed by the 
Chairm an, Tobacco Board on 7th & 8th April,
1989 with the representatives of exporters 
and manufacturers and the need to honour 
the commitment w as impressed upon them . 
The exporters have not been active in the 
market particularly from 9th April, 1989  
onwards and this had led to lesser competi
tion in black soil auction platforms. C onse
quently the prices have further dropped, and 
now are around Rs. 15 to Rs. 17 per Kg. for 
F1 and F2 grades. The prices for other 
grades have also declined. However, the 
brighter varieties of F1 & F2 grades tobacco  
bales are still fetching Rs. 20 .50  per Kg. and 
Rs. 19.50 per Kg. respectively but the trade 
is very selective in paying these prices.

As on 23 .4 .89 , a crop of about 77.32 M. 
Kgs. has been marketed leaving a balance  
of around 11 M. Kgs. As on 18.4.89 the 
farmers have realised an average price of 
Rs. 18.52 per Kg. as against Rs. 16.33 per 
Kg. realised last year which is Rs. 2 .19  per 
Kg. more than last year.

The farmers are however still dis-satis- 
fied with the prices realised. Continuous 
efforts are being m ade to arrest the declining 
trend in the prices. The State Trading Corpo

(a) whether the quantum of World Bank 
loan to different town developm ent authori
ties for developmental projects and purposes 
has increased during the last five years;

(b) whether the Kanpur and Lucknow  
D evebpm ent Authorities have received  
World Bank loan at a  much increased rates;

(c) if so, the details thereof;

(d) whether Governm ent has received  
reports about misuse and diversion of such 
loan/assistance by the Kanpur Developm ent 
Authority and audit wing has also pointed out 
the lapses;

(e) if so, whether any high-powered  
enquiry has been ordered; and

(f) if not, the reasons therefor?

THE M IN IS TE R  O F  STA TE IN TH E  
D E P A R TM E N T O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (SH R I 
ED U A R D O  FALEIRO ): (a) Commitments of 
World Bank group assistance for projects in 
the urban development sector have increased 
in the last few years. The details of such 
assistance are as follows:

Year Name of the Project Date of 
Aareement

($ Million) 
Amount of 
Assistance

1984-85 Bombay Urban Development 1.3.1985 138.0
1986-87 Gujarat Urban Development 15.4.1986 62.0
1987-88 U .P . Urban Development 21.12 .1987 150.0
1988-89 T.N . Urban Development 16.9.1988 300 .2
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(b) and (c). Developmental projects are  
being taken up in Lucknow and Kanpur Cit
ies under the U .P . Urban Development 
Project, which provides for assistance for 
sites and services development, slum im
provement, traffic m anagement, strength
ening of municipal services, solid waste  
management, storm water drainage, sewer
age and water supply.

(d) No, Sir.

(e) and (f). Does not arise.

Tlcketless Travelling

7379. SH R I M OHANBHAI PATEL: Will 
the Minister of RAILW AYS be pleased to 
state:

(a) the number of ticketless passengers 
caught during the years 1986-87, 1987-88  
and 1988-89, zone-wise;

(b) the total am ount of fines realized  
from them  during the above period; and

(c) the steps being taken by the  Rail
ways to educate the public particularly the  
rural people against this evil?

T H E  M IN IS T E R  O F  S TA TE  O F  T H E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) and (b). A  
statem ent is given below.

(c) The hazards and consequences of 
ticketless travelling are highlighted by dis
play of posters/notices at Railway stations, 
through information published in railway time
tables and advertisem ents in Newspapers, 
by display of short films in cinem a halls and  
on television and by making frequent an
nouncements on public address system at 
important stations.

S T A T E M E N T

The number of ticketless passengers detected and the amount of excess charge and 
fines realised from them during the years 198 6 -8 7 ,1 9 8 7 -8 8  and 1988-89  (upto February, 89) 
were as under:—

1986-87

Railways No. of ticketless pa
ssengers detected 
(in lakhs)

Amount of Ex
cess charge 
(in lakhs)

Rs.

Amount of 
judicial fine 
realised 
(in lakhs)

Rs.

1 2 3 4

Central 8.06 90 .75 7.51

Eastern 11.47 110.79 7.78

Northern 8.22 107.40 9.29

North Eastern 3.50 35.01 7.72
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1 2 3 4

Northeast Frontier 1.64 16.63 0 .32

Southern 3 .79 46 .72 1.11

South Central 4 .24 52 .29 2.71

South Eastern 9.23 67 .62 2 .26

W estern 9 .44 100.41 3 .95

Total 59 .59 627 .62 42 .65

1987-88

1 2 3 4

Central 9.61 108.76 8.55

Eastern 12.19 119.65 7.40

Northern 9.35 117.68 9.69

North Eastern 4.72 46.96 10.56

Northeast Frontier 1.79 18.48 0.09

Southern 4 .08 51.40 1.34

South Central 4 .49 54.75 4.12

South Eastern 10.57 81.50 3.31

W estern 10.25 111.05 4.33

Total 67.05 710.23 49 .39

1988-89 (Upto February 1989)

1 2 3 4

Central 10.60 127.62 7.47

Eastern 11.27 112.38 8.39

Northern 9.46 115.13 1 11.93
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North Eastern 4.79 48 .16 9 .17

Northeast Frontier 1.68 17.60 1.03

Southern 3.45 46 .18 0.48

South Central 4.31 55 .55 4 .53

South Eastern 10.11 79 .84 1.39

Western 9.97 112.55 5 .33

Total 65.64 715.01 49 .72

O pen ing  of extension counters by  
B anks in H im achal Pradesh

extension counters are yet to be opened  
alongwith the names of the banks concerned?

7380. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of F INANCE be 
pleased to state:

(a) the guidelines and procedure for 
the allotment of licences for the opening of 
extension counters of the existing branches 
of the nationalised banks;

(b) whether any extension counters of 
the banks have been opened during the past 
three years in Himachal Pradesh; and

(c) if so, the details thereof alongwith 
the names of the banks and the districts 
concerned and the number of licences is
sued for the extension counters for places 
where the licences have been given, but

TH E  M IN IS T E R  O F  STA TE IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F F IN A N C E  (SH R I 
E D U A R D O  FALEIRO ): (a) Reserve Bank of 
India (RBI) has reported that no guidelines 
as such have been issued to banks for 
opening of extension counters. However, 
the extension counters are intended for such 
centres which do not have banking facilities 
within easy reach. W hile applying for an 
extension counter, banks have to ensure 
about their viability and submit relevant in
formation for consideration of proposal by 
RBI on merits.

(b) and (c). Bankwise names of exten
sion counters allowed by RBI to banks in 
Himachal Pradesh during the year 1986, 
1 9 8 7 ,1 9 8 8  and 1989 are indicated below:—

Name of Bank Name of extension counter

1 2

State Bank of India AMB Camp, Jawaiamukhi, District Kangra.

do i Regional Engineering College, District Hamirpur.

State Bank of Patiala Mini Secretariat, District Una.
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Punjab National Bank

U C O  Bank

Union Bank of India

H .P. Agro Industries Corporation Ltd. Khalini, 
District Shimla.

Governm ent Polytechnic College, Sundarnagar, 
District Mandi.

Jutogarh Cantonment, District Shimla.

Tibetan Children’s village, District Dharam sala.

Baba Balak Nath Tem ple, District Hamirpur.

Central Tibetan Secretariate, Dharam sala, 
District Kangra.

Market Committee Yard, Nihal, District Bilaspur.

S .D . Vishnu College, village Bhatoli, District Una.

Out of the centres indicated above ex
tension counters have been opened at all 
places except at Regional Engineering Col
lege, Hamirpur.

Frauds in Branches of Nationalised 
Banks in West Bengal

7381. SH R I SA N A T KUM AR MANDAL: 
Will the Minister of F IN A N C E be pleased to
state:

(a) whether there has been recently a 
racket in some of the nationalised banks in 
W est Bengal resulting in lakhs of rupees 
being defrauded particularly in Calcutta;

(b) if so, the modus operandi of the 
racket and total amount involved; and

(c) the effective measures taken to 
prevent this not only in the banks in Calcutta 
but elsewhere also?

THE MINISTER OF STATE »N THE
DEPARTMENT OF ECONOMIC AFFAIRS

IN TH E M IN IS T R Y  O F  F IN A N C E  (S H R I 
ED U A R D O  FALEIRO ): (a) and (b). Reserve  
Bank of India has reported that it has not 
received any report of rackets in public sec
tor banks operating in W est Bengal. RBI has, 
however, received a report from Vijaya Bank 
about a fraud involving an amount of Rs.
1.20 crores approximately, out of which Rs. 
19.36 lakhs pertain to the Bank’s Calcutta 
(Burra Bazar) Branch and the balance  
amount relates to its Bhuleshwar Branch, 
Bombay. Further details of this case cannot 
be divulged at this stage as such disclosure 
may prejudice C B I’s investigation with whom  
Vijaya Bank has lodged a  complaint.

(c) By and large frauds have occurred 
in banks not on account of any lacunae in the 
systems and procedures, but owning to non- 
observance of the prescribed procedures 
and safeguards. Banks have books of in
structions indicating precautions/checks  
which their staff should observe to prevent 
occurrence or recurrence of frauds. Banks 
are also taking steps to strengthen the con
trol mechanisms, including the interna! au



87 Written Answers APRIL 28,1989 Written Answers 88

dit/inspection machinery, and to make them  
effective, so as to  eliminate the scope for 
frauds and malpractices. They have been  
taking steps to ensure quicker disposal of 
departmental enquiries. Banks have re
viewed and revamped their vigilance m a
chinery, taken steps to tone up control and 
supervision, strengthen m anagement infor
mation system, follow-up and inspection/ 
audit arrangements and for clearing the ar
rears in balancing of books and reconcili
ation of inter-branch and other accounts on 
a continuous basis so as to prevent frauds in 
these areas.

Central A ssistance for Water Re
sou rces Development to Kerala

7382. SH R I MULLAPPALLY RAM A- 
CHANDRAN: Will the Minister of W A TER  
R E S O U R C E S  be pleased to state:

(a) the total allocation made to the State  
of Kerala under W ater Resources Develop
ment Schem e during 1988-89 and 1989-90;

(b) whether any report on utilisation of 
funds by the State during 1988-89 has been 
received by Government; and

(c) if so, the details thereof?

TH E  M IN IS TE R  O F STATE IN TH E  
M IN IS T R Y  O F  W A TER  R E S O U R C E S  
(SH R IM A TI KRISHNA SAHI): (a) to (c). The  
allocation approved by the Planning Com 
mission for the State during 1988-89 for 
W ater Resources Development is Rs. 6989  
lakhs. The allocation for 1989-90 has not yet 
been finalised. The anticipated expenditure 
reported by the State Government during
1988-89  is Rs. 7316 lakhs.

Joint Com m ission with Thailand

7383. SHRI PARASRAM B HARDW AJ: 
Will the Minister of C O M M E R C E  be pleased 
to state:

(a) whether Thailand and India have  
recently signed agreem ents for cooperation  
in exploration of natural gas and oil and 
setting up of a joint comm ission that will have 
political, trade economic and cultural dim en
sions; and

(b) if so, the details in this regard?

TH E  M IN IS T E R  O F  S TA TE  IN TH E  
M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A SM U N SI): (a) and (b). A Mem orandum  of 
Understanding was signed on 29 .3 .89  be
tween P .T .T . Exploration and Production 
Company Ltd. of Thailand and Oil and Natu
ral Gas Commission of India to identify areas  
of cooperation and package services like 
consultancy/training which will be beneficial 
and acceptable to both the parties.

An agreem ent was also signed between  
the two Governments on 29 .3 .1989  with the  
intention to set up a Joint Commission to 
consider ways and m eans to promote the 
bilateral cooperation and to ensure the proper 
coordination and implementation of its deci
sions.

Study on Environmental Impacts of 
Dams in Orissa

7384. SH R I K. PR ADHANI: Will the 
Minister of W A TE R  R E S O U R C E S  be 
pleased to state:

(a) whether a study was conducted on 
environmental impact of dams in Orissa;

(b) whether several dams are likely to 
trigger off tremors and have led to climatic 
aberrations in their respective regions;

(c) if so, the details thereof:

(d) the measures taken by Government 
to meet the adverse fall outs from the dams; 
and
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(e) whether any such study has been  
m ade in respect of the dam s in other States 
also?

T H E  M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y  O F  W A T E R  R E S O U R C E S  
(S H R IM A TI K R ISH N A  SAHI): (a) to (e). 
Studies conducted by the India Meteorologi
cal Departm ent in Orissa conclude that there  
is no possibility of triggering of tremors on 
account of construction of dams which can 
cause any significant dam ages to the dams  
and appurtenant works. Besides, as per
I.M .D . the data on droughts and floods in the  
region near Hirakud Dam does not reveal 
any evidence to suggest that the climatic 
aberrations have occurred due to creation of 
reservoir. The safety of dams is taken care of 
at the design stage as well as during con
struction by adopting appropriate design 
param etres. Moreover, inspections are car
ried out by the dam safety organisations in 
various States to take care of any distress 
caused to the dam s on account of reservoir 
filling or otherwise.

A ss is tan ce  for W ater S u p p ly  S ch em es  
by L .I.C .

7385. SH R I H AR IH A R  SO R EN : Will 
the Ministerof F IN A N C E be pleased to state:

(a) whether the Life Insurance Corpora
tion (LIC) is funding some water supply 
schemes in some States;

(b) if so, the details of these schemes

and the States where these schem es are 
being implemented; and

(c) the total amount financed by LIC  to 
implement these schem es during 1986 ,1 9 8 7  
and 1988?

TH E M IN IS T E R  O F  S TA TE  IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FALEIRO ): (a) Yes. Sir.

(b) and (c). There is a  large number of 
water supply schemes in each State against 
which b an s  have been advanced by the Life 
Insurance Corporation (LIC). As many as 
1525 Urban Local Bodies in 20 States and in 
the Union Territory (Chandigarh) have bene
fite d  under the C orporatbn ’s schem e of 
loans to Municipalities and other Urban Local 
Bodies for their water supply schemes. In 
addition, the Corporation has extended  
assistance to 122 Zilla Parishads in 6 States  
for their Rural Piped W ater Supply Schem es  
as at 31 st March, 1988. The total amount of 
loan advanced to the Urban Local Bodies is 
Rs. 65 ,975  lakhs and to Zilla Parishads Rs. 
15,135 lakhs as at 31st March, 1988. LIC  
has also released b an s  at commercial rate 
of interest for certain water supply schem es  
in Karnataka, Gujarat and M adhya Pradesh.

Within the overall allocatbn of the Plan
ning Commission, the Life Insurance Corpo
ratbn of India has m ade total disbursement 
of loans to the varbus States for their water 
supply/sewerage schemes during 1986-87,
1987-88 and 1988-89  as under:—

(R u p e e s  in  L a k h s )

1 9 8 6 -8 7  1 9 8 7 -8 8  1 9 8 8 -8 9

4047.00 7898.00 8230.05
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Special Foreign Loan to tide over 
Foreign Exchange crisis

7386. SH R I BH AD R ESW A R  TANTI: 
SH R I ABDUL HAMID:

W illthe Ministerof FINANCE be pleased  
to state:

(a) whether India is facing presently 
acute foreign exchange crisis;

(b) if so, whether India had approached 
any foreign country for special loan so as to 
tide over the crisis; and

(c) if so, the details thereof?

TH E M IN IS TE R  O F STA TE IN TH E  
D E P A R TM E N T O F E C O N O M IC  AFFAIRS  
IN TH E  M IN IS TR Y  O F F IN A N C E (SH R I 
ED U A R D O  FALEIRO): (a) No, Sir. However 
keeping in view the strain on country’s bal
ance of payment situation primarily because 
of widening trade gap, fall in n£t aid receipts 
and increased IM F repayments, the govern
ment is taking steps to strengthen the bal
ance of payment position. This aims at 
measures to step up exports, contain im
ports, augment foreign exchange earnings 
through investments and remittances includ
ing tourism receipts.

(b) No, Sir.

(c) Does not arise.

Bank Credit to Andhra Pradesh for 
Industrial Development

7387. S H R I S. P A LA K O N D R A Y U D U : 
Will the Minister of F IN A N C E  be pleased to 
state:

(a) the total bank credit m ade available  
to Andhra Pradesh for industrial develop
ment during the last three years:

(b) the corresponding figure for Uttar 
Pradesh, M aharashtra, M adhya Pradesh, 
Gujarat and Bihar; and

(c) the steps taken to augm ent it for 
Andhra Pradesh?

TH E M IN IS T E R  O F  S TA TE  IN TH E  
D E P A R TM E N T O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS TR Y  O F F IN A N C E  (SH R I 
E D U A R D O  FALEIRO ): (a) to (c). The out
standing advances of scheduled com m er
cial banks to Industry in Andhra Pradesh, 
M adhya Pradesh, M aharashtra , Uttar 
Pradesh, Gujarat and Bihar as at the end of 
Decem ber 1984, Decem ber 1985 and D e 
cem ber 1986 (latest available) are given 
below:-

(Amount in Rs. crores) 

(Outstanding advances to Industry)

States December
1984

December 
1985*

December 
1986*

Andhra Pradesh 1006.52 1195.30 1702.88

Uttar Pradesh 1159.06 1465.09 1857.99

M aharashtra 4661.00 6094.84 8177  28

G ujarati 376 .12 1649.01 2191.59

M adhya Pradesh 563.15 681.75 867.16

Bihar 439.52 562.31 604.11
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The R eserve Bank of India (RBI) has 
advised the banks to ensure that wide dis
parities among various States in credit d e 
ployment are avoided and to take effective 
step to increase the flow of credit to deficient 
areas.

C ash ew  Prices

7388. S H R I K. M O H A N D A S: Will the 
Ministerof C O M M E R C E  be pleased to state:

(a) the rate of raw cashew  per kg. given  
to the farm ers by the Governm ent of Kerala  
under its monopoly procurement scheme;

and

(b) the market rate of cashew in Kerala  
and Karnataka?

TH E M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A SM U N SI): (a) and (b). As per information 
received from the Govt, of Kerala, dated  
18.4 .89 taking into consideration the preva
lent international market prices of cashew  
kernels and as advised by the State Advisory 
Committee on monopoly procurement of raw  
cashew nuts the present prices are as fol
lows :-

Localities Prices Rs. Per Kg

Kasargode, Cannanore

W ayanad, Calicut, Malappuram , Palghat, Trichur

Ernakulam, Kottayam, Idukki

Alleppey, Pathanamthitta, Quilon, Trivandrum

13.00

12.50

12.00

11.50

Kerala Govt, has also reported that the 
Committee consisting of representatives of 
farmers, and processors meets periodically 
and reviews the price.

According to report from the Cashew  
Export Promotion Council, Cochin based on 
information gathered from M angalore area, 
the prices in Karnataka on 19.5.89 were:

1. M angalore Taluk Ordinary quality : Rs. 12.50 —  Rs. 13.50 per Kg.

2. Puttur Taluk : Rs. 13.50 per Kg.

3. Sullya Taluk : Rs. 13.80 - Rs. 14.00 per Kg.

4. Other Centres between : Rs. 13.50 - Rs. 14.00 per Kg.

Very high quality and high kernel yield 
nuts are bought at Rs. 15.00 to Rs. 15.50 per 
Kg.
[ Translation]

Express Train Between Rajgrih and 
Delhi

7389. SHRI RAMASHRAY PRASAD

SIN G H : Will the Minister of RAILW AYS be 
pleased to state:

(a) whether Government propose to 
introduce an Express train from Rajgrih to 
Delhi to promote tourism and to facilitate 
visits to places of pilgrimage of international 
importance such as Rajgrih, Nalanda and  
Pawapuri:
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(b) if so the details thereof ;and

(c) if not, the reasons therefor?

TH E M IN ISTER  O F STATE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D HA VRAO  SCINDIA): (a) No, Sir.

(b) Does not arise

(c) Operational and resources con
straints.

[English]

Suggestions made on Control of
Floods by Brahmaputra Board

7390. SHRI RAJ KARAN SING H: Will 
the Minister of W A TE R  R E S O U R C E S  be 
pleased to state:

(a) whether the Brahmaputra Board 
has suggested any measure to control the 
fury of Brahmaputra River floods in Dibru- 
garh area of Assam and if so, the salient 
features thereof; and

(b) the Government’s reaction thereon 
and the time by which the measures are 
likely to be implemented?

TH E M IN ISTER  O F STATE IN TH E  
M IN IS T R Y  O F W A TE R  R E S O U R C E S  
(SHRIM ATI KRISHNA SAHI): (a) and (b). 
The Brahmaputra Board has in their master 
plan for the main Brahmaputra term sug
gested construction of embankments, drain
age project and bank protection works as 
immediate short-term measures and con
struction of storage reservoirs in the upper 
catchments as a long-term measure. The  
report has been sent to the appraising agen
cies.

Promotion Policy of MMTC
7391. DR P. VALLAL PERUM AN: Will 

the Minister of C O M M E R C E  be pleased to 
state:

(a) w hether m aintenance of forty point 
roster in promotion was discontinued in the  
Minerals and M etal Trading Corporation  
(M M T C ) with effect from 1 January, 1987;

(b) whether the directives of Bureau of 
Public Enterprises to M M T C  to continue 
maintenance of forty point roster within the 
fram ework of the promotion policy is being 
implemented by the M M TC ; and

(c) if not, the reasons therefor?

TH E  M IN IS T E R  O F  S TA TE  IN TH E  
M IN IS T R Y  O F  C O M M E R C E  (S H R I P.R. 
D A SM U N SI): (a) Yes, Sir.

(b)and (c). M M TC  is following the Bu
reau of Public Enterprises instructions of
1988 that so long as the following two condi
tions are met, the question of m aintenance  
of reservation roster would not arise:

i) That promotion undertime bound 
promotion schem es should be 
completely delinked from vacan
cies; and

ii) There should be no elem ent of 
merit judgement or inter-personal 
comparison of merit in such pro
motions.

USA Finance to Thlrd^World Newspa
pers

7392. S H R I HANNAN  M OLLAH: Will 
the Ministerof F IN A N C E be pleased to state:

(a) whether Governm ent are aware that 
USA extend finance to Third World newspa
pers and news agencies

(b) if so, which of the Indian newspapers  
and news agencies are receiving such fi
nance: and

(c) the details thereof?
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TH E  M IN IS T E R  O F  STA TE IN TH E  
D E P A H T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (SH R I 
E D U A R D O  FA LEIR O ): (a) It has been as
certained from the US Governm ent that they 
do not give financial or any other type of 
direct assistance to news papers of news 
agencies in developing countries.

(b) and (c). Do not arise.

Staff in SBI B ranches in Hill A reas

7393. S H R IM A TI D.K. BHANDARI: Will 
the Minister of F IN A N C E  be pleased to state:

(a) whether the branches of the State  
Bank of India in plains are having surplus 
staff;

(b) whether staff in branches of the 
Bank located in hill areas is short of their 
requirements;

(c) If so, the reasons for this anomaly 
and the corrective steps taken or proposed;

(d) whether Governm ent propose to 
provide one additional officer capable of 
undertaking local language to helpthe branch 
manager to undertake development activi
ties in the hill areas effectively; and

(e) if not, the reasons therefor?

TH E M IN IS T E R  O F  STA TE IN TH E  
D E P A R TM E N T O F  E C O N O M IC  A FFAIR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E (SH R I 
E D U A R D O  FALEIRO ): (a) to (c). State Bank 
of India has reported that the bank’s branches 
both in plains and hill areas are adequately 
staffed to meet their present requirements.

(d) and (e). The issue regarding struc
turing/manning of different branches falls 
within the administrative jurisdiction of the 
respective banks, and no proposal to post an
additional officer in hill areas is under G ov

ernm ent’s consideration.

Income Tax Raids on Diamond Export
ers in Bom bay

7394. SH R I A N O O PC H  AND SHAN: Will 
the Ministerof F IN A N C E be pleased to state:

(a) whether raids were conducted by 
Income-tax department in Bombay on dia
mond exporters;

(b) if so, the details thereof;

(c) whether the representatives of dia
mond exporters met Directorgeneral (Admn). 
at Bombay on 13.3 .89

(d) if so, the assurance given to dia 
mond exporters by Income-tax departm ent 
during their discussion;

(e) whether the diamond industry in 
Bombay went on strike because of these 
raids; and

(f) if so, the G overnm ent’s stand in this 
matter?

THE M IN IS T E R  O F  STA TE IN TH E  
D E P A R TM E N T O F  R E V E N U E  IN TH E  
M IN IS TR Y O FFIN A N C E (S H R IA .K .P A N JA ):
(a) and (b ) . No, Sir. The Income-tax Depart
ment has not conducted any searches re
cently, at the premises of diamond exporters 
at Bombay. However, searches were con
ducted at the premises of five Angadias on 
the 22nd of February 1989 at Bombay. During 
these searches, diamonds worth Rs 11 
crores were found and out of these dia
monds worth Rs. 2.01 crores, were seized. 
Cash of Rs. 10.45 lakhs was also seized.

(c) and (d) The representatives of the 
diamond exporters met the Director G eneral 
of Income-tax (Inv) (South) Bombay. They  
were informed that the income-tax D epart
ment has no intention to cause any harrass-



99 W ritte n  A n s w e r s APRIL 28, 1989 W rit te n  A n s w e r s  100

ment to the diamond trade.

(e) and (f) The diamond industry went 
on strike for a short period as a sequel to the  
detention of diamonds from some Angadias 
by the CBI on 6-3-1989 . They also protested 
against the earlier search by the Income-tax 
Department. The Government is of the view  
that there is no justification for the agitational 
approach adopted by the diamond industry. 
The diamond trade has not been earm arked  
for special attention in respect of surveys 
and searches. No searches were conducted 
in respect of the diamond trade since July 
1988. except for the specific and selected  
action on the five Angadias on 22 -2 -1989  as 
mentioned above. The diamond trade can
not have any objection to the normal inves
tigation work of the Income-tax.Department.

S eizure  o f Heroin

7395. SH R I M. RAG HUM A REDDY:
SH R I DHARAM  PAL S IN G H  

MALIK.
SH R I PRAKASH CHANDRA:

W illthe Ministerof FINANCE be pleased  
to state:

(a) whether Government’s attention has 
been drawn to the news item appearing in 
“The Hindustan Tim es” dated 13 March,
1989 wherein it has been stated that Heroin 
(15 kg.) worth Rs. 15 crore has been seized  
by the Policy and Customs officials near 
Bagheke village in the border district of 
Ferozepuron 12 March, 1989:

(b) if so, the details thereof;

(c) whether any arrest has been made;

(d) whether any inquiry has since been  
conducted;

(e) the number of cases which have 
com e into light during the last four years, 
year-wise; and

(f) the action taken by Governm ent to 
stop this evil?

TH E  M IN IS T E R  O F  S TA TE  IN TH E  
M IN IS T R Y  O F  D E P A R T M E N T  O F  R E V E 
N U E IN TH E  M IN IS T R Y O F  F IN A N C E  (SH R I 
A.K.PANJA): (a) to (f). Yes, Sir. No precise 
value of the drug seized can be estimated as 
this is dependent upon various factors like 
purity, place of origin, local dem and and 
supply, etc.

Action on specific prior information, the 
Customs and Policy officials seized 15 pack
ets of brown powder (believed to be heroin) 
weighing 14.880 kg. along with two country- 
m ade pistols and 5 cartridges from 2 per
sons riding on a moped, namely Satnam  
Singh and Amar Singh, both of Ghurka Bhaini 
village in Ferozepur district of Punjab , on the 
night of 11 /12th March, 1989. near Baggeke  
Mod in Faziika-Jalalabad road. Both the 
above name persons had been arrested for 
appropriate action under the law after com 
pletion of necessary inquiry.

The number of cases booked during the 
last four years (year-wise and drug-wise) are  
as under:-

Name of drug Number of cases booked during

1985 1986 1987 1988

1. Opium 489  1,692 433  431

2. Morphine 78 45 38 18
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Name of drug Number of cases booked during

1985 1986 1987 1988

3. Heroin 131 405 351 420

4. Hashish 192 374 301 366

5. G anja 254 684 635 497

6. Cocaine 1 9 6 1

7. M ethaqualone 42 19 59 36

8. Am phetam ine .. 6 1

A number of strong counter-measures 
have been launched by the Governm ent of 
India which, inter-alia, include provision of 
deterrent punishment against drug traffick
ers, strengthening of preventive and intelli
gence machinery (especially io and around 
borders and vulnerable areas), adoption of a 
liberalised reward scheme for both the offi
cers and informers, strengthening of bilat
eral co-operation between neighboring coun
tries (including regional co-operation under 
the aegis of SAARC). The Prevention of Illicit 
Traffic in Narcotic Drugs and Psychotropic 
Substances Act, 1988 provides for preven
tive detention upto a maximum period crt 2 
years for drug related crimes. 279 persons 
have so far been detained under the said 
Act.

The Narcotic Drugs and Psychotropic 
Substances Act, 1985 has also been  
am ended to strengthen it further. The  
amendments, inter-alia include provisions 
for forfeiture of illegally acquired property 
derived from or used in illicit drug trafficking; 
criminalising the activity of financing drug 
trafficking and for death penalty on second 
conviction for specified offences.

The matter is also kept under constant

watch for appropriate follow-up action.

A cceptance of Illegal Gratification by 
Officials of Punjab National Bank

7396. S H R I RAM  BAHADU R S IN G H : 
Will the Minister of F IN A N C E  be pleased to 
state:

(a) whether some officials of the Punjab 
National Bank who were found guilty of 
accepting illegal gratification are still con
tinuing in service;

(b) if so, the details thereof;

(c) whetherthese officials were awarded  
penalty commensurate with the gravity of 
their misconduct; and

(d) if not, the reasons therefor?

TH E M IN IS TE R  O F  STA TE IN TH E  
D E P A R TM E N T O F  E C O N O M IC  A FFAIRS  
IN TH E  M IN IS TR Y  O F  F IN A N C E  (SHRI 
E D U A R D O  FALEIRO ): (a) to (d). Punjab  
National Bank has reported that in all cases  
wherein charges have been proved either in 
departmental proceedings or in Court cases, 
the Bank invariable imposes punishment
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commensurate with the gravity of the mis
conduct/charge. The Bank has stated, how
ever, that in one case an officer, on whom the 
penalty of dismissal from the Bank’s service 
was imposed for having allegedly accepted  
illegal gratification from a borrower, had to 
be reinstated underthe direction of the Patna  
High Court whilst in another case the advice 
of the Central Vigilance Commission for 
imposing the penalty of dismissal on the 
charge of alleged acceptance of bribe while 
sanctioning an advance could not ultimately 
be implemented because of legal recourse 
taken by the concerned officer.

Appointment of M essengers in State 
Bank of India

7398. S H R I B A N W A R I LAL BAIRW A: 
Will the Minister of F IN A N C E  be pleased to 
refer to the reply given on 13 M ay, 1988  to 
Unstarred Question No. 10904 regarding 
appointment of messengers in State Bank of 
India and state:

(a) the total number of candidates  
dem anded by the Bank from employment 
exchange for recruitment to the post of peon/ 
messengers;

Im port D uty on G lazed N ew sprin t

7397. SH R I Y .S . MAHAJAN:
SH R I C. JANG A R ED D Y .

V<iJI the Minister of F IN ANCE be pleased  
to state:

(a) whether the newspapers and m aga
zine publishers have represented to G ov
ernment against imposition of thirty per cent 
import duty on glazed newsprint; and

(b) if so, the measures Government 
propose to take to mitigate their hardship 
because of the steep rise of import duty on 
glazed newsprint?

THE M IN IS TE R  O F STATE IN THE  
DEPA R TM EN T O F  R E V E N U E  IN THE  
M IN IS T R Y  O F  F IN A N C E  (S H R I  
A.K.PANJA): (a) and (b). Representations 
have received against the increase in import 
duty on glazed newsprint to thirty per cent 
valorem. These have been carefully consid
ered but Government does not find ade
quate justification to reduce the import duty 
on glazed newsprint.

(b) the total number of candidates called 
for the interview;

(c) the number of candidates em pan
elled for the post:

(d) the total number of candidates actu
ally appointed since the date of interview and 
number of those among them appointed  
from the panel;

(e) whether all the empanelled candi
dates have been appointed;

(f) if not, whether persons from outside 
the panel have been appointed in the Bank;

(g) if so, the reasons therefor and the 
action proposed to be taken by Govt, in this 
regard; and

(h) the time by which all the candidates  
empanelled for recruitment to the post are 
likely to be appointed?

THE M IN IS TE R  O F  STA TE IN TH E  
D E P A R TM E N T O F E C O N O M IC  A FFA IR S  
IN TH E M IN IS TR Y  O F F IN A N C E (SH R I 
ED U A R D O  FALEIOR): (a) to (c). Informa
tion as received from State Bank of India is 
as follows:-

Number of candidates demanded by the bank : 230
from the Employment Exchange for recruitment.

Number of candidates called for interview. : 241
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(Including 19 temporary em ployees and menial 
category Departm ental employees)

Num ber of candidates em panelled . : 94

(including 19 temporary em ployees and 
menial category departm ental em ployees)

(d) to (h) The bank has advised that so 
far 14 candidates - all from the panel-have 
since been appointed. Due to non-availabil
ity of vacancies the panel could not be util
ised fully and no time fram e can be indicated 
by the bank for full utilisation of the panel.

Central Bills pending for President’s  
A ssent

7399. SH R I S R IH A R I RAO: Will the 
Minister of LAW  AND  JU S TIC E  be pleased  
to state:

(a) the number of bills passed by the 
Parliament pending President’s assent as 
on 31 March, 1989 and the details thereof;

(b) the reasons for the delay; and

(c) by when these Bills would be cleared ?

TH E  M IN IS TE R  O F  LAW  AND JU S 
TIC E A N D  M IN IS TE R  O F  W ATER R E 
S O U R C E S  (SHR I B .SH A N K A R A N A N D ): (a) 
to (c). The information is being collected and 
will be laid on the Table of the House.

Enrollment of voters

7400. SH R I SO M N A TH  RATH: Will the 
Minister of LAW AND JU S TIC E  be pleased 
to state:

(a) whether enrollment of voters of 18 
years or above has been completed; and

(b) if not, the present stage of enum era

tion work?

TH E  M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y  O F  LAW  A N D  JU S T IC E  (SH R I
H .R . BHARDW AJ): (a) Yes, Sir. House to 
house enumeration to enroll electors of 18 
years and above as on 1 st April, 1989 has 
since been completed in respect of all States  
and Union territories except Assam where 
the tentative date for completion of enu
meration is 30 .4 .1989 .

(b) Does not arise.

Amendment of Sick Industrial Com pa
nies (Special Provisions) Act, 1985

7401. S H R I BANW ARI LAL P U R O - 
HIT:

SH R I R A M K R IS H N A  M O R E: 
S H R IM A T I B A S A V A R A JE S 

W ARI:

Will the Minister of F IN A N C E be pleased 
to state:

(a) whether the Federation of India 
Chambers of Commerce and Industry (FICCI) 
has urged Government to make suitable 
amendments in the Sick Industrial Com pa
nies (Special Provisions) Act, 1985 to em 
power the Board for Industrial and Financial 
Reconstruction to take adequate measures 
for tackling industrial sickness in the country.

(b) if so, whether Government have 
since examined the recommendations of the 
FICCI , and
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(c) it so, the reaction of Government 
thereto?

TH E M IN IS TE R  O F  STA TE IN TH E  
D E P A R TM E N T O F  EC O N O M IC  AFFA IR S  
IN TH E  M IN IS TR Y  O F F IN A N C E (S H R I 
ED U A R D O  FALEIRO): (a) to (c). F IC C I’s 
suggestions, inter alia, regarding modifica
tions in the Sick Industrial Companies  
(Special Provisions) Act, 1985 are under 
consideration of the Government.

BIFR Recommendations for Winding up 
of Industrial Units

7402. DR. DATTA SAM ANT: Will the 
Minister of FINANCE be pleased to state:

(a) the number of industrial units recom
mended for winding up by the Board for 
Industrial and Financial Reconstruction 
(BIFR) upto 31 December, 1988; and

(b) the totai liabilities in these units and 
the number of workers involved?

THE M IN ISTER  O F STATE IN TH E  
D EPA R TM EN T O F EC O N O M IC  AFFAIRS  
IN TH E  M IN ISTR Y O F FINA N C E (SH R I 
ED UARDO  FALEIRO): (a) Board for Indus
trial and Financial Reconstruction (B IFR) 
has reported that as on 31 .12 .1988 it had 
opined in favour of winding up in 16 cases.

(b) BIFR has reported that information 
on total liabilities and number of workers 
involved is not being compiled by them.

National Housing Bank

7403. SHRI HUSSAIN DALWAI: Will 
the Minister of F INANCE be pleased to state:

(a) the initial investment done by the 
National Housing Bank;

(b) whether it is proposed to open 
branches of the Bank in all the States; and

(c) if so, the details thereof?

TH E M IN IS T E R  O F  S TA TE  IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FA LEIR O ): (a) The primary func
tion of National Housing Bank is to provide 
refinance facilities to eligible scheduled 
commercial banks/housing finance institu
tions for extending housing finance to Indi
vidual borrowers and not to m ake invest
ments.

(b) and (c) The National Housing Bank 
has been established wrth its Head Office at 
New  Delhi and has opened one branch office 
at Bombay. National Housing Bank has 
reported that no decision has so far been  
taken to open officers of the Bank in ail the 
States.

[ Translation]

Poppy cultivation

7404. S H R I KAMLA PRA SAD RAW AT: 
Will the Minister of F IN A N C E be pleased to 
state:

(a) whether Governm ent have reduced 
the area under poppy cultivation in view of 
smuggling of opium;

(b) if so, whether smuggling pt opium  
and smack, a product of opium, is going on 
in full swing despite the above step;

(c) if so, the efforts being m ade by 
Government to control increasing addiction 
to the poison of smack due to its smuggling; 
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE MINISTRY
OF FINANCE (SHRI A.K. PANJA): (a)to (d).
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The production of opium in India being mainly 
export oriented, the area under poppy culti
vation has been progressively reduced 
having regard to the fall in 'international 
dem and for opium for medical purposes and 
the stocks of opium lying in the Governm ent 
factories, etc. Therefore, while there has 
been reduction in the area under poppy 
cultivation, the sam e is not because of 
smuggling of opium.

India continues to face a serious prob
lem of transit traffic in drugs, particularly 
heroin and hashish. This is also evidenced  
by the significant quantities of these drugs 
seized in illicit traffic originating mainly from  
the Near and Middle East and destined to the 
W estern Countries.

Governm ent have taken a number of 
steps against drug traffic and drug abuse. 
These steps include strengthening the laws 
by providing deterrent punishment for drug 
trafficking (including provision for capital 
punishment in certain cases)- making the 
offences cognizable and non-bailable and 
forfeiture of property derived or obtained 
from illicit traffic in drugs and for preventive 
detention of persons involved in illicit traffic. 
Liberalised reward scheme for officers/in
formers has also been introduced. The pre
ventive machinery has been strengthened.

The Ministry of W elfare have been pro
viding financial assistance to voluntary or
ganisations for setting up of counselling and 
deadiction centres. In 1988,91 such centres 
were set up. Educational campaigns to cre
ate public awareness about harmful effects 
of drug abuse are also carried out by the 
Ministry of Information & Broadcasting, 
Ministry of Education and other Government 
as well as voluntary bodies.

The matter is also kept under constant 
watch for appropriate follow-up action.

[English]

Em bezzlem ents In State Bank o f Indore

7405. S H R I M A N V E N D R A  S IN G H : 
S H R I RAJ K U M A R  RAI:

Will the Ministerof F IN A N C E be pleased  
to state:

(a) the number of officers/employees 
found guilty for em bezzlem ents in the State  
Bank of Indore against whom action has 
been taken during the last three years;

(b) the number of such cases in which 
suspension orders were issued but the or
ders have not been complied with so far and 
the reasons therefor; and

(c) the number of officers/employees of 
the Bank whose cases of em bezzlem ents  
are still ending for the last three years but 
charge-sheets has not been issued to them  
and the reasons therefor?

TH E  M IN IS T E R  O F  STA TE IN THE  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E (SH R I 
E D U A R D O  FALEIRO ): (a) to (c). State Bank 
of Indore has reported that during the last 
three years i.e. 1986, 1987 and 1988 no 
case of em bezzlem ent in the Bank has come 
to light and, therefore, the question of initiat
ing and disciplinary action against any offi
cial during this period did not arise.

Monitoring of Legal E xpenses of 
Nationalised Banks

7406. SH R I D.P. JADEJA: Will the 
Minister of F IN A N C E be pleased to state:

(a) whether there has been an increase 
in the legal expenses incurred by the nation
alised banks for recovery of loans advanced  
by them;
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(b) whether any monitoring is done of 
the legal expenses of these banks;

(c) if not, the reasons therefor;

(d) whether Government have issued a 
direction to the nationalised banks to strive 
for negotiated settlement or compromise 
with parties than to enter into litigation; and

(e) if so, the details thereof?

TH E M IN IS TE R  O F  STA TE IN TH E  
D EPA R TM EN T O F E C O N O M IC  AFFAIRS  
IN THE M IN IS TR Y  O F F IN A N C E (SH R I 
ED UAR DO  FALEIRO): (a) to (e). Data relat
ing to legal expenses incurred by national
ised banks exclusively for recovery of loans 
is not readily available. However, the con
solidated expenditure of law charge incurred 
by 20 nationalised banks increased by Rs.
2.10 crores in 1987 as compared to 1986.

The increase in the legal expenses of 
public sector banks is mainly attributable to 
increased volume of operations, increase in 
the number of suits for recovery of their dues 
and upward revision of lawyers’ fees and 
other legal charges. To avoid litigation vis-a- 
vis legal expenses, the banks try persuasion 
and all other possible methods for recovery 
of their dues. Recourse to litigation is taken  
by banks as a last resort to protect their 
interest. The Reserve Bank of India have 
advised banks from time to time to exercise 
close supervision and control over advances 
and monitor the sticky advances so as to 
reduce the incidence of litigation.

[ Translation]

W rit p etitions and other cases  pending  
in High C ourts

7407. SHRI V IRDHI C H A N D ER  JAIN: 
Will the Minister of LAW AND JU S T IC E  be 
pleased to state:

(a) whether the number of writ petitions 
and other cases pending in High Courts is 
constantly increasing and the num ber of 
pending writ petitions is more than civil and 
criminal cases at present;

(b) whether decisions of all the cases in 
High Courts are inordinately delayed due to 
the excessive number of writ petitions;

(c) whether writs are admitted even in 
those cases where alternative remedy is 
available; and

(d) the concrete steps proposed to be 
taken by Governm ent to solve this problem?

TH E M IN IS T E R  O F  LAW  A N D  J U S 
T IC E AND W A TER  R E S O U R C E S  (S H R I B. 
SH ANKARANAN D): (a) The number of Writ 
Petitions and other cases pending in High 
Courts is increasing. It cannot be said that 
the number ot pending Writ Petitions is more 
than Civil and Criminal cases in all the High 
Courts.

(b) The delay is on account of various 
factors.

(c) Writs are not generally admitted in 
cases where an alternative remedy is avail
able.

(d) A Committee of 3 Chief Justices has 
recently been constituted by the G overn
ment to study the problem of arrears in 
Courts and the suggest remedial measures.

[English]

B ank Loans to  W om en

7408. SH R I BRAJAM OHAN M O 
HANTY. Will the Minister of F IN A N C E be
pleased to state:

(a) whether husband’s liability is a bar 
for the wife to have financial accommodation
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from the nationalised banks to earn her 
livelihood pursuing her own independent 
effort;

(b) whether som e cases have com e to 
the knowledge of Governm ent in which the 
nationalised banks refused loans to the wives 
of the defaulters; and

(c) if so, the reaction of Governm ent 
thereto and the steps proposed to be taken  
by Governm ent in this regard?

TH E  M IN IS T E R  O F  STA TE IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  AFFAIRS  
IN T H E  M IN IS T R Y  O F  F IN A N C E (SH R I 
E D U A R D O  FALEIRO ): (a) to (c). Reserve  
Bank of India has reported that there is no 
bar for the wife to have financial accom m o
dation from the nationalised banks, if the 
husband has a loan liability in the bank. 
W om en borrowers like any other borrowers 
can approach banks for financial assistance 
for any viable productive endeavour. How
ever, under Integrated Rural Development 
Programme (IR D P), if a m em ber of family is 
already a willful defaulter in respect of an 
earlier loan, the family is not eligible for 
further assistance. Thus, in case husband is 
a wilful defaulter, his wife or any other member 
of his family will not be eligible for assistance 
under IRDP.

M em b ers  C ontribu tion  to  IM F

7409. SH R I KAMAL NATH: Will the 
Minister of F IN A N C E be pleased to state:

(a) whether the executive board of the 
International Monetary Fund has asked 
member nations for substantially higher 
contributions then their normal subscription 
because of the additional responsibility that 
would be placed on it and the World Bank 
under the Brady Plan for debt reduction of 
developing countries; and

(b) if so, the reaction of Government

with regard thereto?

TH E M IN IS T E R  O F  STA TE  IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
ED U A R D O  FALEIRO ): (a) No, Sir.

(b) Does not arise.

D em and o f In co m e T ax  E m p lo yees

7410. DR. S U D H IR  ROY: Will the 
Minister of F IN A N C E  be pleased to state:

(a) whether a large number of em ploy
ees of Income Tax Departm ent would be 
declared surplus as a result of computerisa
tion; and

(b) if so, the details thereof?

TH E M IN IS T E R  O F  STA TE IN TH E  
D E P A R T M E N T  O F  R E V E N U E  IN TH E  
M IN IS T R Y  O F  F IN A N C E  (S H R I A .K. 
PANJA): (a) No, Sir. The computerisation in 
the Income-tax Departm ent would not ren
der its employees surplus.

(b) Does not arise.

100%  EO U s P erm itted  to  Sell in D o m es
tic  M arke t

7411. S H R I A N A N D A  PATHAK: Will 
the Minister of C O M M E R C E  be pleased to 
state:

(a) the number of 100%  foreign owned  
companies of 100%  Export Oriented Units 
(EO Us) which have been allowed to sell 25%  
of their production in the domestic market; 
and

(b) the details of the companies and the 
products being m ade by them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
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D A SM U N SI): (a) No foreign owned com 
pany has so far been granted approval for 
sale of products in the Domestic Tariff Area, 
under R EP  Circular No. 17/88 dt. 2-5-88.

(b) Does not arise.

Insurance Schem e for Hamlets

7412. SHRI PRAKASH V. PATIL: Will 
the Minister of F INANCE be pleased to 
state:

(a) whether Government have floated a 
scheme of providing insurance to the ham 
lets against fire at nomiai cost;

(b) the details of the scheme; and

(c) the number of districts in M aharash
tra so far adopted under the scheme and the 
steps being taken to cover the remaining 
districts?

THE M IN IS TE R  O F  STA TE IN TH E  
D EPA R TM EN T O F E C O N O M IC  AFFAIRS  
IN TH E  M IN ISTR Y O F F IN A N C E (SH R I 
EDUARDO  FALEIRO): (a) and (b). Yes, Sir. 
The Hut Insurance Scheme for poor families 
in rural areas was introduced in the country 
w.e.f. 1st May, 1988. The Schem e provides 
relief to poor families in rural areas when 
their huts and belongings are destroyed by 
fire. Poor families whose annual family in
come from all sources does not exceed Rs. 
4,800/- are eligible under the Schem e. In the 
event of loss due to fire, the insurance 
company will pay to the insured an amount of 
Rs. 1,000/- for hut and Rs. 500 /- for belong
ings in the hut destroyed by fire. The Schem e  
is administered through the General Insur
ance Corporation of India and  ̂its four sub
sidiaries viz. (i) National Insurance Com 
pany Ltd., (ii) New India Assurance C om 
pany Ltd., (iii) Oriental Insurance Company 
Ltd. and (iv) United India Insurance Com 
pany Ltd. with active collaboration of the 
State Governments/Union Territories. The

entire premium cost in respect of the Scheme 
is borne by the Central Governm ent.

(c) The Schem e is in operation in all the 
districts in the country including all districts of 
M aharashtra since its introduction 1 st M ay,
1988.

Diesel Engine Unit at M ysore

7413. S H R I SR IK A N TH A  D A TTA
N A R A SIM H A R A JA  W A D IY A R : W ill the
Minister of RA ILW A YS be pleased to state:

(a) whether Government have approved  
the establishment of a  diesel engine m anu
facturing unit at Mysore;

(b) if so, the year by which the plant 
would be able to start commercial produc
tion;

(c) the cost of the plant; and

(d) the steps taken so far to set up that 
plant?

TH E M IN IS TE R  O F  STA TE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A VR A O  SC IN D IA ): (a) No, Sir.

(b) to (d). Do not arise.

Slow Execution of CAD Projects in M.P.

7 4 1 4 . S H R I P R A T A P  B H A N U
SHARM A: Will the Minister of W A TE R
R E S O U R C E S  be pleased to state:

(a) whether the Com m and A rea Devel
opment (CAD) works of Barna-Halali and 
Kolar irrigation projects in M adhya Pradesh  
are very slow and much behind the targeted  
time;

(b) if so, the reasons therefor; and

(c) wheat effective steps are being
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taken by Governm ent for fast im plem enta
tion of various works during next years?

T H E  M IN IS T E R  O F  STA TE IN TH E  
M IN IS T R Y  O F  W A T E R  R E S O U R C E S  
(S H R IM A TI K R IS H N A  SA H I): (a) While 
command area development works at Barna- 
Halali projects are behind schedule, the Kolar 
Irrigation Project is still under construction. 
Hence no CA D works have yet been taken  
up on the project.

(b) Slow progress in Barna Halali proj
ects is reported to be due to inadequate 
funding by the State Government and short
age of technical staff.

(c) The State Governm ent is making 
efforts to provide adequate funds and tech
nical staff for timely execution of the works.

Irregularities in Branches of State Bank 
of Indore in Raipur District in Madhya 

Pradesh

7415. S H R I RAJ KUM AR RAI: W illthe  
Minister of F IN A N C E  be pleased to state:

(a) the number of branches of the State 
Bank of Indore operating in Raipur district in 
M adhya Pradesh and the number of cases of 
bunglings/irregularities in these branches 
which have come to light during the past 
three years;

(b) the insurance of cases where bank 
employees themselves were involved in such 
frauds;

(c) the action taken by his Ministry in 
such cases and the stage at which the en
quiry or prosecutions are, if any conducted; 
and

(d) the other effective steps taken by 
Government to prevent recurrence of such 
fraud s and involvement of employees in 
these frauds?

TH E M IN IS T E R  O F  S TA TE  IN TH E  
D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  
IN TH E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FALEIR O ): (a) to (6). inform a
tion is being collected and, to the extent 
available, will be laid on the Table of the 
House.

Encroachment of Railway land at 
Nalhatl Station

7416. SH R I G A D A D H A R  SAHA: Will 
the Minister of RA ILW AYS be pleased to 
state:

(a) whether Railway land has been 
under unauthorised occupation at Nalhati 
Station area;

(b) if so, the steps taken to evict the 
unauthorised occupants from railway land 
there; and

(c) if no steps have been taken in this 
direction, the reasons therefor?

TH E M IN IS TE R  O F  STA TE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A VR A O  SC IN D IA ): (a) Yes, Sir.

(b) Eviction of encroachments was done 
on several occasions in the past, but the 
encroachments have been coming up again. 
Efforts to evict the encroachments are being 
continued.

(c) Does not arise.

. Late running of 915/916 and 175/176 
New Delhi - Puri Trains

7417. S H R IM A TI JA Y A N T I PATNAIK: 
Will the Minister of RAILW AYS be pleased to 
state:

(a) whether the 915 /916  and 175/176  
Express trains running between New Delhi 
and Puri and vice-versa are reaching Delhi
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and Puri very late;

(b) if so, the details thereof and the 
reasons therefor; and

(c) the steps taken to maintain punctu
ality of these trains?

TH E M IN IS TE R  O F STATE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M ADHAVRAO  SCINDIA): (a) to (c). Infor
mation is being collected and will be laid on 
the Table of the Sabha.

Free complimentary card p a sse s

7418. SHRI G .D E V A R A Y A  NAIK: Will 
the Minister of RAILW AY be pleased to 
state:

(a) the criteria adopted for grant of free 
complimentary card passes; and

(b) the number of such passes issued 
during last one year category-wise alongwith 
zone-wise break-up?

TH E  M IN ISTER  O F STATE O F  TH E  
M IN IS T R Y  O F  R A I L W A Y S  ( S H R I  
M AD HAVRAO  SCINDIA): (a) Complimen
tary Card Passes are granted by the Ministry 
of Railways to eminent persons, organisa
tions devoted to social, cultural, scientific, 
literacy, sports and educational activities of 
'All India’ character etc. These Passes are 
issued based on the guidelines and on the 
justification/merits of each case.

(b) A total of 51 Complimentary Card 
Passes have been issued during the year
1988-89. Since these Card Passes are is
sued by the Ministry of Railways based on 
justification/merits of each case and are 
generally valid over All Indian Railways, the 
issue of categorywise/Zone-wise lists to cover 
the Passes granted, does not arise.

Book Entitled “ Damming the Narmada”

7419. S H R I H. A. D O R A : Will the M in
ister of F IN A N C E  be pleased to state:

(a) whether the Customs Departm ent 
had withheld copies of the book entitled 
‘Damming the N arm ada’;

(b) if so, the details thereof; and

(c) the reasons therefor?

T H E  M IN IS T E R  O F  S TA TE  IN TH E  
D E P A R T M E N T  O F  R E V E N U E  IN TH E  
M IN IS T R Y  O F  F IN A N C E  (S H R I A.K.  
PANJA): (a) to (c). A consignment of six 
parcels containing the book entitled ‘D A M 
M IN G  TH E  N A R M A D A ’ written by Claude  
Alvares and Ram esh Billorey Jointly pub
lished by Third World Network and Asia- 
Pacific Peoples’ Environment Network M a- 
laysi, imported by M7s. Natraj publishers of 
Dehradun, was detained by the Customs 
Authorities at the Foreign Post Office, New  
Delhi, as the Customs authorities felt that the 
import of the book would attract the provi
sions of Sub-Sections (t) & (v) of Section 1 ) 
of the Customs Act, 1962. It was proposed 
for consideration that a notification be issued 
banning the import of the book. After careful 
consideration of the proposal, the G overn
ment decide that no restriction need be placed 
on the import of the book and the books were  
accordingly released.

[ Translation]

Railway Projects in Bihar

7421. SH R I KU N W A R  RAM: Will the 
Minister of RAILW AYS be pleased to state:

(a) the number of ongoing projects of 
construction/expansion in Bihar during the 
year ending 31st March, 1989;

(b) the names of these projects and the



121 Written Answers  VA ISAKHA 8, 1911 (SAKA) Written Answers  122

cost thereof;

(c) the present stage of progress; and

(d) the names of other projects pro
posed to be taken up during the remaining 
period of the Seventh Plan?

THE MINISTER OF STATE OF THE 
M IN IS T R Y  O F RAILWAYS (SHRI  
MADHAVRAO SCINDIA): (a) to (c). Details 
of on-going construction projects in Bihar 
are given the statement below.

(d) The following projects in Bihar have 
been included in the Budget for 1989-90, the 
last year of Seventh Plan:

G a u g e  C o n v e rs io n

1. Conversion of Chhapra-Aunrihar 
MG section into BG (171 km) (partly 
in Bihar)

D o u b lin g s

1. Doubling of Siho-Ramdayalunagar.

Traffic  F a c ilitie s

1. Gaya-Mughalsarai Section - Fac
ing Cross Overs.

2. Kiul-Gaya Section - Std. Ill inter
locking.

3. Sahibganj-Bhagalpur Section - 
Augmentation of Sectional Capac
ity.

4. Bokaro-Rajabera - Twin Single Une 
working.

5. Hatia-Shifting of Goods shed from 
Ranchi.
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[English]

Replacement of Steam Locomotives

7422. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of RAILWAYS be 
pleased to state:

(a) the quantity of coal saved by the 
Railways during the last three years by re
placing the steam locomotives to diesel or 
electric engines, Zone-wise;

(b) the details of expenditure increased 
Zone-wise as a result of introducing diesel 
and electric engines; and

(c) the steps being taken to make upthe 
loss or to provide additional facilities to the 
general public in cases there has been a 
gain to the Railways?

THE MINISTER OF STATE OF THE 
M IN IS TR Y OF R A ILW AYS (SHR I

MADHAVRAO SCINDIA): (a) A statement 
showing the consumption of coal for traction 
for the years 1985-86 to 1987-88 on Zonal 
Railways is given below. The decreasing 
trend represents savings due to replace
ment of steam locomotives and other energy 
conservation measures taken.

(b) The expenditure incurred on fuel/ 
energy consumed for traction on Zonal Rail
ways for 3 yeas from 1985-86 to 1987-88 is 
shown in the statement attached. The in
crease in expenditure is due to increase in 
prices of coal, diesel and electric power and 
more consumption of diesel & electric power 
on account of additional traffic and change 
over from Steam to Diesel and Electric Trac- 
tion.

(c) The change of traction from steam to 
diesel/electric does not result in a loss. Die
sel/Electric traction has helped in providing 
trains running with higher loads and at faster 
speeds.

STATEMENT

Coal Consumption for Traction Purposes

(in Tonnes)

Railways 1985-86 1986-87 1987-88

1 2 3 4
Central 963,336 893,983 794,886

Eastern 1,233,562 1,142,690 1,042,626

Northern 1,741,025 1,457,788 1,428,071

N. Eastern 966,557 914,219 870,007

N. Frontier 309,890 274,677 219,165 *

Southern 389,733 340,276 261,677

S. Central 783,725 672,433 646,561

S. Eastern 702,194 626,753 597,134
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1 2 3 4

Western 1,021,391 948,248 857,393

Total 8,111,413 7,271,067 6,717,520

Details of expenditure on Fuel/Energy for traction purposes.

(In thousands of Rupees)

Railways 1985-86 1986-87 1987-88

1 2 3 4

Central 187,95,44 212,94,79 215,49,21

Eastern 142,03,49 158,97,25 162,44,11

Northern 183,63,28 203,30,44 215,76,78

N. Eastern 53,34,05 63,88,52 60,41,57

N. Frontier 29,96,64 37,30,93 36,27,86

Southern 91,39,04 90,31,73 93,71,28

S. Central 109,81,38 117,05,47 127,45,40

S. Eastern 145,64,37 162,67,32 180,25,72

Western 143,05,11 158,61,22 167,83,99

Total 10,86,82,80 12,05,07,67 12,59,65,92

C onversion o f Latur-K urudw adi via 
Osmanabad line

7423. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Ministerof RAILWAYS be 
pleased to state:

(a) whether the survey for conversion of 
narrow gauge line into broad gauge from 
Latur to Kurudwadi via Osmanabad has been 
completed and if so, the details thereof;

(b) the progress made so far in the

matter; and

(c) the time by which the conversion 
work of this project is likely to be completed?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  O F R A ILW A Y S  (SH R I 
MADHAVRAO SCINDIA): (a) to (c). A sur
vey for conversion from NG to BG of the 
Miraj-Latur line via Kurudwadi and Osmana
bad, and its extension to Latur Road, total
ling 359 km was undertaken in 1975-76. The 
project was then estimated to cost Rs. 43.12
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crores, and it was found to be financially un- 
remunerative. As such, there has been no 
proposal to take up conversion of this line.

Irriga tion  Potentia l from  L ift Irr iga tion  in 
Andhra Pradesh

7424. SHRI V. TULSIRAM: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the details of total lift irrigation po
tential in the State of Andhra Pradesh;

(b) the details of schemes exploited in 
the State as on 31 March, 1989;

(c) the guidelines issued by Union 
Government to harness the remaining lift 
irrigation potential;

(d) whether Government of Andhra 
Pradesh has approached Union Govern
ment for financial help and if so, the details 
thereof ; and

(e) the action being taken by Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Against 42 lakhs ha. of ultimate minor irriga
tion potential including lift irrigation schemes 
in Andhra Pradesh irrigation potential of 27.07 
lakhs ha. is likely to be created by March, 
1989. Under Surface water minor lift irriga
tion schemes the irrigation potential created 
upto 1986-87 is 1.11 lakhs ha.-

(c) to (e). Minor irrigation schemes are 
funded and implemented by the State Gov
ernment from their own budgetary resources. 
These are not referred to Central Govern
ment for any section. However to accelerate 
the pace of development of minor irrigation. 
Central Government provides assistance to 
States including Andhra Pradesh through

Centrally Sponsored Schemes, like Small & 
Marginal Farmers Scheme, Special 
Foodgrain Production Programme, NREP, 
RLfGP.

[ Translation]

Out A gency at Pauri and S rinagar

7425. SHRI HARISH RAWAT: W illthe 
Minister of RAILWAYS be pleased to state:

(a) whether the Railway out agencies in 
Pauri and Srinagar in Garhwal division of 
Uttar Pradesh have been closed;

(b) if so, the reasons therefor;

(c) whether Government propose to 
reopen these agencies;

(d) if so, when; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
M IN IS TR Y  OF R A ILW A YS (SHR I 
MADHAVRAO SCINDIA): (a) and (b). Cut 
agencies at Pauri and Srinagar in Garhwal 
were closed due to resignation of contrac
tors.

(c) to (e). These out agencies could be 
opened as soon as suitable contractors are 
found to operate them on the standard terms 
and conditions.

[E n g lish ]

Business by STC.

7426. SHRI ATISH CHANDRA SINHA: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the State Trading Corpora
tion (STC) has been losing substantial busi
ness abroad due to stiff competition from
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other countries recently;

(b) whether operational cost of the STC 
has also increased thereby raising the ex
port prices;

(c) if so, the facts thereof; and

(d) the steps being contemplated in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE* (SHRI P.R. 
DASMUNSI): (a) The international trading 
environment has always been very competi
tive and STC obviously procures export 
orders in competition with the countries. 
STC, sometimes, loses significant business 
in certain goods in view of competition from 
other countries.

(b) and (c). The overheads of the Cor
poration increased from Rs. 28 crores in
1987-88 to Rs. 30 crores (prov.) in 1988-89 
due to general inflating and wage increases. 
However, ST C earns most of its trading profit 
from imports and to the extent possible, most 
competitive offers are made for exports.

(d) STC prepares various schemes 
from time to time to effectively face the 
competition in the international market, such

Saharanpur

Rajpura

Pathankot

(b) and (c). The dates of execution of 
bookstall agreements at Saharanpur and

as loss sharing with the industry,, extending 
loan on easy terms to the manufacturers, 
etc.

Book S ta lls  at Saharanpur, Rajpura and 
Pathankot Railway S ta tions

*
7427. SHRI HAFIZ MOHD. SIDDIQ: 

W illthe Ministerof RAILWAYS be pleased to
state:

(a) the dates of starting the work on 
book-stalls at Saharanpur, Rajpura and 
Pathankot stations which were allotted after 
the 31 May, 1988 on those platforms which 
were previously held by M/s. Gulab Singh 
and Sons, after proper verification and as 
per existing procedure;

(b) whether the competent authority of 
Northern Railway executed agreements with 
associations/partnership of unemployed 
graduates who were allotted book-stalls on 
these stations; and

(c) if so, the dates of execution thereof?

THE MINISTER OF STATE OF THE 
M IN IS TR Y OF R A ILW A YS (SH R I 
MADHAVRAO SCINDIA): (a) The dates of 
starting the work of bookstalls at Sahar
anpur. Rajpura and Pathankot after 31st 
May, 1988 are as under:—

05.9.1988

10.9.1988

05.9.1988

Pathankot are as under:—

Saharanpur

Pathankot

06 .02 .1989

12.10.1988
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Agreement in respect of bookstall con
tract at Rajpura has not yet been executed.

Im plem entation o f Service Area Con
cept

7428. SHRIMATI KISHORI SINHA: Will 
the Ministerof FINANCE be pleased to state:

(a) whether the Service Area Concept 
for rural credit has been implemented by the 
commercial banks;

(b) if so, whether there was any delay in 
its implementation;

(c) whether the lead banks have set up 
computerised data information centres re
garding rural credit needs in their respective 
service area; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reserve 
Bank of India (RBI) has reported that as per 
the instructions issued to banks earlier, the 
Service Area Approach to rural lending was 
to become operational with effect from 
1.1.1989. However, in view of the amend
ment made to the provisions of the Banking 
Regulation Act in December, 1988 changing 
the accounting year of commercial banks 
from calender year to financial year, RBI has 
advised the banks to implement the Service 
Area Approach to rural lending from 1.4.1989.

(c) and (d). Computerisation/mechani
sation in the banking industry is being intro
duced in a phased manner. As per the exist
ing arrangements, Advanced Ledger Post
ing Machines (ALPMs) are being installed at 
the branch level, mini computers at the Zonal/ 
Regional office level, and main-frame com
puters at the Head Office level. A high level 
committee has already been set up by RBI

for preparing a Vision plan’ of computerisa
tion in the banking industry during the period 
1990-1994.

Incom e Tax Exem ption to  p ro fess iona l 
a rtis ts

7429. SHRIARVIND NETAM: W illthe 
Minister of FINANCE be pleased to state:

(a) the definition of 'Professional Art
ists’ for purposes of getting Income-tax re
lief/exemption;

(b) whether cinex artists are covered in 
this definition;

(c) if not, the reasons therefor; and

(d) if so, the reasons for their not getting 
Income-tax relief/exemption?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE MINISTRY 
OF FINANCE (SHRI A.K. PANJA): (a) The 
term “Professional Artists” has not been 
referred to in the Income-tax Act, 1961. 
However, the term “Artist" has been referred 
to section 80C and section 80RR of the 
Income-tax Act, 1961.

(b) The term "Artist”, as referred to in 
section 80C and section 80RR of the In
come-tax Act, 1961 covers ‘cine artists’ also.

(c) and (d). Do not arise.

Export o f Cashew N uts

7430. SHRI VAKKOM PURUSHOTHA- 
MAN: Will the Minister of COMMERCE be
pleased to state:

(a) the quantity and value of processed 
cashew nuts exported during 1988-89;

(b) the targets set for export of cashew 
nuts for 1989-90; and
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(c) the quota fixed for export from 
Kerala?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The quantity and value of 
processed cashew kernels exported during 
1988-89 were 34462 MT (provisional) and 
Rs. 279.41 crores (provisional) respectively.

(Source: Cashew Export Promotion 
Council)

(b) No target for export of cashew 
kernels for 1989-90 has yet been fixed.

(c) There are no quotas in regard to 
export of cashew, which is freely allowed.

[ Translation]

Shortage o f S ta ff in N ationa lised Banks 
B ranches in B ihar

7431. SHRIMATI MANORAMASINGH: 
Will the Minister of FINANCE be pleased to 
state:

(a) the number of branches of the 
nationalised banks in Bihar;

(b) the number of such branches out of 
them where there are no officers for some 
years and the number of such branches 
which are under-staffed;

(c) the time by which this shortage will 
be met; and

(d) the arrangements being made by 
the Government to ensure appointment of 
senior officers in these branches without 
much delay?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of

India (RBI) has reported that as at tha end of 
December, 1988, there were 2577 branches 
of Public Sector Banks in the State of Bihar.

(b) to (d). The information is being 
collected and will be laid on the Table of the 
House to the extent possible.

[English]

Health Scheme fo r Retired Railway 
Em ployees

7432. DR. A.K. PATEL: Will the Minis
ter of RAILWAYS be pleased to state:

(a) the details regarding grades and 
categories of employees to be covered under 
the Retired Employees Liberalised health 
Scheme; and

(b) funds earmarked for this scheme for 
the year 1989-90?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (SH R I 
MADHAVRAO SCINDIA): (a) All grades 
and categories of retired railway employees, 
opting to join the Scheme, will be covered. In 
addition, all grades and categories of em
ployees in service before 1.1.89 wishing to 
join the Scheme and those joining the serv
ice on or after that date, will also be covered, 
after their retirement.

(b) No separate funds have so far been 
earmarked.

Export o f Leather G oods

7433. SHRI VUAY N. PATIL: Will the 
Minister of COMMERCE be pleased to state:

(a) the amount of foreign exchange 
earned by the export of leather goods during
1986-87, 1987-88 and 1988-89;

(b) the details of leather goods being
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exported; and

(c) the steps being taken by Govern
ment to develop this industry?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DASMUNSI): (a) Exports of leather goods, 
including garments (excluding leather foot
wear and components) have been as fo l
lows:—

Year Export in
Rs. crores

1986-87 156

1987-88 234

1988-89 277 (Provisional)
(upto Feb., 1989)

(Source: Council for Leather Exports)

(b) Handbags, wallets, purses, belts, 
garments, saddler and harness are the main 
leather goods which are being exported.

(c) The Steps taken to encourage 
development of the industry, particularly for 
export production, among others, include 
laying emphasis on creation of additional 
capacities, liberalisation of industrial licens
ing policy, facilitating easy access to im
ported inputs, grant of concessions customs 
duties on an enlarged list of machinery items, 
marketing assistance under MDA, training of 
manpower etc.

Demands o f N.E. Railway Em ployees

7434. SHRI VUOY KUMAR YADAV: 
Will the Minister of of RAILWAYS be pleased 
to state:

(a) whether Railway workers observed 
“Demand Week" on 22 February, 1989 and 
demonstrated on the same day before the

Divisional Railway Manager Offices, Sonepur 
in the North Eastern Railway;

(b) if so, the demands of the said 
demonstrating workers; and

(c) the action proposed to be taken by 
Government on the said demands?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (SH R I 
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) A statement giving the demands is 
given below.

(c) All such demands received are 
iooked into by the concerned authorities and 
appropriate action taken wherever neces
sary.

STATEMENT

Demands

1. A move to amend Laws, Trade 
Union Act and the Industrial Dis
putes Act and also passing other 
black laws curtailing the Trade 
Union Rights may be stopped.

2. Articles 311 (2) (b) (c) of the Consti
tution may be amended and the 
railway employees belonging to 
loco, carriage, signal and other 
departments, who were removed 
from service under rule 14 (ii) of the 
Discipline and Appeal Rules, may 
be reinstated.

3. There is a move to curtail the total 
numberof Railway staff due to rapid 
computerisation, mechanisation 
and dieselisation and it should be 
stopped. The Ministry of Railways’ 
plan to remove the railway employ
ees employees from service may 
also be stopped.
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4. Jobs to the children/wards to re
tired/retiring railway employees 
may be given.

5. The process of retrenchment of 
surplus staff on a large scale should 
be discontinued. The surplus staff 
may be absorbed against appropri
ate posts after giving them neces
sary training.

6. The ban on creation of new posts 
and new recruitment may be lifted 
soon.

7. All posts of higher grades in Loco, 
Carriage, Signal, Electrical, Traffic, 
Engineering departments may be 
filled by promotions and upgrada- 
tion orders may be implemented in 
toto.

8. All retrenched casual workers of all 
departments including carriage loco 
department may be provided jot 
and the process of secreening may 
be completed early.

9. All working or retrenched casual 
and substitute workers who have 
completed service of 120 days may 
be given temporary status.

10. Reduction of overtime allowance 
to the loco, fitting staff and staff in 
other deptts. may be discontinued. 
Gatemen, Chowkidars and all 
Class-I V employees of Traff ic Deptt. 
who perform 12 hours duty and 
who are not provided residential 
accommodation may be given two 
days rest or overtime allowance.

11. Gangmen may be redesignated as 
train Maintainer and pay scale of 
Rs. 950-1500/- applicable to skilled 
artisan may be allotted to them. 
The vacant posts of D.W.M. may

be filled early by promotion. The 
gatemen may be provided uniforms 
for all seasons separately. The 
temporary workers of Engineering 
Department, who go to work in 
P.W.I. offices at a distance of 
B.K>M. away from their residences 
may be granted travelling allow
ance.

12. The temporary employees of B.G. 
Deptt. may be made permanent. 
The retrenched workers may be 
provided job according to the rul
ings of Supreme Court.

13. W orkers belonging to T.P.T. 
Garhara, who have been declared 
surplus may be sent to other de- 
partm ents and d ivisions for absorp
tion. Retired/deceased workers of 
T.P.T. and Ex. temporary employ
ees of Dump who had completed 
10-15-20 years service, may be 
given the facility of Pension, Gratu
ity and Family pension.

14. The practice of getting the depart
mental works executed by contrac
tor through retrenched workers on 
E.L.R. basis, may be discontinued.

15. Arrears of HRA, Night duty allow
ance, transfer allowance and other 
arrears to the tune of lacs of rupees 
may be paid immediately.

16. Construction of Carriage washing 
line and diesel shed at Sonepur 
may be completed shortly. Joint 
Office Building at Garhara may be 
constructed.

17. Uniform and protective dress may 
be supplied regularly.

18. Screening and medical examina
tion of seasonal watermen may be
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conducted immediately.

19. All dues of retired railway employ
ees may be paid early. Corruption 
may be stopped.

20. The conspiracy of shifting Zonal 
Training school, Muzaffarpur, and 
Railway Recruitment Board, Muzaf
farpur may be stopped.

21. Reservation quota for S.C./S.T. 
communities may be filled fully in 
recruitment and promotion.

22. The shortage of doctors and medi
cines in Divisional Railway Hospi
tals may be met fully. Muzaffarpur 
Railway Hospital may be expanded.

23. All commodities may be provided 
to railway employees at cheaper 
rates through fair price shops.

24. The number of residential accom
modation at all stations of Sonepur 
Divisional may be increased and 
proper arrangement may be made 
for the repairs of railway accommo
dations and colonies.

Financing of Equipment for Fishing
Vessels o f Sm all Entrepreneurs by 

SCICI

7435. SHRI T. BALA GOUD: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Shipping Credit and 
Investment Company of India (S.C.I.C.I) is 
financing fishing vessels;

(b) whether loans are released by the
S.C.I.C.I. even when small buyers of fishing 
vessels are having disputes with yards over 
quality of machinery and equipment;

(c) if so, whether the S.C.I.C.I. will take

responsibility for performance of machinery 
and equipment; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
MINISTRY OF FINANCE (SHRI EDUARDO 
FALEIRO): (a) Yes, Sir.

(b) to (d). SCICI has reported that 
construction of fishing vessels is according 
to the building contract executed between a 
Shipyard and a Buyer, which also normally 
provides for remedies in case a dispute 
develops between them. In so far as instal
ments of loan released to Shipyards on 
behalf of SDFC/Government assisted com
panies is concerned, such disbursements 
are made in accordance with the provisions 
of the tripartite agreements entered into 
between Shipyards, Fishing Companies and 
SDFC/Government. In other cases where 
acquisition of trawlers has been financed 
directly by SCICI, it has been reported by 
SCICI that payments are released to Ship
yards in accordance with the conditions stipu
lated in loan agreements executed between 
the Fishing Companies and SCICI.

Cold Storage o f MPEDA

7436. SHRI SURESH KURUP: W illthe 
Ministerof COMMERCE be pleased to state:

(a) whether the cold storage of the 
Marine Products Export Devebpment Au
thority (MPEDA) is not functioning;

(b) if so, the reasons thereof;

(c) whether M.P.E.D.A. intend to trans
fer this to any private agency;

(d) if so, the details thereof?

TH E M IN IS TE R  O F  STA TE IN TH E
M IN IS TR Y  O F  C O M M E R C E  (S H R I P .R .



145 Written Answers  VA ISAKHA 8 ,1 9 1 1  (SAKA) Written Answers  146

DASMUNSI): (a) to (d). The cold storage of 
Marine Products Export Development Au
thority is functioning from 7.2.89. Govern
ment is considering various options for its 
disposal in the meantime, the storage has 
been handed over to the Seafood Export 
Association of India, Cochin for operation 
and management from 7.2.1989, on loan 
basis, for a period of six months, on certain 
terms and conditions, to tide over the difficult 
situation being faced by the Industry for want 
of adequate frozen storage facilities in and 
around Cochin in the context of a general 
slump in demand for seafood particularly in 
Japan and consequent accumulation of 
stocks.

New Train on Bombay-Ratlam -Dohad- 
Vddodra-Delhi Route

7437. SHRI SOMJIBHAIDAMOR: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal to 
introduce a new express train between 
Bombay and Delhi via Vadodara, Dahod and 
Ratlam; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
M IN S ITR Y  OF R A ILW AYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise. 

Ramagundam-Nizamabad Railway Line

7438. SHRIG. BHOOPATHY: W illthe 
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to 
undertake the construction of railway line 
linking Ramagundam and Nizamabad touch
ing Karimnagar town during 1989-90; and

(b) if not, the reasons therefor and when

Government propose to take up this work?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (S H R I 
MADHAVRAO SCINDIA): (a) and (b). A 
survey was carried out for BG railway lines 
N iz a m a b a d -J a g t ia l-R a m a g u n d a m , 
Pedapalli-Jagtial via Karimnagar and Uppal- 
Jagtial via Karimnagar, in 1985. The project 
was found to be financially unremunerative. 
As such, there is no proposal to take up its 
construction.

insurance c la im s in respect o f R io ts  in 
Andhra Pradesh

7439. SHRI V. SOBHANADREES
WARA ROA: Will the Minister of FINANCE 
be pleased to state:

(a) whether the insurance companies 
have been given instructions to help Decem
ber, 1988 Andhra Pradesh disturbances 
victims just on the same line as the Novem
ber, 1984 Delhi riot victims were helped;

(b) if so, the detailed thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALERIO): (a) to (c). Following 
instructions from the Government for quick 
settlement of the claims arising out of riots in 
Andhra Pradesh, the general insurance 
industry has given various relaxations for 
handling these claims, such as, acceptance 
of the certificate from the district officials in 
lieu of regular F.I.R./Police Report/Fire Bri
gade Report, acceptance of the extracts 
from the records of Regional Transport Au
thorities in case of bss of R.C. Book and 
resultant delay in obtaining duplicate R.C. 
Book, acceptance of evidence from sources 
like Commercial Tax Returns/Damage Cer
tificate by district authorities in cases where
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accounts books are not available, enhance
ment of the financial authority of the Re
gional Managers by one step higher to expe
dite disposal of claims at that level etc. 
Where insurance policies could not be re
newed in time due to riotous conditions and 
where claims have been reported, such 
claims can be considered on expiring terms 
and conditions provided renewal advices 
alongwith premium were received immedi
ately after normalisation of the situation. In 
addition to the above relaxations, the GIC 
has asked the companies to appoint large 
number of surveyors including surveyors 
from outside the State of Andhra Pradesh in 
order to expedite finalisation of survey re
ports.

Similar relaxations, as given for dealing 
with the claims arising out of riQts in Coastal 
Andhra Pradesh, were given for handling 
claims arising out of Delhi Riots in October/ 
November, 1984. However, at that time, the 
Riot Risk was not covered as a standard peril 
but it was to be included as an extraneous 
peril on payment of additional premium. This 
consideration does not apply in the case of 
Andhra Pradesh Riots as Riot, Strike and 
Malicious Damage Risks have since been 
included in the standard cover under Fire 
and Motor Policies.

(Translation]

A cciden ts  and Thefts on Damoh-Katni 
Section

7440. SHRI DAL CHANDER JAIN. Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the number of goods train accidents 
that took place last year between Damoh 
and Katni section and the extent of loss 
suffered in terms of bogies of goods trains 
and goods;

(b) whether Government are aware of 
repeated accidents and theft of goods on this 
section and if so, the action taken to prevent 
these accidents;

(c) whether similar accidents also took 
place between Sagar and Damoh and if so, 
the extent of loss suffered in terms of bogies 
and goods; and

(d) the steps being taken to prevent 
them?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (SHR I 
MADHAVRAO SCiNDIA): (a) to (d). Infor
mation is being collected and will be laid on 
the Table of the Sabha.

W orld Bank Ass is tance fo r B ihar 
P ro jects

7441. SHRI CHANDRA KISHORE 
PATHAK: Will the Minister of FINANCE be 
pleased to state the details of on-going proj
ects with World Bank assistance in Bihar?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): The details of on
going projects in Bihar with World Bank 
assistance are furnished in the statement 
given below.
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[English]

A dd itiona l L ines on Santragachi- 
Panskura and Panskura-Kharagpur 

Routes

7442. SHRI SATYAGOPAL MISRA. 
Will the Ministerof RAILWAYS be pleased to 
state:

(a) whether the survey work under
taken for construction of fourth railway line 
between Santragachi and Panskura and third 
line between Panskura and Kharagpur sec
tions of South Eastern Railway has been 
completed; and

(b) if so, the details thereof and if not, 
the reasons for delay?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF RAILW AYS (SHRI 
MADHAVRAOSCINDIA): (a) Surveyforthe 
third line between Panskura and Kharagpur 
has since been completed and the report is 
under examination. The survey for the fourth 
line between Santragachi and Panskura has 
also been completed and the report is under 
compilation.

(b) The third line between Panskura 
and Kharagpur (45 km) is estimated to cost 
Rs. 77.44 crores. The delay in compilation of 
the report for the fourth line was due to the 
fact that exhaustive data had to be collected. 
Moreover, certain other important surveys 
had also to be done concurrently.

[ Translation]

Clearance o f Irriga tion  Project o f 
Madhya Pradesh

7443. SHRI KAMMODI LAL JATAV: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether Government of Madhya

Pradesh has sent Kuno-Aisah and Beretha 
irrigation projects of Morena district to Union 
Government for approval; and

(b) if so, the time by which these proj
ects are likely to be approved?

THE MINISTER OF STATE IN THE 
MINISTRY OF W ATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
No such projects have been received at the 
Centre for technical appraisal.

Catering and m ending con trac ts

7444. SHRI JAGDISH AWASTHI: Will 
the Minister of RAILWAYS be pleased to
state:

(a) the criteria adopted for allocation of 
work to a Cooperative Society regarding 
allotment of catering and mending and other 
contracts in the Railways;

(b) whether area of operation of a local 
cooperative society can be deemed to oper
ate in the entire Indian Railways or in two or 
more zones;

(c) whether a similar local cooperative 
society of Muzaffarpur (Bihar) has been 
awarded contract of operating Pantry Car in 
Gorakhpur-Bombay-V.T. Train in violation 
of rules;

(d) if so, whether enquiries have been 
made in this regard; and

(e) if so, further action taken thereon?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (SHR I 
MADHAVRAOSCINDIA): (a) The general 
criterion for a Cooperative Society to be 
considered for allotment of work on Rail
ways is that it should be a registered, genu
ine and bonafide Cooperative Society.
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(b) A local Cooperative Society shall 
not ordinarily have its area of operation 
beyond the State in which it is registered. 
Unless otherwise provided in the bye-laws, a 
local Cooperative Society shall operate within 
the local jurisdiction.

(c)to(e). The pantry car contract of 115/ 
116 Gorakhpur-Bombay-V.T. Express has 
been awarded by North Eastern Railway to 
a Cooperative Society of actual workers 
after due verification and after following the 
prescribed procedure in this regard.

[English]

C oncession  to  Enterta inm ent Com pa
nies

7445. SHRI P.M. SAYEED: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether Government have extended 
some travel concession to the entertainment 
companies or groups;

(b) if so, whether definition of entertain
ment companies/groups has been laid down 
and whether the minimum number of artist 
forming a group has been specified;

(c) the travel concession to be granted 
and whether the number of trips per year has 
been fixed for each group; and

(d) the measures adopted to check the 
misuse of such trips by rail by the parties?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  O F R A ILW A YS (SHR I 
MADHAVRAOSCINDIA): (a) Yes/S ir.

(b) Yes, Sir.

(c) The extent of concession is 50 per 
cent in Second Class. The number of trips 
per year not been stipulated.

(d) The concession is admissible only 
on fulfilment of the conditions prescribed by 
the Railways and on production of the requi
site certificate from the nominated authori
ties.

Jo in t Ventu res w ith  E th iop ia

7446. DR. KRUPASINDHU BHOI: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether Government have set up 
joint ventures with Ethiopia; and

(b) if so, the fields in which the joint 
ventures have been established in last three 
years?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No. Sir.

(b) Does not arise.

Vacancies on accoun t o f re tirem ent o f 
Suprem e C ourt Judges

7447. DR. PHULRENU GUHA: W illthe 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) the vacancies in Supreme Court 
which will arise on account of retirement of 
the Judges during 1989; and

(b) the steps proposed to be taken by 
Government to fill up all such vacancies?

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANAND):
(a) During 1989, five vacancies will arise in 
the Supreme Court on account of retirement.

(b) Steps have been taken to fill up the 
vacancies in the Supreme Court.
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Trade w ith  Peoples D em ocratic  Repub
lic  o f Yemen

7448. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether Government have entered 
into a trade pact with the People Democratic 
Republic of Yemen; and

(b) if so, the fields in which the trade ties 
have been established or proposed to be 
established?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Under the Trade 
Agreement between Government of India 
and Government of Peoples Democratic 
Republic of Yemen (PDRY) signed in April, 
1979, there is provision for setting up of a 
Joint Committee. A joint Committee has been 
set up for considering suggestions for the 
improvement and expansion of trade and 
economic relations between the two coun
tries.

Dem arcation o f Land fo r Tea and 
Coffee P lantation in Orissa

7450. SHRI RADHAKANTA DIGAL: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the demarcation of land for 
tea and coffee plantation in Kalahandi and 
Phulabani districts in Orissa in likely to ren
der local people homeless and jobless;

(b) if so, the steps taken to select the 
sites in a manner that the people are not 
rendered homeless; and

(c) the rehabilitation measure proposed 
to be adopted in this regard?

TH E M IN IS TE R  O F  STATE IN TH E

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No such information has 
been received.

(b) and (c). Do not arise.

Road-over b ridge  at level c ro ss in g  
between Ja landhar Cantt. and Ja land

har C ity  S ta tion

7451. SHRI KAMAL CHAUDHRY: Will 
the Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware of 
the difficulties faced by the travelling public 
going to and coming from Hoshiarpur side 
because of the frequent vehicular traffic Jam 
on account of frequent closure of railway 
level crossing near Rama Mandi Chowk 
between Jalandhar Cantt. and Jalandhar 
City Railway Stations;

(b) if so, whether there is any proposal 
for the construction of a road-over bridge at 
the said railway level crossing;

(c) if so, the details thereof and the 
action taken thereon; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
M IN IS TR Y OF R A ILW A YS (SHR I 
MADHAVRAO SCINDIA): (a) There is
some detention to the road traffic at the 
location during passage of trains.

(b) Yes, Sir.

(c) Proposal for construction of a road- 
over bridge in replacement of level crossing 
No. 68-A at Rama Mandi Chowk near Jal
andhar Cantt. Railway Station is being de
veloped by the State Government, jointly 
with the Railway. After receipt of a firm 
proposal from the State Government in this 
regard, it will be considered for inclusion in
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Railways’ Works Programme.

(d) Does not arise.

Paym ent o f HRA and CCA to  N a tiona l
ised Banks and U C  Em ployees a t 

G urgaon in Haryana

7452. SHRI HET RAM: Will the Minis
ter of FINANCE be pleased to state:

(a) whether the Central Government 
employees at Gurgaon (Haryana ) are paid 
city compensatory allowance (CCA) and 
house rent allowance (HRA);

(b) whether the nationalised banks 
employees and the employees of the LIC at 
Gurgaon are not being paid these allow
ances; and

(c) if so, the reasons fo rthe  discrim ina
tion in the payment of CCA and HRA to 
nationalised banks and LIC employees and 
the steps contemplated by Government to 
remove the anomaly?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) Employees of LIC and Banks at 
Gurgaon are paid HRA but no CCA is pay
able to them, as per the provisions of their 
respective service rules/bipartite settlement.

(c) Employees of Central Government, 
Public Sector Banks and LIC are governed 
by separate sets of service conditions. Their 
pay, perks and allowances including HRA 
and CCA are payable in terms of their re
spective service rules-bipartite settlement 
and, therefore the question of discrimination 
in the matter of payment of such allowances 
in isolation of total packages available to 
them and without reference to their service 
conditions would not arise.

Benefic ia ries under SEPUP

7453. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
refer to the reply given on 10 March, 1989 to 
Unstarred Question No. 2067 regarding loans 
advanced under SEPUP and state:

(a) the cumulative number of actual 
beneficiaries under SEPUP (Self-Employ- 
ment Programme for Urban Poor), State and 
Union Territory-wise;

(b) the number of actual beneficiaries 
per thousand of population on the basis of 
1981 census, State-wise;

(c) cumulative amount sanctioned and 
disbursed, State-wise and the average 
amount disbursed per beneficiary; and

(d) the maximum and minimum amounts 
sanctioned and disbursed to a particular 
beneficiary, State-wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). A state
ment showing the State/Union Territory-wise 
population of the cumulative number of ac
tual beneficiaries who have been disbursed 
loans, number of actual beneficiaries per 
thousand of population as per 1981 census, 
cumulative amount sanctioned and disbursed 
and average amount disbursed per benefici
ary forthe years 1986-87and 1987-88 under 
the Self Employment Programme for Urban 
Poor (SEPUP) is given in the statement 
below.

(d) Reserve Bank of India has reported 
that the present data reporting system from 
banks does not generate information in the 
manner asked for. However, a loan upto the 
maximum of Rs. 5,000/- under SEPUP can 
be sanctioned and disbursed to an individual 
beneficiary depending upon the cost of the 
project and need based requirement.
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c o Cvj CNJ in ' c d

co o CD lO CM r - - oCO r̂ - C l CO V CM CM
CO co cn in O cn CJ
o -s r T — a> cn CO
CO n— -vr Xt-

~o

cL
a

x?



Na
me

 
of 

the
 

St
at

e' 
No

. 
of 

be
ne

fic
iar

ies
 

No
. 

of 
ac

tu
al 

be
ne

fic
 

irie
s 

Am
ou

nt
 

Am
ou

nt
 

Av
er

ag
e

Un
ion

 
Te

rrit
ory

 
(C

um
ula

tiv
e)

 
pe

r 
tho

us
an

d 
of 

po
pu

 
t̂io

n 
sa

nc
tio

ne
d 

Di
sb

ur
se

d 
Am

ou
nt

on 
the

 
ba

sis
 

of 
19

S1
 C

en
su

s 
(C

um
ula

tiv
e)

 
(C

um
ula

tiv
e 

i 
Di

sb
ur

se
d

16* Written Answers VA ISA K H A  8. 1911 (SAKA) Written Answers  162

:q S 
*  ■£ §  

CD S 'P Q_ -Q CC

to
CO

o>
CO

in CD O)
c o

o CO
CO

h-
C \j CO

CO
CO

o
CO

lo
M O  ) -cf -J - ( I ) t o h - m cr> i1—

CO C\J o > CO h- CO f" . o •>— CO

CO CO CQ o CO CD CM o CT)
t o CO CNJ -t— -I— (■> r - co CO o i—
CM to CJ> 1— a> CO m
CNJ ■»— ■»— CNJ T---

CT) L O C D o CM CO r - . C O T f CM c n
r - - r ^ c q ▼— (■'- h - CNJ CO CM c o
T_ ' O ') c d O c\i CO oo U 0 T—
C O C O C O T— O l ■m CM CO o ■*—
m C O o in —̂ LO c n
CM ■»— •*— CNJ C O

co T— O r^ CD T— T— co CNJ o
CD CNJ CO CO O l m in to
c \i CNJ CNJ CNi 'J - CO CO CO

Cvj
(O CNJ CNJ rr> o •r- in
t CO (O CO (V) r to rV> o -r-~ LO
<_) O J to CO - J (. ) io ' t CO t\l T—
' I LO ' J C 1 o CM
to C\J CTJ r - r~~ ' r

OJ

10 CO h—
03

SZro

3
g .
c:CTJ

ra >> _ro
IDS Z
c n
CO

Zi

~otz
15CTJCD03

TOtoto
o

cr
rs

* o
05 co

JD S Z 21
ra CO ——
c f eZJ 03 a

Q_ CC f -

03fernCl

szcoa>
?
CL
kw
r3

O05
IZ
CD

CD
COa>
$



Na
me

 
of 

the
 

St
al

e' 
No 

of 
be

ne
f: 

me
s 

No
. 

of 
ac

tu
al 

be
ne

fic
iar

ies
 

Am
ou

nt
 

Am
ou

nt
 

Av
er

ag
e

Un
ion

 
Te

rrit
ory

 
(C

um
ul

at
ive

) 
pe

r 
tho

us
an

d 
of 

po
pu

lat
ion

 
se

ct
io

ne
d 

Di
sb

ur
se

d 
Am

ou
nt

on 
the

 
ba

sis
 

cf 
19

81
 

Ce
ns

us
 

(C
um

ula
tiv

e)
 

(C
um

ula
tiv

e)
 

Di
sb

ur
se

d

163 Written Answers A P R IL  28, 1989 Written Answ ers  164

.o
T.e;

C to 30)
Q) Q) 2 
CL-O C£ ■£=

CO OJ

CO

cd

c\j
h-
o00

03JD
Ou
o0 
cz 
coc: to 
« e
■g - I
<  J2

COa>-Omi—
CL
«x;o03c
Z3

<
zi

o o o

CD' r
OJ

ioo

JZ
cd
~0d
H3

.c r
O

Q
o6 
(Z 
03
E
OJ
Q
rj
O
O

o>
cvi

CT)OJ

<U
<_>
-o
cr
o

CL

CVJ

• 't T_ CM < o r^Ol < CD ■»— t o in
l o C\j

I ■*“ od in i d c d■v- CO Ol
CD

h- o r-'-
-r- < OO o o CM
CO I *2" o c d c d o’— I ■M- CO

00 CD CT> h -
CD OO m CD

< cvi o ' o id

CO
in
I -
OJ
CO

O)
Q

Da
ta 

Pr
ov

is
io

na
l

So
ur

ce
 

: R
es

er
ve

 
Ba

nk
 

of 
In

di
a.



165 Written Answers  VA ISAKHA 8 ,1 9 1 1  (SAKA) Written Answers  166

A ss is tance  by  N ationa lised Banks 
Under A.E.P. In M ursh ldabad D istric t, 

W est Bengal

7454. SHRIZAINALABEDIN: W illthe 
Minister of FINANCE be pleased to state:

payment of duties by the Air India;

(b) if so, the facts thereof; and

(c) the steps taken by Government to 
release the aircraft?

(a) the number of pending applications 
seeking credit under Additional Employment 
Programme (A.E.P.) towards transport fi
nancing by the nationalised banks in Murshi- 
dabad district in West Bengal; and

(b) the amount of credit extended to
wards transport financing by the national
ised banks in the said district during the last 
three years, branch-wise of each national
ised bank?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). United 
Bank of India, the bank having lead respon
sibility for Murshidabad District in West 
Bengal has reported that under Additional 
Employment Programme (A.E.P.) of the State 
Government, all the 10 application spon
sored to the banks during the years 1986, 
1987 and 1988 were sanctioned for an 
amount of Rs. 22.34 lakhs.

Im pound ing  o f A irc ra ft by C ustom s 
Departm ent, Bom bay

7455. SHRI H.G. RAMULU: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Customs Department, 
Bombay impounded two newly purchased 
aircraft by the Air India on account of non

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir.

(b) Does not arise.

(c) The aircraft have already been duly 
delivered.

O peration o f Pantry Car Service by 
C on trac to rs

7456. SHRIKAILASH YADAV: W illthe 
Minister of RAILWAYS be pleased to state:

(a) whether on some trains’ pantry cars 
are running by private contractors;

(b) if so, the details thereof alongwith 
number of caterers getting the job on pantry 
cars; and

(c) the reasons for awarding these 
services to private contractors?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) A statement is given below.

(c) The catering on Railways has not 
been departmentalised at all places or trains.

STATEMENT

The details of the trains on which Pantry Car service is being managed through licensees
are given below:

911 /912

921/922

Cochin Gorakhpur Express 

N.E. Express
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155/156

509/510

945/946

56/60

5/6

15 Dn/16 Up 

11 Dn//12 Up 

23 Dn/24 Up 

15 Up/16 Dn 

31 Up/32 Dn 

167/168 

1 Up/2 Dn 

801/802 

907/908

265/266

93/94

513/514

1/2

209/210 

251/252 

1/2 RM 

89/90 

1/2 BM 

947/948

Tinsukia Mail 

Avadh-Assam Express 

Guwahati-Bombay Express 

Kamrup Express 

Kamrup Express (MG)

Guwahati-Varanasi Express (MG)

Gujarat Express 

FZR Janta Express 

Saurashtra Express 

Aravali Express 

Malwa Express 

Kalka Mail 

Moori Express

Himsagar Express linked with rake No. 131 Up/132 
Dn Madras-Jammu Tawi Express

Jodhpur-Ahmedabad Express

Jodhpur Mail

Marudhar Express

Samdari-Bhildi Express

Link Express

Phulera-Jodhpur Express

Ratangarh-Merta Road

Bikaner Express

Barmer-Munnabao

Gorakhpur-Jiowrah Express
There are 26 licensees who manage these services.
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P rom otion  P o licy  fo r Scheduled Castes 
and Scheduled T ribes in Centra l Bank 

o f India

7457. SHRI SITARAM J. GAVALI: 
DR. P. VALLAL PERUMAN:

W illthe Ministerof FINANCE be pleased 
to state:-

(a) the selection area-wise, year-wise 
and category-wise, backlog of Schedule 
Castes/Scheduled Tribes vacancies under 
State Service in Chandigarh and Patna Zones 
fo the Central Bank of India during the last 
three years;

(b) whether the Bank implemented the 
clause 1.14 of the Promotion Policy Agree
ment in order to invite and include sufficient 
number SC/ST candidates for completing 
reserved vacancies while conducting the 
State Service Tests in the aforesaid Zones;

if not, the reasons therefor and the steps 
taken so far by the Bank to complete the 
backlog;

(c) the selection area-wise, year-wise 
and category-wise backlog of SC/ST vacan
cies under State Service in the Bank as on 
date; and

(d) the names of other zones where 
Clause 1.14 of the Promotion Policy Agree
ment can be applied to fill the present and the 
backlog vacancies of SC/ST categories?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The backlog
position under Selection area-wise in re
spect of Patna and Chandigarh zones under 
State Service for the last three years as 
reported by Central Bank of India, is as 
under:-
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(b) and (d). The Bank has reported that 
Clause 1.14 of the Promotion Policy Agree
ment of the bank is being complied with in all 
zones as and when required.

(c) While area-wise details are not

readily available, the total backlog under 
State Service, as on 31.12.1988, in respect 
of Sub-Accountants and Chief Cashiers as 
reported by the Bank was as under:-

Scheduled Caste Scheduled Tribe

Sub-Accountant 28 75

Chief Cashier 47 43

S trength  o f Class-1 O ffice rs

7458. SHRI SHANTI DHARIWAL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the total number of Class I officers 
on Indian Railways grade-wise, department- 
wise and Railway/Unit-wise and promote vs. 
direct recruits-wise;

(b) the total number of officers pro
moted from Grade-B in the above grade- 
wise, department-wise and Railway/Unit- 
wise;

(c) the quota of intake of promotee 
officers vs. direct officers, as per rules in 
Class I cadre; and

(d) whether this quota is being adhered 
to, if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  O F R A ILW A Y  (SHR I 
MADHAVRAO SCINDIA) (a) and (b). The 
information is being collected and will be laid 
on the Table of the Sabha.

Bank Loans fo r Housing Purposes

7459. SH R I P R ATA PR AO  B. 
BHOSALE: Will the M inisterof FINANCE be 
pleased to state:

(a) the names of the public sector banks 
advancing loans to the people for purchase 
of a housing unit, construction of a house 
and for carrying out alternations for existing 
housing units;

(b) the total number of people given 
such loans, State-wise during 1988; and

(c) the formalities required to be com
plied with by the seekers of loan?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a)and(c). Reserve 
Bank of India has reported that all commer
cial banks have been directed to provide 
financial assistance for constructing houses/ 
carrying out repairs and alterations of houses. 
The main terms and conditions for obtaining 
housing loans from banks are as under:

i) The maximum period of re
payment of housing loan has 
been enhanced from 10 years 
to 15 years.

ii) The maximum margin on the 
loan has been reduced from 
50% to 35%.

iii) The rate of interest on housing 
loan has been altered as un
der:
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Amount of Loan Rate of Interest (% per annum)

Upto Rs. 20,000 12.5

Above Rs. 20,000 & upto Rs. 50,000 13.5

Above Rs. 50,000 & upto Rs. 1 lakh 14.0

Above Rs. 1 lakh 14.5 -16 .0

The rate of interest for housing loan for 
Scheduled Castes/Scheduled Tribes upto 
and inclusive or Rs. 5,000 is at 4% per 
annum.

iv) Where mortgage of property 
or Government guarantee is 
not feasible, banks have been 
permitted to accept other forms 
of securities.

v) The banks will also have the 
discretion to fix the repayment 
instalments in such a way that 
housing loans become more 
affordable by the lower income 
groups and repayment instal
ments may not exceed nor
mally 30% of the income of the 
borrower.

vi) In the case of individuals who 
might have raised funds from 
other sources, banks have 
been permitted to provide 
supplementary finance.

vii) Credit will also be extended for 
additions, repairs and alterna
tions to house.

viii) The total loan for individual for 
housing from the bank is not to 
exceed Rs. 3 lakhs.

(b) Reserve Bank of India has reported 
that the information relating to the total

number of people given such loans State- 
wise during 1988 is not available. However, 
during the year 1987 the scheduled com
mercial banks provided financial assistance 
under housing to the extent of Rs. 194.43 
crores. During half year ending June, 1988 
assistance to the tune of Rs. 111.54 crores 
has been provided. The allocation fixed by 
Reserve Bank of India for all scheduled 
commercial banks under “housing finance” 
was Rs. 225 crores for the year ending 
December, 1988. This amount has been 
raised to Rs. 300 crores for the year ending 
December, 1989.

Bank D eposits

7460. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of FINANCE be pleased to state:

(a) bank deposits of top 50 urban cities 
of India as on 31 December 1986,1987 and 
1988;

(b) what percentage is accounted for by 
the four large metropolitan cities, namely, 
Delhi, Bombay, Calcutta and Madras; and

(c) advances made and loans disbursed 
in the same cities in the corresponding pe
riod?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) As per the
information received from RBI, aggregate
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deposits of scheduled commercial banks in 
top 50 centres as at the end of December 
1986, December 1987 and September 1988 
(latest available) were Rs. 55452 crores, Rs. 
62775 crores and Rs. 69570 crores respec
tively.

(b) The percentage of deposits of sched
uled commercial banks in four metropolitan 
cities namely Bombay, Calcutta, Delhi and 
Madras in the aggregate deposits of top 50 
cities as at the end of December 1986, 
December 1987 and September 1988 was 
59.5 percent, 59.4 percent and 60.4 percent 
respectively.

(c) The outstanding advances of sched
uled commercial banks in top 50 centres as 
at the end of December 1986, December 
1987 and September 1988 (latest available) 
were Rs. 38811 crores, Rs. 42224 crores 
and Rs. 46283 crores respectively.

Dally A llow ance  F ac ility  to  Em ployeess 
o f B ilaspur Raipur K shetriya  G ram in 

Bank

7461. SHRI ANIL BASU: Will the
Minister of FINANCE be pleased to state:

(a) whether the management of Bi
laspur Raipur Kshetriya Gramin Bank has 
withdrawn the existing facilities of daily al
lowance on transfer; if so, the reasons 
therefor;

(b) whether the said management has 
reduced the rate of mileage allowance; if so, 
the reasons therefor; and

(c) whether the said management has 
not yet paid arrears of Tribal Area Allowance 
for the period from 1 January, 1987 to 1 
August, 1988; if so, the reasons therefor and 
the time by which the same will be allowed?

T H E  M IN IS T E R  O F STA TE IN TH E

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). State 
Bank of India, the sponsor bank, has re
ported that the Bilaspur-Raipur Kshetriya 
Gramin Bank had followed the practice of 
granting daily allowance for the period of 
joining time on transfer on the pattern it was 
payable to the employees of sponsor bank. 
The same had to be withdraw as this was not 
provided in the Staff Service Regulations of 
1980 applicable to the Gramin Bank. Simi
larly the mileage allowance of 40 paise per 
K.M. was reduced to 35 paise per K.M. to be 
in line with the rate applicable to the State 
Government employees.

(c) It has been reported that the arrears 
on account of tribal area allowance will be 
paid to the employees of the Gramin Bank as 
early as possible.

Foreign E qu ity  o f M u ltina tiona l F irm s

7462. SHRI N. DENNIS: Will the Min
ister of FINANCE be pleased to state:

(a) the details of foreign multinational 
firms in India with foreign equity as on date; 
and

(b) the percentage of equity held by 
them?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHR! 
EDUARDO FALEIRO): (a)and(b). Thera is 
no accepted definition of a multinational 
company. However, for practical purposes, 
a company having more that 40% non-resi
dent interest (popularly known as a FERA 
company) is treated as a multinational 
company. As on 30th November, 1988, there 
were 102 FERA companies operating in 
India. A list of these companies is given in the 
statement below.
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World Bank Aid for Madras Metropoli
tan Development Authority

7463. SHRI N. DENNIS: Will the Min
ister of FINANCE be pleased to state:

(a) whether Madras Metropolitan De
velopment Authority in Tamil Nadu is receiv
ing World Bank aid; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b)k The 
World Bank group has provided assistance 
forthree urban development projects in Tamil 
Nadu. The Madras Metropolitan Develop
ment Authority is one of the implementing 
agencies participating in these projects. The 
First and Second Madras Urban Develop
ment projects have been completed, and the 
assistance from the World Bank fully dis
bursed. The T.N. Urban Development Proj
ect is currently under implementation. De
tails of the projects are as follows:

(in $ Million)

Name of the Project Amount of Assistance Date of Agreement

First Madras Urban Development 

Second Madras Urban Development 

Tamil Nadu Urban Development

24.0

42.0 

300.2

1.4.1977

14.1.1981

16.9.1988

P rofits  earned by LIC

7464. SHRI CHINTAMANI JENA: Will 
the Minister of FINANCE be pleased to state:

(a) the details of profits made by the Life 
Insurance Corporation (LIC) during 1986- 
87, 1987-88 and 1988-89;

(b) the total amount of investments 
made by the LIC on loans to the Government 
and non-Government institutions by the end 
of 1988; and

(c) whether the LIC also invests money 
on private housing societies; if so, the details 
thereof and on what terms and conditions?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) It is not possible

to determine profits in respect of Life Insur
ance Companies. However, surplus, that is 
difference between Life Fund and Liabilities 
to the Policy-holders is determined by Actu
arial Valuation. Surplus as on 31.3.87 was 
Rs. 786.77 crores and that on 31.3.88 was 
Rs. 956.51 crores. The surplus as on 31.3.89 
will depend on the Actuarial Valuation re
sults in September, 1989.

(b) Loans advanced by LIC upto
31.3.1989 to the Govt, and Non-Govt, insti
tutions are given below :-

(Rupees in Crores)

Govt. Institutions 5087.73

Non-Govt. Institutions 2483.74

(c) LIC has invested on Private Housing 
Societies as on 30th September, 1988 as 
under:-
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Scheme Amount invested in Crores

1. Coop. Hsg. Societies formed by employees
of LIC 23.90

2. Coop. Hsg. Societies formed by employees of
Public Ltd. Companies 2.35

3. Coop. Hsg. Societies formed by employees of
Public Sector Undertaking 0.11

Life Insurance Corporation of India 
grants housing loans of Co-operative Hous
ing Societies formed by employees of LIC, 
as also employees of Public Limited Compa
nies/Public Sector Undertakings.

In the case of employees of Public 
Limited Companies/Public Sector Undertak
ings, loan is sanctioned to the society on the 
guarantee of the employer. Rate of interest 
is twelve and half percent per annum. Loan 
is to be repaid by equated monthly instal
ments within a maximum period of fifteen 
years. Maximum amount of loan is Rs. 40 
lakhs in aggregate for all the employees’ 
societies of any one employer and maximum 
loan per individual employee will not exceed 
Rs. 1 lakh.

Non Sanction of Foreign Exchange to
Steel Authority of India Limited

7465. SHRI ATISH CHANDRA SINHA: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether Government have rejected 
further sanction of foreign exchange to the 
Steel Authority of India Limited for its addi
tional import of steel items;

(b) if so, the reasens therefor; and

(c) further steps to be taken to tighten 
the foreign exchange expenditure in view of

difficult trade deficit?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No, Sir.

(b) Does not arise.

(c) The necessary foreign exchange for 
SAIL’s requirement of imported steel items 
is released as per the relevant provisions of 
Import Export Policy after careful assess
ment of demand and domestic availability.

Revival of Policies by Central Zone of 
LIC

7466. DR. V. VENKATESH:
SHRI K. PRADHANI:
SHRI SODE RAMAIAH:

Will the Ministerof FINANCE be pleased 
to state:

(a) whether a large number of policy
holders under the jurisdiction of Central Zone 
and various other offices of the Life Insur
ance Corporation (LIC) have been suffering 
badly due to refusal by these offices to revive 
their lapsed policies under the special re
vival campaign;

(b) whether the Central Zone of LIC has 
even sent back cheques of huge amounts to
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those policy-holders who wished to have the 
benefit of revival of their insurance policies 
under the scheme of the LIC;

(c) if so, the facts and details thereof;

(d) the amount of cheques which have 
been refused to be accepted by the Central 
Zone of LIC;

(e) the reasons for discriminating the 
policy-holders under the special revival 
campaign; and

(f) whether the LIC propose to an
nounce a fresh scheme for revival of lapsed 
policies so that more policy-holders could 
get their policies revived?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). No, Sir.

(c) to (e). Does not arise. A special 
campaign for revival of lapsed policies was 
organised by the Life Insurance Corporation 
of India from 1st December, 1988 to 31st 
March, 1989. The policy-holders were not 
refused revival of their lapsed policies, pro
vided they had complied with the necessary 
requirements and the policy was otherwise 
eligible for revival.

(f) As the Life Insurance Corporation of 
India had only recently launched a special 
revival campaign from 1 st December, 1988 
to 28th February, 1989 which was further 
extended upto 31st March, 1989, it is not 
proposed to announce any fresh scheme to 
this effect for the present.

IMF Quota for Developing Countries

7467. DR. V. VENKATESH: Will the 
Minister of FINANCE be pleased to state:

(a) whether Government had recently

suggested the Internationa! Monetary Fund’s 
Policy Setting Body to increase the quota for 
developing countries;

(b) whether the suggestions in this 
regard did not find favour from the con
cerned body;

(c) if so, the details thereof; and

(d) the total amount of IMF ban  re
ceived by India during the past five years and 
amounts of repayments made, till date?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a )to (c ). The IMF 
Quotas are due for revision from April, 1988. 
The matter is still being discussed by the 
Executive Board of IMF.

(d) SDR 3900 million were borrowed 
from IMF under the Extended Fund Facility 
during the period November 1981 to April 
1984. Out of this SDR 2070.85 million has 
been repaid till 31.3.89.

New Accounting System

7468. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state:

(a) the special features of the uniform 
accounting year which became effective on 
31st March, 1989;

(b) the financial reforms ushered in by 
this new accounting system particularly in 
the sphere of banking, stock exchange 
markets, tax collection, joint stock compa
nies and Government accounting; and

(c) whether any mechanism has been 
set up in his Ministry to monitor the function
ing of this new system for sometime and plug 
any loopholes that might be noticed in actual 
practice in Government accounting and in
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the public sector banks; undertakings and 
public limited companies, if so, what and if 
not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The special features of uniform 
accounting year, which has been introduced 
in the Income-tax Act by the Direct Tax Laws 
(Amendment) Act, 1987, w.e.f. 1.4.1989 (i.e. 
assessment year 1989-90), are:-

i) Financial year (year ending 
31st March) will now be the 
accounting year for all the 
assessees;

ii) Earlier, each assessee could 
have an accounting year of his 
choice as also different ac
counting years for different 
sources of income. This multi
plicity in the matter of account
ing years has been removed 
and for the assessment year
1989-90 and onwards, the 
accounting year of all the 
assessees and for all the 
sources of income will end on 
31st March.

(b) The information actually desired by 
this part of the question is not very clear. In 
fact, no new accounting system as such has 
been introduced. The uniform accounting 
year has been introduced for the purposes of 
Income-tax Act only. The Government ac
counting is already being done on the finan
cial year basis i.e. , from 1st April to 31st 
March. Therefore, there is no question is 
ushering of any financial reforms.

The effect in the sphere of banking, 
stock exchange, and joint stock companies 
would be that henceforth all these sectors 
would have their accounting year ending on 
31st March for income-tax purposes.

As far as Income-tax Department is 
concerned, the uniform accounting year is 
expected to result in the following advan
tages and reforms:-

i) It would check tax avoidance 
resorted to by the assessees 
by adopting different account
ing years for different sources 
of income and by changing 
their accounting years at their 
convenience and to their ad
vantage.

ii) It would facilitate cross verifi
cation of transactions among 
different assessees.

iii) It would ensure that all the tax
payers of the same category 
are subjected to tax at the same 
time and at the same rates in 
respect of income earned 
during the same period.

(c) No. Sir. Since no new accounting 
system as such has been introduced in 
Government accounting or in other sectors, 
there is no need of setting up any mecha
nism to monitor its functioning.

Modernisation of Railways

7469. DR. B.L. SHAILESH: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether while addressing the first 
annual meeting of the apex working group of 
the Railways and the Confederation of 
Engineering Industries at New Delhi on 27 
March, 1989, he called upon the private 
sector to play a greater role in the moderni
sation of the Railways; and

(b) if so, whether his Ministry has iden
tified the spheres in which joint ventures are 
mooted and the role to be assigned to the 
private sector for the indigenous develop-
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merit of railway equipment and technology 
and in production of items for the Railways?

THE MINISTER OF STATE OF THE 
M IN IS TR Y OF R A ILW AYS (SHR I 
MADHAVRAO SCINDIA): (a) During the 
meeting held on 27.3.1989, the role of in
digenous engineering industry, including both 
public and private sectors, in the modernisa
tion of the Railways was stressed.

(b) The areas for indigenous develop
ment of equipments and system envisaged 
inthe Indian Railways’ Technology Develop
ment Plan were discussed and both public 
and private enterprises were exhorted to 
assist and cooperate.

Appointment of Law Officers/Counsels

7470. SHRI N. DENNIS: Will the Min
ister of LAW AND JUSTICE be pleased to 
state:

(a) whether a number of persons have 
been appointed as Law Officers/Counsels 
for the Central Government of Madras in 
Tamil Nadu;

(b) the procedure adopted to them; and

(c) the details of these appointments?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Law Officers are not 
appointed for the Central Government at 
Madras in Tamil Nadu. However, Senior 
Counsel, Senior Central Government Stand
ing Counsel, Additional Central Government 
Standing Counsel for Central Government 
have been appointed in Madras High Court.

(b) Central Government Counsel are 
appointed by the Ministry of Law and Justice 
on the basis of their qualifications,.experi
ence/standing at the bar, their competence 
and integrity.

(c) I. Senior Counsel

1. S h ri S. G ov ind  S w a-
minadhan

2. Shri M.R. Narayanaswami

3. Shri R. Shanmugam

II. Senior Central Government 
Standing Counsel

1. Shri P. Narashimhan

III. Additional Central Government 
Standing Counsel

1. Shri T. Somasundaram

2. Shri S. Veeraragavan

3. Shri C. Krishnan

4. Shri N. Jothi

5. Shri R. Jamal Nazeem

6. Shri A.P. Surya Prakasam

7. Shri A.R. Nagarajan

8. Shri T. Srinivasamoorthi

9. Shri K.P. Sivasubramaniam.

World Bank report on Railway Projects

7471. SHRI M .V. CH AN - 
DRASHEKHARA MURTHY: Will the Minis
ter of RAILWAYS be pleased to state:

(a) whether Government have received 
any report from the World Bank on Indian 
railways and on methods of disbursing the 
world bank loan for the projects of the Rail
ways;

(b) whether the World Bank has sug
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gested withdrawal of some bottlenecks in 
the implementation of Railway projects;

(c) if so, the details thereof; and

(d) what steps are to be taken to expe
dite the completion of projects and to render 
back the loans quickly?

THE MINISTER OF STATE OF THE 
M IN IS T R Y  OF R A ILW A Y S  (SH R I 
MADHAVRAO SCINDIA): (a) to (d). The 
World Bank aided projects are being closely 
monitored- The disbursements are progress
ing satisfactorily and there are no bottle
necks in implementation, removal of which 
may have been suggested by the World 
Bank.

Social Burdens for Railways

7472. PROF. MADHU DANDAVATE: 
Will the Minister of RAILWAYS be pleased to 
state:

(d) what were the social burdens borne 
by the Railways in the last two years;

(b) whether the railways have sought 
assistance from the General revenues of the 
Government against these social burdens 
borne by the Railways on lines of similar 
assistance in different countries of the W orld; 
and

(c) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE OF THE 
M IN IS T R Y  OF R A ILW A Y S  (SH R I 
MADHAVRAO SCINDIA): (a) The relevant 
figures for 1986-87 and 1987-88 were Rs. 
1311.23 crores and Rs. 1653.31 crores 
respectively.

(b) No, Sir.

(c) Does not arise.

Percentage variation in Trade

7473. PROF. MADHU DANDAVATE: 
Will the Minister of COMMERCE be pleased 
to state:

(a) what were the imports and exports 
during the last two Financial Years on the 
basis of quantities imported and exported; 
and

(b) what were percentages of changes 
in these imports and exports?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The aggregate 
figures of imports and exports are not com
piled on the basis of quantities as the units of 
quantities are not uniform. However, in value 
terms India’s exports during 1987-88 and 
April-February 1988-89 amounted to Rs.
15741 crores and Rs. 17876 crores respec
tively, which were higher by 26.4 percent 
and 28.2 percent as compared to the corre
sponding periods of previous years. Simi
larly, India’s imports during 1987-88 and 
April-February 1988-89 amounted to Rs. 
22399 crores and Rs. 25366 crores respec
tively, which were higher by 10.9 percent 
and 27.6 percent as compared to the corre
sponding periods of previous years.

Tea Board Expenditure

7474. SHRI PIYUS TIRAKY: W illthe  
M inisterof COMMERCE be pleased to state 
the expenditure of the Tea Board, including 
on staff salary, house rent and conveyance 
allowance and such other administrative 
expenditure during the last three years, year- 
wise and item-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): Administrative Expenditure of 
Tea Board is as follows:-
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Rs. in lakhs

Year Pay of Officers Pay of Establishment 
allowance

House Rent and other

1985-86 8.11 31.59 108.88

1986-87 9.05 59.17 96.51

1987-88 23.30 106.46 74.33

Total
contingencies etc.

44.32

63.05

70.49

Request for more funds for Teesta
Barrage Project of West Bengal

7475. SHRI PIYUS TIRAKY: W illthe  
Minister of WATER RESOURCES be 
pleased to state:

(a) the amount of financial assistance 
provided by Union Government to the State 
of West Bengal for water resources develop
ment schemes during the last three years 
including current year, year-wise;

(b) whether Government have received 
any request from Government of West Bengal 
for sanctioning more funds for the Teesta 
Barrage Project in North Bengal;

(c) if so, the details thereof; and

(d) the time by which the assistance will 
be provided and if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Central 
assistance is given to the States in the form 
of block bans/grants and is not tied to any

192.90

227.78

274.58

sector of development or any individual 
project.

(b) to (d). Advance Plan assistance of 
Rs. 15 crores in 1986-87 and of Rs. 10 crores 
in 1987-88 was provided to the Teesta Bar
rage Project.

Special Duty Allowance to Central 
Government Employees in North 

Eastern Region

7476. SHRI R.P. DAS: W illthe Minister 
of FINANCE be pleased to state:

(a) whether Government have received 
a representation from Regional Coordina
tion Committee of Central Government 
Employees & Workers, North Eastern Re- 
gbn , Shillong expressing resentment of the 
Central Government Employees of North 
Eastern Regton over non extension of bene
fit of Special (Duty) Allowance to them while 
the same is being extended to the Civilian 
staff of North Eastern Region having ail India 
transfer liability.

(b) whether Government are taking
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stops to  remove this discriminatory treat
ment to large sections of Central Govern
ment employees of North Eastern Region; 
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENTOF EXPENDITURE INTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) Yes, Sir.

(b) and (c). Special (Duty) Allowance 
has been granted as an incentive for attract
ing and retaining the services of competent 
officers in the North Eastern Region. With a 
view of achieving this objective, it has been 
granted to all Central Government employ
ees having all India transfer liability for serv
ing in the North Eastern Region and the 
Island territories. As such, there is not dis
criminatory treatment towards any section of

Year India’s Exports

1985-86 1994.48

1986-87 2357.26

1987-88 2906.24

em pbyees serving in the North Eastern 
Regbn and the Island territories, in the 
payment of Special (Duty) Atbwance.

Trade with U.S.

7477. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the trade between India and U.S. 
during the last three years, year-wise; and

(b) the steps taken by Government to 
increase the trade with the United States in 
the coming years?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) According to statistics 
maintained by the DGCI&S, Calcutta, trade 
between India and USA during the last three 
years was estimated as follows:

(Value: Rs. crores)

India's Imports Total

2085.86 4080.34

1963.01 4320.27

2015.12 4921.36

(b) The majorthrust sectors identified in 
the plan, prepared some time ago, for in
creasing exports to the USA are: Engineer
ing products, Electronic products, including 
Computer Software, Chemicals, Leather & 
Leather products, Diamonds, Gems and 
Jewellary, Readymade Garments, Carpets 
and Durries, Marine products, Cashewnuts 
and Processed Foods. Emphasis has been 
laid on upgradatbn of quality of products and 
product-adaptation to meet the requirements 
of US consumers. The marketing and public
ity programmes envisaged include Buyer-

seller meets, Participation in specialised and 
general fairs and Exhibitbns, Departmental 
Store Promotbn programme and exchanges 
of delegatbns.

Cancellation of Trains

7478. SHRI MOHANBHAI PATEL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the number of trains cancelled in 
each zone during 1988;



211 Written Answers APRIL 28,1989 Written Answers 212

(b) the reasons for cancellation of these 
trains;

(c) the number of such trains out of 
them which have been restarted;

(d) whether Government have received 
representations in this regard; and

(e) if so, the details thereof and the 
steps being taken to restart those trains?

THE MINISTER OF STATE OF THE 
M IN IS TR Y OF R A ILW A YS (SH R I 
MADHAVRAOSCINDIA): (a) to (e). Infor
mation is being collected and will be laid on 
the Table of the Sabha.

French Technological Assistance

7479. SHRI SANAT KUMAR MANDAL: 
Will the Ministerof RAILWAYS be pleased to 
state:

(a) whether the Railways have since 
finalised their proposed Rs. 180 crore deal 
with France which envisages supply of 30 
freight and 10 passenger locomotives; if so, 
who witnessed the trial run of these locomo
tives in France itself ;

(b) whether the French Company Alst- 
hom has tied up with Siemens of West Ger
many for the contract; if so, what is the role 
assigned to the Siemens and the capital 
outlay involved;

(c) whether any Stations in India are 
proposed to be modernised with the French 
specialised know-how; if so, which are these 
stations selected forthe purpose particularly 
on the Eastern Railway passing through 
West Bengal; and

(d) what is the new technology which 
the Indian Railways are taking from Japan 
for updating the Railway workshops and

which are these workshops on the Eastern 
Railway proposed to be modernised?

THE MINISTER OF STATE OF THE 
M IN IS T R Y  O F R A ILW A Y S  (S H R I 
MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Modernisation of workshop at 
Jamalpur on Eastern Railway which under
takes overhaul of diesel locomotives, manu
facturing activities like iron and steel cast
ings, forging components and springs etc. is 
proposed to be taken up with Japanese 
financial and technical assistance.

Excise Duty by Colgate Palmolive 
(Jndia) Ltd

7480. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE pleased to 
state:

(a) whether it has come to the notice of 
Government that Colgate Palmolive (India) 
Limited is evading the payment of Excise 
duty;

(b) if so, amount of such evasion and 
the modus operandi adopted by this multina
tional company; and

(c) the action taken against the com
pany to realise the evaded duty?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No Show Cause Notice for 
evasion of Central Excise Duty has been 
issued to M/s. Colgate Palmolive (India) Ltd, 
in the recent past.

(b) and (c). Do not arise.
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Generation of Black Money In Resale of 
Cars

7481. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) the strategy evolved during the 
current year to bring to book tax-dodgers to 
unearth black money and to widen the tax 
net at the highest level;

(b) whether Government are aware that 
black money is generated in the resale of 
cars, particularly the Maruti; and

(c) if so, the steps taken or proposed to 
be taken by Government to unearth black 
money/concealed income from the owners 
of cars like Maruti, Fiat etc.?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Combating tax evasion is a 
continuous process. The Income-tax De
partment undertakes systematic survey 
operations, search and seizure operations in 
appropriate cases and indepth scrutiny in 
selected cases for unearthing unaccounted 
income and wealth, which also serve as 
deterrents to other tax evaders.

The provisions of Section 133B of the 
Income-tax Act (introduced w.e.f. 13.5.1986) 
enable the Income tax authorities to collect 
information in a prescribed form from per
sons carrying on business or profession. 
The information so collected helps in identi
fying such persons who have taxable in
come but are not paying income-tax.

(b) and (c). Instances of generation of 
black money in the resale of cars, including 
Maruti cars, have come to notice. The Cen
tral Information Branches functioning under 
the Directors of Income-tax (Inv.) collect 
information relating to purchase and sale of

cars from Regional Transport Office and 
from dealers of cars. This information is .then 
verified for detecting cases of unaccounted 
investment in purchase of cars or earning of 
premium on re-sale etc. Appropriate action 
is thereafter taken to bring unaccounted 
income to tax.

Excise Duty Evasion on Fireworks and 
Safety Matches

7482. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE be pleased to 
state:

(a) how many cases of Central Excise 
evasion on Fireworks and Safety Matches 
came to notice of Government from various 
manufacturers etc. in Tamil Nadu during
1988-89 and how do these compare with the 
evasion of Excise duty of the preceding three 
years; and

(b) the details of the evaders together 
with the action taken against each of them?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). During the year 1988-
89,86 cases of Central Excise duty evasion, 
in respect of fireworks and safety matches, 
were detected in the State of Tamil Nadu. 
The evasion involved in respect of these 
cases is approximately Rs. 5.02 lakhs. Dur
ing the previous 3 years i.e. during the peri
ods 1985-86, 86-87, 87-88, the number of 
such cases detected were 55, 49 & 48 
involving duty evasion to the tune of Rs. 
17,000, 10,000 and 56,000 respectively.

Most of the cases detected in the year
1988-89 are pending adjudication. While 
adjudicating these cases, the adjudicating 
authority will also decide upon the quantum 
of fine and penalty to be imposed in each 
case. Out of the cases already adjudicated, 
fine and penalty amounting to approx. Rs.
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4,000 has since been recovered.

Rate off Interest on Loans

7483. SHRIMATI BASAVARAJES
WARI:

SHRI S.B. SIDNAL:

Willthe Ministerof FINANCE be pleased 
to state:

(a) whether the Commonwealth Gen
eral Secretary has pointed out that India’s 
anti-poverty efforts have hampered due to 
the high interest rates at which repayments 
are made;

(b) whether he has also pointed out that 
there are no shortcomings in the pro
grammes; and

(c) if so, the reaction of Government 
thereto and the action proposed to be taken 
by Government in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). No, Sir. 
No such statement has recently been made 
by the Commonwealth Secretary General.

(c) Does not arise.

Involvement of Women in Narcotics 
Smuggling

7484. SHRI N. DENNIS: Will the Min
ister of FINANCE be pleased to state:

(a) whether the involvement of women 
apart from men in narcotics smuggling is on 
the increase in the country;

(b) if so, the details thereof;

(c) whether any investigation has been 
made as to the causes for such trends; and

(d) the steps taken to  dissuade the 
involvement of women from participating in 
such trades?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (d). No separate figures are 
maintained for the number of women found 
involved in drug smuggling. However, no 
trend of increased involvement of women in 
drug smuggling is discernible from the re
ports of drug seizures.

Government have taken a number of 
steps to check drug smuggling and abuse. 
Besides, the deterrent punishments that have 
been provided under the law, these steps 
include educative publicity about the harmful 
efforts of drug abuse aimed at dissuading 
people, whether men or women from indul
gence in drug taking and involvementing the 
drug trade.

Investment in Tea Industry

7485. SHRI BHADRESWAR TANTI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether among all the industries in 
India, the tea industry earns the highest rate 
of interest on the capital invested;

(b) if so, whether this pre-eminence of 
the tea industry in the economy of Assam is 
reflected in the benefits derived by the local 
people of Assam; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). According to the 
survey of Finance of large Public Ltd Com
panies made by Reserve Bank of India in
1986-87 the profit after tax as percentage of 
networth for tea plantation is declining after
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1984. As percentage of value of production, 
remuneration to employee in tea plantation 
was 33.1 % in 1986-87 while it was 14.4% for 
cotton textile and 9.7% for sugar industry.

Tea Industry Infrastructure

7486. SHRI BHADRESWAR TANTI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether Government have taken or 
propose to take any steps for improvement 
in the infrastructure of tea industry and trade;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a )to (c). Tea Board provides 
financial and other assistance to all catego
ries of tea growers in India for purposes of 
development of tea plantations and tea fac
tories. Financial assistance extended so far 
for creation of infrastructure such as con
struction of tea factories and tea warehouses 
related to only small cooperatives of grow
ers.

Rate of Inflation

7487. SHRI C. JANGA REDDY: Will 
the Minister of FINANCE be pleased to state:

(a) the national average of rate of 
inflation in terms of Consumer Price Index 
for 1988;

(b) what are the figures for different 
States and Union Territories during the last 
three years, State-wise and Union Territory-
wise; and

(c) the rate of inflation in terms of value 
of rupee during the last three years, State- 
wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The
requisite information is given in the State
ment below. It may, however, be pointed out 
that the CPI for Industrial Workers is not 
compiled for different states. It is compiled 
for important industrial centres— 50 under 
the old series (1960«100) and 70 underthe 
new series (1982-100). Information in the 
statement is given below for one (major) 
centre in each State. It may also be men
tioned that the purchasing power of the rupee 
is calculated as the reciprocal of the CPI for 
the period. Thus, the All-India index of De
cember, 1988 at 818 means that the pur
chasing power of the rupee was 12.22 paise 
in that month compared to 100 paise in 1960. 
The purchasing power of the rupee in differ
ent periods/centres can be similarly worked 
out.
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Compensation Claims for Property Left 
behind In Bangladesh

7488. SHRI G.S. BASAVARAJU: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether a large number of claims of 
compensation received in response to Cus
todian of Enemy Property’s public notice of 
May, 1971 for Indian owned property left 
behind in Bangladesh remain to be disposed 
off;

(b) if so, the details and reason^ there
for;

(c) whether there has not been fair deal 
to claimants; and

(d) the action being taken for expendi- 
tious disposal of claims?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). In response to 
notice dated 7.5.1971 issued by the Custo
dian of Enemy Property (CEP), 3944 claims 
were registered upto 15.7.1971 which was 
the terminal date for filing claims. These 
claims have mostly been settled.

In order to give adequate time to the 
claimants, the date for filing claims was 
extended thrice, i.e. 31st December, 1976, 
30th April, 1977, and finally upto 31st July, 
1977. As a result of this, more than 53,000 
new claims were registered. A total of 57,493 
claims were thus registered. Out of these, 
29561 claim cases have so far been settled; 
in 20100 daim  cases, the claimants have not 
filed complete information and therefore 
these are lying dormant. 7832 daim  cases 
the- remain are being processed.

(d) To expedite verification of daims, 
the position is reviewed from time to time and 
various steps are taken to dispose of pend

ing claims.

Steps taken so far are:

i) Increase of panel members 
from 8 to 18.

ii) Shifting of payment office from 
Bombay to Calcutta.

iii) Increase of honorarium to 
panel members.

iv) Advertisements in Newspa
pers calling upon batches of 
claimants to submit docu
ments.

v) Provision of additional staff etc.

Production of Lac

7489. SHRI PIYUS TIRAKY: W illthe  
Ministerof COMMERCE be pleased to state:

(a) the names of Government agencies 
concerned with the production, sale and 
export of lac;

(b) the foreign exchange earned through 
export of lac during the last three years, 
year-wise; and

(c) the steps being taken by Govern
ment for economic upliftment of lac produc
ers by arranging soft loans for them and to 
guarantee remunerative price for lac?

THE MlNtSTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The names of Govt, agen
cies concerned with lac are: Shellac Export 
Promotion Council under the Ministry of 
Commerce for export promotion; Director
ate of Lac Development under Ministry of 
Environment & Forests for lac crop produc
tion and Indian Lac Research Institute under 
the Indian Council of Agricultural Research
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for research purposes.

(b) The foreign exchange earned 
through export of lac during the last three 
years is as follows:-

1986-87 Rs. 25.77 Crores

1987-88 Rs. 16.61 Crores

1988-89 Rs. 19.00 Crores
(Provisional)

(c) The Shellac E.P.C. has distributed 
approximately 250 quintals of brood lac free 
of charge to needy growers overthe last four 
years. Under the aegis of National Bank for 
Agriculture & Rural Devebpment a Study 
Group on lac has been set up to study the 
problems of lac trade with specical empha
sis on institutional finance, arranging soft 
loans and suggest measure for economic 
upliftment of the lac growers.

Revamping of MMTC

7490. SHRI RAMASHRAY PRASAD 
SINGH: Willthe Ministerof COMMERCE be 
pleased to state:

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) proposes to 
change its policies and organisational set up 
keeping in view the increasing demands of 
export; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir.

(b) With an emphasis on exports in 
general and non-canalised exports in par- 
ticular, the MMTC has restructured its or
ganisational set up. The entire non-canal
ised export activities of the Corporation have 
been brought under a single group.

[English]

Conversion off Hyderabad-Bangalore 
Railway Line

7491. SHRI V. KRISHNA RAO: Willthe 
Minister of RAILWAYS be pleased to state:

(a) whether Hyderabad-Bang a lore di
rect line is proposed to be converted into 
broad guage line;

(b) whether this line would reduce the 
distance between these two cities by 250 
Kms especially for Karnataka Express which 
runs between Delhi and Bangalore; and

(c) if so, the steps taken for the conver
sion of this line?

THE MINISTER OF STATE OF THE 
M IN IS T R Y  OF RAILW AYS (SHRI  
MADHAVRAO SCINDIA): (a) A BG line 
already exists between Bangalore and 
Guntakal. Surveys for a parallel BG line from 
Secunderabad to Guntakal are in progress.

(b) No, Sir.

(c) N6 decision on its construction has 
been taken so far.

Conversion of Salem-Bangalore Rail
way Lins

7492. SHRI V. KRISHNA RAO: Willthe 
Minister of RAILWAYS be pleased to state:

(a) the progress made in the conversion 
of Salem-Bangalore railway line; and

(b) by which time it would be com
pleted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). Survey for conver
sion of Salem-Bangalore line from MG to BG
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had been carried out in 1982. As the project 
was found to be unremunerative, it was not 
approved. However, a decision has now 
been taken to up-date the survey report and 
re-assess the traffic prospectus.

CEI Plan to Increase Trade with EEC

7493. SHRI S.M. GURADDI:
SHRI G.S. BASAVARAJU:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether the Confederation of Engi
neering Industry (CEI) has formulated an 
action plan to increase industrial coopera
tion and trade with the European Economic 
Community (EEC);

(b) if so, the details thereof;

(c) whether any agreement has been 
arrived at in this regard; and

(d) the extent to which the exports to 
EEC will increase during 1989-90?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). The Government 
have not received any specific action plan or 
agreement from the Confederation of Engi
neering Industry (CEI) to increase industrial 
cooperation and trade with the European 
Economic Community (EEC).

(d) Exports to the EEC have been 
showing a growing trend. According to fig
ures available with DGCI&S, exports to EEC, 
during the period April-December, 1988 were 
valued at Rs. 3355.10 crores as against Rs. 
2721.63 crores during the corresponding

period of the preceding year. It is not pos
sible to indicate at present the extent to 
which exports will increase during 1989-90.

Trade talks between India and U.S.

7494. SHRI S.M- GURADDI:
SHRI G.S. BASAVARAJU:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether Indian Industry has asked 
Government to take up trade issues with US 
at a Government level talks between the two 
countries;

(b) if so, the details thereof and action 
taken by Government in this regard;

(c) whether a committee has been set 
up to evolve a common approach in the 
matter;

(d) if so, the details thereof; and

(e) the extent of improvement likely in 
the trade between the two countries in 1989- 
90?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R- 
DASMUNSI): (a) No such specific proposal 
has so far been received in the Ministry.

(b) to (d). Do not arise.

(e) two-way trade between the two 
countries has been showing a steady in
crease over the past few years, as seen from 
the following statistics maintained by the 
DGCI&S, Calcutta. This trend is expected to 
continue in 1989-90 also.
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Year Exports to US Imports from US Total

1986-87 2357.26 1963.01 4320.27

1987-88* 2906.24 2015.12 4921.36

1988-89*
(April-Sept)

1759.16 1395.86 3155.02

* Provisional.

Collision of trains at Atamanda Station

7495. SHRI S.M. GURADDI: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether 104 Dn. Kashipur-Kasganj 
passenger train collided with a stationery 
goods train at Atamanda Railway Station on 
North Eastern Railway on 22 January 1989;

(b) if so, whether any enquiry has been 
conducted in this regard; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). Yes, Sir.

(c) According to the Provisional Find
ings of the Commissioner of Railway Safety, 
North Eastern Circle, who inquired into this 
accident, this accident occurred due to the 
failure of railway staff.

Model Agreement on Transfer of 
Technology

7496. SHRI S.M. GURADDI: Will the 
M inisterof COMMERCE be pleased to state:

(b) if so, the features thereof; and

(c) the time by which the action plan will 
be drawn up in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a )to (c ). The Indian Council 
of Arbitration has taken up formulation of a 
model agreement for drafting of technology 
transfer agreements as a part of a Research 
Project on Arbitration and Foreign Collabo
ration Agreements. The main features of the 
proposed model agreement would be to 
indicate common legal pitfalls during the 
performance of technology transfer agree
ments and to suggest modei legal terms and 
conditions and arbitration clauses for use in 
drafting such contracts. The research study 
is expected to be completed by December, 
1989.

[ Translation]

Study on Agricultural Development of 
Eastern States

7497. SHRI BALWANT SINGH RA- 
MOOWALIA:

SHRI DINESH GOSWAMI:
(a) whether a mode! agreement to 

facilitate transfer of technology has been Will the Minister of WATER RE-
drawn upbythe Indian Council of Arbitration; SOURCES be pleased to state:
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(a) whether some researchers of the 
Jawaharlal Nehru University and Agricul
tural Costs and Prices Commission have 
conducted a study about the agricultural 
development of Eastern States;

(b) if so, whether Government have 
received that study report;

(c) the conclusions arrived at in the said 
report; and

(d) the steps taken or proposed to be 
taken by Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Yes, Sir.

(c) The study concludes that there is a 
positive correlation between the levels of 
productivity and use of modern inputs like 
fertilisers, tractors and tubewells; there is 
more stability in output levels of districts with 
assured irrigation and an increasing number 
of districts have graduated to higher levels of 
productivity.

(d) Appropriate steps have already 
been taken, based on these findings such as 
launching the Special Rice Production Pro
gramme in the Eastern States, preparation 
of Action Plan for Agriculture and formula
tion of Agro-climatic Regional Planning 
Project. Further advantage will be taken for 
devising future strategies and programmes.

[English]

Powers and Functions of Central 
Excise and Customs Collectorate

7498. PROF. K.V. THOMAS: Will the 
Minister of FINANCE be pleased to state:

Cochin regarding the overlapping of powers 
and functions of the Central Excise and 
Customs Collectors in Kerala;

(b) if so, the details thereof and the 
action proposed to be taken to settle the 
issue;

(c) whether Government propose to 
have only the Collector for Customs and 
Central Excise in Kerala instead of the pres
ent two Collectors; and

(d) whether there is any proposal to 
restrict the functional and administrative 
powers of Customs Collector to Cochin Port 
area only?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a), (b) and (d). The work relating 
to minor ports, Trivandrum Airport, Air Cargo 
Complex, Trivandrum, and anti-smuggling 
work in the State of Kerala outside the juris
diction of Cochin Custom House was looked 
after by the Central Excise staff. The admin
istrative control over the staff was vested 
with the Collector of Central Excise, Cochin, 
and functional control with the Collector of 
Customs, Cochin.

In order to do away with quality of con
trol and to be in line with the policy generally 
followed in the rest of the country, it was 
recently decided that Collector of Customs, 
Cochin, would have jurisdiction over Cochin 
Custom House and Cochin Export Process
ing Zone, situated just outside the corpora
tion limits of cochin, and that the collector of 
central Excise, Cochin, would have func
tional as well as administrative control over 
customs and preventive work in the rest of 
the State of Kerala.

(a) whether there is an agitation in (c) No, Sir.
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Pending Appeals before Appellats 
Tribunal

7499. DR. G. VIJAYA RAMA RAO: Will 
the Minister of FINANCE be pleased to refer 
to the reply given on 13 November 1987 to 
Unstarred Question No. 1107 regarding cases 
pending before Appellate Tribunals and state:

(a) the number of appeals cleared, 
rejected and upheld out of the 26544 ap
peals which were pending before the various 
Benches of the Customs, Excise and Gold 
(Control) Appellate Tribunal as on 30 Sep
tember, 1987;

(b) the number of appeals filed after 1 
October, 1987; and

(c) the total number of appeals pending 
indicating the total amount involved therein?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The number of appeals cleared, 
rejected and upheld out of 26,544 appeals 
pending before the various benches of the 
Customs, Excise & Gold (Control) Appellate 
Tribunal as on 30.9.1987 is being collected.

(b) The number of appeals filed after 
1.10.1987 till 31.3.1989 is 16,730.

(c) Number of appeals pending as on
31.3.1989 is 33,376. It is difficult to quantify 
the amount involved there in inasmuch as 
the appeals may relate to different issues 
like classification valuation, illicit removal, 
customs frauds, evasion of customs and 
excise duties, ITC violations, etc. Some of 
these appeals relating to classification and 
valuation matters may have a recurring ef
fect in revenue.

World Bank Credit for Railways

7500. DR. B.L. SHAILESH: Will the

Minister of FINANCE be pleased to  state:

(a) whether the World Bank has sug
gested to give credit to the Indian Railways 
in time-bound tranches which will not be 
project-tied as at present;

(b) if so, the reasons therefor and 
Government’s reaction to the credit tranches 
and extra conditions that are imposed by the 
Bank;

(c) its reprecussion on the Railways* 
modernisation and upgradation needs in 
terms of massive foreign exchange involved 
during 1989-90; and

(d) how does his Ministry propose to 
meet the situation thus created by the World 
Bank’s loaning conditions and how do the 
Railways propose to speed up loan dis
bursement and utilize the assets created 
effectively?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). There 
have been some preliminary discussions 
with the World Bank officials on the possibil
ity of further Bank assistance in the Railways 
sector.

[ Translation]

Loans advanced by State Bank o f 
Indore to  S ick U n its

7501. SHRI C. JANGA REDDY: Will 
the Ministerof FINANCE be pleased to state:

(a) the number of sick units to which 
loans were provided by the State Bank of 
Indore during the last three years;

(b) whether the amount of the Bank 
outstanding against sick units has been 
increasing;
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(c) if so, the reasons therefor; and

(d) the steps proposed to be taken by 
the Bank in this regard?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). State 
Bank of Indore has reported the following 
data in respect of Sick Units for the last 3 
years:-

Amount in Rs. lakhs

Year No. of Units Amount Outstanding

1986

1987

164

169

3397.46

3964.98

1988 166 4494.55

The Reserve Bank of India (RBI) has 
reported that a major reason for the out
standings of banks in sick units having gone 
up is due to extension of assistance by way 
of holding on operation till the rehabilitation 
package is prepared. Further, under reha
bilitation packages also, banks are expected 
to give additional working capital facilities.

RBI has already enjoined on banks to 
undertake viability studies and prepare nurs
ing programmes of viable SSI Sick industrial 
units in a time bound manner. Board for 
Industrial and Financial Reconstruction set 
up under the Sick Industrial Companies 
(Special Provisions) Act, 1985 too, has been 
taking action under the Act in respect of units 
coming within its jurisdiction.

Deposits of State Bank of Indore

7502. SHRI C. JANGA REDDY: Will 
the Minister of FINANCE be pleased to state:

(a) the total deposits with the State 
Bank of Indore as on 23 December, 1988,31 
December, 1988, 13 January, 1989 and 31 
March, 1989, respectively;

registered on these dates;

(c) if so, the reasons therefor; and

(d) whether inflated figures are shown 
by the Bank at the time of closing and if so, 
the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The aggregate 
deposits of the State Bank of Indore as on 
23.12.88, 30.12.88, 13.1.89, 31.3.89 are as 
under:-

(Amount in Rs. crores)

Date Deposits

23.12.1988 810.46

30.12.1988 824.96

13.1.1989 806.05

31.3.1989 848.21

(b) whether steep fall in deposits was Data provisional
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(b) to (d). Some fluctuations in deposits 
is a normal phenomenon of banks business. 
The variations in deposits sometimes occur 
mainly due to Banking transactions such as 
credit of accured interest, acceptance of 
short term deposits and withdrawals of large 
funds in the account by institutions in the 
months of January.

[English]

Superfast Train from Bokaro to Howrah

7503. SHRI BASUDEB ACHARIA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether Government propose to 
introduce a superfast train from Bokaro to 
Howrah; and

(b) if so, the time by which it is likely to 
be done?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) Does not arise.

[ Translation]

Cheap Justice to poor in High Courts

7504. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of LAW AND JUSTICE be 
pleased to state:

(a) whether a petitioner has to spend at 
least Rs. 2000/- as lawyer’s fee, court fee 
and typing expenditure etc. in order to file a 
writ petition in a High Court which a poor man

Name of train

can hardly afford; and

(b) if so, the details o f steps proposed to 
be taken by Government to provide cheap 
justice to the poor in High Courts?

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANAND):
(a) and (b). The Law Commission in its 128th 
Report on 'Cost of Litigation’ have made 
various recommendations including on court 
fee with a view to lessening the burden on 
the litigants. A copy of the Report has been 
forwarded to the State Governments for 
examination and necessary action to imple
ment the suggestions of the Law Commis
sion.

Speeding Up of Trains on Metre-Gauge 
Lines

7505. SHRI VIRDHI CHANDER JAIN: 
W illthe M inisterof RAILWAYS be pleased to 
state:

(a) the names of metre gauge trains in 
regard to which Government have taken a 
decision to run them at the speed of 100 
kms. per hour;

(b) the details of the scheme prepared 
to attain the above speed; and

(c) the provision made for the scheme 
during 1989-90?

THE DEPUTY MINISTER IN THE 
MINISTRY OFRAILWAYS (SHRI MAHABIR 
PRASAD): (a) Railways are already running 
the following Metre Gauge trains at a maxi
mum permissible speed of 90/100 km/h:-

Section on which running at 
90/100 km/h

1. Madras Egmore-Madurai 
Vaigai Express

Madras Egmore-Madurai
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Name of train

2. Madras Egmore-Tiruchchirappalli 
Paliavan Express.

3. Delhi-Jaipur Pink City

4. Delhi-Udaipur Garib Niwaz Express

5. Delhi-Ahmedabad Ashram Express

6. Delhi-Jodhpur Mandor Express

7. Jodhpur-Ahmedabad Surya 
Nagari Express

Apart from these existing trains there is 
no proposal at present to increase the speed 
of Metre gauge train to 100 km/h.

(b) and (c). Do not arise.

[English]

Uncovered Budgetary Gap by State 
Governments

7506. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether Government have noticed a 
disturbing feature of the State budgets pre
sented during the past couple of weeks that 
almost all these States have preferred the 
soft option of leaving their budgetary gap 
uncovered to reducing it by a modicum of 
Tax effort;

Section on which running at 
90/100 km/h

Madras-Tiruchhirappalli Egmore

Delhi-Jaipur

Delhi-Ajmer

Delhi-Ahmedabad

Delhi-Phulera

Ahmedabad-Marwar

raising additional resource mobilisation 
(ARM) in the face of a widening gap between 
expenditure and receipts;

(c) the estimated cumulative deficits of 
all the State budgets as analysed by his 
Ministry during 1989-90 after taking into 
account additional resource mobilisation 
during the year; and

(b) Government’s reaction to the States 
leaving the budgetary gaps uncovered?

THE MINISTER OF STATE IN THE 
DEPARTMENTOF EXPENDITURE INTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (c). A statement showing 
the budgetary position in respect of 16 States 
fo which budget documents have been re
ceived so far, is given below.

(b) the names of the States whose (d) It is for the State Government to take
budgets do not contain any proposals for ®t®ps to cover their budgetary deficits.
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Confirmation of Sweepers as Attendars 
In Syndicate Bank.

7507. SHRI BHADRESW AR TANTI: Will 
the Minister of FINANCE pleased to state:

(a) whether there are any guidelines of 
Government regarding confirmation of 
sweepers as attenders in the nationalised 
banks;

(b) if so, whether these guidelines are 
being implemented in the Syndicate Bank;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER O F STATE IN THE  
DEPARTM ENT O F ECONOMIC AFFAIRS 
IN THE MINISTRY O F FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Govern
ment have advised all public sector banks, 
including Syndicate Bank, that 25% of the 
vacancies accruing in the grade of attenders/ 
peons (in the sub-staff cadre) should be 
reserved for being filled by transfer of Sweep
ers, Farashes, Chowkidars etc. subject to 
fulfilment of certain conditions. Syndicate 
Bank has reported that it has been following 
the scheme with slight variations, and that it 
is modifying the same to fall in line with the 
Government guidelines on the subject.

Statutory Liquidity Ratio

7508. SHRI BHADRESWAR TANTI: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether any bank has paid any 
penalty to the Resen/e Bank of India in 1987- 
88 and 1988-89for not maintaining Statutory 
Liquidity Ratio (SLR);

(b) whether the erring officials were 
given any punishment; and

(c) if so, the details thereof?

TH E MINISTER O F  STATE IN TH E  
DEPARTM ENT O F  ECONOMIC AFFAIRS  
IN THE MINISTRY O F  FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India (RBI) has reported that some 
of the banks were not able to maintain the 
Statutory Liquidity Ratio (SLR) and Cash 
Reserve Ratio (CRR) as prescribed by RBI 
from time to time. Reserve Bank of India has 
further indicated that it would not be desir
able to disclose the details of the workings of 
any individual bank, which failed to maintain 
the Statutory Liquidity Ratio or Cash Re
serve Ratio.

Allotment on Stalls of Bombay Subur
ban Railway Stations

7509. SHRI HUSSAIN DALWAI: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether on all Bombay Suburban 
Railway Stations, tea-stalls are maintained 
on every platform;

(b) whether there is a fixed pattern of 
Suburban Railway to allow stalls on every 
platform; and

(c) the details of the system adopted for 
this purpose?

THE DEPUTY MINISTER IN THE  
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) No, Sir.

(c) The quantum of traffic dealt with and 
availability of space are the main considera 
tions.

Irrigation Projects of Maharashtra 
Pending Clearance

7510. SHRI HUSSAIN DALWAI: Will 
the Minister of W ATER R ESO U R C ES be 
pleased to state:
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(a) whether Union Government have 
received many major and medium irrigation 
projects from the Government of Maharash
tra for clearance;

(b) if so, the district-wise details thereof;

(c) whether it is a fact that a study group 
of Central Appraising Agency has suggested 
that the clearance shouid be given within a 
period of a year or two;

(d) if so, the reasons for not giving the 
clearance so far; and

(e) how many projects are likeĵ  to be 
cleared during 1989-90, project-wise and 
the cost involved?

THE MINISTER OF STATE IN THE 
MINISTRY O F WATER RESO U R CES  
(SHRIMATI KRISHNA SAHI): (a) AND (b). 
26 major and 46 medium irrigation projects 
located in 23 districts were received.

(c) The Study Group has suggested a 
revised procedure for appraisal at the Centre.

(d) and (e). Clearance of projects de
pends upon the settlement of outstanding 
issues and their inclusion in the Plan by the 
State Government.

Grant-In-Aid to Madhya Pradesh for 
Centrally Sponsored Schemes

7511. SHRI KAMAL NATH: Will the 
Minister of W ATER RESOURCES be 
pleased to staie the amount of gran -in-aid 
provided by Union Government to the Gov
ernment of Madhya Pradesh for implemen
tation of minor irrigation under centrally 
sponsored schemes in Madhya Pradesh 
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): Administra

tive approval of Rs. 375 lakhs as Central 
share has been issued for the construction of
25,000 shallowtubewells/dug-wells for 1989- 
90 under Special Foodgrains Production 
Programme. Central assistance is also being 
provided for minor irrigation schemes to 
States including Madhya Pradesh under the 
various Centrally Sponsored Schemes of 
Ministry of Water Resources, Agriculture 
and Social Welfare.

Aid From Denmark

7512. SHRIMATI B A S A V A R A JES
WARI: Will the Minister of FINANCE be 
pleased to state:

(a) whether Danish Government agreed 
to provide aid to India during the year 1989- 
90;

(b) if so, the total amount of aid for which 
agreement has been reached between the 
two countries and

(c) the projects that would be imple
ments with the above aid?

THE MINISTER O F STATE IN THE 
DEPARTM ENT O F ECONOMIC AFFAIRS 
IN THE MINISTRY O F FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) While no formal agreement has been 
concluded between the two Governments, 
the annual aid projections are based on the 
annual disbursement ceiling indicated by the 
donor country. For 1989-90 Denmark has 
indicated disbursement ceiling of DKR 400 
million (aprox. Rs. 80 crores).

(c) The major projects are: Optic Fibre, 
setting up of three new Tool Rooms, Area 
Health Projects in Madhya Pradesh and 
Tamil Nadu, Rural Drinking Water Project in 
Orissa, Integrated Drinking Water Supply 
and Sanitation Programme in Karnataka and 
Tamil Nadu and setting up of Wind Mill
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Farms in coastal areas.
Action Plan to Contain Import

7513. SHRI M .V. CH AN -
D R A S H E K A R A  M U R 
THY:

SHRI V. S R E E N IV A S A  
PRASAD:

Willthe Ministerof FINANCE be pleased 
to state:

(a) Whether Government propose to 
make a three-point action plan to curb the 
continuing rise in imports so as to prevent 
further deterioration in the balance of pay
ments situation in the country during the 
current financial year;

(b) if so, what are the details in this 
regard; and

(c) how Government propose to imple
ment the said plan and to what extent im
ports are likely to be curbed?

THE MINISTER O F STATE IN THE  
DEPARTM ENT O F ECONOMIC AFFAIRS 
IN THE MINISTRY O F FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). To 
strengthen the Balance of Payments posi
tion, the effort is to minimise imports in 
general. In regard to import of components 
and industrial raw materials, a number of 
measures have been taken to curtail avoid
able imports by close monitoring of Phased 
Manufacturing Programmes of production 
units and thereby accelerating the indigeni- 
sation process. Wherever feasible, tariff 
adjustments and linkage of imports to a 
unit’s export performance will also have the 
impact of decreasing import demand.

Super Fast Trains between Delhi- 
Chandlgarh, Howrah-Jamshedpur and 

Coochbehar-Howrah

7514. SHRI PIYUS TIRAKY: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether Govern ment propose to run 
super-fast train services between Delhi- 
Chandigarh, and Howrah-Jamshedpur;

1
(b) whether Government also have any 

proposal to run superfast trains between 
Coochbehar and Howrah;

(c) if so, by what time; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN TH E  
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) to (c). So far only Delhi - 
Chandigarh and Howrah - Tatanagar have 
been identified for running of superfast trains 
in future.

(d) Other sections will be identified after 
experience on the above sections.

Banking Facilities in Villages of Mahar
ashtra

7515. SHRI PRAKASH V. PATIL: Will 
the Ministerof FINANCE be pleased to state:

(a) whether banking facilities exist in the 
villages of Maharashtra and if so, at what 
proximity;

(b) the gap that remains to be filled and 
by what time this will be done; and

(c) whether steps have been taken to 
ensure that the simple village folk is not 
exploited by touts and if so, the details 
thereof?

THE MINISTER O F STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY O F FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The aim of 
current Branch Licensing Policy for 1985-90 
is to achieve a coverage of 17,000 popula
tion per bank office in the rural and semi- 
urban areas of each development block and



251 Written Answers APRIL 28.1989 Written Answers 252

make available at least one bank office within 
a distance of 10 Kms. from every village. On 
the basis of list of identified centres received 
from the State Government, Reserve Bank 
of India (RBI) had allotted 499 rural and 
semi-urban centres to banks for opening 
branches in Maharashtra as per the norms 
laid down in the Policy. Thereafter, with the 
adoption of Service Area Approach to rural 
lending, RBI has allotted 42 more rural centres 
in Maharashtra. RBI has reported that with 
the opening of branches at all the allotted 
centres, banking facilities are expected to be 
available to villages within a reasonable 
distance. The RBI has advised banks to 
open branches at allotted centres expedi
tiously.

Cases of Maintenance Pending in 
Bombay High Court

7516. SHRI PRAKASH V. PATIL: Will 
the Minister of LAW AND JUSTICE be 
pleased to state:

(a) the number of cases of maintenance 
pending in Bombay High Court;

(b) whether it is a fact that such cases at 
times take nearly seven/eight years to be 
settled; and

(c) if so, the steps Government propose 
to take to amend the present procedure to 
enable speedy trial of such cases?

THE MINISTER OF LAW AND JU S
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANAND):
(a) and (b). The information in being col
lected and will be laid on the Table of the 
House.

(c) There is no such proposal under 
consideration of the Government.

Survey for Underground Water in 
Nagpur

7517. SHRI BANWARI LAL PUROHIT: 
Will the Minister of W ATER RESO U R CES  
be pleased to state:

(a) whether Union Government have 
conducted a survey of underground water in 
the country;

(b) if so, whether any survey by the 
Central Team has been conducted in the 
Nagpur District of Maharashtra State;

(c) if so, the findings thereof ; and

(d) the further action taken by Govern
ment in this regard?

THE MINISTER O F STATE IN THE 
MINISTRY O F W ATER R ESO U R C ES  
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) and (c). The Central Ground Water 
Board has carried out hydrogeological sur
veys over 7150 sq. km. area in Nagpur 
district. The annual replenishable ground 
water resource of Nagpur district has been 
provisionally estimated at 2110 million cubic 
metres.

(d) The Central Ground Water Board is 
carrying out exploration in Katol, Kamlesh- 
war and Mahopa areas of Nagpur district to 
evaluate the possibility of obtaining ground 
water supplies from deeper aquifers.

[Translation]

Assistance to Railways Coach Facto- 
ries at Bhopal and Raipur

7518. SHRI MAHENDRA SINGH: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether Railways have received
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assistance from Ministry of Industry for Rail
way Coach Factories in Bhopal and Raipur 
for the implementation of ancillary industry 
programme; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE  
MINISTRY O F RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir

(b) Does not arise.

L English]

Seizure of Gold Biscuits at Madras 
Airport

7519. SHRI BANWARI LAL PUROHIT: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the Customs authorities at 
madras airport have seized gold biscuits 
from air passengers who had concealed the 
same in their hair as reported in the Hindus
tan Times dated 26th March, 1989;

(b) if so, the details thereof and the 
number of arrests made in this connection; 
and

(c) the action contemplated by Govern
ment against the persons involved in smug
gling of gold?

THE MINISTER O F STATE IN THE 
DEPARTM ENT O F REVENUE IN THE 
MINISTRY O F  FINANCE (SHRI A.K. 
PANJA): (a) and (b). Yes, Sir. Officers of 
Madras Custom House searched 13 Sri 
Lankan nationals who had arrived at Madras 
airport from Colombo on 23rd March, 1989. 
The search led to the recovery and seizure of 
gold bars weighing 4.162 Kgs. worth Rs. 
13.61 lakhs which had been concealed on 
their scalps. The gold bars had been rolled in 
black coloured sellotapes and pasted on

their scalps with the help of specially made 
glue. In addition, one of the passengers had 
also swallowed three gold balls weighing 
180 grammes worth Rs. 58,000 approxi
mately which were also recovered and 
seized. Ail the 13 passengers were arrested 
and remanded to judicial custody. Prosecu
tions have been launched against all the 13 
persons in a Court of Law.

(c) The persons found to be involved in 
smuggling of gold are liable for penalty in 
departmental adjudications and are also 
liable to be prosecuted in Courts of Law. 
They are also liable to be detained underthe 
provisions of Conservation of Foreign Ex
change and Prevention of Smuggling Activi
ties Act, 1974.

Restoration of Upper India Express Via 
Loop Link

7520. SHRI GADADHAR SAHA: 
SHRI RAM PUJAN PATEL:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Upper India Express be
tween Delhi and Howrah via loop line has 
been discontinue;

(b) if so, the reasons therefor;

(c) whether passengers on this route 
are facing much difficulty in the absence of 
this train;

(c) if so, whether Government propose 
to restore it; and

(e) if so, when?

THE DEPUTY MINISTER IN THE  
MINISTRY O F RAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). The erstwhile Upper 
India Express in now run on the loop line as 
33/34 Sealdah-Varanasi Express.
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(c) No, Sir.

(d) No, Sir.

(e) Not found justified. Few through 
passengers can travel with a changeover at 
Patna/Mughalsarai/Bhagalpur.

High Power Committee for Safety of 
Dams

7521. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of W ATER R E
SOURCES be pleased to state:

(a) whether a High Power Committee of 
his Ministry has suggested recently that safety 
review of dams should be done by independ
ent panel of experts every 10 years with 
special reference on dams which are more 
than 15 metres high or which store 50,000 
acre feet of water or more;

(b) if so, whether this suggestion has 
been accepted by Government and the safety 
reviews of the dams undertaken;

(c) the names of the dams out of the 
dams constructed so far or under construc
tion which are covered by the twin criteria of 
high and storage of water and the names of 
such among them for which the review has 
been ordered; and

(d) if not, whetherthe recommendations 
would be implemented and the number of 
dams for which a safety review would be 
undertaken within the current financial year?

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER R ESO U R CES  
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The Government of India set up a Standing 
Committee in August 1982 to review the 
existing procedures and to evolve unified 
procedure of dam safety for all dams in India. 
In its report of July 1986, the Committee

inter-alia recommended that the States shall 
arrange safety review of dams which are 
more than 15 metres in height or which store 
6165 ha. m (50,000 acre feet) or more of 
water by an independent panel of experts 
once in 10 years. This recommendation has 
been accepted by the Government of India 
and States have been advised to implement 
the same.

(c) and (d). The State Governments 
have identified about 2000 dams sofarwhich 
would need a safety review. This review is to 
be carried out by the States/organisations 
who own the dams. The Government of India 
have reconstituted the Standing Committee 
as a National Committee on Dam Safety to 
monitor the implementation by the States of 
the recommendations of the Standing 
Committee as accepted by the Government 
of India.

Corporate Plan

7522. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of RAILWAYS be 
pleased to refer to the reply given on 25 July, 
1986 to the Unstarred Question No. 1014 
regarding new railway line during next 20 
years and state:

(a) whether any Corporate Plan forthe 
period 1986-2000 outlining the Railway 
Programmes in various sectors has been 
chalked out and stands finalised in detail as 
on 31-3-1989;

(b) if so, whether the construction of 
3,000 kms. of new railway lines covering all 
the zonal railways has also been decided 
upon and the details thereof, zone-wise; and

(c) if not, the likely date by which the 
Corporate Plan would be chalked out in 
detail with particular reference to the con
struction of new lines for each Zone?
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THE DEPUTY MINISTER IN THE  
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) The Corporate Plan envis
ages commissioning of 3000 km. of new

lines but does not give details of sections,

(b) and (c). A statement is given below.
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Completion of On-Going Railway 
Projects

7523. PROF. NARAIN CHAND PAR- 
ASHAR: Will the Minister of RAILWAYS be 
pleased to state:

* (a) whether any of the on-going projects 
(New Railway Lines and conversions) have 
been targetted for completion/partial com
pletion during the final year of the Seventh 
Five Year Plan (1989-90);

(b) if so, the details thereof;

(c) whether the remaining on-going 
projects would be completed during the first

half of the Eighth Five Year Plan;

(d) if so, the cost of each one of the on
going projects to the taking up of any new 
projects in the final year of the Seventh Five 
Year Plan and first half of the Eighth Five 
Year Plan?

THE DEPUTY MINISTER IN THE  
MINISTRY OFRAILWAYS (SHRI MAHABIR 
PRASAD): (a) Yes, Sir.

(b) A statement is given below

(c) and (d). The completion of the re
maining on-going projects would depend on 
the availability of resources in the coming 
years.
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Warning Devices

7524. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of RAILWAYS be 
pleased to refer to the reply given on 3 
December, 1987 to Starred Question No. 
403 regarding new level crossing device and 
state:

(a) whether the trial of an indigenously 
developed solar powered train actuated 
warning device to give audio visual warning 
to road users before negotiating level cross
ing has been completed in the case of the 
Northern Railway;

(b) if so, the results thereof; and

(c) whether it has been decided to intro
duce the system as a permanent measure 
for the level crossings in Northern Railway 
and the programme for introduction of this 
system?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). The trials are not 
complete since the reliability of the equip
ment is still poor and there are many failures 
requiring modification in design of the equip
ment. Extended trials are to be carried out 
after necessary design modifications are 
carried out by the manufacturer.

(c) Permanent introduction of the sys
tem can be considered only after it is estab
lished thatthe design deficiencies have been 
overcome.

Utilisation of Krishna Water by States

7525. SHRI G.S. BASAVARAJU: Will 
the Minister of WATER RESOURCES be 
pleased to refer to the reply given on 18 
November, 1988 to unstarred Question No. 
1322 regarding Allocation of water to States 
under Bachawat Award and State:

(a) whether Government of Andhra 
Pradesh has sent any representation to Union 
Government concerning Governments of 
Karnataka and Maharashtra in regard to 
over utilisation of Krishna water allotted by 
the Bachawat Tribunal;

(b) if so, the quantum of water allocated 
to them under the Bachawat Award and the 
total quantity of Krishna water utillised by the 
states of Karnataka and Maharashtra at 
present; and

(c) whether Union Government are 
considering to appoint an independent cen
tral authority to look after the distribution of 
water among these States as per the Award?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Under the Krishna Water Disputes Tribu
nal’s Award the allocated share of Mahar
ashtra and Karnataka are 560 TMC and 700 
TMC respectively. Against these, committed 
utilisations are about 519 TMC and 594 
TMC.

(c) Views of the basin States in the 
matter are proposed to be ascertained.

Opening of Bank Branches in Uttar 
Pradesh

7526. SHRI RAJ KARAN SINGH: Will 
the Ministerof FINANCE be pleased to state:

(a) the branches of the nationalised 
banks and the State Bank of India and its 
Associate Banks in Pauri, Chamoli, Tehri, 
Nainital and Almoradistrictsof Uttar Pradesh, 
district-wise and bank-wise;

(c) the annual turn-over from transac
tions of these banks in these districts during 
the last three years, district-wise and year- 
wise;
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(c) the new bank branches proposed to 
be opened in Pauri and Chamoli districts 
during 1989; and

(d) the steps being taken to ensure fair 
and uniform banking network in this region?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The bank wise 
information indicating number of their

branches functioning in Districts Almora, 
Chamoli, Nainital, Pauri Garhwal and Tehri 
Garhwal of Uttar Pradesh are indicated in 
the Statement below.

(b) Data reporting system of Reserve 
Bank of India (RBI) does not generate infor
mation in the manner asked for. However, 
the total deposits and advances of all sched
uled commercial banks in the said districts 
during the year 1985, 1986 and 1987 were 
as follows:—

(Rs. in cores)

Name o f Districts 1985 1986 1987

Deposits Advances Deposits Advances Deposits Advances

Chamoli 15.18 3.24 17.74 3.28 24.89 4.03

Tehri Garhwal 23.27 7.73 33.10 8.16 46.35 9.66

Pauri Garhwal 47.47 10.36 62.58 11.59 78.45 13.91

Nainital 165.66 92.65 201.02 111.04 242.45 118.37

Almora 46.38 10.94 57.99 13.35 72.49 16.50

(c) and (d). The aim of current Branch 
Licensing Policy for 1985-90 is to achieve a 
coverage of 17.000 population per bank 
office in the rural and semi-urban areas of 
each development block and to make avail
able at least one bank office within a dis
tance of 10 Kms. from every village. In the 
hilly and tribal areas which are sparsely 
populated, the population coverage norm is

relaxed from 17,000 to 12,000/ 10,000. 
Under the current Branch Licensing Policy 
and for implementation of Service Area 
Approach to rural lending RBI has allotted 
to Public Sector banks and Regional Rural 
Banks 16 rural and semi-urban centres in 
District Chamoli and 38 rural and semi-ur
ban centres in District Pauri Garhwal.

STATEMENT

Si. No. Name o f District Name of Bank No. o f Branches

1 2 3 4

1. Almora State Bank of India 29

Bank of India 1



275 Written Answers APRIL 28, 1989 Written Answers 276

1 2_______________________ 3_________________________ 4_

Canara Bank 8

Central Bank of India 2

Punjab National Bank 2

UCO Bank 5

Oriental Bank of Commerce 2

New Bank of India 1

2. Chamoli State Bank of India 25

Punjab National Bank 1

Punjab & Sind Bank 1

3. Nainital State Bank of India 32

Allahabad Bank 5

Bank of Baroda 26

Central Bank of India 6

Punjab National Bank 14

Union Bank of India 2

UCO Bank 5

Punjab & Sind Bank 3

3- Puri Garhwal State Bank of India 37

Bank of India 1

Canara Bank 7

Central Bank of India 1

Punjab National Bank 8

Punjab & Sind Bank 1
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1 2  3  4

New Bank of India 1

4. Tehri Garhwal State Bank of India 26

Canara Bank 2

Punjab National Bank 5

Union Bank of India 8

(b) if so, the details thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). As per the DGCI 
&S figures India’s exports to Thailand im
ports from Thailand and total trade between 
the two countries in the last three years has 
been as follows:

(in Rs. crores)

Year Exports to Thailand Imports from Thailand Total Trade

1986-87 65.42 63.72 129.14

1987-88 81.61 63.89 145.50

1988-89*
(Apr-Dee)

122.17 199.88 322.05

* Provisional

Trade with Thailand

7527. SHRI H.A. DORA: Will the Minis
ter of COMMERCE be pleased to state:

(a) whether trade between India and 
Thailand increased four-fold over the past 
three years; and

Trade with Pakistan

7528. SHRI H.A. DORA: Will the Minis
ter of COMMERCE be pleased to state:

(a) whether exports from India to Paki
stan had doubled during the lastthree months 
compared to the corresponding period last 
year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The country-wise 
export statistics forthe period January-March, 
1989 have not yet been compiled. It is. 
therefore, not possible to compare the ex
ports during this period with the correspond
ing period of last year. Indian exports to 
Pakistan between April-December, 1988 
were however, Rs. 26.13 cr. as compared to 
Rs. 20.12 cr. for the period April, 1987 to
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March, 1988.

Brady Plan on Debt Relief

7529. SHRI H.A. DORA:
SHRIMATI KISHORI SINHA:

Willthe Minister of FINANCE be pleased 
to state;

(a) whether India has taken the initiative 
at the IMF-World Bank meeting on 3 April,
1989 for widening the scope of Brady plan on 
debt relief to all the developing countries;

(b) if so, the details thereof; and

(c) the response thereto?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The In
terim Committee of IMF at its meeting held at 
Washington on 3rd April, 1989 took note of 
the proposals made by several countries, 
including the one by the Secretary of the 
U.S. Treasury Mr. Brady, designed to 
strengthen the debt strategy and to place 
greater emphasis on debt service and debt 
reduction. At the meeting we stressed that to 
address the debt problem effectively we 
need to accelerate growth and investment 
through adequate resource transfer to de
veloping countries on appropriate terms. We 
emphasised the need for adoption of objec
tive criteria for assistance to member coun
tries, and cautioned that adoption of any 
debt plan should not lead to diversion of 
resources from the normal operations by 
multilateral institutions. The Committee re
quested the Executive Board to consider the 
issues involved in these proposals.

Reservation Office at Jayanagar 
(Bangalore)

7530. SHRI V.S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
s\ate’.

(a) whether Government propose to 
open first class railway reservation office at 
Jayanagar shopping complex in Bangalore 
for making reservations available to impor
tant places like New Delhi, Madras, Bombay 
and Hyderabad in the first instance;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) There is no such proposal.

(b) Does not arise.

(c) Upper class reservation facilities are 
available at Bangalore City and Bangalore 
Cantt. stations. Due to limited availability of 
accommodation, it is difficult to allot upper 
class quotas at Jayanagar.

Transportation of Milk From Bangalore 
to Calcutta

7531. SHRI V.S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Railways transport milk 
from Bangalore to Calcutta once in week;

(b) if so, the quantity in litres transported 
in a week and the amount of transportation 
charges received;

(c) whether Karnataka Government has 
requested Railways to arrange transporta
tion of milk two times in a week; and

(d) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). Yes, Sir. 40,000 litres 
of Milk is being moved weekly. Rs. 23,000 is 
charged for each milk tanker.
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(c) Yes, Sir.

(d) No decision has been taken so far.

Railway Line Between Chamarajanagar 
and Gundtupet

7532. SHRI V. S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether any survey has been under
taken to lay railway line between Chamara
janagar and Gundlupet;

(b) if so, the details thereof; and

(c) if not, whether there is any such 
proposal to be implemented in near future?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) Does not arise.

(c) No. Sir.

Conversion of Hubli-Sholapur Railway 
Line

7533. SHRI V. S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether survey has been under
taken for conversion of railway line between 
Hubli and Sholapur;

(b) if so, the details thereof alongwith 
total cost to be incurred on the project; and

(c) the amount earmarked for this work 
for the financial year, 1989-90?

THE DEPUTY MINISTER IN THE
MINISTRYOF RAILWAYS (SHRI MAHABIR
f RASAD): (a) Yes, Sir.

(b) As per survey done in 1983, the 
estimated cost of conversion of Sholapur- 
Hubli (357 km) from MG to BG was Rs. 73 
crores. The project, being unremunerative, 
could not be approved for construction.

(c) Does not arise.

Additional Trains of New Delhi- 
Ahmednagar-Bombay Route

7534. SHRI BALASAHEB VIKHE PA
TIL: Will the Minister RAILWAYS be pleased 
to state:

(a) whether there is any proposal to 
introduce more trains on the Central Railway 
between New Delhi and Bombay via 
Ahmednagar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) Does not arise.

(c) Operational and resource constraints. 
Moreover, the route via Ahmednagar will be 
longer by about 500 Kms.

Survey for Installation of Tubewells In 
Maharashtra by World Bank

7535. SHRI BALASAHEB VIKHE PA
TIL: Will the Minister of WATER RE
SOURCES be pleased to state:

(a) whether a team of world Bank made 
a survey for installation of tubewells for irri
gation purpose in Maharashtra and particu
larly Ahmednagar District;

(b) if so, whether Government have 
considered the survey reoo* ’1 so *he
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details thereof;

(c) the financial assistance to be given 
to the State Government of Maharashtra in 
this regard;

(d) the number of tubewells including 
deep tubewells to be provided in the State; 
and

(©) the total agricultural land expected 
to be irrigated as a result thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) No, Sir.

(b) to (e). Do not arise.

Haulage of Trains by Electric Locomo
tives on Central and Western Zones.

7536. SHRI BALASAHEB VIKHE 
PATIL:

SHRI V. TULSIRAM:
Will the Minister of RAILWAYS be 

pleased to state:

(a) the number of trains running on 
Western and Central zones that are hauled 
by steam, diesel and electric locomotives, 
zone-wise break-up;

(b) the number of local and passenger 
trains out of those that are hauled by electric 
locomotives;

(c) whether electric locomotives have 
been provided to haul the local and passen- 
gertrains running through this area if not, the 
reasons therefor; and

(d) the time by which electric locomo
tives are likely to be provided to haul local 
and passenger trains as well as long dis
tance trains of this area?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) The following pairs of Mail/ 
Express/Passenger trains running on Cen
tral and Western Railways are hauled by 
Steam, Diesel and Electric locomotives:—

Railway Gauge Steam Diesel Electric Total 

Central BG 59 85 72 216

Western BG 31 26 46 103

MG 90 42 — 132

(b) On Central Railway 18 pairs of pas
senger trains and on Western Railway 25 
pairs of passenger/shuttle train are hauled 
by electric locomotives.

(c) On Central Railway electric locomo
tives have been provided for all the passen
ger trains on electrified sections. On West
ern Railway electric locomotives have been

provided for all the trains running entirely on 
electrified section except for Rajdhani Ex
press. For Rajdhani Express, requisite type 
of electric locomotives are not yet available. 
Also 5 pairs of Mail/Express trains and 5 
pairs of passenger trains which originate or 
terminate on non-electrified sections or are 
linked with them are not being hauled by 
electric looomotives. This is on account of 
operational convenience.
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(d) Rajdhani Express on Western Rail
way is planned to be put on electric traction 
between New Delhi- Ratlam in 1989-90. 
Other passenger and Mail/Express trains 
will be considered for haulage by electric 
locomotives when it is operationally advan
tageous or when adjoining sections also get 
electrified.

Credit Cards to Farmers

7537. SHRI BALASAHEB VIKHE PA
TIL: Willthe Ministerof FINANCE be pleased 
to state:

(a) the names of the nationalised banks 
which are issuing credit cards to the farmers;

(b) the branches of nationalised banks 
in Ahmednagardistrict in Maharashtra which 
have started issuing propose to issue credit 
cards to the farmers; and

(c) the steps Government propose to 
take to gave credit cards to each farmer?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The Re
serve Bank of India (RBI) has reported that, 
as per information available with them fol
lowing banks have introduced credit card 
scheme for farmers: (1) Dena Bank, (2) 
Canara Bank, (3) Andhra Bank, (4) Punjab 
National Bank (5) Indian Overseas Bank,(6) 
Syndicate Bank and (7) Allahabad Bank. 
Ahmednagar District in Maharashtra has 
been covered by the schemes cf Dena Bank 
and Canara Bank.

Circuit/Permanent Bench of High Court, 
Orissa

7538. SHRI SOMNATH RATH: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) the procedure for establishing Cir
cuit or a Permanent Bench of a High Court;

(b) whether State Government of has 
recommended to Union Government forthe 
establishment of a Circuit/Permanent Bench 
of the Orissa High Court at Berhampur or 
some other places of the State;

(c) if so, the details thereof; and

(d) the action taken or proposed to be 
taken in this regard?

THE MINISTER OF LAW AND JUS
TICE AND WATER RESOURCES (SHRI B. 
SHANKARANAND): (a) A Circuit Bench may 
be established by the Chief Justice of the 
High Court with the approval of the State 
Government. A permanent Bench may be 
established by the Central Government after 
consultation with the State Government and 
the Chief Justice of the High Court.

(b) No, Sir.

(c) and (d). Do not arise.

Replacement of Wooden Sleepers by 
Concrete Sleepers

7539. SHRI V. TULSIRAM: Will the 
Ministerof RAILWAYS be pleased to state:

(a) whether there is any proposal under 
consideration of Government to replace 
wooden sleepers by concrete sleepers for 
the safeguard of fast running trains; and

(b) the Zone-wise estimated expendi
ture to be incurred on replacement of wooden 
sleepers by concrete sleepers?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS(SHRI MAHABIR 
PRASAD): (a) There is no such proposal. 
The wooden sleepers alongwith other types 
of sleepers such as concrete and steel, are
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considered suitable for fast running trains. 
However due to inadequate availability of 
wooden sleepers and relatively lesser serv
ice life, their replacement, as and when it 
becomes due on condition basis, is gener
ally carried out by other types of sleepers.

(b) Does not arise.

Replacement of Steam Locomotives

7540. SHRI V. TULSIRAM: Will the 
Minister of RAILWAYS be pleased to state:

(a) the number of steam locomotives 
replaced by diesel or electric locomotives on 
all the zones of the Indian Railways during 
last three years;

(b) the number of such locomotives, 
gauge-wise and zone-wise which have 
become Surplus;

(c) the details of such locomotives, that 
have either fcjeen exported or disposed of 
locally ; and

(d) the estimated loss suffered by Rail
ways as a result of lying idle of such locomo
tives?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (MAHABIR 
PRASAD): (a) and (b). The information is 
given in the statement enclosed.

(c) No locomotive has been exported. 
Local disposal year-wise has been as un-
der:—

Year Number o f locomotives
disposed

1986-87 381

1987-88 669

1988-89 553
(Provisional)

(d) Nil.
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Rail Transportation Facilities In A.P.

7541. SHRI V. TULSIRAM: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether railway transportation facili
ties in Andhra Pradesh are not adequate to 
meet the demands for the transportation of 
minerals and other produce out of the state; 
and

(b) if so, the details thereof and the 
steps proposed to be taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OFRAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) Does not arise.

Setting up of Computer Centre by Bank 
of India at Varanasi

7542. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether a computer has been set up 
by the Bank of India at Varanasi in Uttar 
Pradesh to have detailed and family-wise 
data on socio-economic conditions of resi
dents of villages around Jaunpur, Varanasi, 
Ghazipur and Azamgarh;

(b) if so, the useful purpose expected to 
be served by collecting the data; and

(c) the details of the data collected in 
respect of villages coming under Jaunpur 
district?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI

* EDUARDO FALEIRO): (a) No, Sir.

(b) and (c). Do not arise

Export of Betel Leaves

7543. SHRI HANNAN MOLLAH: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the steps taken or proposed to take 
to include betel leaves in the export list;

(b) whether Government propose to 
constitute an Export Promotion Council for 
the betel leaves;

(c) the present position of export of betel 
leaves; and

(d) the steps Government propose to 
take to increase export of betel leaves?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) (a) to (d). Export of betel leaves 
in freely allowed. The Agricultural and Proc
essed Food Products Export Development 
Authority (APEDA), an autonomous body 
under the Ministry of Commerce assists in 
the promotion of exports of various agricul
tural produce items including betel leaves. 
Export of betel leaves in the year 1987-88, 
for which latest figures are available, was of 
the order of Rs. 17 lakhs.

Booking of Betel Leave

7544. SHRI HANNAN MOLLAH: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the income of Railways out of freight 
charges for booking of betel leaves during 
the last one year;

(b) the income of Railways out of freight 
charges for betel leaves booked from West 
Bengal during the same period; and

(c) the steps Government proposes to 
take to arrange adequate booking of betel
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leaves by the long distance fast trains in the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OFRAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). Commodity-wise and 
State-wise statistics of earnings for parcel 
traffic are not maintained.

(c) Arrangements exist for booking and 
loading preferentially perishable traffic in
cluding betel leaves by Mail and Express 
trains. These are being augmented from 
time to time with the introduction of long 
distance Mail and Express trains.

Land Under Rubber Cultivation in 
Kerala

7544. SHRI T. BASHEER: Will the 
Ministerof COMMERCE be pleased to state:

(a) the acreage of land presently under 
rubber cultivation in Kerala;

(b) the land brought under rubber culti
vation in Kerala during the last three years, 
year-wise;

(c) the number of small and medium 
rubber cultivators in Kerala; and

(d) the details of the schemes being

SI. No. Scheme

implemented by Government to help small 
and medium cultivators in Kerala and the 
number of cultivators benefited under the 
scheme, scheme-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The area under rubber at 
the end of 1988 is provisionally estimated to 
be 3.60 lakh hectares.

(b) The estimated area brought under 
rubber cultivation in Kerala during the last 
three years has been as under:—

Year Area (Provisional)

1986-87 12,000 Hectares.

1987-88 11,000 Hectares.

1988-89 9,000 Hectares.

(c) The number of small and medium 
rubber cultivators in Kerala is estimated as 
3.6 lakhs.

(d) Rubber Board is implementing vari
ous schemes for the benefit of small and 
medium rubber cultivators. Schemes oper
ated by the Rubber Board for this purpose 
include:—

Approximate No. o f small and 
medium grower benefitted

1. Encouraging and Assisting New Planting and
Replanting under ‘Rubber Plantation Develop
ment Scheme. 1,45,000

2. Production and Distribution of High Yielding
varieties of planting material. 1,800

3. Subsidised supply of sheeting rollers. 644

4. Subsidy for construction of smoke houses. 240
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SLNo. Schem e Approximate No. o f sm all and
medium grow er benefitted

5. Popularising Irrigation 440

6. Special Component Plant and Tribal Sub-plan. 200

7. Popularising scientific cultivation and production 
which includes:—

a) Advisory visits 5,200

b) Training in Tapping 1,100

c) Demonstration in Tapping 11,000

d) Soil and Leaf Analysis 10,000

e) Distribution of Sprayers/Sprayer-Cum-Dusters 
Supplied to 6 Rubber Growers and 39 Growers 
Societies.

f) Distribution of rain-guarding materials. 7,800

Vamanapuram Irrigation Project of 
Kerala

7546. SHRI T. BASHEER: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether the Planning Commission 
has approved the project report of Vaman
apuram Irrigation Project;

(b) if so, when and the details thereof;

(c) whether the Kerala Government has 
requested for any financial assistance for 
implementation of the project;

(d) if so, the details thereof;

(e) the estimated cost of the project;

(f) the details of expenditure incurred so

far and the present stage of the work;

(g) how much land it is expected to 
irrigate; and

(h) the time by which it is likely to be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The project was approved by the Planning 
Commission in December, 1982.

(c) No, Sir.

(d) Does not arise.

(c) Rs. 36,40 crores.

(f) The project is in the initial states of 
construction. An expenditure of Rs. 1.87
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crores was incurred upto March, 1988.

(g) About 18 thousand hectares annu
ally.

(h) 1994-95.

Bench of Kerala High Court in Trivan
drum

7547. SHRI T. BASHEER: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) whether there is any proposal under 
Government’s consideration for establish
ing a bench of Kerala High Court in Trivan
drum, the capital of Kerala;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER 
RESOURCES(SHRI B. SHANKARANAND):
(a) No, Sir.

(b) Does not arise.

(c) No proposal has been received from 
the Government of Kerala.

[ Translation]

Working Group on Export of Apple

7548. SHRI HARISH RAWAT: Will the 
Ministerof COMMERCE be pleased to state:

(a) whether his Ministry has constituted 
a working groupto explore the possibilities of 
export of apples;

(b) whether any annual target for export 
of apples has been fixed; and

(c) if so, the figures thereof, the name of

the countries to whom the export is proposed 
to be made and the share of Uttar Pradesh 
therein?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No, Sir.

(b) and (c). No annual target for export 
of apples has been fixed. However, Govt, 
has taken a number of steps for increasing 
export of fruits including apples such as 
freely allowing their export, grant of Cash 
Compensatory Support and import replen
ishment, exploration of new markets etc.

Manning of Unmanned Level Crossings 
in U.P.

7549. SHRI HARISH RAWAT: Will the 
Minister of RAILWAYS be pleased to state:

(a) the number of unmanned railway 
crossings under zonal Railways in Uttar 
Pradesh;

(b) whether it is proposed to convert 
some of them into manned crossing during 
1989-90; and

(c) if so, the details in regard thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) 2694 numbers.

(b) Yes, Sir.

(c) 7 unmanned level crossings are likely 
to be manned.

Sanction of Posts of Officers for Hindi 
work

7550. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state:

(a) whether his Ministry has received
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proposals from various Ministries and de
partments for sanction of posts of officers for 
Hindi under the Official Languages Act and 
for financial approval;

(b) if so, the number of such proposals 
received since 1984 till date;

(c) the number of proposals that have 
since been approved and the number of 
proposals pending approval; and

(d) the number of such proposals re
jected?

THE MINISTER OF STATE IN THE 
DEPARTMENTOF EXPENDITURE INTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (d). According to the guide
lines for creation of fresh posts in force prior 
to 8.6.88, statutory posts e.g. posts required 
for Implementation of Official Language 
Policy could be created with the approval of 
Finance Minister. However, w.e.f. 8.6.88 
Secretaries incharge of administrative Min
istries/Departments were delegated powers 
to create Hindi posts, in consultation with 
their Financial Advisers, as per the pre
scribed norms. A reference to the Ministry of 
Finance is no longer necessary in the matter. 
Detailed records of proposals received by 
the Ministry of Financeforcreation of various 
posts including posts required for Implemen
tation of Official Language Policy are not 
being maintained in this Ministry.

Evaluation of World Bank Assisted 
River Valley Projects of U.P.

7551. SHRI HARISH RAWAT: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether some river valley water 
conservation projects are being constructed 
with the help of the World Bank in the hill 
areas of Uttar Pradesh;

(b) if so, whether these schemes are 
being evaluated from time to time; and

(c) if so, the outcome of the evaluation 
done so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). A 
Himalayan Watershed Management Project 
is being implemented in Uttar Pradesh with 
World Bank assistance. The Project envis
ages periodic evaluation studies which is 
being carried out by the Uttar Pradesh De
velopment systems Corporation (UPDE- 
SCO). The bench mark surveys of all the 
Watersheds have been completed and the 
first evaluation report in respect of two Wa
tersheds namely, Srinagar and Machad has 
been completed. As a result of the evalu
ation, the project programme has been 
modified and is now concentrated in a se
lected mini watershed instead of scattered 
areas.

[English]

Introduction of Service Area Scheme in 
Vaishali district in Bihar

7552. SHRIMATI KISHORI SINHA: Will 
the Ministerof FINANCE be pleased to state:

(a) whether Service Area Scheme for 
rural credit has been introduced in the Vaishali 
district in Bihar by the lead bank for the area;

(b) if so, the details thereof;

(c) whether any survey of credit require
ments of the area has been made;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes. Sir.

(b) to (e). Reserve Bank of India (RBI) 
has reported that in District Vaishali 95 bank 
branches have been allocated 1560 villages 
under Service Area Approach and all 1560 
villages have been surveyed for credit re
quirements. Credit plans for villages have 
been prepared by all the 95 branches of 
banks.

Turnover of STC

7553. SHRIMATI KISHORI SINHA: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether the proportion of exports to 
imports in the State Trading Corporation’s 
annual turnover has improved between 1980 
and 1988;

(b) if so, the details thereof; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). No, Sir, The ratio of 
State Trading Corporation’s exports turn
over to imports turnover declined from 36% 
in 1980-81 to 26% in 1988-89.

(c) The Corporation’s imports primarily 
consist of items canalised by the Govern
ment through it. The quantum of such im
ports in decided depending upon the re
quirement and indigenous availability of the 
items concerned. As the quantum of such 
canalised imports increased consistently, 
the ratio of exports to imports declined.

CCS on Electronic Items

7554. SHRIMATI KISHORI SINHA: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether the Cash Compensatory 
Support Scheme (CCS) has been withdrawn 
from several electronic items being exported; 
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No. Sir.

(b) Does not arise.

Channelisation of NRI Subscription to 
U SA’s Pension Fund Accounts to India

7555. SHRI VAKKOM PURUSHOTHA- 
MAN: Will the Minister of FINANCE be 
pleased to state:

(a) whether attention of Government 
has been drawn to the fact that many Non- 
Resident Indian (NRSI) staying in the United 
States of America subscribe to different 
pension fund accounts being operated in 
that country;

(b) if so, whether Government have 
decided to channelise such pension fund 
investments by the non-resident Indians to 
India;

(c) if so, steps being taken in this regard 
and the details of the scheme; if any formu
lated for the purpose; and

(d) whether such investment will be free 
from Income Tax?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c) Investment of these funds is 
permitted in Non-Resident (external)/For- 
eign Currency Non-Resident Accounts in 
India, provided the banks ensure that rules/



305 Written Answers VAISAKHA 8,1911 (SAKA) Written Answers 306

regulations governing the pension funds are 
complied with.

(d) Tex exemption under Section 10 (4)
(ii) of the Income Tax Act is being extended 
to these funds of NRI’s in USA, when in
vested in FCNR/NRE Accounts, provided 
the real investors in these pension funds are 
clearly identified as individual non-resident 
Indians by the authorised dealers who will be 
accepting the deposits.

Assistance by Banks for Foodgrain and 
Oil Seeds Production

7556. SHRI VAKKOM PURUSHOTHA
MAN: Will the Minister of FINANCE be 
pleased to state:

(a) whether the banking institutions have 
taken special interest in giving financial 
assistance for special foodgrain production 
programme and oil seeds production under 
the technology mission during 1988-89;

(b) if so, the amount of money given by 
the way of loans, etc. for the purpose by the

(Data Provisional)

nationalised banks, State-wise; and

(c) the number of beneficiaries under 
the schemes, State-wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India has reported that banks were advised 
to extend sufficient credit to farmers for 
achieving the targets fixed under Special 
Foodgrains Production Programme (SFPP) 
during the year 1988-89. As regards oilseeds 
production though no specific year-wise 
targets were fixed, but banks were advised 
to launch a special drive to step up the flow 
of credit for oilseeds production. Further, 
RBI has authorised a credit limit of Rs. 100 
crores to the National Dairy Development 
Board (NDDB) for procurement of oilseeds, 
through a consortium of 36% commercial 
banks and 6 State Cooperative Banks.

(b) The State-wise disbursement by the 
commercial banks during 1988-89 under 
SFPP as reported by RBI is given as under.

(Rs. in lakhs)

State Cumulative Disbursement 

As on Amount

1 2 3

Andhra Pradesh December, 1988 3788.82

Assam December, 1988 38.19

Bihar February, 1989 2635.73

Gujarat December. 1988 945 00

Haryana December, 1988 1185.12

Karnataka October, 1988 1244.83

Madhya Pradesh September, 1988 2134.00
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1 2 3

Maharashtra December, 1989 848.00

Orissa August, 1988 747.51

Punjab January, 1989 907.45

Rajasthan February, 1989 1374.26

Tamil Nadu February, 1989 4836.56

Uttar Pradesh December, 1988 5077.37

West Bengal January, 1989 1488.92

Reserve Bank of India has reported that 
present data reporting system does not 
generate information regarding disbursement 
by banks for oilseeds production. RBI has 
also advised that out of the credit limit Rs. 
100 crores authorised to the National Dairy 
Development Board, the share of commer
cial banks is Rs. 70 crores and the aggregate 
share of State Cooperative Banks in Mahar
ashtra, Gujarat, Punjab, Tamil Nadu, Uttar 
Pradesh and West Bengal has been fixed at 
Rs. 30 crores. The National Bank for Agricul
ture and Rural Development has also indi
cated that credit limits aggregating Rs. 117 
crores have been sanctioned by State Coop
erative Banks to State Level Oilseeds Grow
ers’ Federations established under National 
Dairy Development Board’s oilseeds proj
ects for the purpose of procurement of 
oilseeds.

(a) the amount of money advanced by 
the State Bank of Travancore to the agricul
tural sector in Kerala during the year 1988- 
89;

(b) the total number of beneficiaries of 
the agricultural loans advanced by the Bank 
in the State; and

(c) the amount earmarked for the pur
pose for 1989-90?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). State 
Bank of Travancore has reported that its 
outstanding agricultural advances as on 
31.3.1989 were Rs. 171.16 crores involving 
436 lakh borrowal accounts.

(c) Reserve Bank of India has reported 
that the present data reporting system does 
not generate information relating to State- 
wise number of beneficiaries.

Loans Advanced by State Bank of 
Travancore to Agricultural Sector in 

Kerala
7557. SHRI VAKKOM PURUSHOTHA- 

MAN Will the Minister of FINANCE be 
pleased to state:

(c) That Bank has further reported that 
the amount earmarked for providing credit 
facilities to the Agricultural Sector in the 
State during the year 1989-90 is Rs. 11C 
crores.

IDBI Assistance to Industrial Units in 
Kerala

7558. SHRI VAKKOM PURUSHOTHA- 
MAN: Will the Minister of FINANCE be 
pleased to state:
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(a) the amount of money given as 
financial assistance to industrial units in 
Kerala by the Industrial Development Bank 
of India during 1988-89;

(b) the industrial units which were given 
the assistance and the amount of money 
given to each unit; and

(c) the funds allocated for the purpose 
for 1989-90?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALIERO): (a) The Industrial 
Development Bank of India (IDBI) has re
ported that it had during the period July 1988 
to March 1989 sanctioned direct financial 
assistance of Rs. 21.59 crores to 16 Indus
trial Units in Kerala.

(b) In accordance with the provisions of 
the IDBI Act, and practice and usage cus
tomary amongst bankers, details of accounts 
of individual constituents are not to bo dis
closed.

(c) IDBI supports entrepreneurs for 
setting up projects in any State under its 
various schemes of assistance on consid
eration of financial viability, technical feasi
bility, management capability and other rele
vant factors. It is not the practice of IDBI to fix 
any financial or other limits in regard to 
assistance to any particular State.

Compensation paid to Displaced 
Persons by Narmada Valley Develop

ment Project

7559. SHRI VIJAY N. PATIL: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the number of persons likely to be 
displaced due to Narmada Valley Develop

ment Project, State-wise;

(b) the type of compensation Govern
ment propose to provide to the displaced 
persons; and

(c) whether Government have ensured 
that compensation is sufficient to rehabilitate 
them and is according to their life-style and 
income pattern?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) State- 
wise details of persons that are likely to be 
displaced by Narmada Sagar and Sardar 
Sarovar Projects are as under:-

Madhya Pradesh 131572

Maharashtra 11082

Gujarat 10593

1,53,247

(b) and (c). In addition to the compen
sation under the Land Acquisition Act, ade
quate rehabilitation facilities as per norms 
are being provided for their resettlement.

World Bank Assistance for Water 
Supply and Sewerage Projects

7560: SHRI VIJAY N. PATIL: Will the 
Minister of FINANCE be pleased to state:

(a) the number of States and Central 
Government departments that have entered 
into agreement with the World Bank to 
complete the works for water supply and 
sewerage projects during the last four years;

(b) whether these agreements have 
been implemented;

(c) if not, the reasons therefor; and
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(d) the amount to be spent with the 
World bank assistance for these projects?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI

EDUARDO FALEIRO): (a) to (d). Details of 
the assistance committed by the World Bank 
for projects in the water supply sector, in
cluding Urban development projects which 
include investments in water supply and 
sanitation during the last four years are indi 
cated below:

(in $ M ilibn)

Year Name of the Project State Amount o f 
Assistance

Date o f Agreement

1985-86 Kerala Water Supply & 
Sanitation

Kerala 41.0 24.9.85

1986-87 Gujarat Urban 
Development

Gujarat 62.0 15.4.86

1987-88 Third Bombay Water 
Supply & Sewerage

Maharashtra 185.0 12.5.87

Madras Water Supply & 
Sewerage

Tamil Nadu 69.0 21.12.87

U P. Urban Development Uttar Pradesh 150.0 21.12.87

1988-89 T.N. Urban Development Tamil Nadu 300.2 16.9.88

These projects are currently under implementation, and are scheduled to be completed over 
periods extending upto nine years from the date of agreement.

Staff In MPEDA

7561. SHRI SURESH KURUP: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the Staff strength of the Marine 
Products Export Development Authority 
(MPEDA);

(b) whether any post has been created 
in MPEDA without the sanction of Govern
ment; and

yc) if so. the number of such posts and 
;he reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). The Staff Strength 
of the Marine Products Export Development 
Authority (MPEDA) is 473. These posts were 
created with the sanction of the Government 
or by the MPEDA within their own powers as 
per the provisions of MPEDA Act, 1972.

Recovery of Excise Duties from Textile 
Firms

7562. SHRI MOHANBHAI PATEL: 
Will the Minister of FINANCE be pleased to
state:
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(a) the details of Excise duty pending 
realisation from the textile firms;

(b) since when the textile firms have 
not paid the Excise duty;

(c) the number of textile mills on which 
the Excise duty is due have been closed 
down;

(d) the steps being taken to realise the 
Excise duty from those mills; and

(e) the steps being taken by Govern
ment to collect the Excise duty from textile 
industry?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Rs. 160 crores approximately.

(b) On different dates from 1964.

(c) About 112.

(d) and (e). Legal, administrative and 
other steps as are considered necessary 
from time to time continue to be taken to 
realise the excise duties.

[ Translation]

Steamer service In Ganga in Bihar

7563. SHRI CHANDRA KISHORE 
PATHAK: Will the Minister of RAILWAYS be 
pleased to state:

(a) the names of the places on the 
banks of the river Ganga in Bihar where 
steamer service has been provided by the 
Railways;

(b) whether the steamer services

between Bhagalpur and Mahadevpur Ghat 
and between Monghyr and Monghyr Ghat 
have been suspended for the last many 
days; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No steamer service is being 
operated by the Railways on the banks of 
Ganga in Bihar at present.

(b) and (c). Steamer service between 
Bararighat (Bhagalpur) and Mahadeopur 
Ghat have been withdraw with effect from 
8.7.1986 on account of heavy losses due to 
lack of through traffic, high cost of mainte
nance of the old vessels, vessels becoming 
unsafe for operation and availability of quick 
and convenient road transport. No steamer 
service was being operated by the Railways 
between Monghyr and Monghyr Ghat.

Safety of bridges on Sahrasa Manasi 
section

7564. SHRI CHANDRA KISHORE 
PATHAK: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether all rail bridges situated 
between Sahrasa and Manasi are in safe 
condition; and

(b) theyear in which the last inspection 
of the bridges situated between these two 
stations was carried out?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) Yes, Sir.

(b) All the bridges in this section were 
last inspected between November ’88 and 
February ’89.
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[English]

Trains Via Malabar Region

7565. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government propose to 
introduce a special train to Mangalore from 
Delhi or any other Northern State; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) Does not arise.

Kerala Request on Import of Rubber

7566. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of COM
MERCE be pleased to state:

(a) whether the Government of Kerala 
has requested Union Government to re
verse its decision to import rubber;

(b) the reasons put forth by the Govern
ment of Kerala to substantiate request; and

(c) the Government’s decision thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The Union Government 
has received a reference from the Kerala 
Government regarding stoppage of import of 
rubber.

(b) and (c). The reasons put forth by the 
Kerala Government are that it will cause a 
fall in the price of rubber thereby adversely 
affecting the rubber cultivators. The endeav
our of the Government has always been to 
import only as much quantities of rubber as

would be just sufficient to bridge the gap 
between demand and supply.

Junior Scale and Group *A' Officers

7567. SHRI SHANTI DHARIWAL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the total number of Junior Scale 
posts of Officers on Indian Railways depart
ment-wise as on 31 March, 1989;

(b) the total numberof Group‘A’officers 
department-wise working against these posts 
as on 31 March, 1989; and

(c) the total number of vacancies as on 
31 March, 1989?

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). The 
information is being collected and will be laid 
on the table of the Sabha.

Opening of Bank Branches in Rajast
han

7568. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether there are any Block Head
quarters in Rajasthan which do not have the 
branches of their respective district lead 
banks; and

(b) if so, the names thereof, district- 
wise and the likely date by which such Block 
Headquarters would be provided with a 
branch of the nationalised bank functioning 
as the lead bank of the district?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reserve
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Bank of India (RBI) has reported that there 

are 92 Block Headquarters in Rajasthan 

where lead banks of respective districts do 

not have their branches. Districtwise names 

of Block Headquarters are given in the state

ment bebw. RBI has further reported that 

the presence of a lead bank branch at Block 

Headquarters is not a pre-requisite for the 

banks to discharge lead responsibility.

STATEMENT

SI. No. Name of District Name of the Block (*)

1 2 3

1. Ajmer 1. Srinagar

2. Alwar 2. Umrain

3. Ramgarh

4. Kishangarhbas

5. Tijara

6. Behnor

7. Neemrana

8. Mandawar

9. Kotkasim

10. Bansur

11. Thanagazi

12. Laxmangarh

13. Kathumar

14. Rajgarh

15. Rani

3. Banswara 16. Bagidora

17. Kushalgarh

4. Bharatpur 18. Weir
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5. Bhilwara

6. Bundi

7. Chittorgarh

8. Dholpur

9. Dungarpur

10. Sriganganagar

19. Roopbas

20. Sewan

21. Asind

22. Banera

23. Hurda

24. Kotri

25. Mandal

26. Hindoli

27. Keshoraipatan

28. Bari Sadri

29. Bhadesar

30. Bhopalsagar

31. Chhoti Sadri

32. Dungla

33. Rashmi

34. Baseri

35. Rajakhera

36. Aspur

37. Suratgarh

38. Sadulshahar

39. Bhadra

40. Anupgarh

41. Padampur
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1 2 3

42. Karanpur

11. Jaisalmer 43. Sam

44. Sankera

12. Jaipur 45. Amber

46. Bassi

47. Jamwa Ramgarh

48. Govindgarh

49. Phagi

50. Jhotwara

51. Sanganer

52. Sikrai

53. Sambhar

54. Viratnagar

13. Jhalawar 55. Khanpur

56. Dug

57. Pirawa

14. Jhunjhunu 58. Buhana

59. Khetri

60. Surajgarh

61. Udaipurwati

15. Jodhpur 62. Shergarh

63. Osian

64. Luni
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1 2 3

65. Bilara

16. Kota 66. Chhabra

67. Itawa

68. Kishanganj

69. Sangod

70. Shahbad

71. Ladpura

17. Nagaur 72. Degana

73. Jayal

74. Mundwa

75. Parbatsar

76. Riyanbari

18. Pali 77. Rani

19. Sikar 78. Dhod

79. Danta Ranagarh

80. Khandela

81. Laxmangarh

20. Tonk 82. Todaraisingh

83. Oniara

21. Sawai Madhopur 84. Sapotra

85. Khandar

86. Madoti

87. Bamanwas
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1 2 3

88. Sawai Madhopur

89. Todai Bhim

22. Udaipur 90. Girwa

91. Jhadol

92. Kotra

*ln a few cases it is likely that name of the block and Head quarter may differ.

Survey for Installation of Tubewells in 
Rajasthan by World Bank

7569. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether the World Bank, Rajasthan 
Government or any central agency have 
conducted any survey for the installation of 
tubewells for irrigation and Drinking water in 
Rajasthan including desert areas especially 
Barmer, Jaisalmar, Jodhpur, Jalore Sirohi 
and Nagaur Districts;

(b) if so, the details thereof; and

(c) the steps being taken to table the 
project reports in this regard?

Departmental Promotion Channels in 
Nationalised Banks

7570. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to state:

(a) whether each nationalised bank has 
its own rules for promotional channels;

(b) whether Government have taken 
any steps to coordinate and have uniform 
sets of rules for the departmental promo
tions and transfers from one bank to another;

(c) whether there have been no depart
mental promotions in most of the national
ised banks forthe last several years, particu
larly in the State Bank of India from clerical 
grade to officers’ grade; and

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The Central Ground Water Board has car
ried out detailed ground water surveys and 
exploratory drilling in Rajasthan including 
the desert area. Ground water surveys have 
been completed in the State.

(b) The reports on the investigations 
carried out by the Central Ground Water 
Board have been sent to the State Govern
ment for follow up action.

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Promo
tion of officers in nationalised banks are 
made in accordance with the policy laid 
down by the banks keeping in view the 
Government guidelines issued under Offi
cers’ Service Regulations, which are uni
formly applicable to all such banks. Promo
tions from clerical cadre to officer cadre and
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from subordinate cadre to clerical cadre are 
governed by bank level understandings/ 
settlements between the management and 
the unions. Inter-bank transfers as such do 
not take place.

(c) and (d). As perthe information made 
available by nationalised banks, they are 
generally conducting their exercise for pro
motion from clerical to officer cadre regularly 
depending upon the vacancies and require
ments. State Bank of India has reported that 
promotion exercise, under seniority-cum- 
merit channel has been conducted by the 
circles except where the Bank was pre
vented by Court orders. The written tests 
and interviews for 1988 etc. have also been 
conducted on all-India basis for the promo
tion under the merit channel.

Trade Ties with Egypt

7571. SHRIMATI JAYANTI PATNAIK: 
Will the Minister ot COMMERCE be pleased 
to state the various fields in which Indo- 
Egypt trade has been established and since 
when?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): India’s trade with Egypt is 
governed by two agreements viz. the trade 
agreement of 1977 which replaces the ear
lier agreement of 1953 and the tripartite 
agreement between India. Yugoslavia and 
Egypt of 1967, which has been extended 
from time to time and is currently valid upto 
31/3/93. The fields of cooperation include 
trade, joint ventures etc. In the field of trade, 
India’s exports include not only traditional 
items like tea, spices, tobacco, jute goods 
but also engineering items like diesel en
gines, cutting tools, mechanical pumps, rail
way track material etc. Our main item of 
import from Egypt has been oil. Joint Ven
tures in the fields of management of hotels 
and tea blending and packaging are already 
in existence.

Introduction of Computers in High 
Courts

7572. DR. PHULRENU GUHA: Willthe 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) whether there is any proposal for 
introduction of Computers in High Courts; 
and

(b) if so, the details thereof?

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANAND):
(a) and (b). The State Governments have 
been advised to examine, in consultation 
with the High Courts, the feasibility of install
ing computers in High Courts to facilitate 
quicker disposal of cases.

Proposal Submitted for Japanese 
Assistance

7573. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to state:

(a) whether Union Government have 
submitted various proposals for Japanese 
assistance for implementation and consid
eration;

(b) the details of such proposals sub
mitted in 1989 to Japanese Government;

(c) the approximate value of each of 
these proposals;

(d) whether any of the above mentioned 
proposals has been earmarked for Orissa; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO): (a) to (©). Govern
ment of India have not yet formally furnished 
project details to Government of Japan for 
assistance during 1989-90.

Local Train between Sambalpur and 
Jharsuguda

7574. SHRI SRIBALLAV PANIGRAHI: 
Will the Ministerof RAILWAYS be pleased to 
state:

(a) whether there is any demand to run 
a local train between Sambalpur and Jhar
suguda under S.E. Railway in the evening; 
and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) Yes, Sir.

(b) Presently not found feasible due to 
constraints.

Shifting of H.Q. of S.E. Railway

7575. DR. KRUPAS1NDHU BHOI: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is a proposal to shift 
the Head Quarters of South Eastern Railway 
from Calcutta to Sambalpur;

(b) if so, the date on which the same is 
likely to be shifted to Sambalpur; and

(c) the steps taken in this regard so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OFRAILWAYS (SHRI MAHABIR 
PRASAD): (a) No, Sir.

(b) and (c). Do not arise.

Extension of Central Taxation Acts to 
Sikkim

7576. SHRIMATI D.K. BHANDARI: Will 
the Ministerof FINANCE be pleased to state:

(a) whether there is demand for post
ponement of extension of Central taxation 
laws to Sikkim by another ten years;

(b) if so, the facts in this regard; and

(c) the reaction of Union Government to 
this demand?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir.

(b) and (c). Do not arise.

Fake SC/ST Employees in Central Bank 
of India

7577. DR. P. VALLAL PERUMAN: Will 
the Ministerof FINANCE be pleased to state:

(a) the number of Scheduled Caste/ 
Scheduled Tribe employees respectively, 
zone-wise and cadre-wise, awaiting confir
mation of their services in the Central Bank 
of India as on 31 st March, 1989 with reasons 
therefor;

(b) the number of fake SC/ST cases 
respectively got detected, zone-wise, cadre- 
wise and category-wise in the Central Bank 
of India during 1986, 1987, 1988 and 1989 
(upto 31st March) and the specific action 
taken in each case; and

(c) whether criminal case is required to 
be filed by the Bank even after dismissal/ 
discharge of the fake SC/ST employee, If so, 
zone-wise, cadre-wise and category-wise, 
number of such cases detected during the 
above period in which no criminal proce
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dure/FIR etc., has been initiated so far by the 
Central Bank of India with reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The information 
is being collected and to the extent available,

will be laid on the Table of the House.

(b) Details of the number of fake Sched
uled Caste/Scheduled Tribe cases detected 
and the action taken thereon during the 
period 1986 to 31.3.1989, cadrewise and 
Zonewise, as reported by Central Bank of 
India, are as under:—

Zone Officers Clerical Sub Staff Action taken

1986

Agra — 1 — Transferred to General cate
gory a there was no con
cealment of facts

Chandigarh — 1 *— Discharged after depart
mental enquiry

Lucknow 1 — — Departmental enquiry is in 
programme.

Madras 2 6 Departmental enquiry kept 
in abeyance on account of 
stay grant by courts.

Other Zones — — — —

1987

Madras — 1 — Departmental enquiry kept 
in abeyance on account of 
stay grant by courts.

Other Zones — — — —

1988 and 1989 
(Upto 31.3.1989)

All Zones — — — —

(c) The bank has reported that so far it the persons involved in the above cases, 
has not filed any crim inal case against any of
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SC/ST Representative fo r Negotiating 
Promotion/Transfer Policy in Banks

7578. DR.P.VALLALPERUMAN: Will 
the Ministerof FINANCE be pleased to state:

(a) whether the public sector banks 
have been directed by Government to in
clude atleast one Scheduled Caste/Sched
uled Tribe representative while negotiating 
with the Trade Unions on promotion, transfer 
policy etc., if so, the details thereof;

(b) whether such SC/ST representative 
is to be sponsored/recommended by SC/ST 
Employees’ organisations or Trade Unions;

(c) if the representative is recommended 
by Trade Unions, the reasons therefor and 
the steps to be taken to safeguard service 
interests of SCs/STs;

(d) whether liaison Officer even belong
ing to other than SC/ST category can be 
associated if so, the reasons therefor;

(e) whether the Central Bank of India is 
including SC/ST representative respectively 
in negotiations for award staff and officers' 
promotion, transfer policy; and

(f) if so, at whose recommendation and 
if not, the numberof occasions with reasons 
therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (f). The Parlia
mentary Committee on the Welfare of Sched
uled Castes and Scheduled Tribes in its 37th 
Report on the Reservation for and employ
ment of Scheduled Castes and Scheduled 
Tribes in the Syndicate Bank, recommended 
that while negotiating fresh agreements 
regarding promotions etc., with the Employ
ees* Unions, a representative of Schaduled 
Castes/Scheduled Tribes should be associ

ated so as to safeguard the interests of the 
Scheduled Caste/Scheduled Tribe employ
ees. This recommendation of the Committee 
was accepted in principle and all public sector 
banks including Central Bank of India, were 
advised to ensure that while negotiating fresh 
agreement with the Unions, endeavour 
should be made to associate either a mem
ber belonging to Scheduled Caste/Sched
uled Tribe communities or in his absence the 
Liaison Officer for Scheduled Caste/Sched
uled Tribe with the negotiating team consti
tuted by the bank.

Central Bank of India has reported that 
it includes the Liaison Officer for Scheduled 
Castes/Scheduled Tribes in the bank with 
the negotiating team constituted by the bank 
on all occasions when the negotiations take 
place for award staff, and officers promotion/ 
transfer policy.

Joint Ventures w ith Zambia

7579. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether Zambia has invited Indian 
businessmen to start joint ventures in that 
country;

(b) if so, the response of Indian busi
nessmen thereto;

(c) the details of the joint ventures 
proposed to be started in that country; and

(d) the steps taken to improve trade ties 
with that country?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) A Zambian delegation of 
businessmen which visited India recently 
evinced interest in Indian collaboration in 
certain areas.
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(b) and (c). No proposal for setting up 
joint ventures in Zambia has been received 
by the Government so far.

(c) Usual trade promotion measures 
like exchange of visits, identifying areas of 
economic cooperation etc. are being taken.

Increase in Salaries of Employees of 
Public Sector Banks

7580. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether Government have raised 
the salaries of the employees of the public 
sector banks;

(b) if so, the extent to which the salaries 
have been raised;

(c) the date with effect from which the 
payment of revised salaries would be made; 
and

(d) its implication to the country’s ex
chequer?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). A settle
ment has been signed on 10th April, 1989 
between the managements of the Banks 
represented by IBA and Employees unions 
representing the workmen staff regarding 
the wage revision of award staff of the banks. 
Under the settlement, the employees will be 
entitled for revised scales of pay with effect 
from 1st November, 1987. According to the 
estimates of IBA, the revision will cost the 
banking industry a sum of Rs. 250 crores per 
annum and the additional estimated cost per 
employee would be Rs. 375 per month for a 
member of the clerical staff and Rs. 230 per 
month for a member of the subordinate staff.

Aid from Italy

7581. DR. KRUPASINDHU BHOI:
SHRI SRIKANTHA DATTA 

N A R A S I M H A R A J A  
WADIYAR:

Willthe Minister of FINANCE be pleased 
to state:

(a) whether Italy has given credit and 
grants to India;

(b) if so, the amount and purpose for 
which Italy has given loans and grants in the 
last three years;

(c) whether Government have sought 
fresh credit from Italy; and

(d) if so, the amount of fresh loan sought 
by Government and for what purpose?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) An energy sector loan agreement 
for US $ 250 million has been signed with the 
Indian Government in January 1988. In 
addition, during the last three years, the 
Italian Government has agreed to provide 
US $ 130 million approximately as soft loans 
and around US $ 8 million as grants to 
finance the import of Italian equipment/serv
ices for projects in India. These projects are:

1. Transient network Analyser for 
CPRI, Bangalore.

2. Linepipes for HBJ Pipeline.

3. Short Circuit Testing Transform
ers for CPRI, Bangalore.

4. Fabrication of a process com
plex for South Bassein Gas
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Development Project of ONGC.

5. Boilers for Farakka Super Ther
mal Power Station of NTPC.

6. Telecom. Research Centre 
Switching Tachniques.

7. Maintenance Centre at Regional 
Engineering College, Srinagar.

(c) Yes, Sir.

(d) The projects for which fresh loans 
are sought include: Additional Switchgear 
Testing and Development Station (STDS) 
facilities at Central Power Research Institute 
(CPRI) Bhopal, the supply of Railway Bo
gies, supply of turbo-generators for Neyveli 
Lignite Corporation, manufacture of Aseptic 
Laminated flexible packagings, UHV facili
ties at Hyderabad and Automail Sorting 
Centre at Bombay. The amount of loan for 
the above projects is approx. US $ 69 million. 
However, the exact amount of loan would 
depend on the concurrence of the Italian 
Government.

Short Term Credit to Punjab

7582. SHRI KAMAL CHAUDHRY: Will 
the Ministerof FINANCE be pleased to state:

(a) whether funds sanctioned to Punjab 
under short term credit have been showing 
downward trend over the past few years;

(b) if so, the reasons for the decrease in 
the allocation;

(c) whether Government of Punjab has 
requested Union Government to increase 
the allocation to Punjab; and

(d) if so, the action taken by Govern
ment thereon?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). The infor
mation is being collected and will be laid on 
the Table of the House of the extent pos
sible.

Direct Train between Hoshiarpur and 
Delhi/New Delhi

7583. SHRI KAMAL CHAUDHRY: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is public demand for 
the introduction of direct train from Hoshiar
pur to Delhi/New Delhi.;

(b) if so, the details thereof and the 
action taken thereon; and

(c) if not, the reasons therefor and the 
time by which such a train is expected to be 
introduced?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) Yes, Sir.

(b) and (c). A direct service has not 
been found operationally feasible. However, 
a Superfast express between Amrit.iar-New 
Delhi with a link service between Hoshiar- 
pur-Jalandhar City is being introduced from 
May, 1989.

Centrally Sponsored Food Control 
Schemes in Punjab

7584. SHRI KAMAL CHAUDHRY: Will 
the Minister of WATFR RESOURCES be 
pleased to state:

(a) whether any centrally sponsored 
flood control schemes under execution or 
proposed to be executed in Punjab at pres
ent;
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(b) if so, the details thereof; and

(c) the amount allocated for these 
schemes during 1986-87,1987-88 and 1988- 
89?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Ffood Control schemes in Punjab are being 
implemented by the State Government only

Year Central Loan Assistance

1986-87 250.00

1987-88 100.00

1988-89 225.00

and there are no centrally sponsored flood 
schemes in that State.

(c) The Union Government has, how
ever, provided funds to the Government of 
Punjab for taking counter-protective meas
ures in the border districts along the interna
tional rivers to prevent the erosion of the river 
bank and diversion of flood towards India.

The details of this assistance are given 
below:

Grant-in-Aid 

(Rs. in lakhs)

440.84

58.91

World Bank AID for Projects In Punjab

7585. SHRI KAMAL CHAUDHRY: Will 
the Ministerof FINANCE be pleased to state:

(a) the number of projects of Punjab 
getting aid from the World Bank; and

(b) the progress made in completing 
each of these projects?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
National Agricultural Extension Project-Ill, 
providing for investments in 4 States, includ
ing Punjab, is currently under implementa
tion with World Bank assistance. The World 
Bank has committed on IDA credit of SDR
71.7 million for the project. The project is 
expected to be completed by 31st March. 
1994.

Rail Link to Eastern Region of the 
Country

7586. SHRIMATID.K. BHANDARI: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether majority of areas in Eastern 
region have not yet been connected through 
rail link after attainment of independence; 
and

(b) if so, the names of these areas?

THE DEPUTY MINISTER IN THE 
MINISTRYOF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) Yes, Sir.

(b) States not yet connected by rail in 
the Eastern region of the country are: Arun
achai Pradesh, Manipur, Meghalaya, 
Mizoram and Sikkim.
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Regional Office of State Bank of India 
at Calcutta

7587. SHRIMATI D.K. BHANDARI: WiH 
the Ministerof FINANCE be pleased to state:

(a) whether the State Bank of India has 
its regional office at Calcutta;

(b) if so, whether this regional office has 
any representation on the Board from Sikkim 
to safeguard the interest of Sikkim while 
launching various schemes for that State; 
and

(c) if not, the details of the steps pro
posed to be taken in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Presumably, the 
Hon’ble Member is referring to the Local 
Head Office of the State Bank of India at 
Calcutta.

(b)and (c). Members to the Local Boards 
of State Bank of India are nominated/elected 
in terms of the provisions contained in the 
State Bank of India Act, 1955 and the Regu
lations framed thereunder. None of the pres
ent Members of Calcutta Local Board of 
State Bank of India has residential address 
in Sikkim. The interest of the entire territory 
coming under the jurisdiction of a Local 
Head Office of the bank is taken care of by its 
Local Board.

UT1 Scheme to Mobilise Savings

7588. DR B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Unit Trust of India is 
shortly introducing a scheme to mobilise 
savings partly in return for gold by issue of 
Master Gold Units, which will be partly en- 
cashable in gold;

(b) if so, the broad features of this new 
savings scheme offering gold;

(c) whether this new scheme will be 
eligible for concessions under Section 80-L 
of the Indian Income Tax, if so, the reasons 
therefor;

(d) whether any precaution has been 
taken to rule out the possibility of black 
money being converted into primary gold by 
investment in this new scheme;

(e) if so, the details thereof; and

(f) if not, the manner in which this 
manipulation is proposed to be checked?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Govern
ment have approved a proposal of the Unit 
Trust of India (UTI) for introduction of their 
Gold Unit Scheme.

(b) The Salient features of the Gold Unit 
Scheme of UTI are as under:—

(i) The scheme will be open to resi
dent Indians. The minimum and 
maximum investment by an 
applicant will be Rs. 6,OCX)/- and 
Rs. 30,000/- respectively.

(ii) For every investment of Rs. 6000/
- a Unitholder will be given 10 
grams of gold after 3 years.

(iii) At the end of the 5th year, the 
investor will receive back a mini
mum sum of Rs. 6,000/-.

(c) The Gold Unit Scheme being a Unit 
Scheme of UTI will be eligible fortax conces
sions under Section 80-L of the Income Tax 
Act 1961.
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(d) to (f). The Scheme of the UT! has 
inbuilt safeguards to avoid manipulation or 
misuse.

Hindi translation of Constitution

7589. DR. A.K. PATEL: Willthe Minis
ter of LAW AND JUSTICE be pleased to 
state:

(a) the data on which the authorised 
Hindi translation of the Constitution was fi
nally ready;

(b) at what stage it is at present; and

(c) the time by which Government pro
pose to release it for public use?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (c). The authorita
tive text of the Constitution has been pub
lished on 23rd August, 1988 in the Govern
ment of India Gazette, Extraordinary, Part II, 
Section 1 A. On the same date, it was also 
published in book form and released for sale 
to the general public.

Irrigation Potential

7590. SHRI HUSSAIN DALWAI: Will 
the Minister of WATER RESOURCES be 
pleased to state:

(a) whether it is proposed by Union 
Government to fix up the average irrigation 
potential of every State:

(b) if so, the details thereof;

(c) the present capacity of existing 
irrigation projects in Maharashtra; and

(d) the target earmarked for the State of 
Maharashtra for irrigation potential in Eighth 
Five Year Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (d). 
Targets of irrigation potential are fixed for 
each State in consultation with State Gov
ernment concerned after the Plan outlays 
are finalised. Upto 1987-88, an irrigation 
potential of 3966 th. ha. is anticipated to 
have been created in Maharashtra. Tho tar
get for the Eighth Five Year Plan is yet to be 
finalised.

Use of Helicopters in Electrification of 
Tracks

7591. DR. V. VENKATESH: Will the 
Ministerof RAILWAYS be pleased to state:

(a) whether the Railways’ ambitious 
track electrification programme with the use 
of helicopters has suffered a set-back; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): (a) and (b). No, Sir. Limited trials 
with the use of helicopters conducted to 
establish feasibility of mast erection without 
taking traffic blocks, have proved success
ful. For a detailed cost benefit analysis, fur
ther extended trials were considered neces
sary. On availability of suitable capacity 
helicopters in the country, further trials will 
be progressed.

Underwriting of Public Issue of Securi
ties

7592. DR. V. VENKATESH: Will the 
Minister of FINANCE be pleased to state:

(a) whether Government propose to 
make any revision in the guidelines on the 
cost of underwriting of public issue of secu
rities; and

(b) whether any views have been in-



345 Written Answers VAISAKHA 8,1911 (SAKA) Written Answers 346

vited from the brokers in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) Views of Stock Exchanges, Se
lected merchant bankers, Securities and 
Exchange Board of India etc., were solicited.

Constitution of Inter-Departmental 
Committee for Press Workers

7593. SHRI BRAJAMOHAN MO
HANTY: Will the Minister of FINANCE be 
pleased to state:

(a) whether an Inter-departmental 
Committee was constituted in respect of 
Government Press Workers in pursuance to 
the recommendations of the Fourth Central 
Pay Commission;

(b) if so, the composition and terms of 
reference of the Committee;

(c) whether the said Committee has 
submitted its report; and

(d) if so, the details of recommenda
tions accepted by Government and if not, the 
reasons thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENTOF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) Yes. Sir.

(b) The Committee consisted of a 
Chairman, three Members and a Member- 
Secretary. The terms of reference of the 
Committee were— (i) to consider re-classifi
cation and remuneration of various jobs in 
the Presses underdifferent Ministries broadly 
in accordance with the scheme proposed by 
the Fourth Central Pay Commission; and (ii) 
to take into consideration all relevant as

pects of the matter including promotion 
channels and other related matters so that 
there may be uniformity in the classification 
and pay scales of printing staff working under 
different Ministries.

(c) Yes, Sir.

(d) The recommendatbns of the Com
mittee are under consideration of the Gov
ernment.

Export of Chilli

7594. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of COMMERCE be 
pleased to state:

(a) whether there is substantial de
mand for chilli in the international market;

(b) if so, whether Government have any 
proposal to export chilli; and

(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No, Sir.

(b) The export of chilli from India is 
freely allowed.

(c) In efforts to promote export of spices 
like publicity programmes, preparation of 
trade delegations, buyer seller meets and 
participation in international fairs abroad, 
chilli was also included as one of the spices 
available from India for export.

12.00 hrs.

[English]

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, I have a very valid point.
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Atrocities on women are increasing day by 
day. Four Harijan womens have been man
handled......

MR. DEPUTY-SPEAKER: You give in 
writing.

KUMARI MAMATA BANERJEE: Last 
time, the hon. Speaker told us that he would 
allow a discussion. Jayalalitha has been 
manhandled inside the Assembly.

SHRI P. KOLANDAIVELU (Gobi- 
chethipalayam): Yes, it is a very important 
and serious matter.

KUMARI MAMATA BANERJEE: Four 
Harijan women have been mishandled by 
police officers in West Bengal. In Bihar, 
Orissa and Assam...

MR. DEPUTY-SPEAKER: Please take 
your seat. The matter which you have raised, 
atrocities on women, we have already dis
cussed in the Business Advisory Commit
tee. It has been admitted. I think, we will take 
it up under Rule 193 soon.

SHRI SHANTARAM NAIK (Panaji): Sir, 
the National Commission on Urbanization 
has submitted a detailed report to the House. 
It is a very voluminous report and several 
matters concerning urbanization have been 
dealt with. This matter should be discussed 
because it concerns various aspects relating 
to urbanization.

MR. DEPUTY-SPEAKER: You make a 
Submission and we will see to that.

PROF. MADHU DANDAVATE <Ra- 
japur): Sir, many Members from Kerala in 
this House have raised this question a number 
of times. When the Island Express accident 
took place in Kerala, the Commissioner for 
Railway Safety had prepared and submitted 
a report. That report has not been laid on the 
Table of the House, but extracts from that

report are coming in the press. You may 
kindly direct the Railway Ministry—of course, 
he is under the Civil Aviation Ministry—to lay 
it on the Table of the House.

MR. DEPUTY-SPEAKER: Already we 
have referred that point. We are waiting for 
the reply.

SHRI BALWANT SINGH RAMOOW
ALIA (Sangrur): The Governor of Punjab 
has said that there is no threat to peace from 
the release of Shri Prakash Singh Badal. 
Shri Prakash Singh Badal is an acknowl
edged nationalist and patriot. Governor says 
that there is no threat to peace if he is 
released, but he has to clear his stand re
garding Khalistan. Since 1922 till now, no 
Akali leader has demanded Khalistan. Why 
are certain conditions being put on Shri 
Prakash Singh Badal? It is injustice. Govern
ment should release him without any condi
tions. Putting such conditions, the House will 
agree with me, on such a great patriot is 
injustice.

MR. DEPUTY-SPEAKER: Your senti
ments can be passed on to the Minister and 
we will find out.

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): It is a matter that has been raised 
several times in the House and it got the 
unanimous support of the House. The activ
ists of Akhil Bhartiya Bhasha Samrakshan 
Sangathan have been staging dharna since 
16th August, 1988 in front of UPSC. They 
are demanding equal and honour for the 
other Indian languages that are there in the 
Constitution. From today, they are going to 
undertake fast unto death. It is a very serious 
matter.

MR. DEPUTY-SPEAKER: You give me 
in writing; I will find out.

SHRI SAIFUDDIN CHOWDHARY: Mr. 
Speaker had also supported that. I hope you
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will request the Minister concerned to con
tact them. Fast unto death is a very serious 
matter.

MR. DEPUTY-SPEAKER: You give me 
in writing. I will pass it on to the Minister and 
find out facts.

DR. DATTA SAMANT (Bombay-South 
Central): I have given a number of notices 
for discussions. Because of the recent de
velopments in Karnataka...

MR. DEPUTY-SPEAKER: Give me in 
writing; I will see.

DR. DATTA SAMANT: Because of the 
recent developments in Karnataka this 
Government is now incharge of Karnataka 
and it is always said that the border disputes 
between Maharashtra and Karnataka...

MR. DEPUTY SPEAKER: Yesterday 
also you raised the same point.

(Interruptions)

MR. DEPUTY-SPEAKER: Yesterday 
also you raised the same point. We will see 
to it.

DR. DATTA SAMANT: Sir, it is very 
important. Now, the time has come when we 
can definitely have a dialogue between the 
two and solve the issue. This issue is not 
solved. The Mahajan Commission Report is 
not accepted by the Government. The issue 
is still open and it is the responsibility of the 
Government to solve it.

MR. DEPUTY SPEAKER: You have 
raised it, that is enough. They will take note 
of what you have raised. Please take your 
seat. Don’t raise the same point again.

DR. DATTA SAMANT: They should 
have opinion-poll for having an inter-State

Council. At least it should be discussed in the 
House.

MR. DEPUTY SPEAKER: You give in 
writing. I will find out. If time permits I will 
allow.

SHRI SOMNATH RATH (Aska): Sir, 
there is an acute problem of non-availability 
of drinking water in Orissa and other parts of 
the country. It is a serious matter and it may 
be discussed in the House.

MR. DEPUTY SPEAKER: On 4th in the 
form of Calling Attention, we are discussing 
this matter.

PROF. P.J. KURIEN (Idduki): Yester
day I had given a notice to the Hon. Speaker 
and he also commented here that he is 
considering it. The Hon. Minister also men
tioned it.

MR. DEPUTY SPEAKER: Why do you 
want to repeat the same thing?

PROF. P.J. KURIEN: I have given a 
notice and that is what I am saying. The point 
is that the Railways Minister said that the 
Report of the Railway Safety Commissioner 
should be studied. But unfortunately it is not 
placed on the Table of the House. It is an 
important thing.

MR. DEPUTY SPEAKER: Prof. Dan
davate has also raised this point. We have 
already referred it to get the facts. The point 
which you are raising has already been 
referred to the Ministry and we are waiting for 
the reply.

[ Translation]

SHRI BALKAVI BAIRAGI (Mandsaur): I 
had also raised the issue the day before 
yesterday, which has now been raised by 
Shri Saifuddin Chowdhary and you have 
asked him to give in writing. Mr. Speaker
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also expressed this concern in this regard. 

[English]

MR. DEPUTY SPEAKER: He raised 
only a particular issue but you are raising a 
point about all the regional languages.

[ Translation]

SHRI BALKAVI BAIRAGI: They are 
starting indefinite-strike from today. They 
are going to start an agitation in the country 
as a whole from today. They are going on 
hunger strike. You should intervene in the 
matter and take it up with the Government.

PROF. MADHU DANDAVATE (Ra^ 
japur): He is right. Sir.

SHRI BALKAVI BAIRAGI: It is a very 
important matter and it should not be ig
nored.

[English]

MR. DEPUTY SPEAKER: We will defi
nitely take care ot it.

DR, G.S. RAJHANS (Jhanjharpur): Sir, 
the people of Indian origin are being greatly 
harassed in Nepal. This is a matter of great 
concern and my humble request is that this 
matter may be discussed in the House at an 
early date.

MR. DEPU7 YSPEAKER' The External 
Affairs Minister, Shri Narasimha Rao has 
already mentioned nil these things in his 
reply to the discussion on the External Af
fairs M inistry’s Demand* for Grants

DR. G.S. RAJHANS- My humble re
quest is that this matter should be debated in 
this House. This is a matter of great concern.

12.07 hrs.

PAPERS LAID ON THE TABLE

Appelate Authority for Industrial and 
Financial Reconstruction (Secretary’s 

Powers and Duties) Rules, 1988

[English]

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay on the 
Table a copy of the Appellate Authority for 
Industrial and Financial Reconstruction 
(Secretary’s Powers and Duties) Rules, 1988 
(Hindi and English versions) published in 
Notification No. G.S.R. 463 (E) in Gazette of 
India dated the 18th April, 1988, under sub
section (3) of section 36 of the Sick Industrial 
Companies (Special Provisions) Act, 1985. 
[Placed in Library. See No. LT— 7810/89]

Annual Report of and Review on the 
Working of Overseas Construction 

Council of India and a statement 
showing reasons for delay in laying 

these papers

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): I beg to lay on the Table:—

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Overseas Construction Council of 
India, Bombay, for the year 1987- 
88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the O ver
seas Construction Council of India, 
Bombay, for the year 1987-88.

(2) A statement (Hindi and English 
versions) showing reasons for de
lay in laying the papers mentioned 
at (1) above. [Placed in Library. 
See  No. LT— 7811/89]
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12.07 1/2 hrs.

ESTIMATES COMMITTEE 

[English]

Eighty-second, Eighty-third, Seventy- 
third, Seventy-fourth Reports and 

Minutes

SHRI ASUTOSH LAW (Dum Dum): I 
beg to present the following Reports (Hindi 
and English versions) of Estimates Commit
tee:—

(1) Eighty-second Report (Hindi and 
English versions) of the Estimates 
Committee on the Ministry of Infor
mation and Broadcasting—AIR and 
Doordarshan, and Minutes of the 
Sittings for the Committee relating 
thereto.

(2) Eighty-third Report (Hindi and 
English versions) of the Estimates 
Committee on the Ministry of Infor
mation and Broadcasting— Films 
Division and Minutes of the Sittings 
of the Committee relating thereto.

(3) Seventy-third Report (Hindi and 
English versions) of Estimates 
Committee on Action Taken by 
Government on the recommenda
tions contained in the 61st Report 
of the Committee (8th Lok Sabha) 
on the Ministry of Environment and 
Forests—Air and Water Pollution— 
Prevention and Control.

(4) Seventy-fourth Report of the Esti
mates Committee on Action Taken 
by Government on the recommen
dations contained in the 62nd 
Report of Estimates Committee (8th 
Lok Sabha) on the Ministry of 
Environment and Forests—Ganga 
Project Directorate—Ganga Action 
Plan.

12.08 hrs.

PUBLIC ACCOUNTS COMMITTEE

[English]

Hundred and Fifty-eighth, Hundred and 
Sixty-third, Hundred and Sixty-seventh, 
Hundred and Sixty-eighth and Hundred 

and Sixty-ninth Reports

SHRI R.S. SPARROW (Jullundur): I 
beg to present the following Reports (Hindi 
and English versions) of Public Accounts 
Committee:—

(1) Hundred and Fifty-eighth Report 
on National Silicon Facility.

(2) Hundred and Fifty-third Report on 
Research Reactor Dhruva.

(3) Hundred and Sixty-seventh Report 
on Import and Distribution of Fertil
isers.

(4) Hundred and Sixty-eighth Report 
on Development of Weapon Sys
tem X.

(5) Hundred and Sixty-ninth Report on 
Heavy Water Plant, Tuticorin.

12.08 1/2 hrs.

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED

ULED TRIBES

Minutes

[English]

SHRI LAKSHMAN MALLICK 
(Jagatsinghpur): Ibegto layontheTablethe 
Minutes (Hindi and English versions) of the 
first to Twenty-fourth sittings of the Commit
tee on the Welfare of Scheduled Castes and 
Scheduled Tribes.
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12.08 3/4 hrs.

PETITION R E  IMPROVEMENT OF 
HOW RAH-KATW A SECTION OF 

EASTERN RAILWAY

[English]

SHRI S A IFU D D IN  C H O W D H A R Y
(Katwa) I beg to present a petition signed by 
Shri Sibu Mukherjee, Secretary, Howrah- 
Katwa Suburban Passengers’ Association, 
Kaliagarh (West Bengal) and others regard
ing improvement of Howrah-Katwa Section 
of Eastern Railway

12.09 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFORMA 
TION AND BROADCASTING (SHRI H K L 
BHAGAT) With your permission, Sir, I rise 
to announce that Government Business in 
this House during the week commencing 
2nd May, 1989 will consist of —

(1) Consideration of any item of G ov
ernment Business carried over from 
today's Order Paper

(2) Consideration and passing of —

(a) The Union Duties of Excise 
(Distribution) Bill, 1989

(b) The Additional Duties of Ex 
cise (Goods of Special Impor 
tanre) Amendment Bill, 1989

(c) The Railways Bill. 1986 as 
reported by the Joint Commit
tee

(3) Discussion and voting on —

(a) Demands for Excess Grants 
(Railways) for 1986-87

(b) Demands for Excess Grants 
(General) for 1986-87.

(4) Consideration and passing of the 
C h a nd ig a rh  D is tu rb e d  A reas  
(Amendment) Bill, 1989

[ Translation]

SHRI KAM MODILAL JATAV (Morena)* 
Mr Deputy Speaker, Sir, my constituency 
district Morena in Madhya Pradesh is sur
rounded by rivers There are many rivers 
here like Chambal, Kuwari, Ashan, Shank, 
Vesuli, Parvati Kali etc There is land erosion 
in lakhs of hectares of land and there are no 
transportation facilities available for the 
people of this area Neither the bridges have 
been constructed nor the rafts have been 
provided so far The result is that the 
foodgrains of the farmers do not reach in the 
mandis and there is no transportation link 
available for Uttar Pradesh and Rajasthan I 
would request the Central Governm ent to 
construct bridges on the above mentioned 
rivers Instruction should be sent to the 
Government of Madhya Pradesh in this 
regard and Government of India should 
provide funds immediately for the construc
tion of these bridges

[English]

PROF NARAIN CHAND PARASHAR 
(Hamirpur) I request that the following item 
may be included in the next week’s agenda —

The Government of India should take 
initiative in persuading the State Govern
ments to ensure implementation of the pay 
scales and other improvements in the emolu
ments and status of school teachers as 
recommended by the Chattopadhyaya 
Commission known as NCT-I and also in 
case of college and university teachers for 
introduction of these emoluments including 
pay scales implemented by the Government 
of India, as recommended by NCT-II, by the 
various States and Universities which have 
not implemented them so far

This is urgent in view of the frustration,
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resentment and mounting tension among 
the teachers.

SHRI CHINTAMANI JENA (Balasore): 
The following may please be included in the 
next week’s agenda:—

The Union Ministry of Environment and 
Forests identified 5 different locations of 
important eco. systems including Bhittar- 
kanika-Kujunga Mangrove eco. systems in 
Orissa State for conservation and manage
ment under Indo-US collaboration in Janu
ary, 1989, which would go a long way to 
preserve the eco. system. But the Ministry is 
not taking action for their early execution 
causing huge damage in many spheres of 
our living.

2. The Cooperatives in the States includ
ing Orissa are losing heavily on fertilizer 
trade due to inadequate and low margin 
profit, allowed by the Government and ab
normal rise in selling prices of the controlled 
cloth which has adversely affected the total 
sales and has adversely affected the weaker 
sections of the society.

[ Translation]

SHRI M.L JHIKRAN (Mandla): Mr.
Deputy Speaker, Sir, the development of 
hilly areas has been obstructed since the 
Forest Conservation Act 1980 has been 
enacted. Restrictions have been imposed 
on all the on-going development works. All 
the development works like the construction 
of roads, bridges, dams, stopdams, ponds, 
canals and the works regarding the power 
supply are one the verge of stand still. The 
administration has already incurred millions 
of rupees on these works. This huge expen
diture has gone infructuous and the future of 
these areas has become dark.

So, where on one hand it is necessary to 
enforce the provisions of the Act more strictly 
to stop the illegal felling of trees, it is also 
important on the other hand to make it flex
ible for the works related to the development 
of the hilly areas.

[English]

SHRI KADAMBUR JANARTHANAN
(Tirunelveli): The following may please be 
included in the next week’s agenda:—

Price Monitoring Committee for man- 
made fibres and yarns should function effec
tively and keep under continuous observa
tion the price rise made by the manufactur
ers every now and then. As is evident from 
Public Accounts Committee Report all ex
cise duty concessions allowed to the extent 
of Rs. 241 crores have not been passed on 
to the consumers. Instead, stable fibre yarn 
price has been increased to such a high level 
that powerloom users are unable to sell their 
products made of stable fibre yarn. Many 
powerlooms weaving cloth from stable fibre 
yarn have stopped wearing resulting in large 
scale unemployment of labour. Government 
should control exorbitant price fixed by 
manufacturers of man-made fibres and yarns.

[Translation]

SHRI HARISH RAWAT (Almora): I
would like the following subject to be in
cluded in the list of business for next week 
presented by the hon. Minister of Parliamen
tary Affairs.

The instalment of dearness allowance 
payable to the Central Government employ
ees is long overdue the delay in payment of 
D.A. instalment is causing resentment among 
them. So, a discussion in the House regard
ing immediate payment of the instalment is 
necessary.

SHRI R.P. SUMAN (Akbarpur): The 
constitution provides for reservation as a 
relief measure for the people of the weaker 
sections and to enable the people of sched
uled castes and scheduled tribes to have 
their representation in every field. But it is a 
matter of regret that the percentage of reser
vation is very low and even after forty years 
of independence depressed classes are not 
getting their constitutional rights, although, 
the Government is very active in the matter.
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Recently, the Government has declared 
not to deserve the vacancies meant to be 
filled by reserve quota.

But, promotions have not been included 
in it. During promotions, most of the posts 
are made dereserved.

I would urge the Government of India to 
ensure reservation in all the departments.

SHRI NIRMAL KHATTRI (Faizabad): 
There are the incidence of fire taking place in 
the village every year from April to June. It 
brings destruction to the poor farmer. The 
financial assistance provided by the State 
Government in this regard is very inade
quate to enable the affected farmer or la
bourer to construct his house or arrange his 
food and clothes. It is, therefore, necessary 
that the Government brings a legislation in 
this regard which provides for full compen
sation to the affected farmers.

[English]

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad): The following may please be 
included in the next week’s agenda:—

Sant Kabir, a great saint of this country 
who is revered by all sections of the commu
nity for fighting against communal and other 
reactionary forces which were great hurdles 
in the way of communal harmony and na
tional integration those days.

In my constituency Khalilabad (District 
Basti, U.P.) Manghar is the Samadhi Asthal 
of Sant Kabir. State Government because of 
constraint of resources has done its bit for 
the beautification and development of the 
Asthal.

I request the hon. Ministerof Tourism to 
develop Samadhi Asthal of Sant Kabir at 
Manghar as a tourist complex.

[ Translation]
SHRI BANWARI LAL BAIRWA (Tonk):

In India, even after the 42 years of independ
ence we may find a man carrying faeces of 
others on his head. You will not find such a 
thing happening in any other country of the 
world. The reason is the non-availability of 
severage system in the towns. My constitu
ency, Tonk and the towns covered under it 
are also no exception in this regard. In the 
absence of sewerage system, one finds all 
the garbage on the road and in the drains. 
The result is that, whole of city is full of dirt 
and emits foul smell. People are always 
afraid of the outbreak of some epidemic 
there.

So, I would urge the Government of 
India that the practice of carrying faeces on 
head should be done away with. It is possible 
only when sewerage system is provided in 
all the small and the big cities. So, all the 
State Governments, should be given finan
cial assistance by the Centre or the assis
tance should be arranged from HUDCO to 
enable the state to provide sewerage facility.

[English]

THE MINISTEROF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFORMA
TION AND BROADCASTING (SHRI H.K.L. 
BHAGAT): I will bring these Submissions 
made by the hon. Members to the notice of 
the Business Advisory Committee.

12.20 hrs.

FINANCE BILL 1989— CONTD. 

[English]

MR. DEPUTY SPEAKER: The House 
will now take up further consideration of the 
following motion moved by Shri S.B. Chavan 
on the 27th April, 1989, namely:—

“That the Bill to give effect to the finan
cial proposals of the Central Govern
ment for the financial year 1989-90 be 
taken into consideration.”
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We are having a limited time at our 
disposal. Therefore, I would requestthe hon. 
Members to be very brief. Now Mr. Virdhi 
Chander Jain. I am giving you ten minutes.

[ Translation]

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Deputy Speaker, Sir, I support 
the Budget and also the Finance Bill moved 
by the hon. Minister of Finance. The current 
Budget has a deficit of Rs. 7,460 crores but 
it is still a balanced Budget. Whatever efforts 
we make, it is not possible to do without a 
deficit Budget. If the schemes are curtailed, 
we shall not be able to tolerate it under any 
circumstances. Taxes have reached a satu
ration point and the Government is not in a 
position to levy additional taxes. The only 
thing in our power is to curtail administrative 
expenditure. The Central Government has 
made efforts to take steps in this direction. I 
would like that administrative expenditure 
should be further curtailed. The way in which 
jeeps, cars and other vehicles are misused 
should be controlled and necessary efforts 
should be made in this direction. But I would 
also like to submit that the decision taken to 
give concessions to the extent of Rs. 123 
crores in the excise duty and customs duty is 
welcome. It is the demand of the people 
belonging to the middle class that tax ex
emption limit tor income tax should be raised 
from Rs. 18,000/- to Rs. 25,000. In view of 
the steep rise in prices and devaluation of 
rupee, it has become necessary to raise the 
income-tax exemption limit to Rs. 25,000/-. 
In this connection, the other hon. Members 
have also suggested and I would also sup
port the view that the Government should 
take concrete steps in this regard.

The concrete measures taken by the 
Central Government to tackle the severe 
drought situation which prevailed in the 
country last year are indeed praiseworthy. 
The country faced the century’s worst drought 
last year and Rajasthan was the worst af
fected State in this regard. In the State of 
Rajasthan itself, it was my constituency of 
Barmer and the districts of Jodhpur and 
Jaisalmer which were affected to the maxi

mum extent. However, due to the special 
assistance extended by the Central Govern
ment, it was possible to save the cattle and 
the people also received large scale relief 
assistance. Irrigation wails were also dug. 
The problem of drinking water was also 
solved. Rajasthan was able to march to
wards development and progress. But my 
area has been affected by acute drought 
conditions this year as well. The situation 
has become grim this year. The Government 
of Rajasthan has not taken any concrete 
steps to tackle this situation so far. The 
Government of Rajasthan has submitted a 
report to the Central Government on Febru
ary, 20 1988, but the Centre has not sent a 
study team so far. I would like to request that 
the Central Government should send a study 
team and before sending such a team, a 
decision should be taken to provide interim 
relief assistance to my State. If it is not 
provided the financial position of the State 
which is already weak will further worsen. 
Rs. 208 crores were spent last year on 
drought relief and Rs. 58 crores are still due 
from the Central Government for the period 
from November 1988 to March 1989. The 
Central Government has not released this 
amount so far. Rajasthan Government is not 
in a position to tackle the severe drought 
situation on its own and the margin money 
specified in this regard is insufficient. It is not 
possible to meet such a crisis with Rs. 16.75 
crores fixed as margin money. Therefore, it 
should be enhanced to Rs. 50 crores. Be
sides, interim relief is also required and Rs.
100 crores should be given for this purpose.
I have also requested earlier and I repeat the 
same now that Rs. 100 crores should be 
provided as interim relief. I would also like to 
inform that the months of May and June are 
the most critical months and it becomes 
necessary to provide employment to 1 lakh 
labourers during this period. If the Govern
ment does not provide employment to 1 lakh 
labourers, famine conditions will be created 
there. The Central Government is not paying 
any attention in this direction and the State 
Government is not in a position to shoulder 
the responsibility. Therefore, in the absence 
of Central Assistance, there will be famine 
conditions, there may be outbreak of the
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diseases and acute shortage of drinking 
water as well. It is only when the situation 
takes a critical shape and there are starva
tion deaths that the Government will take 
steps to bring the situation under control 
which is not proper. It is necessary to take 
concrete steps from now onwards and pro
vide assistance to the State Government. 
There are 35 thousand villages in Rajast
han, out of which 4,506 villagers have been 
affected to the maximum extent and which 
are located in my constituency. As regards 
drinking water supply, Rajasthan Govern
ment has presented a memorandum to the 
Central Government in this matter demand
ing financial assistance of Rs. 54 crores. The 
memorandum which has been presented in 
connection with drought relief assistance, 
the State Government has asked for Rs. 168 
crores in it. The Central Government should 
take concrete steps in regard to these two 
memoranda.

On this occasion, I want to submit that 
under the Gadgil formula, special emphasis 
has been placed on population and not on 
area. The areaof my constituency, Barmer is 
equal to that of Punjab. Rajasthan is a very 
big State so far as area is concerned. The 
major portion of the State are desert areas. 
The Gadgil formula has not taken area into 
consideration and until this aspect is paid 
attention, concrete assistance cannot be 
provided to Rajasthan and to its desert ar
eas. Therefore, it is necessary to keep the 
area in view and provide sufficient assis
tance on that basis.

Secondly, I would like to submit that 
Rajasthan is the most backward State from 
the point of view of literacy. The literacy level 
in Barmer is only 12 per cent and it is 3 per 
cent in the case of women. In Jaisalmer, 
literacy percentage is 16. Some assistance 
is being provided to the border areas under 
the Border Areas Development Programme. 
However, the assistance is not sufficient. 
The number of primary schools opened in 
my constituency is not adequate. Last year, 
not a single primary school was opened 
although the Government had sanctioned

the opening of a few primary schools. Article 
45 of the constitution lays emphasis on 
compulsory education to these who want to 
get education. Therefore, I would like to 
submit that arrangements should be made 
for opening primary schools so that educa
tional opportunities are provided to the 
people. These schools should be opened 
under Education Development Programme. 
There is a demand for the opening of 300 
primary schools at Barmer and 150 at Jais
almer. I would like to demand in addition that 
a middle school should be opened at the 
Panchayat level in every area and the de
mand for providing accommodation to school 
teachers should also be met.

The hon. Prime Minister had given an 
assurance in the Consultative Committee 
meeting on Planning in connection with the 
Desert Development Programme and for 
which Rs. 245 crores were provided under 
the Seventh Plan. However, only Rs. 166 
crores have been released so far. I would 
also like to submit that the allocations made 
under Desert Development Programme have 
also not been fully utilised. The Planning 
Commission and the Finance Ministry are 
putting obstructions in this matter. The ani
mal husbandry programme underthe Desert 
Development Programme has been curtailed. 
Similarly, the exploration of tubewells pro
gramme has been curtailed and the power 
programme has also been curtailed. It is not 
proper to curtail these programme and not to 
give priority to them.

With these words, I would like to say that 
severe drought conditions are prevailing in 
these desert areas. I had approached the 
hon. Prime Minister twice in this connection 
but the Central Government has not re
leased so far Rs. 100 crores demanded as 
interim relief. Therefore, the Central Govern
ment should provide assistance to the State 
Government and send a study team there. 
Steps should be taken immediately for this 
purpose and it is my special request to you.

Bill.
With these words, I support the Finance
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12.30 hrs.

STATEMENT RE: JAWAHAR ROZGAR 
YOJANA

[English]

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): Mr. Deputy-Speaker, Sir, there is 
no problem before the country so acute as 
the problem of the unemployment and under
employment. There is no segment of our 
population more disadvantaged than the rural 
poor. There is no section of our people as 
much in need as women from poor rural 
families, especially those with no land of 
their own.

It was from Jawaharlal Nehru that we 
learned that our first national duty is to work 
for the elimination of poverty. It was from 
Jawaharlal Nehru too that we learned that 
the greatest national endeavour is to miti
gate the distress of the unemployed and 
underemployed masses of rural India.

Therefore, there is no greater tribute we 
could pay to the founder-architect of our 
modern nationhood than to dedicate our 
celebrations of his birth centenary to a pro
gramme of providing massive employment 
to the poor in rural India.

Sir, we are today launching the Jawahar 
Rozgar Yojana.

It is a programme aimed at placing inthe 
hands of village panchayats around the 
country adequate funds to run theirown rural 
employment schemes in the interests of the 
vast masses of the rural poor who constitute 
the bulk of rural India. It has been estimated 
that in the last seven years, rural employ
ment programmes have reached only 55 per 
cent of the village panchayats around the 
country. The Jawahar Rozgar Yojana aims 
at reaching every single panchayat.

Central assistance will finance 80 per 
cent of the programmes. In its very first year 
of operation, that is the current fiscal year, 
Central assistance for this programme will

amount to Rs. 2100 crores. We are so struc
turing the finances that funds will be allo
cated to States in proportion to the size of 
their population which falls below the pov
erty line. The further devolution of these 
funds to districts will be determined in terms 
of criteria of backwardness such as the share 
of Scheduled Castes and Scheduled Tribes 
in the total population of the district, the 
proportion of agricultural labour to total la
bour, and the level of agricultural productiv
ity. Special consideration will be given to 
meeting the requirements of geographically 
distinctive areas such as hills, deserts and 
islands.

It is our expectation that, on an average, 
a village panchayat with a population of 
three thousand to four thousand people will 
receive between Rs. 80,000 and Rs. one 
lakh ayearto implementthe Jawahar Rozgar 
Yojana. We expect to be able to provide 
employment to at least one member of each 
poor rural family for fifty to a hundred days a 
year at a workplace near his residence. We 
hope to incorporate into the programme inte
grated schemes to provide employment to 
nomadic tribes. A very special feature of the 
scheme is that 30 per cent of the employ
ment generated will be reserved for women.

Through the devolution of this pro
gramme to village panchayats, we expect 
the benefits of this programme directly reach
ing the people to be significantly higher than 
in the past. Thus far, too large a proportion of 
funds for such programmes has gone to 
contractors and intermediaries. There have 
also been other leakages. Besides, there is 
scope for economizing on the costs of 
administration.

By devolving the finances to the Pan
chayats, and entrusting to them the admini
stration of the programme, we expect a 
much larger proportion of the funds than 
ever before to be deployed on the programme 
itself.

We also expect the implementation of 
the programme to be more open, more trans
parent than ever before. Every villager will
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Know how much money is available for the 
programme and which are the schemes being 
financed. He will also know who are his 
fellow-villagers being employed on the 
schemes. Each beneficiary getting employ
ment will know how much remuneration he is 
receiving and others are receiving, as also 
how many days of work he is being given and 
others are being given. Those who are 
cheated or deprived will not only have the 
possibility of demanding immediate redress, 
they will also have in their hands the ultimate 
weapon of the vote to turn out of office any 
panch or sarpanch who abuses the powers 
and responsibilities devolved on him. De
mocracy will reinforce opportunity to bring 
the Welfare State to the doorstep of the 
villager, where he lives and seeks work. For, 
as Jawaharlai Nehru said:

"Panchayats and village communities, 
should make their proposals. We can 
no longer function merely from the top, 
for we have to organise cooperatively 
the millions of our people and make 
them partners and sharers in these great 
undertakings.”

Panditji urged us to remember that:

“Whatever plan we might make, the test 
of its success is how far it brings relief to 
the millions of our people who live on a 
bare subsistence level, that is the good 
and advancement of the masses of our 
people. Every other interest must be 
subordinated to this primary considera
tion...”

He added:

“Unemployment, on a large scale, casts 
a blight on many young lives and is one 
of our major problems. We cannot 
remove it by some magic... But we should 
be able to guarantee employment and 
work to anyone who is prepared to work 
hard and Is not disdainful of manual 
labour.*’

That remains our ultimate goal. Forthe 
present, we are doing as much as our re
sources permit. All existing rural wage 
employment programmes stand merged into 
the Jawahar Rozgar Yojana. The Yojana will 
reach out all over the country to the 440 lakh 
families in rural India living below the poverty 
line. We aim to touch each one of these 
families. We aim to alleviate something of 
the hardship which these families face. In 
particular, we aim to mitigate the distress 
which the women of these families have 
faced for centuries with their legendary 
courage and fortitude. And we aim to secure 
these noble ends through the noble institu
tion of the panchayats.

Sir, in the name of Jawaharlai Nehru, 
that great freedom fighter and builder of 
modern India, we rededicate ourselves to 
ending the curse of unemployment, eliminat
ing the blight of poverty, dismantling dis
crimination against women, and assuring for 
all our people opportunity and assistance in 
leading a full and fulfilling life.

Thank you, Sir.

(Interruptions)

MR. DEPUTY-SPEAKER: Nothing goes 
on record.

(Interruptions)*

12.40 hrs.

FINANCE BILL, 1989— CONTD.

[English]

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): I rise to support the Finance Bill whole
heartedly. As we all know, this year’s Budget 
is pre-poor and people’s budget. We are 
presently at the last stage of the considera
tion of the Budget. It is unfortunate that this 
year only three Demands could be discussed. 
The opposition has to be blamed for that 
because on their insistence discussion on

‘ Not recorded.



369 Finance Bittt 1989 VAISAKHA 8. 1911 {SAKA) Finance BUI, 1989 370

in s ig n if ic a n t  a n d  n e g l ig ib le  m a t te rs  to o k  
p la c e .  A n d  th e y  w a s te d  th e  v a lu a b le  t im e  o f  
th e  a u g u s t  H o u s e  o n  e x tra n e o u s  a n d  le s s  
s ig n if ic a n t  m a t te rs  w h ic h  c o u ld  h a v e  b e e n  
ra is e d  m u c h  la te r  a f te r  th e  b u d g e ta ry  p ro c 
e s s  w a s  o v e r .  B e c a u s e  o f th a t ,  m a n y  o f  th e  
im p o r ta n t  M in is t r ie s , th e ir  a c t iv it ie s ,  th e ir  
b u d g e ts ,  e tc . c o u ld  n o t b e  d e b a te d .  T h e re 
fo re ,  it is  t im e  th a t  w e  s h o u ld  g iv e  s e r io u s  
th o u g h t  to  s c ru t in y  o f  th e  B u d g e t, D e m a n d s  
o f  d i f fe re n t  M in is t r ie s  th ro u g h  c o m m it te e s  a s  
is  d o n e  in  G re a t  B r ita in , e tc .

I a ls o  w h o le -h e a r te d ly  w e lc o m e  th e  
s ta te m e n t n o w  m a d e  b y  o u r  h o n . P r im e  
M in is te r .  I w o u ld  l ik e  to  c o n g ra tu la te  h im . 
T h e  m a in  e m p h a s is  o f th is  B u d g e t w a s  to  
f ig h t  o u t  u n e m p lo y m e n t.  In fa c t ,  u n e m p lo y 
m e n t is  th e  n u m b e r  o n e  e n e m y  o f th e  n a tio n . 
It is  th e  b ig g e s t  p ro b le m  th a t  w e  a re  fa c in g  
n o t o n ly  a m o n g  th e  ru ra l p o o r  b u t a ls o  a m o n g  
th e  e d u c a te d  p e o p le .

12.42 hrs.

[S H R I S H A R A D  D IG H E  in the Chait)

I w o u ld  l ik e  to  c o n g ra tu la te  th e  h o n . 
F in a n c e  M in is te r  fo r  a n n o u n c in g  c e r ta in  
c o n c e s s io n s  y e s te rd a y  w h ile  m o v in g  th e  
F in a n c e  B ill fo r  c o n s id e ra t io n .  T h e  c o n c e s 
s io n s  a n n o u n c e d  in  e x c is e  a n d  c u s to m  d u ty  
w e re  to  th e  tu n e  o f  R s . 1 2 4  c ro re s . T h is  
in d ic a te s  fu l ly  th a t  th is  G o v e rn m e n t is  q u ite  
re s p o n s iv e  to  th e  p e o p le ’s  o b s e rv a t io n s , 
s u g g e s t io n s , c r it ic is m , e tc .

In te g ra t io n  o f N R E P  a n d  R L E G P  h a s  
b e e n  s p e lt  o u t  in  th e  B u d g e t s p e e c h  o f th e  
F in a n c e  M in is te r . T h e s e  tw o  s c h e m e s  h a v e  
b e e n  m e rg e d  in  th e  J a w a h a r  R o jg a r  Y o ja n a , 
th e  d e ta ils  o f  w h ic h  h a v e  ju s t  n o w  b e e n  g iv e n  
b y  n o  le s s  a  p e rs o n  th a n  th e  P r im e  M in is te r  
h im s e lf .  T h is  w il l  g o  a  lo n g  w a y  to  f ig h t  o u t 
ru ra l u n e m p lo y m e n t a n d  th u s  w ill b r in g  s u c 
c o u r  a n d  re lie f  to  th e  p o o r  p e o p le  th ro u g h o u t 
th e  c o u n try .  I w o u ld  lik e  th e  h o n . F in a n c e  
M in is te r  to  g iv e  n e c e s s a ry  d ire c t io n s  to  th e  
S ta te  G o v e rn m e n ts  a b o u t th e  in te g ra t io n  o f 
th e s e  tw o  p ro je c ts  b e c a u s e  th e  d e ta i ls  a re  
n o t y e t a v a ila b le  w ith  th e  S ta te  G o v e rn 
m e n ts  a n d  th e  d is t r ic t  a g e n c ie s . R e c e n tly

w h ile  p re s id in g  o v e r  th e  D R D A  m e e t in g  o f  
D is t r ic t  S a m b a lp u r ,  O r is s a ,  I fo u n d  th a t  th e  
b u d g e t o f  th e  o rg a n is a t io n  fo r  th e  c o m in g  
y e a r  c o u ld  n o t b e  f in a l is e d .  O n ly  te n ta t iv e ly  
w e  d re w  a  p ro g ra m m e , a n t ic ip a t in g  th e  
C e n tra l a s s is ta n c e ,  e tc . ,  b e c a u s e  th e  C e n 
t r a l a s s is ta n c e  h a s  n o t y e t b e e n  in d ic a te d . 
T h e re fo re , I w o u ld  re q u e s t  th a t  u n le s s  s u c h  
in d ic a t io n s  a re  g iv e n  w e ll  in  a d v a n c e ,  it is  
v e ry  d if f ic u lt  to  fo r m u la te  n e c e s s a ry  p r o 
g ra m m e s  a t  th e  d is t r ic t  le v e l.

T h e  e c o n o m y  h a s  d o n e  w e ll  la s t y e a r  
a n d  th is  y e a r  a ls o  it is  e x p e c te d  to  d o  w e ll. 
H o n . M in is te r  o f  F in a n c e  is  c o n f id e n t  th a t  th e  
d e f ic i t  w o u ld  b e  m a n a g e d  s a t is fa c to r i ly  a n d  
th a t  to o  b y  m a n a g in g  th e  e c o n o m y  e ff ic ie n tly .

A lth o u g h  th e  e x p o r ts  h a v e  re c o rd e d  a  
re m a rk a b le  im p ro v e m e n t a n d  th e y  h a v e  
g ro w n  b y  tw e n ty -e ig h t  p e r  c e n t,  b u t th e  tra d e  
d e f ic i t  a ls o  h a s  w id e n e d . T h is  is  a  d is q u ie t in g  
fe a tu re . T h e  in f la t io n  le v e l w a s  a t 6 .3  p e r  
c e n t a s  a g a in s t te n  p e r  c e n t a n d  o d d  in  th e  
p re v io u s  y e a r . T h is  is a  v e ry  g o o d  s ig n  b u t, 
a t th e  s a m e  t im e , v e ry  s tr ic t  m e a s u re s  h a v e  
to  b e  ta k e n  to  o b s e rv e  e c o n o m y .

A n  in te re s t in g  th in g  c o m e s  to  m y  m in d . 
A s  y o u  k n o w , S ir , w h e n  M e g a s th a n e s e  v is 
ite d  In d ia  d u r in g  th e  t im e  o f  C h a n d ra g u p ta  
M a u ry a , a t th a t  t im e  th e  F in a n c e  M in is te r 's  
p o s t w a s  h e ld  b y  C h a n a k y a  o r  K a u tily a . 
W h e n  M e g a s th a n e s e  p a id  a  c o u r te s y  c a ll o n  
h im , th e re  w e re  tw o  c a n d le s  in  h is  ro o m . H e  
b le w  o ff  th e  c a n d le  th a t  w a s  lig h t in g  a t th a t 
t im e  a n d  lig h te d  th e  o th e r  c a n d le .  It s u r 
p r is e d  M e g a s th a n e s e . H e  a s k e d  w h y  d id  h e  
d o  it. K a u ti ly a  s a id : “S o  lo n g  I w a s  d o in g  
S ta te ’s  w o rk  a n d , th e re fo re , th is  c a n d le  w h ic h  
b e lo n g s  to  th e  S ta te  w a s  lig h t in g . B u t n o w  
s in c e  y o u  h a v e  c o m e  to  m e  a s  m y  p e rs o n a l 
g u e s t a n d  s in c e  th is  is  a  p e rs o n a l a ffa ir ,  I 
n e e d  n o t w a s te  th e  S ta te  p ro p e r ty ."  S e e , S ir , 
w h a t w a s  th e  s ta n d a rd  o b ta in in g  th e n  a n d  
w h a t is  th e  s ta n d a rd  o b ta in in g  n o w . N o w  
e v e ry w h e re , th e  b u re a u c ra c y  is  m a k in g  
b la ta n t,  te r r ib le  m is u s e  o f  g o v e rn m e n t p ro p 
e r ty , g o v e rn m e n t c a rs  a n d  s o  o n . A n d  y o u  
k n o w  h o w  c o s t ly  th e s e  a re  n o w a d a y s . T h e  
o ff ic e rs  a re  s e n d in g  e v e n  th e ir  c h i ld re n  a n d  
o th e r  fa m ily  m e m b e rs  to  s c h o o ls  a n d  m a r-
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k e ts . T h e re  is  a  c o n v e n t s c h o o l in  m y  o w n  
a re a . E v e ry  m o rn in g  w h e n  I g o  fo r  a  w a lk ,  I 
s e e  o n ly  g o v e rn m e n t v e h ic le s  s h a m e le s s ly  
c a r ry in g  th e  c h i ld re n  o f o f f ic e r s  to  th e  s c h o o l. 
T h is  is  th e  w a y  th e  c a rs  a re  b e in g  m is u s e d  
e v e ry w h e re . H o w  c a n  w e  o b s e rv e  e c o n o m y  
th e n ?

A s  y o u  k n o w , S ir , c o r ru p t io n  a ls o  is  
m e n a c in g ly  g ro w in g  in  d if fe re n t  s p h e re s . It is  
g ro w in g  in  th e  b u re a u c ra c y  a ls o . T h is  is  
a n o th e r  b ig  e n e m y  o f d e m o c ra c y  a n d  th is  
h a s  to  b e  b ro u g h t d o w n  e ffe c t iv e ly .

A n o th e r  p o in t th a t  I w o u ld  l ik e  to  to u c h  
u p o n  is  th e  p a y  h ik e . E v e ry w h e re , in e v e ry  
d e p a r tm e n t o f  th e  G o v e rn m e n t o f  In d ia  o r  
th e  S ta te  G o v e rn m e n ts  o r  in  p u b lic  u n d e r 
ta k in g s , th e re  h a s  b e e n  p a y  h ik e . I a m  n o t 
o p p o s e d  to  p a y  h ik e , b u t, a t th e  s a m e  t im e  it 
h a s  to  b e  s e e n  w h a t re p e rc u s s io n s  it h a s  o n  
th e  g e n e ra l e c o n o m y , o n  th e  ru ra l e c o n o m y  
a n d  o n  th e  e c o n o m y  in th e  a g r ic u ltu ra l s id e . 
T h e  G o v e rn m e n t o f In d ia , p a r t ic u la r ly  th e  
F in a n c e  M in is te r  s h o u ld  b e  w e ll a w a re  o f th e  
s itu a tio n . N o w th e  m in im u m  s a la r y o fa c la s s -  
IV  e m p lo y e e , b e  it o f  th e  C e n tra l G o v e r n 
m e n t o r  o f a  S ta te  G o v e rn m e n t,  is  m o re  th a n  
R s . 1 ,0 0 0 . S o , a b o u t R s . 1 2 ,0 0 0  is t h e  m in i
m u m  a n n u a l in c o m e  o f a  c la s s - IV  e m p lo y e e . 
B u t h o w  m a n y  o f th e  m e d iu m -c la s s  fa rm e rs , 
th e  w e ll- to -d o  fa rm e rs , a s  w e  s a y , h a v e  a  n e t 
a n n u a l in c o m e  o f th is  le v e l, b a r r in g  th e ir  
e x p e n d itu re  o n  th e  a g r ic u ltu ra l o p e ra t io n s ?  
S o , k in d ly  s e e  th e  im b a la n c e , th e  p re c a r io u s  
s itu a t io n  it c re a te s . W e  h a v e  n o  a n s w e r  to  
g iv e  to  th o s e  p e o p le . S o , it is  a  v e ry  s e r io u s  
th in g . W h a t re m u n e ra tiv e  p r ic e  c a n  b e  f ix e d  
fo r  th e ir  a g r ic u ltu ra l p ro d u c e  a n d  w h a t o th e r  
b e n e f i ts  w e  c a n  g iv e  to  th e m  is  to  b e  g iv e n  
s e r io u s  th o u g h t.

T h e n , S ir , I w o u ld  lik e  to  m e n t io n  a b o u t 
th e  h o u s in g  p ro b le m  a n d  a b o u t p o w e r  p ro b 
le m . I h a v e  a lre a d y  g iv e n  s u g g e s t io n s  o n  
th e s e  p ro b le m s . N o w , a b o u t th o  N R I, th e y  
h a v e  m o n e y  a n d  th e y  h a v e  d e p o s its  e tc ., I 
b e lie v e , to g e th e r  w ith  th a t  a ls o , b la c k -m o n e y  
s h o u ld  b e  u n e a r th e d . T h e  h o n . F in a n c e  
M in is te r  m a y  k in d ly  m a k e  th is  e x e rc is e

w h e th e r  fo r  b la c k -m o n e y  s o m e  c o n c e s s io n s  
c a n  b e  g iv e n  s o  th a t  b la c k -m o n e y  w il l  c o m e  
o u t  a n d  th is  m o n e y  c a n  b e  e f fe c t iv e ly  u s e d  in 
th is  v e ry  u s e fu l s e c to r .  S ir ,  in  th e  c a s e  o f  th e  
p r im a ry  s e c to r ,  th a t  is , th e  h o u s e  b u i ld in g ,  
e tc . y o u  k n o w  th e  e n o rm o u s  p ro b le m  fa c e d  
b y  th e  p e o p le  w h o  a re  h o u s e le s s  a n d  h o m e 
le s s  a n d  a ls o  th e r e  is  th e  m a s te r  o f  e n e rg y  
w h ic h  is  a t  th e  ro o t o f  e v e ry th in g ,  p ro g re s s  
a n d  p ro s p e r ity  a n d  in  m a n y  p a r ts  o f  th e  
c o u n try ,  w e  a re  p a s s in g  th ro u g h  a c u te  p o w e r  
s h o r ta g e . D r in k in g  w a te r  s u p p ly  is  a ls o  
a n o th e r  s e r io u s  p ro b le m  fa c e d  in  d i f fe re n t  
p a r ts  o f  th e  c o u n try .  W ith o u t  a n y  s h o w e rs  
s in c e  la s t O c to b e r ,  p a r t ic u la r ly  in  O r is s a , in 
a ll th e  d is tr ic ts ,  w e  a re  fa c in g  a c u te  w a te r  
s c a rc ity . It is  n o t o n ly  in  O r is s a  b u t m a n y  
o th e r  S ta te s  a ls o  fa c in g  a c u te  w a te r  s h o r t 
a g e  a n d  m a n y  h o n . M e m b e rs  h a v e  c o m e  o u t  
w ith  th is  p o in t d u r in g  th e ir  s p e e c h  a n d  a ls o  
th ro u g h  M a tte r  u n d e r  R u le  3 7 7 . T h e  G o v e r n 
m e n t s h o u ld  n o t th in k  th a t  it is  th e  S ta te  
p ro b le m . L o o k in g  a t th e  e n o rm ity  o f  th e  
s itu a t io n  in  re g a rd  to  d r in k in g  w a te r  s u p p ly ,  
G o v e rn m e n t o f In d ia , p a r t ic u la r ly  th e  h o n . 
F in a n c e  M in is te r ,  s h o u ld  ta k e  a  d e c is io n  a t 
th e  e a r l ie s t  p o s s ib le  t im e  a n d  a llo t s o m e  
fu n d s  fo r  d e e p e n in g  th e  tu b e -w e lls ,  fo r  s in k 
in g  fre s h  tu b e - w e lls  s o  th a t  th is  w il l  e n a b le  
th e  p e o p le  g e tt in g  d r in k in g  w a te r  e v e ry w h e re  
in  th e  c o u n try .

T h e n  I c o m e  to  th e  A g r ic u ltu re  a n d  
ir r ig a t io n . T h e y  s h o u ld  b e  g iv e n  p r io r ity .

M R . C H A IR M A N : P le a s e  c o n c lu d e .

S H R I S R IB A L L A V  P A N IG R A H I: S ir , I 
c o n c lu d e . S ir , S ta te s  l ik e  O r is s a  w h ic h  a re  
b a c k w a rd  a n d  w h ic h  h a v e  b e lo w  th e  N a 
t io n a l le v e l o f  in c o m e  s h o u ld  b e  g iv e n  th e  
p r io r ity . L a s tly , S ir ...

M R . C H A IR M A N : N o th in g  is  b e in g
re c o rd e d . D o n ’t  re c o rd .

(interruptions)*
S H R I G .M . B A N A T W A L L A  (P o n n a n i) :  

S ir , I h e a r t ily  w e lc o m e  th e  a n n o u n c e m e n t 
w ith  re s p e c t to  ‘J a w a h a r  R o z g a r  Y o ja n a ’ 
m a d e  b y  th e  h o n . P r im e  M in is te r .  It is  a  
m a s s iv e  s c h e m e  fo r  m e e t in g  th is  s tu p e n -  
d o u s  p ro b le m  o f  u n e m p lo y m e n *  a n d  p o v 

*Not recorded.
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erty. It is  ta k in g  th e  b u ll b y  th e  h o rn . I w is h  th e  
s c h e m e  e v e ry  s u c c e s s . T h a t  w o u ld  b e  th e  
s u c c e s s  fo r  In d ia  h e rs e lf .  S o , th e  h o n . F i
n a n c e  M in is te r  h a s  b e e n  k in d  e n o u g h  to  
a n n o u n c e  s e v e ra l c o n c e s s io n s  a n d  e x c is e  
d u t ie s  a n d  so  o n . T h e s e  c o n c e s s io n s  a re  
a b s o lu te ly  n e c e s s a ry . I th a n k  h im  a n d  c o n 
g ra tu la te  h im . T h e  c o n c e s s io n  o f e x c is e  d u ty  
o n  ‘s e m ia ’ w il l m a k e  o u r  ‘ Id ’ s w e e te r  th is  
t im e . T h e re  is  in d e e d  m o re  re lia n c e  o n  In d i
re c t T a x a t io n  a n d  th is  re lia n c e  is ra th e r  h e a v y  
o f th e  to ta l re v e n u e  o f R s . 1 9 ,8 4 4  c ro re s . In 
19 8 0 -8 1  w e f in d th a to u t o f  R s . 1 3 ,9 2 7  c ro re s . 
1 7 .1 8 %  w a s  a c c o u n te d  fo r  b y  In d ire c t T a x e s . 
B y  1 9 8 7 -8 8  B u d g e t E s tim a te s , th is  p e rc e n t
a g e  h a d  re a c h e d  a  le v e l o f 7 4 % . T h is  is  a  
m a tte r  o f s e r io u s  c o n c e rn . T h e  ta x e s  o n  
c o m m o d it ie s  a re  re tro g ra d e  in n a tu re . I s u b m it 
th a t th is  h e a v y  re lia n c e  o n  In d ire c t T a x e s  o r  
C o m m o d ity  ta x a t io n  c o u p le d  w ith  la rg e -s c a le  
e v a s io n  o f d ire c t T a x e s  m a y  re n d e r  o u r  
in c o m e - ta x  s y s te m  in e q u ita b le .

S ir , th is  s itu a tio n  m ig h t le a d  to  s o c ia l 
in ju s t ic e  b y  a g g ra v a t in g  th e  p o s it io n  w ith  
re s p e c t to  th e  d is tr ib u t io n  o f in c o m e . S ir, 
th e re  is a ls o  a  g e n e ra l in c re a s e  o f 5  p e r  c e n t 
e x c is e  d u ty  o n  a ll c o m m o d it ie s  e x c e p t a  fe w . 
T h is  w o u ld  be  in f la t io n a ry  in c h a ra c te r  a n d  I 
u rg e  th a t  it s h o u ld  b e  w ith d ra w n .

M r. C h a irm a n , S ir , th e  m id d le  c la s s  h a s  
re c e iv e d  no  s y m p a th y  fro m  th e  h o n . F in a n c e  
M in is te r  u n fo r tu n a te ly .  T h e re  is h a rd ly  a n y  
re lie f fo r  th e  m id d le  c la s s . T h e re  is  no  ra is in g  
o f th e  e x e m p t io n  lim it in th e  c a s e  o f d ire c t 
ta x e s  th o u g h  v e ry  m u c h  d u e . I w o u ld  a s k  th e  
G o v e rn m e n t to  re v ie w  th is  p o s it io n . H e re  I 
m u s t a ls o  d ra w  a tte n t io n  to  a  g la r in g  in ju s 
t ic e . S a y in g  th a t th e re  is in f la t io n , th e  ra te s  o f 
s p e c if ic  e x c is e  d u t ie s  h a s  b e e m n c re a s e d  b y
5  p e r  c e n t,  b u t th e  s a m e  c o n s id e ra t io n  h a s  
n o t b e e n  e x te n d e d  to  th e  ta x p a y e rs  w h o  a lso  
m u s t h a v e  a  r is e  in th e  e x e m p t io n  lim it in 
v ie w  o f th e  p re s e n t p o s it io n  w ith  re s p e c t to  
in fla tio n .

M r. C h a irm a n , S ir , th e re  is  n e e d  to  
im p ro v e  th e  c a p ita i m a rk e t. I m a y  h e re  p o in t 
o u t th a t th e  ra te  o f s a v in g s  h a s  c o m e  d o w n

fro m  2 4  p e r  c e n t  to  21 p e r  c e n t.  If th is  ra te  o f  
s a v in g  is  n o t in c re a s e d , it w o u ld  d e f in ite ly  
a ffe c t o u r  re s o u rc e  m o b ilis a t io n  p o s it io n .  F o r  
im p ro v in g  th e  c a p ita l m a rk e t  I e m p h a s is e  
th a t  th e  d iv id e n d  in c o m e  in  th e  h a n d s  o f  
s h a re h o ld e rs  s h o u ld  b e  e x e m p te d  fr o m  th e  
ta x  lia b ility . T h e re  is a ls o  n e e d  fo r  fu r th e r  
re la x a t io n  o f  th e  f is c a l p o lic ie s  fo r  a c c e le ra t 
in g  th e  p a c e  o f in d u s tr ia lis a t io n . I s u b m it  th a t  
3 0  p e r  c e n t ta x  o n  te c h n ic a l k n o w -h o w  fe e s  
s h o u ld  a ls o  b e  re d u c e d  to  2 0  p e r  c e n t.  S ir , 
v e ry  s o o n  th e  b a n k s  w ill h a v e  a  v e ry  d if f ic u lt  
p o s it io n  w ith  re s p e c t  to  th e ir  ra is in g  d e p o s 
its . If a  p e rs o n  in v e s ts  in  th in g s  o th e r  th a n  
b a n k  d e p o s its ,  h e  g e ts  m o re  in te re s t ra te  
a n d  a ls o  e x e m p t io n  f ro m  in c o m e - ta x . T h e re 
fo re  th e  b a n k s  w o u ld  b e  in  g re a te r  d if f ic u lty  
in a tt ra c t in g  d e p o s its  in  fu tu re . I s u g g e s t th a t 
in v e s tm e n ts  in b a n k  d e p o s its  s h o u ld  a ls o  b e  
g iv e n  th e  s a m e  c o n s id e ra t io n  a s  in v e s tm e n ts  
in th e  n a tio n a l s a v in g s  c e r t if ic a te s  a n d  th e re  
s h o u ld  b e  e x e m p te d  in in c o m e - ta x . F u r th e r , 
b a n k s  s h o u ld  b e  a llo w e d  to  d e c id e  th e  ra te  o f 
in te re s t th a t th e y  w o u ld  p a y  o n  d e p o s its  a n d  
s a v in g s  a c c o u n ts . T h is  w o u ld  in c re a s e  th e ir  
p o w e r  to  c o m p e te  w ith  o th e rs  a n d  ra is e  
p ro p e r  re s o u rc e s .

I m a y  re fe r  to  c e r ta in  o th e r  g re y  a re a s  
w h ic h  n e e d  g re a te r  a tte n tio n . T h e  fo re ig n  
e x c h a n g e  p o s it io n  is  v e ry  d if f ic u lt .  O u r  f o i -  
e ig n  e x c h a n g e  re s e rv e s  a re  to d a y  le s s  th a n  
R s . 6 0 0 0  c ro re s  a n d  th is  is a f te r  ta k in g  in to  
a c c o u n t th e  re p a tr ia b le  N R I d e p o s its  w h ic h  
a m o u n t to  R s . 1 3 0 0 0  c ro re s . In th e  c u r re n t 
y e a r  th e  tra d e  d e f ic it  m a y  a ls o  g o  u p to  n e a r ly  
R s. 8 0 0 0  c ro re s . I s u g g e s t th a t  a p ro p e r  
s c ru t in y  s h o u ld  b e  m a d e  o f a ll s u c h  s c h e m e s  
th a t m a y  a ffe c t o u r  fo re ig n  e x c h a n g e  p o s i
t io n  v e ry  a d v e rs e ly .  H e re  I m a y  re fe r  to  th e  
q u e s t io n  w ith  re s p e c t to  a  m a n d a to ry  p ro v i
s io n  la id  d o w n  b y  th e  L a b o u r  D e p a r tm e n t fo r  
th o s e  g o in g  a b ro a d  fo r  jo b s  a n d  th a t is  th a t  
th e ir  to  a n d  fro  p a s s a g e  s h o u ld  b e  p ro v id e d  
b y  th e  fo re ig n  e m p lo y e r . A b o u t th o s e  w h o  g o  
a b ro a d  fo r  jo b s , n o w  th e  p o s it io n  is  th a t th e ir  
to  a n d  fro  p a s s a g e  s h o u ld  b e  p ro v id e d  b y  th e  
fo re ig n  e m p lo y e r .  T h is  w o u ld  b e  a  g re a t 
d e te r i e n t fo r  o u r  m a n p o w e r  e x p o r t  a ls o  le a d 
in g  to  a  d e c lin e  in fo re ig n  e x c h a n g e  re m it
ta n c e s .
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S ir , th e re  is  a  s tr ic t  c o m p e t it io n  in  th e  
in te rn a t io n a l m a rk e t. O u r  n e ig h b o u r in g  
c o m p e t ito rs  o f fe r  b e tte r  te rm s  a n d  th e y  d o  
n o t in s is t o n  th is  p re -p a id  t ic k e t  a d v ic e . A s  a  
re s u lt o f  th is ,  th e re  w o u ld  b e  a  fa l l  in  th e  
n u m b e ro f  o u r  w o rk e rs  g o in g  a b ro a d  fo r  jo b s . 
T h e re  is  n o  e m p lo y m e n t h e re  a n d  w e  a ls o  
d e n y  th e m  e m p lo y m e n t in fo re ig n  c o u n tr ie s . 
T h e re  w o u ld  a ls o  b e  a  fa l l  in th e  fo re ig n  
re m it ta n c e s . I u rg e  u p o n  th e  F in a n c e  M in is 
te r  to  ta k e  u p  th e  m a tte r  w ith  th e  L a b o u r  
M in is t ry  to  s e e  th a t th e  s itu a tio n  is  re m e d ie d  
a n d  th is  m a n d a to ry  p ro v is io n  w ith  re g a rd  to  
P T A  is  im m e d ia te ly  w ith d ra w n .

I a m  h e re  to  re fe r  to  fo re ig n  e x c h a n g e  
re m it ta n c e s  o f K e ra lite s  w o rk in g  in th e  G u lf 
c o u n tr ie s . D u r in g  th e  la s t 10 y e a rs , a c c o rd 
in g  to  a  v e ry  c o n s e rv a t iv e  b a s is , n e a r ly  R s .
5 .0 0 0  c ro re s  a re  th e  re m it ta n c e s  o f th e s e  
K e ra lite s , w o rk in g  a b ro a d . D u r in g th e s e d a y s , 
th e re  is  a  s te a d y  in c re a s e  in  th o s e  w h o  h a v e  
g o n e  a b ro a d  fo r  jo b s  a n d  re tu rn in g  to  o u r  
c o u n try .  T h e re  is  a n  in c re a s e  in  re tu rn e d  
im m ig ra n ts .  7 0 %  o f th e s e  re tu rn e e s  a re  a ls o  
b e lo w  th e  a g e  o f 4 0  y e a rs . T h e re  is  a ls o  v e ry  
d if f ic u lt  p o s it io n  in  K e ra la  a n d  I u rg e  u p o n  th e  
G o v e rn m e n t to  se t u p  a  fu n d  fo r  re h a b i li ta 
t io n  to  th o s e  re tu rn in g  fro m  th e  G u lf w h o  h a d  
g o n e  th e re  fo r  w o rk . T h is  fu n d  b e  se t u p  
a llo c a t in g  5 0 %  o f th e  re m it ta n c e s  to ta ll in g  
o v e r  R s . 5 ,0 0 0  c ro re s  d u r in g  th e  p a s t fe w  
y e a rs .

I m a y  a ls o  in s is t u p o n  th e  G o v e rn m e n t 
fo r  a  s c h e m e  to  b e  e v o lv e d  fo r  g iv in g  in d iv id 
u a l S ta te s  a p p ro p r ia te  in c e n tiv e s  a n d  a l lo c a 
t io n s  b a s e d  o n  th e  p e r fo rm a n c e  o f e a c h  
S ta te  in e a rn in g  th e  fo re ig n  e x c h a n g e . F o r 
th e  p u rp o s e , a p ro d u c t d e v e lo p m e n t fu n d  
m a y  b e  s e t u p  w ith  1 5 %  o f to ta l e x p o rt 
e a rn in g  fo r  f in a n c in g  d e v e lo p m e n t o f e x p o rt 

p ro d u c ts  a n d  fo r  f in a n c in g  e x p o r t -o r ie n te d  
p ro d u c ts .

M r. C h a irm a n , S ir, th e re  is  a  d is c o n t in u 
a tio n  o f th e  C e n tra l in v e s tm e n t s u b s id y  
s c h e m e  to  n o n -m a n u fa c tu r in g  a c tiv it ie s  a n d

n o n -m a n u fa c tu r in g  in d u s tr ie s . T h is  h a s  c r e 
a te d  a  v e ry  d if f ic u lt  p o s it io n ,  s p e c ia lly  in  m y  
d is t r ic t  in M a lla p u ra m  w h e re  a  la rg e  n u m b e r  
o f s m a ll s c a le  in d u s tr ie s  a re  c lo s e d .  T h e  
p o s it io n  is  th a t  e v e n  th e  s u b s id y  th a t  h a d  
b e e n  s a n c t io n e d  a lre a d y  h a s  n o t b e e n  p a id . 
N o w  th e y  a re  b e in g  to ld  th a t  it w o u ld  n o t b e  
p a id  a c c o rd in g  to  th e  n e w  ru le s , n a m e ly  
d is c o n t in u in g  th e  s u b s id y . I u rg e  u p o n  th e  
G o v e rn m e n t to  ta k e  in to  c o n s id e r a t io n  th e  
m is e ra b le  p l ig h t o f  th e  s m a ll s c a le  in d u s 
tr ie s , s p e c ia lly  in  M a lla p u ra m  in  K e ra la  w h e re  
w e  a re  in a  m is e ra b le  p l ig h t .  I u rg e  u p o n  th e  
G o v e rn m e n t to  re s to re  th e  C e n tra l in v e s t
m e n t s u b s id y  s c h e m e  to  th e  n o n -m a n u fa c 
tu r in g  in d u s tr ie s . S ir , w e  a re  g ra te fu l to  th e  
G o v e rn m e n t fo r  h a v in g  e x e m p te d  ta x  o n  
fo re ig n  e x c h a n g e  ta k e n  fo r  p u rp o s e  o f H a j 
p i lg r im s . T h e  fo re ig n  e x c h a n g e  ta x  is  n o t 
le v ie d  o n  s u c h  fo re ig n  e x c h a n g e  w h ic h  is  
g iv e n  to  th e  p ilg r im s  w h o  g o  fo r  H a j p i lg r im 
a g e . T h a t is  a  g o o d  th in g . B u t th e re  is  a  l it t le  
a n o m a ly  h e re . M a n y  g o  fo r  U m ra  a n d  Z ia ra t. 
T h e ir  fo re ig n  e x c h a n g e  is  s u b je c t to  ta x a 
t io n . I u rg e  u p o n  th e  G o v e rn m e n t th a t  th is  

a n o m a ly  b e  re m o v e d . In  th e  m a n n e r  in  w h ic h  
th e  H a j p i lg r im s  a re  a llo w e d  e x e m p t io n  fro m  
fo re ig n  e x c h a n g e  ta x , s im ila r ly  th o s e  g o in g  
to  th e  H o ly  M e c c a , th o s e  g o in g  fo r  U m ra  a n d  
Z ia ra t s h o u ld  a ls o  b e  e x e m p te d  fro m  th e  
s a m e  th in g . O th e rw is e , a n  a n o m a ly  c o n t in 
u e s .

T h e re  is  a  lo t m o re  to  b e  s a id . B u t I 
w o u ld  re s p e c t y o u r  b e ll in d ic a t in g  th a t I s h o u ld  
c o n c lu d e . B u t b e fo re  I c o n c lu d e , I h a v e  to  
re fe r  to  an  im p o r ta n t m a tte r  w ith  re s p e c t to  
e d u c a tio n . T h e  D e m a n d s  o f th e  M in is t ry  o f 
E d u c a tio n  c o u ld  n o t c o m e  u p  fo r  d is c u s s io n . 
It w a s  g u illo t in e d . N a tu ra lly , I c o u ld  n o t p a r 
t ic ip a te  n o r  m o v e  m y  c u t m o tio n . B u t, th e re  
is an  im p o r ta n t p o in t th a t is  a g ita t in g  o u r  
m in d s  a n d  th a t  I w o u ld  lik e  th e  G o v e rn m e n t 
to  c o n s id e r .

T h e  H in d i R e a d e rs  'S a m k s h ip ta  R a m a - 
y a n ’ a n d 'S a m k s h ip ta M a h a b h a r a f  p re p a re d  
b y  N C E R T  h a v e  b e e n  m a d e  c o m p u ls o ry  fo r  
S ix th  a n d  S e v e n th  C la s s e s  in  D e lh i.  I d o  
u n d e rs ta n d  th a t  th e s e  b o o k s  a re  p re s e n te d  
a s  In d ia ’ s  c u ltu ra l h e r ita g e . H o w e v e r ,  th e  
fa c t re m a in s  th a t th e  b o o k s  th e m s e lv e s  in 
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tro d u c e  S h r i R a m a c h a n d ra j i  a s  V is h n u  a n d  
K r is h n a ji a s  Is h w a r  in c a rn a t io n s . T h e s e  a re  
a ll re l ig io u s  b e lie fs .  T h e y  c a n n o t  b e  im p o s e d . 
S tu d e n ts  c a n n o t b e  a s k e d  c o m p u ls o r i ly  to  
s tu d y  th e s e  a lo n g  w ith  c o m p u ls o ry  le a rn in g  
b y  h e a r t  o f a s  m a n y  a s  12  o r  m o re  S lo k a s  
o v e r  th e re . In d ia  b e in g  a  m u lt ip le  s o c ie ty ,  I 
u rg e  u p o n  th e  G o v e rn m e n t th a t  th e  p r e 
s c r ib e d  c o m p u ls io n  fo r  a ll s tu d e n ts  in  th is  
re s p e c t b e  w ith d ra w n  in a c c o rd a n c e  w ith  th e  
s e c u la r  id e a ls .

W ith  th e S e  w o rd s , I th a n k  y o u .

S H R I A M A L  D A T T A  (D ia m o n d  H a r 
b o u r) : T h is  y e a r ’s  B u d g e t, b e in g  th e  e le c t io n  
y e a r, n a tu ra lly  w e  a re  e x p e c t in g  to  h a v e  a  
n e w  o r ie n ta t io n  a n d  th a t h a s  b e e n  g iv e n  in 
th e  B u d g e t a s  w e ll a s  in th e  F in a n c e  B ill. B u t 
fro m  th e  s p e e c h  in tro d u c in g  th e  F in a n c e  B ill 
y e s te rd a y  b y  th e  F in a n c e  M in is te r , it is  c le a r , 
re a d in g  b e tw e e n  th e  lin e s , th a t h e  is  q u ite  
c o n s c io u s  o f th e  p re c a r io u s  e c o n o m ic  s itu 
a tio n  o f th e  c o u n try .

T h e  c o u n try  h a s  w a lk e d  in to  a  d e b t tra p , 
th e  re c o g n it io n  is  th e re , re a d in g  b e tw e e n  th e  
lin e s  o f th e  F in a n c e  M in is te r ’s s p e e c h . In 
s p ite  o f  th e  e x p o r t  e ffo r t w h ic h  h a s  b e e n  
m o u n te d  a n d  w e  h e a r  a b o u t it y e a r  a f te r  
y e a r, d a y  in a n d  d a y  o u t, th e  tra d e  g a p  th is  
y e a r  is e x p e c te d  to  b e  a ro u n d  R s . 8 ,0 0 0  
c ro rc s  a s  a g a in s t R s . 6 .6 0 0 0  c ro re s  la s t 
y e a r. T h is  is a c o n s e q u e n c e  o f th e  p o lic y  
w h ic h  th e  G o v e rn m e n t h a s  b e e n  fo l lo w in g  
so  fa r  a n d  it s til l c o n t in u e s  to  b e  fo l lo w e d  a n d  
th e  a s s e r t io n  o f th e  F in a n c e  M in is te r  in  h is * '  
s p e e c h  th a t th e  tr a d e  g a p  w o u ld  b e  re d u c e d , 
is o f n o  a v a il a n d  w e  w ill o n ly  e x p e r ie n c e  a t 
th e  e n d  o f th e  y e a r. I w ill c o m e  to  th a t la te r.

T h is  G o v e rn m e n t fro m  th e  v e ry  in it ia l 
y e a r  o f 1 9 8 5  h a s  b e e n  s tr ik in g  a n e w  p a th , 
a c q u ir in g  a  n e w  im a g e , an  im a g e  o f b e in g  a 
v e ry  m o d e rn  G o v e rn m e n t a n d  b e in g  m o d e rn  
it m e a n t th a t th e  p e o p le  s u p p o r t in g  th e  
G o v e rn m e n t,  th e  p e o p le  fo r  w h o m  th e  G o v 
e rn m e n t w a s  w o rk in g , th e  5 %  o f th e  r ic h  a n d  
a ff lu e n t p e o p le , m u s t h a v e  a ll th e  a m e n it ie s  
a n d  fa c i l it ie s  w h ic h  a re  a v a ila b le  to  th e  rich  
p e o p le  a ll o v e r  th e  w o r ld  a n d , w ith  th a t 
m o tiv e , a n d  in te n tio n , a n d  o b je c t, th e y  s ta r te d

a  n e w  e c o n o m ic  p o lic y  fo r  e s ta b l is h in g  h e re  
in d u s tr ie s  w h ic h  n o w  th e  F in a n c e  M in is te r  
s a y s  a re  k it  c u ltu re  c o n s u m e r is t  in d u s tr ie s .  
B u t th is  is  w h a t w e  h a v e  b e e n  s a y in g  f r o m  
1 9 8 5  a n d  e v e n  n o w  th e  re c o g n it io n  h a s  n o t 
c o m e  to  th e  e x te n t it s h o u ld  h a v e . T h e  s te p s  
a re  n o t b e in g  ta k e n  a lth o u g h  p h ra s e s  a re  
b e in g  u tte re d  to  th e  c o n tra ry .  T h e  G o v e r n 
m e n t is  a  r ic h  G o v e rn m e n t o f  a  p o o r  c o u n tr y  
a n d  re p re s e n ts  th e  r ic h  p e o p le  o f  th e  p o o r  
c o u n try .  T h e re fo re , its  p o l ic ie s  a re  o n e  o f  
g o in g  fo r  th is  m o d e rn  g a d g e tr y -o r ie n te d  k it 
c u ltu re  c o n s u m e r is t  p ro d u c ts  w h ic h  a re  
im p o r te d  in  w h o le s a le  o r  in  S K D  c o n d it io n  
a n d  b y  a p p lic a t io n  o f s c re w -d r iv e r  te c h n o l
o g y  a s s e m b le d  h e re . S im ila r ly ,  th e  e x p o r t  
e ffo r t  w h ic h  th e  G o v e rn m e n t h a s  m o u n te d  is  
n o t in d ig e n o u s -b a s e d  e x p o r t  e ffo r t .  It is a n  
e x p o r t  e ffo r t  w h e re  th e  im p o r t  c o n te n t its e lf  is
4 0  p e r  c e n t.  S o , w h e n e v e r  th is  G o v e rn m e n t 
t r ie s  to  e x p o r t  R s . 1 0 0 0  c ro re s  m o re  w o r th  o f  
g o o d s , it w il l b e  a u to m a t ic a lly  im p o r t in g  R s . 
4 0 0  c ro re s  w o r th  o f g o o d s  to  s u s ta in  th a t  
e x p o r t .  If th a t  is  th e  p o s it io n , th is  G o v e r n 
m e n t w il l  n e v e r  b e  a b le  to  q u ite  c a tc h  u p  w ith  
th e  g a p . T h e  o th e r  re a s o n  b e in g  th e  p e o p le  
w h o  a re  e x p o r t in g , th e  p e o p le  w h o s e  in 
c o m e s  h a v e  b e e n  g e n e ra te d  th ro u g h  e x p o r t  
a re  th e  p e o p le  w h o  w ill c re a te  d e m a n d  to r  
th is  k in d  o f lu x u ry  g o o d s  w h ic h  h a v e  to  b e  
e ith e r  im p o r te d  o r  w h o s e  c o m p o n e n ts  h a v e  
to  b e  im p o r te d  fo r  a s s e m b lin g  h e re . S o , th is  
is  th e  G o v e r n m e n t ’s  im a g e  r ig h t fro m  1 9 8 5  
w h ic h  it is  a c q u ir in g . B u t n o w  th e  e le c t io n  is  
c o m in g . T h e  G o v e rn m e n t h a s  n o w  to  tu rn  
b a c k  a n d  s a y : "N o , w e  a re  n o t re p re s e n t in g  
th e  rich  p e o p le . W e  a re  fo r  th e  p o o r  p e o p le  
a s  w e ll. O r, w e  a re  o n ly  fo r  th e  p o o r  p e o p le . 
L e t th e  rich  p e o p le  g o  to  th e  d o g s  fo r  th e  t im e  
b e in g .” F o r  th e  n e x t fe w  m o n th s , if th e  G o v 
e rn m e n t c a n  id e n tify  its e lf  w ith  th e  p o o r  
p e o p le , th e n  it w il l b e  g o o d  fo r  th is  G o v e r n 
m e n t a t th e  p o lls . T h e re fo re , th e  ta x  o n  
c o lo u r  T V , M a ru ti C a rs , p o s h  h o te ls , a ir  
t ra v e l,  fo re ig n  tra v e l w a s  re d u c e d  a n d  c e r 
ta in  o th e r  c o n s u m e r  d u ra b le s , a s  th e  M in is 
te r  in fo rm e d  y e s te rd a y , h a v e  b e e n  ta k e n  o ff  
th e  O G L  a n d  p u t th e m  in to  th e  re s tr ic te d  lis t. 
A ll th is  is  a  g im m ic k  fo r  th e  p u rp o s e  o f g e tt in g  
th ro u g h  th e  e le c t io n  a n d  a c q u ir in g  a  n e w  
fa c e  fo r  it— a  p ro -p o o r ,  a n ti- r ic h  fa c e  b u t th is  
is o n ly  a  h a llu c in a t io n  b e c a u s e  th e  e c o n o m y
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h a s  g o n e  to  s u c h  a  s ta g e  th a t  it c a n n o t n o w  
s to p  th e  im p o r t  o f a ll th o s e  c o m p o n e n ts , a ll 
th o s e  m a c h in e r ie s , a ll th o s e  ra -m a te r ia ls  fo r  
w h ic h  th e  fa c i l it ie s  h a v e  a lre a d y  b e e n  e s ta b 
lis h e d .

S ir , th e  F in a n c e  M in is te r  h a s  a ls o  s a id  
th a t th e  G o v e rn m e n t is  n o t b a c k - t ra c k in g  o n  
th e  a s s u ra n c e  g iv e n  th a t th e  c o m p o n e n ts  fo r  
th e s e  m o d e rn is e d  fa c to r ie s  w ill b e  a v a ila b le , 
w il l  b e  a llo w e d  to  b e  im p o r te d ; th e  G o v e rn 
m e n t c a n n o t g o  b a c k  o n  th a t. T h e re fo re , th e  
h ig h - le v e l im p o r t  w h ic h  is no  lo n g e r  th e re  
b e c a u s e  o f p e tro le u m , w h ic h  is n o  lo n g e r  
th e re  b e c a u s e  o f th e  b u lk  im p o r t b u t w h ic h  is 
th e re  b e c a u s e  o f th e  c o m p o n e n ts , ra w - 
m a te r ia ls  fo r  th e  s o -c a lle d  m o d e rn is e d  in 
d u s tr ie s , w il l c o n t in u e  a t a v e ry  h ig h  le v e l a s  
d a y s  p a s s  a n d  in c o m e  is g e n e ra te d  b y  th e  
ric h  s e c tio n . T h e  d e m a n d  w ill g o  u p  a n d  th e  
t r a d e  g a p  w ill g o  o n  in c re a s in g .

S ir , n o w  w e  h e a r w h y  th e re  is  s o  m u c h  
u n e m p lo y m e n t;  w h y  th e  in d u s tr ie s  w h ic h  
h a v e  b e e n  th e re  fo r  a lo n g  t im e  s h o u ld  no  
lo n g e r  b e  a b le  to  s u s ta in  th e m s e lv e s . W e  
h e a r  th a t th is  is b e c a u s e  o f th e  fa c t th a t th e s e  
h a v e  n o t b e e n  m o d e rn is e d . W h a t is th e  c o s t 
o f m o d e rn is a t io n ?  T h e y  s c ra p  th e  ite m s  
w h o le s a le  a n d  b u y  n e w  m a c h in e ry , n e w  
g e n e ra t io n  o f m a c h in e ry  fro m  a b ro a d , b r in g  
th e  m a c h in e ry  h e re  a n d  d is p e n s e  w ith  th e  
la b o u r  a n d  th e n  th e y  ru n  a u to m a tic a lly . T h is  
is  th e  n e w  e c o n o m ic  p o lic y  o f th e  G o v e rn 
m e n t. It h a s  n o w  c o m e  o r  is c o m in g  to  
fru it io n , a s  a  re s u lt o f w h ic h  th e  w o rk e rs  a re  
n o t n e e d e d  o r  n o t n e e d e d  in a n y  s iz a b le  
q u a n t ity  to  ru n  th e  in d u s try  a n d  p ro d u c e  
g o o d s  h a s  m e a n t th a t th e  d is tr ib u tio n  o f 
in c o m e  w h ic h  w a s  a lre a d y  in e q u ita b le  h a s  
b e c o m e  m o re  in e q u ita b le  to d a y . A n o th e r  
re s u lt o f th is  in e q u ity  in d is tr ib u t io n  o f in c o m e  
is  th e  d e m a n d  th a t is  g e n e ra te d  o n ly  in a  

s m a ll s e c to r  o f s o c ie ty . S e v e n ty  p e r  c e n t o f 
th e  p e o p le  o f In d ia  live  in v illa g e s , d e p e n d  on  
a g r ic u ltu re . T h e  in c re a s e  in  th e  p o p u la t io n  o f 
ru ra l a re a s  h a s  b e e n  a t le a s t to  th e  e x te n t o f
2 .5  p e r c e n t p e r a n n u m  a n d  th e  in c re a s e  in 
re a l in c o m e  in  th e  ru ra l s e c to r  h a s  b e e n  o n ly
1.6 p e r  c e n t p e r a n n u m . W h a t d o e s  th a t

m e a n ?  It m e a n s  a b o u t o n e  p e r  c e n t  re d u c 
t io n  in  re a l in c o m e  in  th e  ru ra l a re a s  p e r  y e a r  
fo r  th e  la s t tw e n ty  y e a rs . A n d  th is  h a s  n o w  
g a in e d  fu r th e r  m o m e n tu m . T h e s e  p e o p le  in 
th e  ru ra l a re a s  c a n  b a re ly  m a k e  th e ir  e n d s  
m e e t fo r  th e  p u rp o s e  o f  th e ir  fo o d ,  fo r  th e ir  
v e ry  b a s ic  n e c e s s it ie s .  T h e y  c a n n o t b u y  
e v e n  c lo th in g . T h a t is  w h y , th e  s c h e m e  o f 
g iv in g  s a r is  a n d  a ll th a t  in th e  e le c t io n  y e a r. 
T h e s e  p e o p le  c a n n o t g e n e ra te  in c o m e  a n d  
th e  m a in  in c o m e  a c c ru e s  to  th e  f iv e  p e r  c e n t 
p e o p le . T h e  in d ig e n o u s  in d u s tr ie s  w h ic h  
s h o u ld  h a v e  b e e n  a b le  to  w o rk  fu l l  t im e  a n d  
o v e r - t im e  a n d  s till w o u ld  n o t h a v e  b e e n  a b le  
to  c a te r  to  th e  d e m a n d s  o f 8 0 0  m ill io n  p e o p le , 
a re  to d a y  ly in g  c lo s e d . B e c a u s e  o u t o f th o s e  
8 0 0  m ill io n  p e o p le , 7 0  p e r  c e n t h a v e  no 
in c o m e  to  s p e n d  o n  a n y th in g  e x c e p t o n  fo o d . 
E v e n  th a t a ls o  is  n o t e n o u g h . In c o m e  is 
g e n e ra te d  in a s m a ll s e c t io n  a n d  th e y  h a v e  
s o  m u c h  o f in c o m e  th a t th e ir  n e e d s  a re  n o t 
s a t is f ie d  w ith  In d ia  m a d e  In d ia n  g o o d s . T h e y  
a re  s a t is f ie d  w ith  In d ia  m a d e  fo re ig n  g o o d s  
o r  e v e n  b e t te r  w ith  im p o r te d  fo re ig n  g o o d s  
T h is  is w h a t th is  G o v e rn m e n t h a s  b e e n  
c o n s c io u s ly  c a te r in g  to  fo r  th e  la s t fo u r  y e a rs . 
It n o w  w a n ts  to  g o  b a c k  a n d  tu rn  a  d if fe re n t 
fa c e  b y  s a y in g , "n o w  w e  h a v e  s ta r te d  ta x in g  
th e  r ic h  p e o p le  b y  ta x in g  th e  a ir  tra v e l.  W h o  
p a y s  fo r  th e  a ir  tra v e l?  T h e  r ic h  p e o p le  
th e m s e lv e s  d o  n o t p a y  fo r  th e  a ir  t r a v e l a n d  
fo r  a ll th e s e  th in g s . E v e ry th in g  w il l  c o m e  
e ith e r  fro m  th e  G o v e rn m e n t s e c to r  o r  fro m  
th e  p r iv a te  c o rp o ra te  s e c to r .

P R O F . M A D H U  D A N D A V A T E  (R a - 
ja p u r ) :  O r  fro m  P a r l ia m e n t.

S H R I A M A L  D A T T A : N e ith e r  th is  fo r 
e ig n  tra v e l n o r a ir  t ic k e t is  g o in g  to  to u c h  th e  
p e o p le  o n  w h o m  y o u  a re  s a y in g  th a t y o u  a re  
g o in g  to  fo c u s  y o u r  ta x a t io n . Y o u  h a v e  no t 
fo c u s s e d . O n  th e  o th e r  h a n d , f iv e  p e r c e n t 
in c re a s e  in e x c is e  d u ty  a ll ro u n d  is  g o in g  to  
h u rt th e  p o o r  p e o p le  w h o  c a n n o t e v e n  b u y  
th e ir  b a s ic  n e c e s s it ie s . I d o  n o t k n o w  w h e th e r  
it is c o n s c io u s ly  d o n e  o r  it is  an  u s u a l b u n 
g lin g  w h ic h  th e  G o v e rn m e n t is  d o in g .

N o w  o u t o f  th e s e  R s . 9 0 3  c ro re s  w h ic h  
th e  G o v e rn m e n t s a id  th a t  th e y  w o u ld  b e  
ra is in g  th ro u g h  th e  e x c is e  d u ty , th e y  h a v e
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g iv e n  a w a y  a  s iz e a b le  p o r t io n — R s . 1 1 8  
c ro re s . It is  v e ry  g o o d . If it is  g o in g  to  h e lp  th e  
p o o r  p e o p le , it is  g o o d . B u t d o e s  it h e lp  th e  
p o o r  p e o p le  a lw a y s  w h e n  th e  G o v e rn m e n t 
g iv e s  c o n c e s s io n s  in  d u t ie s ?  I th in k , la s t 
y e a r , in  th e  B u d g e t s p e e c h , c o n c e s s io n s  
w e re  g iv e n  in  e x c is e  d u ty  a n d  a ls o  o n  c u s 
to m s  d u ty  in  re s p e c t o f  p o ly e s te r  f i la m e n t 
y a rn  a n d  o th e r  ty p e s  o f  m a n -m a d e  f ib re s  lik e  
a c ry lic , n y lo n  a n d  th is  a n d  th a t.

P R O F . M A D H U  D A N D A V A T E : It is  a  
m in o r ity  G o v e rn m e n t.

S H R I A M A L D A T T A : T h e n  w e  w e re  to ld  
th a t w h a te v e r  re v e n u e  s a c r if ic e  w a s  b e in g  
m a d e  w a s  b e in g  m a d e  fo r  th e  p u rp o s e  o f 
p o o r  p e o p le . T h e  G o v e rn m e n t fu l ly  e x 
p e c te d - - th is  w a s  th e  s p e e c h  o f th e  th e n  
F in a n c e  M in is te r— th a t  th e s e  c o n c e s s io n s  
w o u ld  b e  p a s s e d  o n  to  th e  c o n s u m e rs . A n d  
th e  G o v e rn m e n t w ill w a tc h  w h e th e r  it is 
b e in g  p a s s e d  o n  o r  n o t. A n d  if it is n o t p a s s e d  
o n , th e n  th e  G o v e rn m e n t m a y  w ith d ra w  th e  
c o n c e s s io n . T h e s e  th re e  th in g s  w e re  s ta te d  
in A p r i l  d u r in g  th e  B u d g e t s p e e c h . W h a te v e r  
s a c r if ic e  w a s  th e re  in 1 9 8 7 -8 8  te rm s , th a t 
w o u ld  h a v e  b e e n  R s . 241  c ro re s . It h a s  n o w  
b e e n  fo u n d  o u t a n d  is in a  re p o r t g iv e n  to  th e  
P a r l ia m e n t. In 1 9 8 8 -8 9  te rm s  it w o u ld  b e  
m o re  th a n  th a t. W h o  is b e n e f ite d  o u t o f it?  
T h e  c o n s u m e r  is n o t. W h a t s te p s  th e  G o v 
e rn m e n t to o k  to  s e e  th a t th e  b e n e fits  w e re  
p a s s e d  o n  to  th e  c o n s u m e r?  P ra c tic a lly  
n o th in g . N o m in a lly  a  C o m m itte e  w a s  s e t u p  
w h ic h  s a t tw ic e  o r  so . B e s id e s  th a t, th e y  
c o u ld  n o t d o  a n y th in g . T h e y  g a v e  it up . If th a t 
is th e  c a s e , th e  G o v e rn m e n t c a n n o t e n fo rc e  
th a t th e  c o n c e s s io n s  w ill b e  u s e d  fo r  th e  
p u rp o s e  fo r  w h ic h  it is g iv e n , w h a t is  th e  
p u rp o s e  o f g iv in g  c o n c e s s io n s , e x c e p t to  
e n r ic h  s o m e  p e o p le  w h o  a re  S u p p o rte rs  o f 
th e  G o v e rn m e n t o r  m a y b e  w h o  fil l th e ir  e le c 
t io n  fu n d  c o ffe r?

W e  a ls o  f in d  th a t th e  G o v e rn m e n t h a s  
in c re a s e d  th e  p r ic e s  o f s o  m a n y  c o m m o d i
t ie s  ju s t b e fo re  th e  B u d g e t S e s s io n  s ta r te d  o r 
e v e n  a fte r  th e  S e s s io n  s ta r te d . T h e  a d m in i
s te re d  p r ic e s  o f s te e l a n d  c o a l w e re  ra is e d  
a n d  a ls o  s o m e  ite m s  lik e  a lu m in iu m  w e re  d e 
c o n tro lle d . I u n d e rs ta n d  th a t a lu m in iu m  h a s

g o n e  o u t  o f  th e  m a rk e t;  it is  n o t a v a i la b le .  
H u n d re d s  o f  c ro re s  o f  ru p e e s  h a v e  th e re b y  
th ro u g h  th e  a d m in is te re d  p r ic e  r is e  a s  w e ll 
a s  b y  th e  d e -c o n t ro l b e e n  g iv e n  to  th e  p r iv a te  
s e c to r . If it o n ly  re a c h e d  th e  p u b lic  s e c to r ,  I 
w o u ld  n o t m in d  b e c a u s e  a t le a s t it re m a in s  
w ith  th e  G o v e rn m e n t;  it is  a  t r a n s fe r  f r o m  o n e  
p o c k e t to  a n o th e r .  B u t it is n o w  ly in g  in  th e  
p o c k e ts  o f  th e  r ic h  p e o p le . N o  d o u b t,  th e y  
a re  s u p p o s e d  to  s u p p o r t  th e  G o v e r n m e n t  in  
v a r io u s  w a y s  a n d  m a te r ia lly .

T h is  is  th e  c h a ra c te r  o f  th e  G o v e r n 
m e n t. T h e y  a re  n o w  tr y in g  to  c h a n g e  th e  
c o lo u r  w ith  th e  e le c t io n  a p p ro a c h in g .  B u t I 
a m  s u re  th a t  th e  p e o p le  w ill k n o w  w h a t th e y  
a re  a n d  th e y  w ill n o t g e t th e  s u p p o r t  w h ic h  
th e y  c o u ld  o th e rw is e  h a v e . H u n d re d s  o f 
s c h e m e s  h a v e  b e e n  a n n o u n c e d  in  th e  P a r 
l ia m e n t d u r in g  th e  la s t f iv e  y e a rs  d u r in g  th e  
B u d g e t a n d  a fte rw a rd s . T o d a y  a ls o  I a m  to ld  
th e  P r im e  M in is te r  h a s  a n n o u n c e d  a  s c h e m e . 
W e  w e lc o m e  a ll th e  s c h e m e s . B u t c a n  y o u  o r  
h a v e  y o u  im p le m e n te d  th e s e  s c h e m e s  fu l ly ,  
p ro p e r ly  a n d  c o r re c t ly  in  a c c o rd a n c e  w ith  
th e  s p ir it  o f  th e  s c h e m e s ?  A n y  o n e  o f th e m ?
I w o u ld  lik e  th e  F in a n c e  M in is te r  to  b e  a b le  to  
te ll u s . I w o u ld  lik e  v e ry  m u c h  o u r  G o v e r n 
m e n t to  b e  a b le  to  fu n c t io n  p ro p e r ly — w h a t
e v e r  G o v e rn m e n t,  th a t is , w h o e v e r  m a n s  th e  
G o v e rn m e n t d o e s  n o t m a tte r .  T h e  c o u n try  
s u ffe rs  if th e  G o v e rn m e n t c a n n o t fu n c t io n ,  if 
it is to ta lly  in c o m p e te n t .  T h a t is  w h a t h a s  
b e e n  h a p p e n in g . S c h e m e s  a fte r  s c h e m e s  
h a v e  b e e n  a n n o u n c e d ; b u t th e r e  is  n o  im p le 
m e n ta t io n .

N o w , I c o m e  to  th e  b a la n c e  o f t ra d e  
p o s it io n  a g a in . W h a t h a s  b e e n  h a p p e n in g  in  
In d ia  is  th a t  th e re  is  im p o r t o f lu x u ry  c o n 
s u m p tio n  ite m s  a n d  im p o r t o f m a c h in e ry  fo r  
m o d e rn is in g . A ll th is  h a v e  b u ilt  u p  a  v e ry  
s u s ta in e d  s iz e a b le , e v e r  in c re a s in g  d e m a n d  
fo r  g o o d s  fro m  a b ro a d . T h is  h a s  c re a te d  fo r  
us n o w — to d a y  w e  a re  to ld — a  tr a d e  g a p  o f 
R s. 8 0 0 0  c ro re s . A s  I s a id , it w il l  k e e p  o n  
in c re a s in g . T h e  G o v e rn m e n t o n c e  tr ie d  to  
c lo s e  th e  g a p  by  in c re a s in g  th e  e x p o r t  e ffo r t .
In in c re a s in g  th e  e x p o r t  e ffo r t  w h a t th e y  h a v e  
g o t in  m in d  is  th a t th e y  w ill g iv e  in c e n t iv e s , 
th e y  w ill g iv e  c a s h  s u b s id ie s  a n d  p e o p le  w ill 
g o  a n d  m a k e  th e  e x p o r t .  N o w , it rs n o t
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w o rk in g . T h e  G o v e rn m e n t h a s  h a d  th e s e  
p o lic ie s  fo r  a  lo n g  t im e . It is  n o t w o rk in g . O n e  
o f th e  re a s o n s  in d ic a te d  in th e  F in a n c e  
M in is te r ’s s p e e c h  its e lf  is  th a t  th e  m a c h in e ry  
fo r  a d m in is t ra t io n  o f th e s e  in c e n t iv e s  a n d  
c a s h  s u b s id ie s  w e re  n o t th e re  o r  p ro p e r ly  
w o rk in g . S o , h e  s a y s  th e  m a in  p ro b le m  is  to  
m a k e  th e  m a c h in e ry  w o rk  in  a  t im e ly  a n d  
a p p ro p r ia te  m a n n e r . B u t w h e n  n o th in g  w o rk s  
in th e  G o v e rn m e n t,  w ill th is  p a r t ic u la r  m a 
c h in e ry  w o rk ?  B u t w h a t w il l  w o rk  a n d  w h a t, 
in fa c t,  h a s  w o rk e d  v e ry  m u c h  in In d ia  is th e  
a d v a n ta g e  o f th e s e  s c h e m e s  o f in c e n t iv e s  
th ro u g h  R E P  lic e n s e s , e tc ., a n d  th e  c a s h  
s u b s id ie s  b y  d is h o n e s t a n d  u n s c ru p u lo u s  
t ra d e rs ;  s o m e  o f th e m  h a v e  b e c o m e  s o  r ic h  
a s  to  b e  a b le  to  c a ll th e  tu n e  o f th e  G o v e rn 
m e n t to d a y , b y  ju s t ta k in g  th e  in c e n tiv e s  a n d  
c a s h in g  th e m , ta k in g  th e  s u b s id ie s  o n  th e  
b a s is  o f a l le g e d  e x p o r ts  w h ic h  h a v e  n e v e r  
b e e n  m a d e . S o  th e  G o v e rn m e n t s h o u ld  g iv e  
a ll k in d s  o f in c e n tiv e s , a fte r  a s c e r ta in in g  th a t 
th e  m a c h in e ry  e x is ts  to  p re v e n t th e  d is h o n 
e s t p e o p le  fro m  ta k in g  a d v a n ta g e  o f th is , 
b e c a u s e  m o s t o f it to d a y  is g o in g  to  p e o p le  
w h o  a re  n o t m a k in g  a n y  e x p o r t e f fo r ts  a t a ll. 
B u t a s  re g a rd s  e x p o r ts , th e re  is  no  w a y  to  
c h e c k  th a t. T h a t is w h a t I a m  to ld . N o w , w h a t 
a g a in  h a s  h a p p e n e d  is th a t th e  G o v e rn m e n t 
h a s  s h o w n  us b y  o u r  e x p o r t  e ffo r ts  th a t th e  
e x p o r t  v a lu e  h a s  g o n e  u p  b y  2 8 % . S o , th e  
a b s o lu te  in c re a s e  m a y  b e  th re e  th o u s a n d  
c ro re s  o f ru p e e s  o r s o m e th in g . B u t w h a t is 
th is  28%?  T h is  2 8 %  is in R u p e e s . It is n o t 
2 8 %  in D o lla rs . If y o u  g iv e  u s  th e  c a lc u la t io n  
in fo re ig n  e x c h a n g e  th e n  th a t w ill be  th e  
c o r re c t c a lc u la t io n . O th e rw is e  th e  P a r l ia 
m e n t is  in  d a n g e r  o f b e in g  m is le d .

T H E  M IN IS T E R  O F  F IN A N C E  (S H R I 
S .B . C H A V A N ): It is 15 to  1 6 %  in  D o lla rs .

S H R I A M A L  D A T T A : T h a n k  y o u  v e ry  
m u c h . I w a s  g o in g  to  g iv e  a little  h ig h e r 
f ig u re . I w a s  g o in g  to  s a y  17 to  1 8 % . S o , 15 
to  1 6 %  is f in e . T h a t is th e  a m o u n t o f e x p o rt 
in c re a s e  a n d  th e  im p o r t in c re a s e  is a ls o  a 
l it t le  m o re  th a n  th a t, I th in k , p e rc e n ta g e 
w is e . S o , d e f in ite ly  th e  tr a d e  h a s  in c re a s e d . 
T h is  h a s  le d  ajs w h e re ?  A c c o rd in g  to  th e

G o v e rn m e n t,  th e fo r e ig n  d e b t  to d a y  Is R s . 5 5  
th o u s a n d  c r o r e s .  A c c o r d in g  to  o th e r  
s o u rc e s — c o m in g  fr o m  o u ts id e  In d ia , b u t  
a u th o r ita t iv e  s o u rc e s  lik e  Y C D — it is  R s . 90 
th o u s a n d  c ro re s , a t th e  e n d  o f  1988. S o m e  
o th e r  s o u rc e s  s a y  th a t  e v e n  th a t  R s . 90 
th o u s a n d  c ro re s  Y C D  f ig u re  d o e s  n o t in 
c lu d e  c e r ta in  h id d e n  c re d its .  T h e  G o v e r n 
m e n t h a s  ta k e n  fo r  d e fe n c e  p u rc h a s e s  w h ic h  
a g a in  is  e s t im a te d  a t a ro u n d  1 5  th o u s a n d  
c ro re s  o f ru p e e s , it c o m e s  to  a b o u t  o n e  la k h  
c ro re s  o f ru p e e s . P o s s ib ly  n o w  In d ia  is  th e  
fo u r th  la rg e s t d e b to r  c o u n try  in  th e  w o r ld  
h a v in g  b e a te n  In d o n e s ia  in  th e  la s t o n e  y e a r .  
W h a te v e r  is  th e  in f lo w  o f fo re ig n  c re d it ,  to d a y  
it g o e s — p ra c t ic a lly  th e  w h o le  o f  it g o e s — in 
s e rv ic in g  th e  d e b t, s o  fa r  a s  th e  G o v e r n m e n t  
s e c to r  is  c o n c e rn e d . S o , th e  G o v e r n m e n t  is  
n o t g a in in g  a n y th in g  u n le s s  it c a n  g e t a  la rg e  
a m o u n t o f  e x tra  c re d it  fro m  th e  f in a n c ia l  
in s t itu t io n s  lik e  IM F  a n d  th e  W o r ld  B a n k . S o , 
w e  h a v e  to  g o  in  fo r  a n o th e r  b o w l o f b e g g in g , 
w h ic h  w e  h a d  d e c r ie d  e v e n  in  1981 o r  1982 
w h e n  th e y  h a v e  ta k e n  th e  IM F  lo a n  fo r  th e  
f ir s t  t im e . N o w  y o u  h a v e  g o n e  fo r  it. Y o u  w ill 
fo r  e v e r  g o  w ith  a b e g g in g  b o w l in  h a n d , to  
th e s e  p e o p le  to  g e t m o n e y . T h e y  w ill d ic ta te  
te rm s . T h e y  h a v e  d ic ta te d  te rm s . F irs t  o f  a ll, 
w e  w e re  n o t w illin g . B u t w e  h a v e  b e c o m e  to o  
m u c h  w il lin g  a n d  c o m p la in  to w a rd s  th e  e n d , 
d u r in g  th e  la s t f iv e  y e a rs . S o  w h a te v e r  in d u s 
tr ia l p o lic y  c h a n g e s , S ta te  p o l ic y  c h a n g e s , 
th e y  w a n te d , w e  h a v e  im p le m e n te d  e a c h  o f 
th e m . W h e re  h a s  it la n d e d  u s ?  It h a s  a g a in  
la n d e d  u s  w ith  a  b e g g in g  b o w l to  g e t  m o re  
m o n e y  fro m  th e m  a n d  w e  a re  h a v in g  a  
b ig g e r  e x te rn a l d e b t th a n  e v e r. W e  w ill b e 
c o m e  th e  s e c o n d  o r  th e  th ird  la rg e s t d e b to r  
in th e  w o r ld .

T h e  c o u n try  is  s u p p o s e d  to  b e  a d v a n c 
in g  e c o n o m ic a lly  b u t h a s  it a d v a n c e d ?  M a n y  
fa ls e  c la im s  a re  m a d e  b y  th e  G o v e rn m e n t 
in c lu d in g  o n e  o f s e lf-s u f f ic ie n c y  in  fo o d . W h a t 
is th e  c r ite r ia  o f s e lf-s u f f ic ie n c y  in  re s p e c t o f 
fo o d ?  Is th e re  a n y  c r ite r ia  th a t p e r  h e a d  o f 
p o p u la t io n  th is  m u c h  o f fo o d  w ill m a k e  u s  
s e lf-s u ff ic ie n t.

F u rth e r , a p a r t fro m  fo o d g ra in s , G o v e r n 
m e n t d o e s  n o t m a k e  a n y  e ffo r t to  e n c o u ra g e  
a n y  o th e r a g r ic u ltu ra l p ro d u c t e x c e p tin g  w h e n
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w e  a re  fa c e d  w ith  fo re ig n  e x c h a n g e  c r is is  a s  

h a d  h a p p e n e d  in  th e  c a s e  o f  o i ls e e d s . It is 

o n ly  th e n  th a t  G o v e r n m e n t  c o m e s  in  th e  

f ie ld . T h is  c o u n tr y  is  s u c h  a  b ig  c o u n try .  

T h e re  a re  m a n y  v a r ie d  a g ro -c lim a t ic  z o n e s . 

A p a r t fro m  fo o d g ra in s  s o  m a n y  o th e r  ty p e s  

o f a g r ic u ltu ra l ra w -m a te r ia ls  a re  g ro w n  b u t 

th e  G o v e rn m e n t d o e s  n o t e n c o u ra g e  it. I 

s p e a k  fro m  e x p e r ie n c e . O u r  S ta te  u s e d  to  

p ro d u c e  a n d  w a s  th e  h ig h e s t e x p o r te r  o f  ju te  

a n d  te a . B o th  th e s e  c o m m o d it ie s  h a v e  b e e n  

a llo w e d  to  la n g u is h . T e a  e x p o r t ,  n o  d o u b t,  is  

th e re  b u t it h a s  n o t g ro w n . Q u a n t ita t iv e ly ,  it is  

w h a t it w a s  fo r ty  y e a rs  a g o . A t th e  t im e  o f 

In d e p e n d e n c e , it w a s  2 0 0  m ill io n  k g  a n d  

to d a y  a ls o  it is 2 0 0  m ill io n  kg . O th e r  c o u n 

tr ie s  w h o  h a d  n o t h e a rd  th e  n a m e  o f te a  h a v e  

c o m e  in th e  f ie ld  a n d  g iv e n  us  c o m p e t it io n  

w h e re a s  w e  h a v e  n o t b e e n  a b le  to  g o  a n y 

w h e re . W e  h a v e  lo s t o u r  t r a d it io n a l ite m s  to  

th is  c o m p e t it io n . W e  a re  n o w  o n ly  d e p e n d 

ing  o n  o n e  la rg e  im p o r te r  fo r  th is  p u rp o s e .

S im ila r ly ,  G o v e rn m e n t h a s  n o t p a id  a n y  

a tte n tio n  to  ju te . W e  w e re  to ld  in 1 9 7 0  th a t 

ju te  h a s  n o  fu tu re . B u t th e re  a re  m a n y  S o u th  

E a s t A s ia n  c o u n tr ie s  w h ic h  h a v e  g o n e  in fo r  

ju te  c u lt iv a t io n  in  1 9 7 0 s  a n d  n o w  th e y  h a v e  

g o t ju te  m ills  w h e re  th e y  a re  p ro d u c in g  v a r 

ie d  ite m s . T h e y  a re  n o t o n ly  p ro d u c in g  b e tte r  

ju te  b u t th e y  a re  a ls o  p ro d u c in g  v a r ie d  ite m s  

w h ic h  th e y  a re  e x p o r t in g . B u t w e  a re  n o 

w h e re . S im ila r ly , th e re  a re  s o  m a n y  o th e r  

th in g s .

W h a t I a m  try in g  to  im p re s s  is th a t 

G o v e rn m e n t h a s  to ta lly  n e g le c te d  th e  ru ra l 

s e c to r  a n d  a ls o  a lo n g  w ith  it a g r ic u ltu re . T h a t 

is o n e  o f th e  re a s o n s  w h y  w e  a re  c o n t in u 

o u s ly  h a v in g  to  lo o k  fo r  e m p lo y m e n t in in 

d u s try  w h ic h  it is  n o t p o s s ib le  to  g iv e  fo r  8 0 0  

m ill io n  p e o p le . F o r e s ta b lis h in g  n e w  in d u s 

tr ie s  w e  h a v e  to  g o  to  fo re ig n  c o u n tr ie s  a n d  

b e g  fo r  lo a n s  a n d  th e n  w a lk  in to  th e  d e b t tra p  

ju s t b e c a u s e  G o v e rn m e n t is a lw a y s  h a v in g  

its  fa c e  tu rn e d  to w a rd s  th e  s o -c a lle d  rich  

p e o p le . T h a t is  w h a t th e  G o v e rn m e n t th in k s  
it re p re s e n ts . G o v e rn m e n t s e rv e s  th e ir  n e e d s .

This attitude has to be changed otherwise 
there will be no respite from this situation.

C e n tra l G o v e r n m e n t  h a s  n e v e r  tr ie d  to  

s e e  th a t th e  b a s ic  fu n c t io n s  w h ic h  th e  S ta te s  

h a v e  b e e n  g iv e n  b y  th e  C o n s t i tu t io n  a re  

d is c h a rg e d  b y  th e m . F irs t  o f a l l  th e y  h a v e  

ta k e n  th e ir  s o u rc e s  o f re v e n u e  a n d  n o t g iv e n  

th e m  fre s h  o n e s . T h e  a m o u n ts  w h ic h  th e y  

a re  e n t it le d  to  g e t o u t  o f  th e  C e n tra l R e v e 

n u e , n a m e ly , fro m  In c o m e  T a x  a n d  C u s to m s  

h a v e  b e e n  re d u c e d . W ith o u t a n y  c o n s u lta 

t io n  w ith  th e  S ta te  G o v e rn m e n ts  e x c is e  d u ty  

c o n c e s s io n s  a re  g iv e n  e v e n  b y  n o t if ic a t io n s . 

C o n c e s s io n s  to  th e  e x te n t o f  th o u s a n d s  o f 

c ro re s  o f ru p e e s  a re  g iv e n  e v e ry  y e a r  a n d  

n o b o d y  c o m e s  to  k n o w  to  w h o m  a n d  w h y  

th e y  h a v e  b e e n  g iv e n . T h e  lo s e r  is n o t o n ly  

th e  C e n tra l G o v e rn m e n t b u t a ls o  th e  S ta te  

G o v e rn m e n ts  w h o  o u g h t to  b e  to ld  th a t  th is  

is w h a t th e y  a re  g o in g  to  lo s e  o n  a c c o u n t o f  

th e s e  c o n c e s s io n s . T h e y  a re  n e v e r to ld  a b o u t 

it. A s  a  re s u lt  th e  S ta te  G o v e rn m e n ts  a n d  

C e n tra l G o v e rn m e n t a re  in th e  s a m e  p o s i

t io n  so  fa r  a s  W o r ld  B a n k  a n d  IM F  lo a n s  a re  

c o n c e rn e d . W h a te v e r  a s s is ta n c e  th e  C e n 

tra l G o v e rn m e n t g iv e s  to  th e  S ta te s  ju s t  g o e s  

fo r  s e rv ic in g  th e  d e b t to  th e  C e n tra l G o v e r n 

m e n t. S o , w h a t s h a ll w e  d o ?  T h e  S ta te s  a re  

n o t a b le  to  c a r ry  o u t  th e  b a s ic  fu n c t io n s  

w h ic h  th e  p e o p le  e x p e c t th e m  to  d o . N o w , 

w e  f in d  th a t th e  G o v e rn m e n t,  n o t o n ly  c o n 

te n t w ith  g iv in g  a  fi l l ip  to  p r iv a te  in d u s tr ie s  b u t 

it is  a ls o  b r in g in g  in th e  p r iv a te  c a p ita l in to  th e  

f ie ld  o f b a n k in g  in th e  n a m e  o f v e n tu re  c a p i

ta l. In to d a y ’s E c o n o m ic  T im e s , th e re  is  a  

n e w s  th a t th e  G o v e rn m e n t h a s  a llo w e d  th e  

v e n tu re  c a p ita l in th e  p r iv a te  s e c to r . T h e  

G o v e rn m e n t h a s  a llo w e d  s u c h  a  s c h e m e . 

S o , b a n k in g  is  b e in g  g iv e n  to  th e  p r iv a te  

s e c to r  th ro u g h  th e  b a c k d o o r .  T h is  p r iv a t is a 

tio n , th is  n e w  e c o n o m ic  p o lic y , is  o n e  o f th e  

m a jo r  re a s o n s  fo r  fa i lu re s . It h a s  fa i le d  th e  

G o v e rn m e n t in in d u s try  a n d  it w il l a ls o  fa il th e  

G o v e rn m e n t in  b a n k in g . It w il l o n ly  s e rv e  to  

m a k e  a  fe w  p e o p le  r ic h e r  th a n  th e y  a re .

With these words, I conclude.
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S H R I A N O O P C H A N D  S H A H  (B o m b a y  
N o r th ) : M r. C h a irm a n , S ir , I r is e  to  s u p p o r t  
th e  F in a n c e  B ill w h ic h  h a s  b e e n  p la c e d  b e 
fo re  th e  H o u s e . I a ls o  w a n t to  p u t c e r ta in  
s u g g e s t io n s  fo r th e  c o n s id e ra t io n  o f th e  h o n . 
F in a n c e  M in is te r .  W e  p a s s e d  a  b il l  a n d  g a v e  
p e rm is s io n  to  th e  S ta te  G o v e rn m e n t to  in 
c re a s e  p ro fe s s io n a l ta x . A  n u m b e r  o f S ta te s  
h a v e  in c re a s e d  th e  lim it o f p ro fe s s io n a l ta x  in  
th e ir  re s p e c t iv e  B u d g e ts ,*  in  th e  p ro c e s s  
c re a t in g  th e  f in a n c ia l re s o u rc e s  th a t th e y  
n e e d e d . B u t th e  ta x  le v ie d  o n  th e  s a la r ie d  
p e o p le  is  n o t d e d u c te d  fro m  th e ir  to ta l in 
c o m e  fo r  th e  p u rp o s e  o f in c o m e  ta x . T h is  
p o in t s h o u ld  b e  c o n s id e re d . In S ta te  w h e re  
th e  lim it o f p ro fe s s io n a l ta x  h a s  b e e n  in 
c re a s e d , th e  s a la r ie d  p e o p le  s h o u ld  b e  a l 
lo w e d  d e d u c t io n  o f th e  a m o u n t p a id  a s  p ro 
fe s s io n a l ta x  fro m  th e ir  a n n u a l in c o m e  fo r  th e  
p u rp o s e  fo r  in c o m e  ta x .

A  s u rc h a rg e  is im p o s e d  o n  in c o m e  ta x  
b u t th e  S ta te s  d o  n o t h a v e  a n y  s h a re  in th a t. 
T h is  is  a n  in ju s t ic e  w ith  th e  S ta te s  a n d  th e y  
a re  m a d e  to  s u ffe r  h e a v y  lo s s e s  o n  th is  
a c c o u n t. W h a te v e r  s u rc h a rg e  C e n tra l G o v 
e rn m e n t im p o s e s  o n  in c o m e - ta x  th e  S ta te  
G o v e rn m e n ts  s h o u ld  a ls o  b e  g iv e n  th e ir  
s h a re  in  th a t.

R o y a lty  is  p a id  to  S ta te s  lik e  G u ja ra t 
a n d  A s s a m  w h e re  o il a n d  n a tu ra l g a s  a re  
fo u n d  o n -s h o re . B u t ro y a lty  is  n o t p a id  w h e re  
th e re  a re  o ff -s h o re  re s o u rc e s  o f o il a n d  n a tu 
ra l g a s . I w a n t to  q u o te  th e  e x a m p le  o f 
M a h a ra s h tra  in  p a r t ic u la r .  T a x  is  re c e iv e d  on  
th e  o il a n d  n a tu ra l g a s  w e  g e t fro m  B o m b a y  
H ig h  b u t no  ro y a lty  is p a id  to  th e  S ta te . T h e  
S ta te  is  a f fe c te d  b y  th e  m e a s u re s  ta k e n  fo r 
th e  o p e ra t io n  o f th e  o ff -s h o re  d r ill in g . S till no 
ro y a lty  is p a id . T h e  S ta te  d o e s  n o t h a v e  a n y  
r ig h ts  o v e r  o ff -s h o re  la n d  as  th is  b e lo n g s  to  
th e  C e n tra l G o v e rn m e n t e v e n  th o u g h  it m a y  
b e  u n d e r  w a te r . T h e  C e n tre -s h o u ld  re -c o n - 
s id e r  th is  is s u e  to  se e  in w h a t w a y  th e  S ta te  
c a n  b e  h e lp e d .

P e o p le  e n g a g e d  in  th e  d ia m o n d  t ra d e  in 
B o m b a y  l ik e d ia m o n d  m e rc h a n ts , e x p o rte rs , 
tra d e rs  a n d  c u tte rs  e tc . la u n c h e d  a b ig

‘m o rc h a  a g a in s t in c o m e  ta x  in  B o m b a y . 
R e p re s e n ta t io n s  w e re  s e n t  to  th e  h o n . P r im e  
M in is te r  a n d  th e  h o n . F in a n c e  M in is te r  b e 
c a u s e  th e  d ia m o n d  tr a d e  b r in g s  th e  m a x i
m u m  fo re ig n  e x c h a n g e . D ia m o n d  e x p o r te rs  
a n d  o th e rs  in th e  d ia m o n d  t r a d e  a re  fa c in g  
s o m e  p ro b le m s  o n  a c c o u n t o f  in c o m e  ta x ,  b e  
it in th e  fo rm  o f s u rv e y s  o r  ra id s . S o  th is  
‘m o rc h a ’ w a s  a n  e x p re s s io n  o f  th e ir  fe e l in g s  
in th is  m a tte r . O f f ic ia ls  w e n t  f r o m  h e re  a n d  
h a d  a  d ia lo g u e  w ith  th e m . I a m  s u re  th a t  th e  
C e n tre  h a s  g iv e n  a  s y m p a th e t ic  c o n s id e r a 
t io n  to  th e  d e m a n d s  o f th o s e  e n g a g e d  in  th e  
d ia m o n d  t ra d e . B e fo re  d ia m o n d s  a re  e x 
p o r te d  th e y  g o  th ro u g h  a  p ro c e s s  o f  c u tt in g  
a n d  p o lis h in g . F o r th is  p u rp o s e  th e re  is  a 
s m a lle r  in d u s try  th a t  p re p a re s  a  d ia m o n d  
b e fo re  it re a c h e s  th e  tr a d e rs  a n d  e x p o r te rs .

A ^ fa r  a s  m y  c o n s t i tu e n c y  is  c o n c e rn e d , 
th e re  a re  m a n y  s m a ll- s c a le  a n d  c o tta g e  
in d u s tr ie s  o v e r  th e ir  p ro v id in g  e m p lo y m e n t 
to  la k h s  o f p e o p le . B u t th e  C e n tre  a n d  th e  
In c o m e  T a x  D e p a r tm e n t h a v e  b e e n  s y m p a 
th e t ic  to  th e  tra d e rs  a n d  e x p o r te rs  o n ly .  I a m  
n o t o b je c t in g  to  th is  b u t th e  la k h s  o f w o rk e rs  
w h o  a re  e n g a g e d  in  th is  c o tta g e  in d u s try  a re  
b e in g  h a ra s s e d  e v e n  th o u g h  9 8 %  o f th e m  
a re  ta x -p a y e rs . I h o p e  th e  G o v e rn m e n t w ill 
s y m p a th e t ic a lly  c o n s id e r  th e  c a s e  o f th e s e  
w o rk e rs .

D e s p ite  th e  re p e a te d  re q u e s ts  o f  m a n y  
h o n . M e m b e rs  th e  G o v e rn m e n t is u n w il l in g  
to  in c re a s e  th e  in c o m e - ta x  lim it a b o v e  R s . 
1 8 ,0 0 0 . I fa il to  u n d e rs ta n d  a s  to  w h y  th e  
G o v e rn m e n t h a s  s u c h  a  r ig id  p o lic y  in th is  
m a tte r . T h e  G o v e rn m e n t s a y s  th a t in c o m e s  
u p to  R s. 2 5 ,0 0 0  a re  n o t ta x e d . C a n  a  p e rs o n  
w ith  a n  in c o m e  u p to  R s . 2 0 ,0 0 0  o r  R s . 2 2 ,0 0 0  
s a v e  a n y th in g ?  If a  p e rs o n  s a v e s  h e  g e ts  a 
b e n e fit  o th e rw is e  n o t. T h is  p o in t s h o u ld  b e  
c o n s id e re d  a n d  th e  in c o m e - ta x  e x e m p t io n  
lim it s h o u ld  b e  in c re a s e d  fro m  R s . 18,000 to  
R s . 2 5 ,0 0 0  o r  R s . 3 0 ,0 0 0  in  o rd e r  to  p ro v id e  
s o m e  re lie f to  m id d le  in c o m e  g ro u p s . T h is  
h a s  b e e n  e x p e c te d  s in c e  th e  p a s t 2 -3  y e a rs .

S o m e  d if f ic u lt ie s  a re  b e in g  e x p e r ie n c e d  
b y  th e  m ill p ro d u c e rs  o n  a c c o u n t o f th e  n e w  
D ire c t T a x e s  B ill. A  re p re s e n ta t io n  w a s  
s u b m itte d  to  th e  h o n . P r im e  M in is te r  a n d  th e
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s a m e  h a s  b e e n  fo rw a rd e d  to  th e  h o n . F i
n a n c e  M in is te r . E ffo r ts  s h o u ld  b e  m a d e  to  

g iv e  d u e  c o n s id e ra t io n  to  th is  p ro b le m  a n d  
p ro v id e  w h a te v e r  re lie f is  p o s s ib le .

In th e  e n d  I w a n t to  s a y  th a t  th e  e ffe c t o f 
in c re a s e s  in d ire c t a n d  in d ire c t ta x e s  h a s  to  
b e  b o rn e  b y  th e  c o n s u m e r .  A ll th e  C o n s u m e r  
P ro te c t io n  A c ts  h a v e  n o t re a lly  b e e n  a b le  to  
p ro te c t th e  c o n s u m e r . T h e  b u rd e n  o f a ll th e  
ta x e s  is  u lt im a te ly  p a s s e d  o n  to  th e  c o n 
s u m e r. T a x e s  o n  b u s in e s s m e n , tra d e  o r  
in d u s try  a re  in e ffe c t iv e  a s  it is  th e  c o n s u m e r  
w h o  is u lt im a te ly  a f fe c te d . S te p s  s h o u ld  b e  
ta k e n  to  s a v e  th e  c o n s u m e rs  fro m  th e  b u r 
d e n  o f th e s e  ta x e s .

W ith  th e s e  w o rd s  I e x p re s s  m y  s u p p o r t  
fo r th is  F in a n c e  B ill.

[ E n g l i s h ]

S H H I P . K O L A N D A IV E L U  (G o b ic h e t t i-  
p a la y a m ): S ir , th e  F in a n c e  M in is te r  h a s  to  
be  c o n g ra tu la te d  fo r  h a v in g  p re s e n te d  a 
v e ry  g o o d  B u d g e t fo r  th e  y e a r  1 9 8 9 -9 0 . S ir , 
th e  B u d g e t p re s e n te d  by th e  F in a n c e  M in is 
te r  g iv e s  e m p h a s is  o n  th e  e m p lo y m e n t 
g e n e ra tio n . T h e  F in a n c e  M in is te r  h a s  a v o id e d  
le vy  o f a n y  fu r th e r  ta x e s . T h e  p o lic y  th a t h a s  
b e e n  a d o p te d  b y  th e  G o v e rn m e n t h a s  to  b e  
a p p re c ia te d . It is th e  p o lic y  o f ta p p in g  th e  rich  
a n d  p a tt in g  th e  p o o r. E v e n  th o u g h  th is  is th e  
e le c t io n  y e a r, th is  p o lic y  h a s  b e e n  a d o p te d  
b y  th e  G o v e rn m e n t.  A n y h o w , th e  p la n s  an d  
p ro g ra m m e s  h a v e  to  b e  a p p re c ia te d  b y  o n e  
a n d  a ll. T h e  B u d g e t fo r  th e  y e a r  1 9 8 9 -9 0  h a s  
b e e n  w id e ly  w e lc o m e d  a ll o v e r  th e  c o u n try . 
T h e  F in a n c e  M in is te r  h a s to ta k e  in to c o n s id -  
e ra t io n ........

[ T r a n s l a t i o n ]

S H R I M A N V E N D R A  S IN G H : S ir , I am  
o n  a  p o in t o f o rd e r . S u c h  a n  im p o r ta n t m a tte r  
is b e in g  d is c u s s e d  b u t o n ly  2 -3  M e m b e rs  a re  
p re s e n t in  th e  H o u s e . T h e re  is  n o  q u o ru m  in 
th e  H o u s e .

[ E n g l i s h ]

MR. CHAIRMAN: The Bell is being

ru n g . N o w  th e re  is  q u o ru m . H o n . M e m b e r  
S h r i K o la n d a iv e lu  m a y  c o n t in u e  h is  s p e e c h .

S H R I P . K O L A N D A IV E L U : S ir, th e
F in a n c e  M in is te r  m u s t b e  v e ry  c a re fu l  a s  fa r  
a s  th e  q u e s t io n  o f b a la n c e  o f p a y m e n t is  
c o n c e rn e d . A t th is  ju n c tu re  I w a n t to  p o in t  o u t  
o n e  a s p e c t a b o u t th e  fo re ig n  in v e s tm e n t b y  
th e  n o n - re s id e n t In d ia n s  in  In d ia . D u e  to  
c o n t in u o u s  d e p le t io n  in th e  ra te  o f e x c h a n g e  
a n d  th e  fe a r  th a t th e re  m a y  b e  d e v a lu a t io n ,  
th e  n o n - re s id e n t In d ia n s  a re  s e llin g  th e ir  
in v e s tm e n ts . A lm o s t a  p a n ic k y  s itu a t io n  is 
b e in g  c re a te d  in  th e  c o u n try .  .

S ir , th e  N R Is  h a v e  m a d e  c ro re s  a n d  
c ro re s  o f ru p e e s  a n d  th e y  h a v e  in v e s te d  
th e ir  m o n e y  in v a r io u s  f ie ld s . B u t d u e  to  th e  
c o n t in u o u s  fa ll in  th e  v a lu e  o f ru p e e , th e  
N R Is  a re  s e llin g  th e ir  in v e s tm e n ts  a w a y . 
T h e y  re s o r t to  th is  p ra c t ic e  b e c a u s e  th e  
G o v e rn m e n t w ill n o t p e rm it  th e  lo s s  in  fo r 
e ig n  e x c h a n g e  ra te  to  b e  s e t o ff  a g a in s t th e  
c a p ita l g a in  p ro f it  e a rn e d . In v ie w  o f th is , th e  
N R Is  d o  n o t e a rn  a n y  p ro f it  in a c tu a l p ra c t ic e . 
B u t th e y  a re  lia b le  to  p a y  ta x  in In d ia  o n  th e  
p ro f its  th e y  m a k e ! F o r  e x a m p le , m a n y  o f th e  
N R Is  w h o  h a v e  in v e s te d  th e ir  fo re ig n  e x 
c h a n g e  at th e  c o n v e rs io n  ra te  o f R s . 11 p e r  
U S  d o l la r  a re  c o n v e r t in g  it in to  U S  d o l la rs  a t 
th e  ra te  o f R s . 16  p e r  d o l la r  a f te r  a  fe w  y e a rs . 
O f c o u rs e , th e y  a re  g e tt in g  a  p ro f it  o f R s . 5  
p e r  d o lla r . B u t a t th e  s a m e  t im e , th e  s o  c a lle d  
p ro f it  o f R s . 5  o n  th e  in v e s tm e n t of R s . 11 w ill 
b e  ta k e n  a w a y  b y  d e p le t io n  in th e  fo re ig n  

e x c h a n g e , th o u g h  th e y  h a v e  p a id  a  ta x  o n  
th is  R s. 5 /- . T h e y  a re  p a y in g  n e a r ly  2 0  p e r  
c e n t o f th is  R s . 5 /-  a s  ta x . T h a t is w h y  a  
p a n ic k y  s itu a t io n  is  b e in g  c re a te d  a m o n g  th e  
N R I in v e s to rs . T h e  s itu a t io n  is  s o  b a d  th a t 
th e re  is  a  fe a r  th a t ro u g h ly  a b o u t 5  b ill io n  
d o lla rs  m ig h t b e  re m it te d  o u t o f  In d ia th r o u g h  
s u c h  p a n ic  s a le , d u r in g  th is  y e a r. I h a v e  g o t 
re lia b le  in fo rm a tio n  fro m  th e  in v e s tin g  c o m 
m u n ity  a b ro a d . T h is  is  b o u n d  to  c re a te  a  v e ry  
s e r io u s  s itu a tio n  to  o u r  b a la n c e  o f p a y m e n ts  
p o s it io n . I w o u ld  u rg e  u p o n  th e  h o n . M in is te r  
to  c o n s id e r  th is  c r is is  s itu a t io n  u rg e n t ly  a n d  
w h e n  h e  c o m e s  fo r  re p ly , I h o p e  h e  w o u ld  
th ro w  s o m e  lig h t o n  th is  s u b je c t. I w o u ld  lik e  
h im  to  g iv e  a n  a s s u ra n c e  in th is  H o u s e  th a t 
th e  G o v e rn m e n t w o u ld  u rg e n t ly  a g re e  to
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a m e n d  S e c tio n  48  o t th e  In c o m e  T a x  A c t.

F o r th e  b e n e fit o f th e  H o u s e  I w a n t to  
m e n t io n  th a t p re s e n t ly  S e c tio n  4 3  (a ) a llo w s  
fo r  a d ju s tm e n ts  in re s p e c t o f fo re ig n  e x 
c h a n g e  lia b ility  fo r  im p o r t o f c a p ita l a s s e ts . A  
s im ila r  p ro v is io n  s h o u ld  b e  in c o rp o ra te d  to  
h a v e  a d ju s tm e n ts  in re s p e c t o f fo re ig n  in 
v e s tm e n ts  in c a s e  o f e x c h a n g e  f lu c tu a t io n s . 
T h a t is  w h y  I w o u ld  u rg e  u p o n  th e  M in is te r  to  
c o n s id e r  b r in g in g  in an  O rd in a n c e  s im ila r  to  
o n e  w h ic h  w a s  m a d e  fo r  ra is in g  fu n d s  fo r  
A rm e n ia n  v ic tim s , w h ic h  w a s  e x e m p te d  fro m  
ta x . T h is  w o u ld  re s to re  th e  c o n fid e n c e  a t 
le a s t o f th e  fo re ig n  in v e s to rs  so  th a t th e y  c a n  
in v e s t m o re  m o n e y . B y d o in g  so , m o re  fo r 
e ig n  e x c h a n g e  w ill f lo w  in to  th is  c o u n try .

T h is  is  a v e ry  im p o rta n t a n d  a s e r io u s  
m a tte r . T h is  h a s  to  be  c o n s id e re d  b y  th e  
F in a n c e  M in is te r.

S H R I T A R U N  K A N T I G H O S H  (B a ra s a t): 
M r. C h a irm a n , S ir, In d ia ’s p ro g re s s  in  th e  
fie ld  o f b o th  in d u s try  an d  a g r ic u ltu re  is p h e 
n o m e n a l a m o n g  a ll n a tio n s  w h ic h  h a ve  
b e c o m e  in d e p e n d e n t a fte r  1 9 40 . B u t e ve n  
th e n  I w o u ld  like  to  p la c e  b e fo re  th e  H o u s e  
c e r ta in  o b s e rv a t io n s  fo r  th e  k in d  c o n s id e ra 
t io n  o f th e  F in a n c e  M in is te r  as a ls o  o f th is  
H o u s e .

F irs t o f  a ll, th e re  is a n e w  th in k in g  w h ic h  
is  g o in g  o n  th ro u g h o u t th e  w o rld  re g a rd in g  
h o w  to  d e v e lo p  th e  e c o n o m y  in a fa s te r  w a y . 
E v e n  th e  m ig h ty  R u s s ia , w h ic h  is o n e  o f th e  
g re a te s t w o r ld  p o w e rs  to d a y  a fte r M r. G o r 
b a c h e v  to o k  o v e r , th e y  a re  a ls o  h a v in g  a 
c o m p le te  re - th in k in g  a s  to  h o w  to  re v ita lis e  
th e ir  e c o n o m y . Th© s a m e  th in g  is  g o in g  on  in 
C h in a  a n d  a ls o  in  m a n y  o th e r  c o u n tr ie s  
w h ic h  th e  c a lle d  C o m m u n is t c o u n tr ie s .

J u s t n o w  I w a s  lis te n in g  to  th e  s p e e c h  o f 
S h r i A m a l D a tta . I w a s  th in k in g  th e  c h a in  o f 
th o u g h t  w h e n  w e  s h o u ld  re a lis e  th a t th e o ry  
w h ic h  w a s  la u n c h e d  5 0  y e a rs  b a c k  o r  80  
y e a rs  b a c k . T h a t m a y  n o t b e  te n a b le  to d a y . 
W e  m u s t th in k  w h ic h  is  g o o d  fo r  th e  c o u n try  
a n d  fo r  th e  p e o p le . A s  a  m a tte r  o f if w e  ta k e

e x p o r t ,  c e r ta in ly  In d ia  is  e x p o r t in g  a  lo t  o f 
g o o d s  a n d  th in g s  l ik e  th a t .  B u t if w e  th in k  
w h a t w e  w e re  d o in g  in  1951  a n d  w h a t  w e  a re  
d o in g  to d a y ,  w e  fe e l th a t  w e  h a v e  n o t re a lly  
a d v a n c e d  m u c h  in th a t  re g a rd .

14.00 hrs.

In 1 9 5 1 , In d ia ’s  s h a re  o f  w o r ld  e x p o rt 
w a s  o n e  p e r  c e n t  a n d  to d a y  In d ia ’s  s h a re  is 
h a lf  a  p e r  c e n t, w h e re a s  in 1951  m a n y  o th e r  
c o u n tr ie s  w h ic h  w e re  b e h in d  In d ia , l ik e  S o u th  
K o re a , T a iw a n , H o n g k o n g  a n d  S in g a p o re , 
to d a y , th e y  a re  a h e a d  o f In d ia  in  e x p o rt 
t ra d e . N o w  o n ly  th a t :  in  H o n g k o n g  w h ic h  is 
o n ly  a  c ity -S ta te ,  1 0 %  o f its  t r a d e  is  c o n 
t ro lle d  b y  In d ia n s . A n d  th e s e  In d ia n s  a re  a lso  
o n ly  a  fe w  th o u s a n d s  in  n u m b e r .  Y o u  w ill be  
s u rp r is e d  to  k n o w th a t  th is  10 % o f  H o n g k o n g ’s 
tra d e  is  la rg e r  th a n  th e  to ta l t r a d e  o f In d ia , a 
v a s t c o u n try  lik e  o u rs .

T h e  s a m e  is  w ith  S in g a p o re , ju s t  a  m e re  
c ity -S ta te , w h ic h  c a n  e x p o r t  m u c h  m o re th a n  
In d ia  a s  a  w h o le . T h e  ro o t c a u s e , a s  I ca n  
s e e  it, is  th a t  In d ia  b e in g  a  c a p t iv e  m a rk e t, 
th e  p ro d u c e rs  h e re  n e v e r  th in k  a b o u t  c o m 
p e t it io n  o u ts id e  In d ia . It is  n o t a  c o n s u m e rs ’ 
m a rk e t, it is  a c a p t iv e  m a rk e t;  a  p ro d u c e r ’s 
m a rk e t. S o , th e y  c a n  in c re a s e  th e ir  p r ic e , 
c h a rg e  a n y  p r ic e  th e y  lik e ; a n d  a s  s u c h , th e y  
c a n n o t c o m p e te  o u ts id e . In d ia  h a s  g o t a ll th e  
n a tu ra l g if ts  g iv e n  b y  G o d . W e  h a v e  g o t  iron  
o re , w e  h a v e  g o t c o a l,  w e  a re  n o w  f in d in g  o il 
a n d  g a s  a lm o s t e v e ry  d a y ; a n d  a ll th e  ra w  
m a te r ia ls  th a t w e  n e e d  to d a y .  E v e n  th e n ,  w e  
c a n n o t in c re a s e  o u r  e x p o r t  t r a d e , b e c a u s e  
In d ia ’s  e c o n o m y  h a s  b e c o m e  a  h ig h -c o s t 
e c o n o m y .

I w o u ld  re q u e s t o u r  F in a n c e  M in is te r  as  
a ls o  h is  M in is te r  o f  S ta te , th e  y o u n g  M r. A jit 
P a n ja  to  d o  s o m e th in g , to  s e e  h o w  to  b re a k  
th is  s tra n g ie -h o ld  o f  th is  h ig h -c o s t  e c o n o m y . 
H e re , th e  c o s t  o f  p ro d u c t io n  o f a n y  p ro d u c t is 
h ig h e r  th a n  a n y w h e re  in  th e  w o r ld .  A s  I h a v e  
sa id  q u ite  a  n u m b e r  o f t im e s , to  p ro d u c e  a 
c u p  o f te a  in A m e r ic a  is  le s s  c o s t ly  th a n  to  
p ro d u c e  a  c u p  o f te a  in In d ia . W h y  s h o u ld  it 
b e  s o ?  C a n  w e  n o t re a lly  f in d  a  w a y -o u t  to  
b re a k  th is  h ig h -c o s t e c o n o m y ?  T h e n  In d ia  
c a n  s u rg e  a h e a d . T o d a y  o u r  in d u s tr ia lis ts ,
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w h e th e r  in th e  p u b l ic  s e c to r  o r  th e  p u b lic  
s e c to r ,  k n o w  th a t  th e y  h a v e  g o t  a  re a d y 
m a d e  m a rk e t in  In d ia . It is  a  c a p t iv e  m a rk e t. 
N o th in g  w il l  b e  a llo w e d  to  c o m e  in . S o , th e y  
c a n  r o b th e  c o n s u m e rs  lik e  a n y th in g . S o , m y  
re q u e s t to  th e  h o n . M in is te rs  h e re  is th a t  th e y  
s h o u ld  f in d  o u t  w h a t  a re  th e  ro o t c a u s e s  o f 
th is  h ig h -c o s t  e c o n o m y  in In d ia ; a n d  th e n , 
a n d  th e n  o n ly  c a n  th e y  p ro d u c e  th in g s  a t a  
c h e a p e r  ra te , a n d  th e n  w e  c a n  re a lly  c o m 
p e te  w ith  a n y  o th e r  c o u n try  in  th e  w o r ld .

O u r  w o rk e rs  a re  n o t le s s  e ff ic ie n t,  o u r  
te c h n ic ia n s  a re  n o t le s s  e ff ic ie n t,  a n d  th e re  is 
n o  s h o r ta g e  o f ra w  m a te r ia ls . T h e  w h o le  
c o u n try  c a n  p ro d u c e  th in g s  w h ic h  a re  as 
g o o d  o r  a s  c h e a p  a s  a n y  o th e r  c o u n try  in th e  

w o r ld .

In a g r ic u ltu re , w e  h a v e  g o n e  a h e a d  
ra p id ly , m a in ly  b e c a u s e  th e re , th e  a g r ic u ltu r 

is ts  a re  o n  th e ir  o w n . W e  h a v e  g iv e n  th e m  
th e ir  in p u ts , a n d  th e y  h a v e  to  w o rk  h a rd ; a n d  
w e  h a v e  b e e n  a b le  to  s u rg e  a h e a d . B u t in 
In d ia  to d a y , p a r t ic u la r ly  th e  p u b lic  s e c to r  
u n d e r ta k in g s — w h ic h  s h o u ld  s h o w  th e  p a th , 
a n d  b e  e x a m p le s — w h e th e r  d u e  to  m o re  
G o v e rn m e n t c o n tro l b e in g  th e re  o r  s o m e  
o th e r  re a s o n s , c a n n o t p ro d u c e  th in g s  w h ic h  
c a n  c o m p e te  a n d  b e a t d o w n  o fh e r  c o m p e t i
to rs  in th e  w o r ld  m a rk e t.

I a m  c o n n e c te d  w ith  a  n e w s p a p e r .  I s e e  
th a t  w ith  re g a rd  to  th e  n e w s p r in t th a t is b e in g  
p ro d u c e d  h e re , e v e ry  y e a r  th e y  d e m a n d  th a t 
th e  p r ic e  o f it s h o u ld  b e  in c re a s e d  b y  R s .
1 ,0 0 0  o r  R s . 2 ,0 0 0 .1 d o  n o t re a lly  u n d e rs ta n d  
w h y  th e y  c a n n o t p ro d u c e  n e w s p r in t  a t a  
p r ic e  w h ic h  is  c o m p a ra b le  w ith  w o r ld  m a rk e t 
p r ic e s .

T h e  s a m e  is  th e  c a s e  w ith  a n y  o th e r  
th in g  th a t w e  p ro d u c e . S o , th is  o n e  th in g  
w h ic h  I w o u ld  like  to  e m p h a s iz e  v e ry  s tro n g ly , 
if w e  w a n t to  im p ro v e  th in g s  in o u r  c o u n try .

I w e n t to  T h a ila n d  re c e n t ly : a  s m a ll 
c o u n try  w h ic h  is n o w  fo rg in g  a h e a d  v e ry  
ra p id ly . I am  s u re  th e y  w il l  b e  a t p a r, o r  m a y  
s u rg e  a h e a d  o f In d ia  w ith in  a fe w y e a r s ’ t im e . 
A s  a n  In d ia n , a s  a  c it iz e n  o f a  c o u n try  w ith  8 0  
c ro re s  o f p e o p le , a v a s t c o u n try  w ith  a ll th e

g if ts  g iv e n  b y  G o d , I c a n n o t u n d e rs ta n d  w h y  
In d ia  c a n n o t  b e  o n e  o f  th e  le a d in g  a n d  m ig h ty  
in d u s tr ia liz e d  n a t io n s  in  th is  w o r ld .

I w a n t  to  th a n k  o u r  b e lo v e d  P r im e  M in 
is te r , R a jiv  G a n d h i,  fo r  h is  a n n o u n c e m e n t  
re g a rd in g  J a w a h a r  R o z g a r  Y o ja n a  to d a y .  
T h is  Y o ja n a  is  a n  im p o r ta n t a n n o u n c e m e n t ,
I s h o u ld  s a y , in  th is  y e a r.

S H R I  S A IF U D D IN  C H O W D H A R Y  
(K a tw a ) : O n  th e  e v e  o f e le c t io n s .

S H R I T A R U N  K A N T IG H O S H : W h e th e r  
it is o n  th e  e v e n  o f e le c t io n s  o r  n o t, it d o e s  n o t 
m a tte r  m u c h . W h y  s h o u ld  y o u  s a y  th e s e  
th in g s ?  ( Interruptions) T h is  is  o n e  o f th e  
m o s t im p o r ta n t a n n o u n c e m e n ts  m a d e  b y  
th e  P r im e  M in is te r . ( Interruptions)

S H R I S A IF U D D IN *  C H O W D H A R Y :  

T h e n  jo b s  h a v e  to  b e  g iv e n  b e fo re  e le c t io n s .
( Interruptions)

S H R I T A R U N  K A N T I G H O S H : T o d a y  
u n e m p lo y m e n t is  a  th in g  w h ic h  is  e a tin g  th e  
v e ry  h e a r t o f  o u r  y o u th s . If w e  w a n t to  re a lly  
d o  a w a y  w ith  p o v e r ty ,  if w e  w a n t to  re a lly  d o  
a w a y  w ith  th is  f r u s tra t io n , if w e  w a n t th e m  
re a lly  to  fo rg e  a h e a d , th e n  o u r  y o u th s  s h o u ld  
b e  g iv e n  a  h o p e  th a t  th e y  w il l  n o t b e  p u t in  a  
p o s it io n  w h e re  th e y  fe e l f ru s tra te d  a n d  o n ly  
th in k  w h a t to  d o  fo r  to m o r ro w . I w a n t to  m a k e  
a  re q u e s t to  a ll th e  S ta te  G o v e rn m e n ts  
th ro u g h  th is  P a r l ia m e n t th a t le t th is  Y o ja n a  
b e  ta k e n  as  n o n -p o lit ic a l,  n o n -p a r t is a n  
Y o ja n a ; L e t it n o t b e  ta k e n  fo r  g iv in g  a n  
a d v a n ta g e  to  a p a r t ic u la r  p o lit ic a l p a r ty  o r  
s o m e th in g  lik e  th a t .  T h is  is I a m  a ls o  te l l in g  
to  m y  f r ie n d s  in  th e  o p p o s it io n  th a t, w h e n  th e  
P a n c h a y a ts  w ill s p e n d  th is  m o n e y , th e y  
s h o u ld  s p e n d  it fo r  th e  g o o d  o f th e  y o u th s , 
n o t fo r  th e  C o n g re s s  y o u th s  o r  C o m m u n is t  o r  
th is  y o u th  o r  th a t  y o u th . T h is  is  o n e  re q u e s t 
th a t I w a n t to  m a k e  th ro u g h  th is  H o u s e .

S H R I S A IF U D D IN  C H O W D H A R Y : 
A c c e p te d .

S H R I T A R U N  K A N T I G H O S H : T h a n k  
y o u  v e ry  m u c h . P le a s e  m a k e  it a c c e p ta b le  to  
y o u r  le a d e r  a ls o .
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SHRI SAIFUDDIN CHOWDHARY: T h a t 

is n o t n e c e s s a ry .

S H R I T A R U N  K A N T I G H O S H : I fe e  
th a t w e  s h o u ld  c h a n g e  o u r  C o n s titu t io n  to  
m a k e  o n e  p ro v is io n  th a t jo b  is g u a ra n te e d  to  
e v e ry  m a n  a c c o rd in g  to  h is  a b ility . B u t to  d o  
it, m y  re q u e s t to  th e  h o n . M in is te r  w o u ld  b e  
to  k in d ly  in tro d u c e  te c h n ic a l e d u c a tio n  a n d  

tra in in g  in e a c h  s c h o o l th ro u g h o u t th e  c o u n 
try . W e  s h o u ld  n o t o n ly  p ro d u c e  C le rk s  b u t 
a ls o  p e o p le  w h o  c a n  w o rk  w ith  b p th  h a n d s  
a n d  p ro d u c e  th in g s  fo r  th e  c o n s u m p t io n  o f 
o u r  c o u n try .

N o w , I w a n t to  te ll s o m e  p ro b le m s  o f m y  
o w n  S ta te . F irs t it is a p ro b le m  o f th e  ju ty  
in d u s try . It is n o t o n ly  p ro b le m  o f th e  w o rk 
e rs , a s  m y  y o u n g  b ro th e rs  w ill sa y , b u t a ls o  
a p ro b le m  o f th e  a g r ic u ltu r is ts . H a lf o f th e  
a g r ic u ltu r is ts  in  m y  S ta te  a ls o  p ro d u c e  ju te .
I a m  s u re , th e  M in is te r  o f S ta te  fo r  F in a n c e . 
S h r i A .K . P a n ja  k n o w s  a b o u t it v e ry  w e ll; a n d  
th is  ju te  in d u s try  n o t o n ly  a ffe c ts  th e  w o rk e rs  
b u t a ls o  a la rg e  n u m b e r o f a g r ic u ltu r is ts . B u t 
th e  p r ic e  fa c to r  is a v e ry  g re a t fa c to r . I d o  n o t 
k n o w  w h y  it a lw a y s  f lu c tu a te s  a n d  it f lu c tu 
a te s  to  th e  d e tr im e n t o f th e  in te re s t o f th e  
a g r ic u ltu r is ts . S o , I w o u ld  like  to  re q u e s t th e  
h o n . M in is te r to  d o  s o m e th in g  s o th a t  th e  ju te  
in d u s try  c a n  b e  p u t o n  its  fe e t a n d  th e  a g r ic u l
tu r is ts  w o u ld  g e t th e ir  r ig h t p r ic e .

F o r th e la s t te n y e a r s o r  1 5 y e a rs , m a y b e  
fo r  c e r ta in  re a s o n , I d o  n o t w a n t to  g o  in to  th e  
p o lit ic a l th in g s , b u t I s a y  fo r  c e r ta in  re a s o n s  
th e  in d u s tr ia l g ro w th  in W e s t B e n g a l h a s  
b e e n  n o t o n ly  s ta g n a n t b u t a ls o  re ta rd e d . I 
d o  n o t w a n t to  b la m e  a n y b o d y  h e re  fo r  th is . 
A ll I w a n t to  te ll m y  hon . fr ie n d  th e  hon . 
M in is te r  is  th a t  s o m e  s te p s  h a v e  to  b e  ta k e n  
in  th is  re s p e c t so  th a t W e s t B e n g a l, w h ic h  
w a s  a b o u t 10 y e a rs  a g o  o r  15  y e a rs  a g o , a  
liv in g  in d u s tr ia l S ta te  in In d ia , m a y  re g a in  its  
p o s it io n . T o  d o  th a t, th e re  h a s  to  b e  s o m e  
s c h e m e , s o m e  d e fin ite  s c h e m e  w ith  w h ic h  
w e  c a n  la y o u t in d u s tr ia lis ts , w e  c a n  g iv e  
th e m  p o w e r . T h e re  is  s o  m u c h  s h o r ta g e  o f 
p o w e r . W e  c a n  g iv e  th e m  o th e r  in g re d ie n ts  
s o  th a t th e y  c a n  re a lly  s ta r t in d u s tr ie s . I a m  
s o rry , y o u  d o  n o t w a n t m e  to  s p e a k . T h e re  
a re  s o  m a n y  th in g s  a b o u t m y  S ta te  w h ic h  I

w a n t to  te l l  h e re . In  a n y  c a s e , w h a t  I h a v e  
t r ie d  to  s a y , I h o p e  o u r  h o n . M in is te r  w il l  ta k e  
n o te  o f  a n d  ta k e  s o m e  d e f in i te  s te p s  s o  th a t  
th e s e  p ro b le m s  c o u ld  b e  s o lv e d .

S H R I D .B . P A T IL  (K o la b a ) :  M r. C h a ir 
m a n , w h ile  re p ly in g  to  th e  d e b a te  o n  th e  
F in a n c e  B ill la s t y e a r , th e  th e n  h o n . F in a n c e  
M in is te r , S h r i N .D . T iw a r i h a d  d e s c r ib e d  h is  
B u d g e  a s " Roti, Kapada, Makan  a n d  Rozgar 
B u d g e t” . W e  h a v e  g iv e n  a n  im p re s s io n  th a t  
n o th in g  w a s  le ft  to  b e  d o n e  a n d  h e n c e fo r th  
a s  e v e ry th in g  is  d o n e , p ro p e r  c a re  w il l  b e  
ta k e n  in  a ll re s p e c ts . T h is  y e a r  b e in g  a n  
e le c t io n  y e a r , w e  a re  d a m n  s u re  th a t  th e  
p re s e n t B u d g e t w ill b e  a  p o p u lis t  b u d g e t a n d  
th e re  is  n o th in g  to  w o n d e r  a t b e c a u s e  u l t i 
m a te ly  th ro u g h  m e th o d s  lik e  th is , th e  w e ll 
b e in g  o f th e  p e o p le  is  to  b e  a c h ie v e d .

A t a b o u i 1 2 .3 0  P .M . to d a y  th e  h o n . 
P r im e  M in is te r  h a d  m a d e  a  v e ry  im p o r ta n t 
s ta te m e n t a b o u t e ra d ic a t io n  o f u n e m p lo y 
m e n t in th e  ru ra l a re a s . H e  h a d  d e s c r ib e d  it 
a s  th e  N e h ru  R o z g a r  Y o ja n a , a n d  I a m  v e ry  
g la d  to  s e e  th a t  s u c h  tv p e s  o f  s c h e m e s  a re  
b e in g  a n n o u n c e d  a n d  p ro c la im e d . B u t, I 
h a v e  m y  o w n  d o u b ts  w h e th e r  th e  s c h e m e  
w ill b e  im p le m e n te d  h o n e s t ly .  I u s e  th e  w o rd  
‘h o n e s t ly ’ d e l ib e ra te ly .  T h e  h o n . P r im e  M in 
is te r  in  D e c e m b e r  1 9 8 7  h a d  a n n o u n c e d  a  
p ro g ra m m e  a t M a d ra s  in  th e  A IC C  s e s s io n  
th a t h is  G o v e rn m e n t w o u ld  a n n o u n c e  a n d  
e x e c u te  c e r ta in  p ro g ra m m e s  lik e  Garibi 
Hatao a n d  Bekari Hatao. I d o  n o t th in k  a n d  I 
d o  n o t u n d e rs ta n d  w h e th e r  h e  w a s  s a y in g  it 
in n o c e n tly , o r  p le a d in g  in n o c e n c e . T h e  w o rd s  
Bekari Hatao o r  Garibi Hatao a re  n o t n e w  
s lo g a n ; S in c e  th e  in c e p t io n  o f p la n n in g  in  o u r  
c o u n try , th a t is , fro m  1951 -5 2  it w a s  p la n n e d  
u n d e r e a c h  P la n  th a t  a t th e  e n d  o f th a t  P la n  
th e  n u m b e r  o f u n e m p lo y e d  s h o u ld  b e  re 
d u c e d  to  w h a t it w a s  a t th e  b e g in n in g  o f th e  
P la n . B u t th e  e x p e r ie n c e  s h o w s  th a t  a f te r  a ll 

th e  P la n s  th e  n u m b e r  o f  u n e m p lo y e d  a ll th e  
w h ile  in c re a s e d  d is p ro p o r t io n a te ly ;  th e  
G o v e rn m e n t h a d  fa i le d  m is e ra b ly . A n d  th e  
P r im e  M in is te r  is  a n n o u n c in g  s u c h  s c h e m e s !
I d o  n o t k n o w  w h e th e r  h e  h a s  th is  fa i lu re  in 
h is  m in d . If h e  h a d  th is  fa i lu re  in h is  m in d , h e  
w o u ld  h a v e  g iv e n  p a r t ic u la rs  a b o u t th is  N e h ru  
R o z g a r  Y o ja n a .
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14.13 hrs.

[M R . D E P U T Y -S P E A K E R  in the Chaii]

A fte r  M a y  th e re  w il l  b e  J u n e , J u ly , 
A u g u s t,  S e p te m b e r ,  fo l lo w e d  b y  th e  ra in y  
s e a s o n . T h e re  is  n o  s c o p e  fo r  im p le m e n tin g  
th e s e  s c h e m e s . T h e n  w h e n  is  th is  s c h e m e  
lik e ly  to  b e  im p le m e n te d ?  It is  n o t lik e ly  to  b e  
im p le m e n te d  b e fo re  D e c e m b e r , th a t  is , th e  
d a y s  o f L o k  S a b h a  e le c t io n s . T h e n , w h y  is  h e  
a n n o u n c in g  it a t th is  ju n c tu re ?

H e  h a s  a ls o  m a d e  a  p ro v is io n  in  th e  
B u d g e t to  th e  tu n e  o f R s . 5 0 0  c ro re  fo r  th e  
e d u c a te d  u n e m p lo y e d . Is  it n o t g o in g  to  b e  
im p le m e n te d ?  A c c o rd in g  to  m e , it is  n o t 
g o in g  to  b e  im p le m e n te d . T h e s e  a re  a ll 
p o p u lis t  s lo g a n s . W e  s h o u ld  n o t b e tra y  th e  
fa ith  th e  p e o p le  h a v e  p la c e d  in  u s . W h y  h a s  
th is  n o t b e e n  d o n e  d u r in g  th e  la s t fo u r  y e a rs ?  
In th e  la s t fo u r  y e a rs , if w e  e x a m in e  a n d  
s c ru t in is e  o u r  e x p e r ie n c e , a t te m p ts  h a v e  
b e e n  m a d e  in th is  d ire c t io n  b u t th e re  is  to ta l 
fa i lu re  o n  th e  p a r t o f th e  G o v e rn m e n t.  S o , s o  
fa r  a s  th is  a n n o u n c e m e n t is  c o n c e rn e d , it w il l 
th e  v e ry  d if f ic u lt  to  b e lie v e  it.

T h e n , th e  h o n . F in a n c e  M in is te r  in  h is  
s p e e c h  w h ile  in tro d u c in g  th e  F in a n c e  B ill fo r  
c o n s id e ra t io n ,  h a s  s ta te d  th a t s o m e  c o n c e s 
s io n s  h a v e  b e e n  g iv e n  to  c e r ta in  s e c to rs . 
T h e s e  c o n c e s s io n s  a re  re la te d  to  T V  s e ts  
a n d  tw o  w h e e le rs .  T h e s e  c o n c e s s io n s  a re  
fo r  th e  m id d le  c la s s  p e o p le  a n d  n o t fo r  th e  
p o o re s t  o f th e  p o o r . S o  fa r  a s  th e  p o o re s t o f 
th e  p o o r  is c o n c e rn e d , s o m e  c o n c e s s io n s  
h a v e  b e e n  a n n o u n c e d  in  re g a rd  to  p la s t ic  
a r t ic le s  b y  w ith d ra w in g  c e r ta in  d u tie s . I w e l
c o m e  th e s e  c o n c e s s io n s .

T h e , I c o m e  to  p a s s in g  o f th e s e  c o n c e s 
s io n s  to  th e  c o n s u m e rs . L a s t y e a r  th e  F i
n a n c e  M in is te r  h a s  s ta te d  in  c le a r  te rm s  th a t 
if th e  c o n c e s s io n s  a re  n o t p a s s e d  o n  to  th e  
c o n s u m e rs , th e n  th e s e  c o n c e s s io n s  w ill b e  
w ith d ra w n . I w o u ld  lik e  to  k n o w  fro m  th e  
F in a n c e  M in is te r  w h e th e r  s u c h  a n  a tte m p t 
w a s  m a d e  to  e x a m in e  o r  s c ru t in is e  w h e th e r  
th e  c o n c e s s io n s  h a v e  b e e n  p a s s e d  o n  to  th e  
c o n s u m e rs  o r  n o t. I w o u ld  a ls o  lik e  to  k n o w  
w h e th e r  a n y  a g e n c y  h a s  b e e n  c re a te d  to  s e e

w h e th e r  th e  c o n c e s s io n s  h a v e  b e e n  p a s s e d  
to  th e  c o n s u m e rs  o r  n o t. I th in k  th e r e  is  n o  
s u c h  a g e n c y  a t p re s e n t .  H o w  is  It th e  F i
n a n c e  M in is te r  c a n  w ith d ra w  th e  c o n c e s 
s io n s  w ith o u t a s c e r ta in in g  w h e th e r  th e  c o n 
c e s s io n s  h a v e  b e e n  p a s s e d  o n  to  th e  c o n 
s u m e rs  o r  n o t?  T h e  h o n . M in is te r  m a y  re p e a t  
th e  s a m e  a rg u m e n t.  B u t h e  s h o u ld  ta k e  in to  
c o n s id e ra t io n  th is  a s p e c t.  I w o u ld  lik e  to  
h a v e  a  c la r if ic a t io n  o n  th is  p o in t.

N o w  I c o m e  to  c e i l in g  o n  p ro p e r t ie s .  

T h e re  is a  c e ilin g  o n  a g r ic u ltu ra l p ro p e r ty  
s in c e  1 9 6 0 . V a r io u s  A c ts  h a v e  b e e n  p a s s e d  
in v a r io u s  S ta te s  la y in g  d o w n  c e il in g  lim its . 
N o  a g r ic u ltu r is t  c a n  h a v e  la n d  m o re  th a n  th e  
c e ilin g  lim it. B u t th e re  h a s  n o t b e e n  a n y  
a t te m p t to  h a v e  a  c e il in g  o n  u rb a n  p ro p e r ty  
a s  w e ll a s  in in d u s tr ia l s e c to r . A n y o n e  c a n  
h a v e  a n y  n u m b e r  o f  h o u s e s  c o s t in g  a n y  
a m o u n t. S o  fa r  a s  th e  in d u s tr ia l s e c to r  is 
c o n c e rn e d , th e  a s s e ts  o f  T a ta s  a n d  B ir la s  
n o w -a -d a y s  a re  n e a r in g  R s . 5 0 0 0  c ro re s . 
T h e re  is  n o  l im ita t io n  o n  th o s e  b ig  in d u s tr ie s  
a n d  b ig  in d u s tr ia l fa m il ie s .  Y o u  s h o u ld  ta k e  
th is  in to  c o n s id e ra t io n .

T h e re  is  a  w id e  g a p  s o  fa r  a s  in c o m e  
g a p  is  c o n c e rn e d . T h e  G o v e rn m e n t s e r 
v a n ts  a n d  th e  w o rk e rs  in  th e  p u b l ic  s e c to r  
a re  b e in g  p ro te c te d  a g a in s t th e  p r ic e  r is e  
th ro u g h  D A , if n o t fu l ly ,  to  a  l im ite d  e x te n t . 
T h e  o rg a n is e d  s e c to r  is to  th e  e x te n t  o f  tw o  
c ro re s  f if ty  la k h s . N o w  th e  p re s e n t  p o p u la 
t io n  is e ig h ty  c ro re s . T h a t m e a n s , 7 7 .5 0  
c ro re s  o f p e o p le  a re  n o t p ro te c te d  a g a in s t  
th e  p r ic e  r is e . Y o u  c a n  im a g in e  th e ir  p l ig h t 
n o w . I h a v e  n o th in g  to  s a y  a g a in s t  th e  o r g a n 
is e d  s e c to r  b e in g  p ro te c te d  a g a in s t  th e  p r ic e  
rise . B u t it is  th e  d u ty  o f th e  G o v e rn m e n t to  
p ro te c t th e  u n o rg a n is e d  s e c to r  a ls o . T h a t 
h a s  n o t b e e n  d o n e .

L a s tly  I w o u ld  lik e  to  s a y  o n e  p o in t a b o u t 
th e  p a ra lle l e c o n o m y  o f b la c k  m o n e y . T h e re  
a re  a tte m p ts  o f th e  G o v e rn m e n t to  u n e a r th  
b la c k  m o n e y , b u t th e y  c o u ld  n o t s u c c e e d  in  
it to  th e  d e s ire d  e x te n t. B e c a u s e  o f th e  b la c k  
m o n e y , p r ic e s  a re  r is in g  v e ry  h ig h  a n d  u l t i 
m a te ly  th e  p o o r  p e o p le  h a v e  to  s u ffe r .

In Maharashtra there are certain fisher-
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[S h . D  p  P a til]

m e n  c o o p e ra t iv e  s o c ie tie s . N o w  th e  In c o m e  
T a x  O ff ic e rs  h a v e  is s u e d  n o tic e s  to  th e  in d i
v id u a l m e m b e rs  o f th e  f is h e rm e n  c o o p e ra 
t iv e  s o c ie t ie s  th a t th e y  s h o u ld  s u b m it th e ir  
a c c o u n ts . I d o u b t th a t th e  e a rn in g s  o f in d iv id 
ua l m e m b e rs  o f f is h e rm e n  s o c ie t ie s  a re  s u c h  
th a t it s h o u ld  a ttra c t in c o m e - ta x . S o , th e y  a re  
b e in g  u n n e c e s s a r i ly  h a ra s s e d . I w o u ld  like  
th e  h o n . F in a n c e  M in is te r  to  in v e s tig a te  th is  
m a tte r a n d  d ire c t th e  IT O s  n o t to  h a ra s s  th e  
in d iv id u a l f is h e rm e n  w h o  a re  m e m b e rs  o f 
th e  c o o p e ra t iv e  s o c ie tie s .

[ T r a n s l a t i o n ]

C H . L A C H C H H I R A M  (J a la u n ): M r.
D e p u ty  S p e a k e r, S ir, I s u p p o rt th e  F in a n c e  
B ill o f th e  c u rre n t y e a r 1 9 8 9 -9 0  p re s e n te d  b y  
th e  h o n . M in is te r  o f F in a n c e . In fa c t, th e  
B u d g e t p re s e n te d  b y  th e  h o n . M in is te r  o f 
F in a n c e  is a c o m m e n d a b le  o n e , b u t it h a s  
b e c o m e  a h a b it w ith  o u r c o lle a g u e s  in o p p o 
s itio n  p a r t ie s  to  c r it ic is e  th e  e ffo r ts  m a d e  b y  

th e  G o v e rn m e n t, h o w s o e v e r w e lfa re  o r ie n te d  
p ro g ra m m e s  it m a y  m a k e  fo r  th e  w e ll b e in g  
o f th e  p e o p le . O u r c o u n try  w a s  re lie v e d  o f 
th e  b o n d a g e  o f C o lo n is a tio n . O u r  c o u n try  
h a s  m a d e  m o re  p ro g re s s  in c o m p a r is o n  to  
th e  p ro g re s s  m a d e  by  a ll o th e r  c o u n tr ie s  
w h ic h  b e c a m e  in d e p e n d e n t o v e r  th e  y e a rs . 
O u r c o u n try  is  a h e a d  o f a ll o f th e m . It c o n 
f ro n te d  m a n y  n a tu ra l c a la m it ie s  a n d  o th e r  
d if f ic u lt ie s . E v e n  th e n  it has  b e e n  m a k in g  
s te a d y  p ro g re s s . T h e  c o u n tr ie s  w h ic h  a t 
ta in e d  in d e p e n d e n c e  e a r lie r  th a n  us, c o m 
m e n d  o u r  p ro g re s s  an d  fo l lo w  us. O u r h o n . 
P r im e  M in is te r  h a s  m a d e  a n n o u n c e m e n ts  
fo r  th e  w e lfa re  o f th e  v illa g e s . A  n u m b e r o f 
p ro v is io n s  h a v e  b e e n  m a d e  in  th is  B u d g e t to  
re a lis e  th e  d re a m s  o f P a n d it .J a w a h a r L a i 
N e h ru  th a t he  h a d  d re a m t fo r  th e  s p e e d y  
d e v e lo p m e n t o f  th e  c o u n try  a n d  it h a s  b e e n  

a c c la im e d  a ll o v e r  th e  w o rld . O u r  v illa g e s  a re  
c o m p a ra t iv e ly  la g g in g  b e h in d  a n d  it is o u r  
d u ty  to  p a y  m o re  a tte n tio n  to w a rd s  th e m . In 
fa c t, tw o  ty p e s  o f p e o p le  live  in o u r  v illa g e s . 
O n e  ty p e  c o n s is ts  o f th o s e  p e o p le  w h o  u se d  
to  b e  th e  s u p p o r te rs  o f B r it is h  d u r in g  th e  
B r itis h  t im e . T h e ir  c o n d it io n  is  g o o d . T h e ir  
c h ild re n  re c e iv e  g o o d  e d u c a tio n . T h e y  h a v e

c a p ita l a n d  a re  c a p a b le  o f  o b ta in in g  a ll s o r ts  
o f  fa c il it ie s .  T h e  o th e r  ty p e  c o n s is ts  o f  th o s e  
p e o p le  w h o  h a v e  a lw a y s  b e e n  b a c k w a rd ,  
w h o  a lw a y s  la c k e d  p ro p e r  e d u c a t io n  a n d  
h a s  b e e n  fa c in g  th e  p ro b le m  o f u n e m p lo y 
m e n t. T h e y  s t i l l  c o n t in u e  to  b e  p o o r .  It is  a ls o  
o n e  o f th e  re a s o n s  o f th e ir  p o v e r ty  th a t  th e y  
h a v e  a lw a y s  b e e n  w o rk in g  a s  fa rm  la b o u r 
e rs . T o d a y  m o d e rn  m a c h in e s  h a v e  b e e n  
in tro d u c e d  in  a g r ic u ltu re . D u e  to  m a c h a n is a -  
t io n  in a g r ic u ltu re  a  la rg e  n u m b e r  o f  fa rm  
la b o u re rs  h a v e  b e e n  re n d e re d  jo b le s s .  O u r  
G o v e rn m e n t h a s  la u n c h e d  a  n u m b e r  o f  
s c h e m e s  fo r  im p ro v in g  th e  s ta n d a rd  o f e d u 
c a tio n  o f th e  p e o p le  b e lo n g in g  to  w e a k e r  
s e c t io n s  a n d  s e v e ra l b o y s  o f th e s e  w e a k e r  
s e c t io n s  h a v e  b e c o m e  e d u c a te d . B u t a  s iz 
a b le  n u m b e r  o f  th e m  e x p e c ts  e m p lo y m e n t 
o p p o r tu n it ie s  fro m  th e  G o v e rn m e n t.  N o  a r 
ra n g e m e n ts  h a v e  s o  fa r  b e e n  m a d e  to  p r o 
v id e  e m p lo y m e n t to  th o s e  c h i ld re n  o f fa rm  
la b o u re rs  w h o  h a v e  b e c o m e  e d u c a te d .

I h a v e  a  s u g g e s t io n  in  th is  re g a rd . T h e re  
is o n ly  o n e  w a y  to  s o lv e  th e  p ro b le m  o f u n 
e m p lo y m e n t in th e  v i l la g e s .  M y  s u g g e s t io n  is 
th a t th e  G o v e rn m e n t s h o u ld  s e t u p  b ig  fa c to 
rie s  in v i l la g e s  in s te a d  o f c it ie s  a n d  g iv e  
p r io r ity  to  p e o p le  b e lo n g in g  to  w e a k e r  s e c 
t io n s  in th e  m a tte r  o f e m p lo y m e n t in  th e s e  
fa c to r ie s  w h o  h a v e  n o  jo b s  a n d  w h o  h a v e  
b e e n  re n d e re d  jo b le s s  c o n s e q u e n t u p o n  
m e c h a n is a tio n  in a g r ic u ltu re  a n d  a re  ro a m 
ing  a b o u t in  s e a rc h  o f jo b s . P e o p le  in  la rg e  
n u m b e rs  m ig ra te  to  c it ie s  fro m  v il la g e s . T h e y  
c o n fro n t a n u m b e r  o f h a rd s h ip s . It is a  v e ry  
d e p lo ra b le  s itu a tio n . S ir , th ro u g h  y o u , I w o u ld  
like  to  c a ll u p o n  th e  h o n . M in is te r  o f  F in a n c e  
th a t he  s h o u ld  e v o lv e  s u c h  a  p o lic y  u n d e r  
w h ic h  tw o  to  fo u r  fa c to r ie s  s h o u ld  b e  s e t u p  
in e a c h  d is tr ic t  s o  th a t  u n -e m p lo y e d  p e o p le  
c o u ld  be  p ro v id e d  e m p lo y m e n t o p p o r tu n i
t ie s  in th e s e  fa c to r ie s  a n d  th e y  n e e d  n o t 
m ig ra te  to  c it ie s .

S ir , I s u p p o r t  th e  p o in ts  p u t fo r th  b y  m y  
h o n . c o l le a g u e s  a b o u t ra is in g  th e  e x e m p t io n  
lim it o f in c o m e  ta x . T h e  e x e m p t io n  l im it o f 
in c o m e  ta x  f ix e d  a t R s. 1 8 ,0 0 0  is  v e ry  lo w . 
T h e  l im it s h o u ld  b e  f ix e d  a t R s . 2 5 ,0 0 0  k e e p 
ing  in v ie w  th e  s itu a t io n  a r is in g  fro m  th e  p r ic e  
rise . I s u p p o r t th e  v ie w s  o f m y  h o n . c o l
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le a g u e s  fo r  f ix in g  th e  l im it  a t  R s . 2 5 ,0 0 0 .

S ir ,  th e  G o v e r n m e n t  h a s  ta k e n  a  d e c i
s io n  to  f i l l  th e  v a c a n c ie s  re s e rv e d  fo r  s c h e d 
u le d  c a s te s .  B u t th e r e  is  ra m p a n t c o r ru p t io n  
in  it. F o r ty  y e a rs  h a v e  p a s s e d  a n d  th e  n u m 
b e r  o f  re s e rv e d  v a c a n c ie s  h a s  c o n t in u o u s ly  
b e e n  r is in g .  It is  b e c a u s e  th e  v a c a n c ie s  
w h ic h  w e re  re s e rv e d  fo r  th e m  h a v e  n o t s o  fa r  
b e e n  f i l le d  u p . A  f irm  s ta n d  n e e d s  to  b e  ta k e n  
in  th is  re g a rd . I w o u ld  l ik e  to  s u b m it  th a t  
p e o p le  b e lo n g in g  to  w e a k e r  s e c t io n s  s h o u ld  
b e  g iv e n  p r io r i ty  in  th e  n e w ly  o p e n e d  fa c to 
rie s . C h ild re n  o f  p e o p le  w h o  h a v e  la rg e  
s o u rc e s  o f  e m p lo y m e n t,  w h o  o w n  b ig  fa rm s  
a n d  fa c to r ie s  g e t  e m p lo y m e n t.  T h e  re a s o n s  
b e in g  th a t  th e y  g e t  th e ir  c h i ld re n  re c ru ite d  b y  
p a y in g  b r ib e s  a n d  b y  a d o p t in g  c o r ru p t  m e th 
o d s . T h e re  is  g re a t  d is c e o n te n tm e n ta m o n g  
p e o p le  b e lo n g  in g  to  w e a k e r  s e c t io n s  th a t  th e  
G o v e r n m e n t  h a d  m a d e  a  c o m m itm e n t to  f i l l  
u p  th e  v a c a n c ie s  re s e rv e d  fo r  th e m , b u t 
th e s e  v a c a n c ie s  re m a in  u n f i l le d  e v e n  a fte r  a  
la p s e  o f  4 0  y e a rs .  T h e re fo re ,  th ro u g h  y o u , I 
w o u ld  lik e  to  re q u e s t  th e  h o n . M in is te r  o f  
F in a n c e  th a t  h e  s h o u ld  ta k e  f irm  s te p s  in  th is  
d ire c t io n .  D is c o n te m e n t a m o n g  w e a k e r  
s e c t io n s  is  s p re a d in g  c o n t in u o u s ly  a n d  it w il l 
c re a te  a  v e ry  c r i t ic a l s i t u a tb n  in  fu tu re  a n d  
w il l  b e c o m e  a  b ig  p ro b le m  .o r  u s . It is , th e r e 
fo re ,  n e c e s s a ry  th a t  s p e c ia l e f fo r ts  s h o u ld  
b e  m a d e  in  th is  re g a rd .

S ir , a g r ic u ltu re  is  th e  b ig g e s t  p ro b le m  in 
th e  v i l la g e s .  E v e n  a f te r  4 0  y e a rs  o f a c h ie v in g  
in d e p e n d e n c e  a n d  m a k in g  g re a t  e ffo r ts  in 
th is  f ie ld ,  m o re  th a n  h a lf o f  o u r  la n d  a re a  
re m a in s  u n - ir r ig a te d . S o m e  fa rm e rs  fo r  w h o m  
m e a n s  o f  ir r ig a t io n  a re  a v a i la b le  a re  m a k in g  
p ro g re s s  b u t, th o s e  fa rm s  w h o  d o  n o t g e t 
w a te r  fo r  th e ir  la n d  a re  in  d if f ic u lty  a n d  g r ie f.  
T h e re  a re  s ix  r iv e rs  f lo w in g  th ro u g h  m y  
c o n s t i tu e n c y ,  o u t  o f  w h ic h  2 -3  r iv e rs  f lo w in g  
f ro m  o th e r  S ta te s  jo in  th e m . B u t th e  w a te r  o f  

th e s e  r iv e rs  f lo w  o u t  w ith o u t a n y  u t il is a t io n  
b e c a u s e  th e re  is  n o  d a m  o n  a n y  o f th e s e  
r iv e rs .

I w o u ld  lik e  to  s u b m it  th a t  D a m  p ro je c ts  
s h o u ld  b e  s a n c t io n e d  fo r  th e  a re a s  e x p e r i
e n c in g  s h o r ta g e  o f  w a te r .  In  th is  re g a rd , I

h a d  m a d e  a  re q u e s t  to  th e  G o v e r n m e n t  o f  
U t ta r  P ra d e s h  to  c o n s t r u c t  a  re s e r v o ir  a t 
P a n c h n a d , th e  c o n f lu e n c e  o f  5  r iv e rs  in  m y  
c o n s t i tu e n c y .  B u t th e  G o v e r n m e n t  o f  U t ta r  
P ra d e s h  is  n o t in  a  p o s it io n  to  ta k e  u p  th e  
w o rk  f o r  w a n t o f  fu n d s .  I w o u ld  l ik e  to  re q u e s t  
th e  h o n . M in is te r o f  F in a n c e  to  p ro v id e  fu n d s  
a s  a  s p e c ia l c a s e  fo r  c o n s tr u c t in g  d a m s  
w h ic h  is  a n  u rg e n t  n e e d . O u r  p o p u la t io n  
g o e s  o n  in c re a s in g  b y  1 1 /2  c ro re  p e o p le  
e v e ry  y e a r  a n d  w e  h a v e  to  in c re a s e  th e  
fo o d g ra in s  p ro d u c t io n  a t th e  s a m e  s p e e d . 
F o r  th is ,  th e re  s h o u ld  b e  p ro v is io n  o f  w a te r  
fo r  ir r ig a t io n .

T h e re  is  n e t  w o rk  o f  la rg e  d e p o s its  o f  
g a s  in  o u r  c o u n try .  F e r t i l is e r  fa c to r ie s  s h o u ld  
b e  s e t u p  in  th e  a re a  to  u t i l is e  th e s e  g a s  
d e p o s its .  A  g a s  p ip e  lin e  p a s s e s  th ro u g h  m y  
c o n s t i tu e n c y  a n d  a  n u m b e r  o f  o u t le ts  h a v e  
b e e n  s e t  u p  th e re . If tw o  to  th r e e  g a s  b a s e d  
fa c to r ie s  a re  s e t u p  in  m y  a re a  th e  p ro b le m  
o f u n e m p lo y m e n t in  th e  a re a  c o u ld  b e  s o lv e d .

I w o u ld  lik e  to  re q u e s t  th e  h o n . M in is te r  
o f  F in a n c e  to  p ro v id e  m o re  fu n d s  fo r  th e  
b a c k w a rd  a re a s  s o  th a t  th e  u n -e m p lo y m e n t 
p ro b le m  in th e s e  a re a s  c o u ld  b e  re m o v e d . 
W ith  th e s e  w o rd s  I s u p p o r t  th e  F in a n c e  B ill 
p re s e n te d  b y  th e  h o n . M in is te r  o f  F in a n c e .

[English)

S H R I H E T  R A M  (S irs a ) :  M r. D e p u ty -  
S p e a k e r ,  in  th e  F in a n c e  B ill p re s e n te d  to  th e  
H o u s e , it h a s  b e e n  m e n t io n e d  th a t  s o m e  
c o n c e s s io n s  h a v e  b e e n  p ro v id e d . B u t c o n 
c e s s io n s  to  w h o m ?  W h o  n e e d  th e  c o n c e s 
s io n s  to d a y  in  In d ia ?  T h e  p o o re s t  o f  th e  p o o r  
n e e d  th e  c o n c e s s io n s .  S ir , 5 %  E x c is e  d u ty  
c o n c e s s io n  h a s  b e e n  p ro v id e . B u t th a t  w il l  
b e  o n ly  fo r  c a p ita l is t  s o c ie ty  o r  th e  c a p ita l is ts  
in In d ia . C o n c e s s io n s  o n  c o lo u r  T V  a n d  
s c o o te rs ,  w h ic h  a ra  u s e d  b y  m id d le -c la s s  o r  

lo w e r -m id d le  c la s s  w ill n o t h e lp  in  a n y  w a y . 
C o lo u r  T V  is  n o t th e  n e c e s s ity  o f  th e  p re s e n t 
d a y , e s p e c ia lly  to  th o s e  l iv in g  in  th e  ru ra l 
p a r ts  o f  th e  c o u n try  w h o s e  p e r  c a p ita  in c o m e  
is  n o t m o re  th a n  R s . 1 .2 0 . B u t y o u  a re  g o in g  
to  p ro v id e  s o m e  c o n c e s s io n  fo r  th e  T V , 
C o lo u r  T V , s c o o te rs ,  c a rs . e tc . T h e y  a re  n o t 
a t a ll n e e d e d  fo r  th e  p o o r  o f  o u r  c o u n try .
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[S h . H e t R a m ]

S ir, a s  fa r  a s  In d ia n  e c o n o m y  is  c o n 
c e rn e d , th a t b e c o m e s  ru d d e r le s s . It h a s  no  
a im . It h a s  b e c o m e  th e  c lo s e d  c irc u it  e n 
c irc le d  b y  th e  c a p ita l is ts  in  th e  c o u n try . 
W h e n e v e r  th e y  n e e d  c o n c e s s io n s , th e y  g e t 
th e m  b y  p ro m u lg a tio n  o r  b y  s o m e  o th e r  
m e a n s  o r  b y  c h a n g in g  th e  la w s , ru le s  a n d  
re g u la tio n s . B u t th e  p o o r  p e o p le  d o  n o t g e t  
a n y  b e n e fits  at a ll. In d ia n  s o c ie ty  h a s  b e 
c o m e  c a n c e ro u s  d u e  to  its  fa u lty  e c o n o m ic  
s y s te m  a n d  th is  e c o n o m ic  s y s te m  is  n o t a t a ll 
h e lp fu l to  th e  p o o r. J u s t  b e fo re  th e  b u d g e t 
th e  w h e a t w a s  s e llin g  in D e lh i m a rk e t a t R s . 
3 5 0  p e r  q u in ta l a n d  s te e l w a s  c o s tin g  a t R s . 
8 0 0  p e r  m . to n n e . B u t n o w , w h a t a  c h a n g e  
h a s  ta k e n  p la c e . W h e a t is  s o ld  a t a p p ro x i
m a te ly  R s . 1 8 0  p e r q u in ta l a n d  s til l p r ic e  is 
g o in g  u p  m o re  th a n  R s. 1 0 0 0  p e r m . to n n e . 
B u t h o w  y o u  a re  p la y in g  w ith  th e  p o o r p e o p le  
a n d  fa rm e rs ?  H o w  y o u  a re  e x p e c tin g  th e  
p o o r  p e o p le  to  h a v e  h o u s e s  w h e n  a lu m in 
iu m  is g o in g  o u t o f m a rk e t a n d  w h e n  th e  p r ic e  
o f s te e l is  r is in g ?  A n d  c e m e n t w h ic h  w a s  
a v a ila b le  a t R s. 5 2  p e r b a g  is, a fte r  th e  
b u d g e t, R s . 8 2  p e r b a g . ( Interruptions) T h e  
G o v e rn m e n t s h o u ld  s e e  th a t p o o r  p e o p le  
a re  p ro v id e d  w ith  a ll th e  n e c e s s it ie s . B u t 
th e re  is a r is e  o f m o re  th a n  3 0  p e r c e n t in th e  
p r ic e s  o f v a r io u s  g o o d s  n o w . T h e y  m a d e  a 
m e s s  o f th e  to ta l e c o n o m y . I w o u ld  s a y , M r. 
D e p u ty -S p e a k e r , th a t w h a t is n e e d e d  in In d ia  
is th e  d e v e lo p m e n t o f m a n , d e v e lo p m e n t o f 
h u m a n  re s o u rc e s . B u t w h a t a re  w e  d o in g ?  In 
th e  F irs t P la n  fo r  e d u c a tio n  th e  a llo c a t io n  
w a s  7 .3  p e r c e n t o f th e  to ta l, n o w  it h a s  c o m e  
d o w n  to  1 .3  p e r  c e n t o f th e  to ta l in th e  
S e v e n th  P la n . Y o u  h a v e  c re a te d  th e  n e w  
e d u c a tio n a l s y s te m  o n  th e  b a s is  o f fo u r  
c la s s e s  o f th e  V e d ic  age . S o c ie ty  w a s  d i 
v id e d  in to  fo u r  c la s s e s . O n e  w a s  th e  B ra h 
m in  c la s s . T o d a y  th e  n e o -b ra h m in s , th e  
m o n ie d  p e o p le , a v a il o f e d u c a tio n  fo r  th e ir  
c h ild re n . W h e re ?  In th e  p u b lic  s c h o o ls . T h e  
r ic h  h a v e  th e  D o o n  S c h o o l w h e re  e v e ry th in g  
is a v a ila b le . T h e re  a re  h o s te ls , th e re  a re  
s e rv a n ts ,  a  s w im m in g  p o o l, a  la b o ra to ry , a 
l ib ra ry  a n d  e v e ry th in g . F ir m id d le  c la s s e s  
th e re  a re  G o v e rn m e n t a n d  G o v e rn m e n t-  
a id e d  s c h o o ls  w h e re  th e ir  c h ild re n  g e t th e  
e d u c a tio n . T h e re  a re  p r im a ry  s c h o o ls  o r  th e

a id e d  s c h o o ls  w h ic h  a re  h a v in g  le s s  e d u 
c a te d  te a c h e rs ,  w ith o u t  a n y  fu rn itu re ,  w ith 
o u t a n y  c h a r t  o r  b la c k b o a rd ,  w h e re  th e  to w e r  
m id d le  c la s s  p e o p le  s e n d  th e ir  c h ild re n . N o w , 
w e  h a v e  a  n e w  e d u c a t io n  p o l ic y  fo r  o p e n  
s c h o o l a n d  o p e n  u n iv e rs ity  w ith o u t  a te a c h e r  
a n d  o th e r  in fra s t ru c tu re . F o r  w h o m ?  F o r  
th o s e  w h o  a re  S c h e d u le d  C a s te s , w h o  h a v e  
n o  a v e n u e s  o f  e d u c a t io n .

N o w  y o u  a re  ta lk in g  o f  v o c a t io n a l is a 
t io n . W h a t is  v o c a t io n a lis a t io n ?  E a r l ie r  v o c a 
t io n a l is a t io n  w a s  th e r e  in  th e  In d ia n  s o c ie ty .  
T h e  c o b b le r ,  th e  s w e e p e r ,  th e  b a rb e r  e tc . 
h a v e  b e e n  d e g e n e ra te d  in to  c a s te  s y s te m  
a n d  n o w  w h a t d o  y o u  e x p e c t  f ro m  v o c a t io n 
a l is a t io n ?  A g a in  th is  w il l  s t r e n g th e n  th e  c a s te  
s y s te m . S o , l ib e ra l e d u c a t io n  is  th e  n e e d  o f 
th e  d a y . I h o p e  th e  S c h e d u le d  C a s te s  w ill b e  
g iv e n  lib e ra l e d u c t io n . It w a s  th ro u g h  l ib e ra l 
e d u c a t io n  A m b e d k a r  ro s e  to  th e  s ta tu s . 
M a h a tm a  G a n d h i a ls o  g o t l ib e ra l e d u c a t io n . 
A fte r  d o in g  B .A . a n d  L L .B  fo rm  L o n d o n , he  
s ta r te d  s h o e -m a k in g  a n d  w e a v in g .  If y o u  a re  
g o in g  to  fo rc e  v o c a t io n a lis a t io n  o n  th e  p o o r  
p e o p le  in th e  n a m e  o f e d u c a t io n ,  y o u  a re  
d e n y in g  th e m  re a l e d u c a t io n . T h e  p o o re s t  o f 
th e  p o d r  s h o u ld  b e  p ro v id e d  w ith  th e  s c h o o l, 
w ith  a  b la c k b o a rd  a n d  w ith  te a c h e rs  a n d  
o th e r  in f ra s tru c tu re . H e re , e d u c a t io n  is  b e 
c o m in g  a  b u s in e s s  a n d  a ll th e  r ic h  p e o p le  a re  
g e tt in g  e d u c a t io n  a n d  p o o r  p e o p le , s p e c ia lly  
th o s e  b e lo n g in g  to  th e  S c h e d u le d  C a s te s  
a n d  o th e r  lo w e r  c a s te s  a re  n o t h a v in g  a n y 
th in g .

A s  fa r  a s  h ig h e r  e d u c a t io n  is  c o n c e rn e d , 
in In d ia  th e  p e rc e n ta g e  is  4 .5  w h e re a s  th e  
G o v e rn m e n t c la im s  th a t w e  a re  h a v in g  th e  
h ig h e s t h u m a n  re s o u rc e s , t r a in e d  a n d  e d u ^  
c a te d . T h is  4 .5  p e r  c e n t is th e  lo w e s t in  th e  
w o rld . E v e n  K o re a  a n d  V ie tn a m  a re  n o t 
h a v in g  re s o u rc e s  e q u a l to  In d ia , b u t th e  
p e rc e n ta g e  o f h ig h e r  e d u c a tio n  th e re  is  h ig h e r 

th a n  th a t  o t In d ia . In  A m e r ic a  it is 5 5  p e r  c e n t. 
H e re  w e  th in k  th a t  h ig h e r  e d u c a t io n  is 
n e e d e d . T h e  n e w  e d u c a t io n  p o lic y  is  c o n 
te m p la te d  in th e  w a y  th a t a  b o y  w il l  e n te r th e  
s c h o o l a n d  w ith o u t a n y  e v a lu a t io n  a n d  e x 
a m in a tio n  a fte r  s tu d y in g  fo r  10  y e a rs  in th e  
s c h o o ls  w ill c o m e  o u t  w ith  a  c e r t if ic a te  a n d  
h e  is c a lle d  e d u c a te d . T h e y  w a n t to  k ill th e
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e d u c a t io n  s y s te m  s o  th a t  th e  p o o re s t o f  th e  
p o o r  a n d  th e  S c h e d u le d  C a s te  m a y  n o t r is e  
in  th e  s o c ie ty ,  s o  th a t  n o  A m b e d k a r  m a y  
g ro w  to  o p p o s e  S h r i R a jiv  G a n d h i.  If o u r  
e d u c a t io n  s y s te m  is  n o t s t r e n g th e n e d , a ll 
y o u r  e x p o r t  p o lic y  a n d  im p o r t  p o lic y  w ill 
re m a in  b a d . A s  fa r  a s  th e  e x p o r t  is  c o n 
c e rn e d ,  w e  a re  e x p o r t in g  m in e ra ls ,  w e  a re  
e x p o r t in g  o re s  a t lo w  c o s t  w h ic h  w ill b e  
n e e d e d  b y  o u r  in d u s tr ie s . T h in g s  a re  im 
p o r te d  o n ly  fo r  M in is te rs ,  p o l it ic ia n s  a n d  
in d u s tr ia lis ts  w h o  m a y  h a v e  a ir -c o n d it io n -  
e rs , im p o r te d  c a r  a n d  im p o r te d  fu rn is h in g s  
fo r  th e ir  b u n g a lo w s . I h a v e  s e e n  v il la g e s  
w h e re  n o th in g  is  im p o r te d . W h y  a re  o u r  
im p o r t b i l ls  r is in g ?  W e  a re  n o t c o n s id e r in g  
a g r ic u ltu re  in w h ic h  7 7 %  o f o u r  p e o p le  a re  
e n g a g e d . I w il l p le a d  w ith  th e  F in a n c e  M in is 
te r  th a t  th e  ra te  o f in te re s t s h o u ld  b e  b a s e d  
o n  th e  ra te  o f re tu rn . In d u s tr ia lis ts  a re  a lw a y s  
h a v in g  2 0 %  m a rg in , b u t fa rm e rs  a re  h a v in g  
no  m a rg in . If he  is to  p a y  12%  o f in te re s t, h e  
m a y  b e  h a v in g  n o  re tu rn  d u e  to  n a tu ra l 
c a la m it ie s  lik e  d ro u g h t .  N o w , th e  fa rm e r  h a s  
to  p a y  1 2 %  o f in te re s t, b u t it s h o u ld  no t b e  
m o re  th a n  6 % . 7 7 %  o f o u r  p e o p le  a re  e n 
g a g e d  in a g r ic u ltu re , b u t o n ly  1 7 %  o f B a n k  
lo a n  h a s  b e e n  e a rm a rk e d  fo r  a g r ic u ltu re .
1 7 %  o f o u r  p o p u la t io n  c o n s is t  o f S c h e d u le d  
C a s te s , b u t o n ly  1 %  o f b a n k  lo a n  is  e a r 
m a rk e d  fo r  th e m  u n d e r  D R I s c h e m e . I a m  
h a p p y  o u r  H o n . P r im e  M in is te r  h a s  a n 
n o u n c e d  th e  ’N e h ru  R o z g a r  Y o ja n a ’. B u t I 
th in k  th e  fa te  o f th is  p ro g ra m m e  w ill b e  like  
th a t o f  a n y  o th e r  p ro g ra m m e — N R E P  a n d  
IR D P — b e c a u s e  th e  G o v e rn m e n t is n o t 
h a v in g  a n y  th ru s t o r  w ill p o w e r  to  im p le m e n t 
th is  p ro g ra m m e . F u n d s  a re  a llo c a te d  f o r th e  
s a m e . It w a s  n o t fu n d , b u t th e  w ill p o w e r  a n d  
im p le m e n ta t io n  w h ic h  w e re  la c k in g . I h o p e  
th a t th is  p ro g ra m m e  w ill n o t b e  a p re -e le c t io n  
p ro p a g a n d a  o r  g u f fa w  fo r  th e  p e o p le  a n d  th e  
p o lit ic ia n s  a n d  th e  fu n d s  w ill n o t b e  m is u s e d  
a t th e  c o s t  o f  th e  p o o r  p e o p le .

[ T r a n s l a t i o n ]

S H R I S H A N K A R L A L  (P a li) :  M r. D e p u ty  
S p e a k e r , S ir , I s u p p o r t  th e  F in a n c e  B ill p re 
s e n te d  b y  th e  h o n . M in is te r  a lo n g w ith  th e  
c o n c e s s io n s  o f R s . 12 3  c ro re s  a n n o u n c e d  
by  h im  d u r in g  th e  c o u rs e  o f d is c u s s io n .

It is  t r u e  th a t  th e r e  s h o u ld  h a v e  b e e n  
d e ta i le d  d is c u s s io n s  o n  v a r io u s  d e m a n d s  
p la c e d  b e fo re  th e  H o u s e . B u t I a c c u s e  th e  
o p p o s it io n  p a r t ie s  p a r t ic u la r ly  w h o  ra is e d  
o th e r  is s u e s  in s te a d  o f a l lo w in g  th e  H o u s e  to  
u t i l is e  its  p re c io u s  t im e  o n  th e  d is c u s s io n  o f 
D e m a n d s  fo r  G ra n ts  o f th e  B u d g e t. In th is  
w a y  th e y  d e p r iv e d  th e  h o n . M e m b e rs  o f th e  
H o u s e  fro m  ta k in g  p a r t  in  th is  v e ry  im p o r ta n t  
d is c u s s io n .

I w o u ld  l ik e  to  s u b m it  th a t  th e  p r im a ry  
o b je c t iv e  o f th e  B u d g e t is  to  b r in g  s o c ia lis m  
w ith in  th e  c o n s t i tu t io n a l f r a m e  w o rk . In  p u r 
s u a n c e  o f th e s e  o b je c t iv e s  o u r  le a d e r  S h r i 
R a jiv  G a n d h i a n d  e a r l ie r  to  th a t  S h r im a t i 
In d ira  G a n d h i a n n o u n c e d  a  p o lic y  th a t p o v 
e r ty  w o u ld  b e  a l le v ia te d  b y  p ro v id in g  e m 
p lo y m e n t to  p e o p le . In fu r th e ra n c e  o f th e s e  
o b je c t iv e s  th e  P r im e  M in is te r  w a s  ju s t  n o w  
m a k in g  a  s u b m is s io n  o f  th e  s c h e m e s  a n 
n o u n c e d  u n d e r  th is  p o lic y  th a t  th e  p la n  o u t 
la y  fo r  th is  p u rp o s e  h a s  b e e n  ra is e d  f ro m  R s . 
5 0 0  c ro re s  to  R s . 2 0 0 0  c ro re s  w h ic h  is  a  
m a tte r  o f  h a p p in e s s  fo r  a li o f  u s . It is  a ls o  
w o r th  n o th in g  th a t  th e  s c h e m e s  w il l  b e  im p le 
m e n te d  th ro u g h  th e  P a n c h a y a ts  a n d  o n e  
m e m b e r  in  e a c h  fa m ily  w ill b e  p ro v id e d  w ith  
e m p lo y m e n t.

In th is  c o n n e c t io n  I w o u ld  l ik e  to  s u b m it  
th a t fa rm e rs  liv e  in th e  v i l la g e s . W h ile  p r e 
s e n tin g  th e  B u d g e t, th e  h o n . M in is te r  o f 
F in a n c e  m a d e  s o m e  a n n o u n c e m e n ts ,  b u t 
th e y  w e re  n o t c le a r . A s  s u c h  I w o u ld  lik e  to  
d ra w  th e  a tte n t io n  o f th e  h o n . M in is te r  o f 
F in a n c e  th a t a t th e  t im e  o f re c o v e ry  o f lo a n s  
ta k e n  b y  th e  fa rm e rs  tw o  to  th re e  t im e s  o f th e  
p r in c ip a l a m o u n t o f  th e  lo a n  is re c o v e re d . 
T h e  in te re s t o n  d e b t is  c h a rg e d  fro m  th e m  fo r  
th e  p e r io d  d u r in g  w h ic h  th e y  c o n fro n t  c a 
la m it ie s  fa m in e  a n d  flo o d . T h e re fo re , I w o u ld  
lik e  to  s u b m it  th ro u g h  y o u  th a t th e y  m a y  
a n n o u n c e  th a t a m o u n t c h a rg e d  a g a in s t  th e  

d e b ts  a d v a n c e d  to  v i l la g e rs  w ill n o t b e  m o re  
th a n  d o u b le  th e  a m o u n t o f  lo a n  its e lf  a n d  th a t 
th is  ru le  w il l  b e  a p p lic a b le  to  a ll ru ra i a re a s . 
T h e n  o n ly  w e  w il l  b e  a b le  to  p ro v id e  re lie f to  
th e  p o o r. A t p re s e n t , in te re s t is c h a rg e d  fo r  
th e  p e r io d  d u r in g  w h ic h  th e y  c o n fro n t  f lo o d  
a n d  fa m in e . W e  o b s e rv e  th a t  fa rm e rs  a re  
o v e r  b u rd e n e d  b e c a u s e  o f d e b t s p e c ia lly  in



407 Finance Bill, 1989 APRIL 28, 1989 Finance Bill, 1989 408

[S h . S h a n k a r la l]

R a ja s th a n  w h e re  h u g e  in te re s t is  c h a rg e d  
o n  d e b ts . It h a s  c re a te d  a  s e r io u s  p ro b le m .

T h e  d e m a n d s  s p e c ia lly  fo r  M in is try  o f 
W e lfa re , w h ic h  h a v e  b e e n  p re s e n te d , in 
c lu d e  a  p ro v is io n  w h ic h  h a s  b e e n  m a d e  fo r  
s c h e d u le d  c a s te s  a n d  s c h e d u le d  T r ib e s  a n d  
it h a s  a ls o  b e e n  s ta te d  th a t p ro v is io n  h a s  
b e e n  m a d e  fo r  b a c k w a rd  c la s s e s  b u t w h e n  
s c ru it in is e d , it re v e a ls  th a t th e re  is  n o th in g  
s ig n if ic a n t fo r  b a c k w a rd  c la s s e s  a n d  it is 
n a tio n a l o n ly . O n  p a g e  2 3  a n d  2 7  fo r  d e 
m a n d s  p e r ta in in g  to  M in is try  o f w e lfa re , it 
h a s  b e e n  s ta te d  th a t a s p e c if ic  a m o u n t w ill 
b e  e a rm a rk e d  fo r  th e  w e lfa re  o f s c h e d u le d  
c a s te s , s c h e d u le d  tr ib e s  a n d  b a c k w a rd  
c la s s e s  b u t w h e n  w e  g o  in to  th e  d e ta ils , it is 
fo u n d  th a t th e re  is no  s u c h  p ro v is io n  fo r  th e  
w e lfa re  o f b a c k w a rd  c la s s e s . S o c ia l S e rv ic e  
In s t itu tio n s  a re  a ls o  h e lp e d  b y  th e  M in is try  o f 
w e lfa re . T h e  a s s is ta n c e  p ro v id e d  u n d e r th is  
h e a d  to  In d ia n  R e d  C ro s s  S o c ie ty , is v e ry  
m e a g re . In d ia n  R ed  C ro s s  is s u c h  an  o rg a n i
s a tio n  w h ic h  n o t o n ly  p ro v id e s  h e lp  in s id e  
th e  c o u n try  b u t a ls o  a b ro a d . It is  tru e  th a t 
d is c u s s io n  h a s  n o t b e e n  h e ld  in th e  H o u s e  
o n  th e  d e m a n d s  p e rta in in g  to  M in is try  o f 
W e lfa re  a n d  th e re fo re , I s u b m it th a t y o u  
s h o u ld  p a y  a tte n tio n  to  it.

W h ile  s tre n g th e n in g  P a n c h a y a ts , w e  
s h o u ld  a lso  p a y  a tte n tio n  to w a rd s  p ro v id in g  
c e r ta in  fa c il it ie s  to  th e m . A t p re s e n t, w e  fin d  
th a t th e re  a re  no  p o s t o ff ic e  a t m a n y  P a n 
c h a y a t h e a d q u a rte rs . T h e re  is n o t e v e n  
P .C .O . fa c il ity  a t s o m e  p la c e s . T h e re fo re , I 
w a n t to  s u b m it th ro u g h  yo u  to  th e  H o n . 
Ministerthat if Government is going to imple
m e n t s c h e m e s  w o rth  c ro re s  o f ru p e e s  th ro u g h  
P a n c h a y a t R a j a n d  a lso  s tre n g th e n  th e m  
th e n  th e  P a n c h a y a ts  s h o u ld  n o t h a v e  a n y  
p ro b le m . Wharever there are no p o s t o ff ic e  

a n d  P .C .O . te le p h o n e s  fa c il it ie s , th e  s a m e  
s h o u ld  b e  p ro v id e d  th e re  a n d  th e re  s h o u ld  
n o t b e  a n y  p ro b le m .

I w a n t to  s a y  o n e  th in g  a b o u t th e  re p o rt 
s u b m it te d  b y  th e  N in th  F in a n c e  C o m m is 
s io n . A  g la n c e  th ro u g h  th e  re p o r t re v e a ls  th a t 
it h a s  o v e r lo o k e d  R a ja s th a n  S ta te . I w a n t to

d ra w  a tte n t io n  o f th e  H o n . M in is te r  to  p a g e  
41 o f th e  re p o r t  w h e re  m a rg in  m o n e y  g iv e n  
to  th e  d if fe re n t  s ta te s  h a s  b e e n  m e n t io n e d . 
A lth o u g h  m a rg in  m o n e y  to  th e  S ta te s  h a s  
b e e n  in c re a s e d  y e t n o  c h a n g e  h a s  b e e n  
m a d e  in re s p e c t o f  R a ja s th a n . F o r  e x a m p le , 
A n d h ra  P ra d e s h  w a s  a l lo c a te d  R s . 2 4 .5 0  
c ro re s  in th e  re p o r t o f  E ig h th  F in a n c e  C o m 
m is s io n , R s . 4 3 .2 5  c ro re s  h a v e  b e e n  p r o 
v id e d  in th e  R e p o r t  o f N in th  F in a n c e  C o m 
m is s io n , fo r  H a ry a n a  it w a s  R s . 4 .5 0  c ro re s  
b u t n o w  it is  R s . 5 .7 5  c ro re s , fo r  M a h a ra s h tra  
it w a s  R s . 7 .2 5  c ro re s  b u t n o w  it is  13  c ro re s . 
R a ja s th a n  is b e in g  p ro v id e d  R s . 1 6 .7 5  c ro re s  
a g a in s t o n  e q u a l s u m  e a r l ie r .  W h ile  re c o m 
m e n d a t io n s  h a v e  b e e n  m a d e  to  in c re a s e  
m a rg in  m o n e y  in re s p e c t o f o th e r  S ta te s , 
R a ja s th a n  h a s  b e e n  o v e r - lo o k e d . S im ila r ly ,  
in th e  fo rm u la  o f G ra n ts  a n d  A id s  s ta te d  
th e re in ,  w e  f in d  o n ly  R s . 8 .3 7  c ro re s  e a r 
m a rk e d  fo r  R a ja s th a n  w h e re a s  o th e r  S ta te s  
h a v e  b e e n  g ra n te d  m o re  m o n e y . S in c e  t im e  
a t m y  d is p o s a l is  s h o r t ,  I a m  u n a b le  to  g iv e  
y o u  fu ll f ig u re s . E v e n  th e n , I w a n t to d r a w t h e  
a tte n tio n  o f th e  H o n . M in is te r  to w a rd s  p a g e
41 a n d  5 2  o f th e  re p o r t o f  N in th  F in a n c e  
C o m m is s io n . J u s t ic e  s h o u ld  b e  d o n e  to  
R a ja s th a n  so  th a t v a r io u s  s c h e m e s  c a n  b e  
im p le m e n te d  in  R a ja s th a n  w h ic h  is  a  b a c k 
w a rd  a s  w e ll a s  d e s e r t ,  fa m in e  a n d  d ro u g h t 
p ro n e  a re a .

I w a n t to  s a y  o n e  m o re  v e ry  im p o r ta n t 
th in g  a b o u t M in is try  o f H u m a n  R e s o u rc e s . A  
m e n t io n  h a s  b e e n  m a d e  a b o u t e d u c a t io n  
a n d  u p lif tm e n t o f th e  h u m a n  b e in g  th ro u g h  
th e  e ffo r ts  o f th e  M in is try . I w a n t to  m a k e  o n e  
s u b m is s io n . O u r  In d ia , a  c o u n try  o f  s a in ts  
h a s  re m a in e d  in fo re fro n t in im p o r ta n t e d u 
c a tio n  to  th e  w o r ld . W e  s h o u ld  n o w  a ls o  
m o v e  fo iw a rd  b y  m a k in g  s p e c ia l p ro v is io n  
fo r  im p o r t in g  c u ltu ra l a n d  m o ra l e d u c a t io n  in 
th e  w o r ld . W h e re  th e re  e x is ts  is  an  a tm o s 
p h e re  o f r iv a lry  in th e  m a tte r  o f A to m ic  E n 
e rg y  a n d  c o m m u n a l p io s s io n s  a re  g e n e r 
a te d  in th e  w o r ld , In d ia  s h o u ld  c o m e  fo rw a rd  
to  in tro d u c e  s o m e th in g  n e w  to  b r in g  a n  e n d  
to  th e  a fo re s a id  a tm o s p h e re  b y  im p o r t in g  
m o ra l a n d  c u ltu ra l e d u c a t io n . T h e  n e w  M in 
is try  o f  H u m a n  R e s o u rc e s  s h o u ld  k e e p  a s id e  
fu n d s  fo r  th is  p u rp o s e  a n d  u t il is e  th e m  fo r  th e  
s a m e .
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I a ls o  w a n t to  s a y  s o m e th in g  a b o u t  t r a d e  

u n io n . S u b je c ts  lik e  t r a d e  u n io n s  a n d  la b o u r  

a re  c o n ta in e d  in  th e  c o n c u r r e n t  lis t  a s  pfer o u r  
c o n s t itu t io n . I w a n t  to  te ll y o u  th a t  5  th o u s a n d  
la b o u re rs  s tr u c k  w o rk  fo r  3  m o n th s  in  P a lly  
T e x t i le s  M ills  in m y  a re a  a n d  th e  c a s e  re la t
ing  to  in c re a s e  o f w o rk - lo a d  is  p e n d in g  in  th e  
tr ib u n a l b u t in s p ite  o f  th is , th e  m illo w n e rs  
c h a n g e d  th e  w o rk lo a d  w h e re a s  th e y  h a v e  
no  r ig h t to  d o  so . T h e  w o rk e rs  re s o r te d  to  
s tr ik e  a n d  th e  S ta te  G o v e rn m e n t s h o u ld  
h a v e  p a s s e d  th e  o rd e r  u n d e r  s e c t io n  10  (K ) 
o f In d u s tr ia l D is p u te s  A c t b u t th e y  d id  n o t d o  
so . I w a n t th a t  G o v e rn m e n t o f  In d ia  s h o u ld  
g e t th e  m a tte r  in v e s t ig a te d  a s  G o v e rn m e n t 
ta k e s  s p e c ia l c a re  o f fa rm e rs  a n d  w o rk e rs  in  
o u r c o u n try  a n d  it w a n ts  to  b r in g  s o c ia lis m  
u n d e r th e  le a d e rs h ip o f  o u r  S h ri R a jiv G a n d h i.  
W h e re  u n ju s t ic e  is  d o n e  to  w o rk e rs  a n d  
fa rm e rs , G o v e rn m e n t o f In d ia  s h o u ld  c o m e  
fo rw a rd  a n d  a c t.

In th e  e n d , I w a n t to  ra is e  a p o in t a b o u t 
M in is try  o f L a w  a n d  J u s t ic e . A  m e n t io n  h a s  
b e e n  m a d e  a b o u t le g a l a id  to  th e  p o o r  in  th e  
R e p o rt o f  M in is t ry  o f L a w  a n d  J u s t ic e  b u t I 
w a n t to  s a y  th a t  th is  d o e s  n o t b e n e f it  th e  
p e o p le  in  a n y  w a y . E v e ry  c it iz e n  o f In d ia  
w a n ts  ju s t ic e  to d a y  b u t th o s e  w h o  d o  n o t 
h a ve  re s o u rc e s  a re  b e in g  d e n ie d  ju s t ic e  a n d  
th o s e  w h o  h a v e  m o n e y  g e t ju s t ic e . T h e re 
fo re , it is  m y  s u b m is s io n  th a t le g a l p ro fe s s io n  
s h o u ld  b e  n a t io n a lis e d  s o  th a t p e o p le  m a y  
g e t ju s t ic e . G o v e rn m e n t s h o u ld  m a k e  a r 
ra n g e m e n ts  to  p ro v id e  ju s t ic e  to  th e  p o o r  
p e o p le .

W ith  th e s e  w o rd s , I s u p p o r t  th e  F in a n c e
B ill.

*S H R I H A R IH A R  S O R E N  (K e o n jh a r ) :  
M r. D e p u ty  S p e a k e r ,  S ir , I r is e  to  s u p p o r t  th e  
F in a n c e  B ill 1 9 8 9 -9 0 . A t th e  o u t s e t, I w o u ld  
like  to  c o n g ra tu la te  th e  H o n o u ra b le  F in a n c e  
M in is te r fo r  p re s e n t in g  a w e ll p la n n e d  B u d g e t. 
T h is  is  a  p ro -p o o r  B u d g e t. T h e  G o v e rn m e n t 
o f In d ia  h a s  a d o p te d  s o m e  n a tio n a l p o lic ie s  
fo r  d if fe re n t s e c tio n s . T h e  a im s  a n d  th e  o b 
je c tiv e s  o f  th o s e  p o lic ie s  a re  to  p ro v id e  b e n e fit 
to e v e ry  s e c t io n  o f th e  s o c ie ty . T h e  p e o p le  o f 
th is  c o u n try  w ill c e r ta in ly  b e  b e n e f it te d  if th e  
p lan  a n d  p ro g ra m m e s  d ra w n  u p  b y  th e

G o v e rn m e n t a re  p ro p e r ly  im p le m e n te d . In d ia  

is  m a in ly  a n  A g r ic u ltu ra l c o u n tr y .  M a jo r i ty  o f  

th e  p e o p le  in th is  c o u n tr y  liv e  in  v i l la g e s .  
T h e y  a re  p o o r  a n d  h e lp le s s . T h e y  n e e d  th e  
h e lp  o f  th e  G o v e rn m e n t.  S o  w e  h a v e  to  m a k e  
a ll p o s s ib le  e f fo r ts  to  im p le m e n t th e  p ro 
g ra m m e s  w h ic h  a re  m e a n t f o r t h e  u p l if tm e n t 
o f th e  ru ra l p e o p le , th e  fa r m e rs  a n d  o th e r  
w e a k e r  s e c t io n  o f th e  s o c ie ty .  S o  lo n g  th e  
p o o r  p e o p le  a re  n o t b e in g  p ro g re s s e d . W e  
c a n n o t s a y  th a t  th e  c o u n tr y  h a s  a c h ie v e d  its  
s u c c e s s  in  re a c h in g  th e  ta r g e t  o f  im p le m e n t
in g  d if fe re n t  ru ra l d e v e lo p m e n t p ro g ra m m e s . 
S ir , th e  G o v e rn m e n t h a v e  b e e n  a llo c a t in g  
h u g e  a m o u n t o f  m o n e y  fo r  im p le m e n t in g  
d if fe re n t  ru ra l d e v e lo p m e n t  p ro g ra m m e s . 
T h e re  is n o  d e a r th  o f  re s o u rc e s  in  th e  c o u n 
try . B u t, it is  re g re t ta b le  th a t  th e  e n t ire  fu n d  
w h ic h  is  e a rm a rk e d  is  n o t b e in g  s p e n t  fo r th e  
w e lfa re  o f th e  p e o p le . T h e  fu n d  e a rm a rk e d  
fo r  ru ra l d e v e lo p m e n t p ro g ra m m e s  a re  b e in g  
m is u s e d  o r  d iv e r te d  to  s o m e  o th e r  p r o 
g ra m m e s . O f c o u rs e  it is  a  fa c t  th a t  d u e  to  th e  
c o n s tra in t  o f  re s o u rc e s  m a n y  p ro g ra m m e s  
a re  n o t b e in g  ta k e n  u p  in  t im e . I th a n k  th e  
G o v e rn m e n t fo r  m a k in g  e ffo r ts  to  g e t  e x te r 
n a l a s s is ta n c e  fo r  s o m e  p ro g r a m m e s  w h ic h  
a re  o f g re a t  n a t io n a l im p o r ta n c e . T h e  c o u n 
try  is ta k in g  lo a n  fro m  IM F  a n d  W o r ld  B a n k  
fo r  im p le m e n tin g  s o m e  m a jo r  p ro g ra m m e s . 
T h e  G o v e rn m e n t is  a ls o  v e ry  s in c e re  in 
m o b ilis in g  re s o u rc e s  th ro u g h  b o n d s  e tc . I 
a p p re c ia te  th e  p o lic y  o f th e  G o v e rn m e n t.  B u t 
it is  u n fo r tu n a te  th a t s o m e  H o n o u ra b le  
M e m b e rs  fro m  O p p o s it io n  h a v e  s a id  th a t  th e  
B u d g e t 1 9 8 9 -9 0  is a n  e le c t io n  B u d g e t. T h e y  
a re  p o lit ic is in g  e v e ry  is s u e . B u t, I w o u ld  lik e  
to  s a y , w h a t is  h a rm  in p re s e n t in g  a  p e o p le ’s 
w e lfa re  B u d g e t?  Is it n o t o u r  d u ty  to  ra is e  th e  
s ta tu s  o f th e  p o o r  p e o p le  o f  th is  c o u n try .  If so , 
w h a t is  w ro n g  in  fo rm u la t in g  B u d g e t fo r  th e m ?  
S ir , a ll c la s s e s  o f p e o p le  a re  l iv in g  in  th is  
c o u n try . T h e re  a re  r ic h  p e o p le , th e re  a re  
p o o r  a n d  th e re  a re  p e o p le  fro m  m id d le  c la s s .
It is  th e  d u ty  o f th e  m id d le , u p p e r  m id d le  and 
r ic h  c la s s  o f p e o p le  to  m a k e  s o m e  c o n tr ib u 
t io n  to  th e  n a t io n a l e x c h e q u e r ,  ff th e  w e ll- to -  
d o  p e o p le  m a k e  s o m e  s a c r if ic e  th e n  o n ly  th e  

p o o r  p e o p le  w ill g e t s o m e  benefit. Keeping 
a ll th e s e  th in g s  in m in d , th e  F in a n c e  M in is te r  
h a s  im p o s e d  s o m e  ta x e s  o n  A g r ic u ltu re . T h e  
w e a lth  ta x  h a s  b e e n  im p o s e d  o n  th e  p e o p le

‘ Translation of the speech originally delivered in Oriya.
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o f h ig h e r  in c o m e  g ro u p . T h e  d ire c t ta x e s  a n d  
in d ire c t ta x e s  h a v e  b e e n  in c re a s e d . T h e s e  
ta x e s  w ill b e  p a id  b y  th e  h ig h e r  in c o m e  g ro u p  
o f p e o p le . It w il l n o t a ffe c t th e  p o o r  p e o p le . 
T h e  r ic h , u p p e r -m id d le  a n d  m id d le  c la s s e s  
o f p e o p le  w ill h a v e  to  p a y  s o m e  ta x e s . T h a t 
m o n e y  w ill b e  d iv e r te d  to  th e  p e o p le  w e lfa re  
p ro g ra m m e s . T h e  G o v e rn m e n t w a n ts  to  
c o lle c t th e  ta x e s  in le g a l w a y . T h e re fo re  
th e re  is no  p o in t in c r it ic is in g  th e  G o v e r n 
m e n t fo r  im p o s in g  ta x e s .

S ir , th e re  is la c k  o f p ro p e r  c o o p e ra t io n  
fro m  th e  p e o p le  w h o  a re  a p p o in te d  b y  th e  
G o v e rn m e n t fo r  c o lle c t in g  ta x e s  a n d  a ls o  th e  
ta x -p a y e rs . M a n y  ta x -p a y e rs  e v a d e  in c o m e  
ta x  a n d  w e a lth  ta x . S o m e  G o v e rn m e n t o f f i 
c ia ls  p ro te c t th e m  in s o m e  w a y  o r  th e  o th e r . 
T h e  G o v e rn m e n t is lo s in g  a  h u g e  a m o u n t o f 
re v e n u e  e v e ry  y e a r  o n  a c c o u n t o f th is . 
G e n e ra lly  th e  ta x -p a y e rs  a re  rjch  a n d  in f lu 
e n tia l. T h e y  in f lu e n c e  th e  G o v e rn m e n t o f f i 
c ia ls  a n d  th ro u g h  th e m  th e y  e v a d e  ta x e s . 
S o , I w o u ld  like  to  s u g g e s t to  th e  F in a n c e  
M in is te r to  is s u e  c le a rg u id e l in e s  to  th e  S ta te  
G o v e rn m e n ts  to  m o b ilis e  re s o u rc e s . W h e th e r  
th e  o ff ic ia ls  w h o  c o lle c t ta x e s  b e lo n g  to  th e  
S ta te  G o v e rn m e n ts  o r  th e  C e n tra l G o v e rn 
m e n t, th e y  s h o u ld  b e  a s k e d  n o t to  fa ll in th e  
t r a p o f  d is h o n e s t ta x  p a y e rs . M o re o v e r  th e re  
s h o u ld  b e  re g u la r  m o n ito r in g  o f th e  a c t iv it ie s  
o f th e  G o v e rn m e n t o ff ic ia ls  w h o  try  to  h e lp  
th e  ta x -p a y e rs  in u n fa ir  w a y s . E v e ry  y e a r  w e  
m a k e  th e  p ro je c tio n  o f e a rn in g  re s o u rc e s  
th ro u g h  in c o m e  ta x  a n d  w e a lth  ta x  fo r  th a t 
y e a r. B u t w h e n  th e  f in a n c ia l y e a r  e n d s , w e  
f in d  th a t w e  a re  la g g in g  fa r  b e h in d  th a n  o u r  
p ro je c t io n . W h ile  p re s e n t in g  th e  B u d g e t, th e  
M in is te r  m a k e s  it c le a r  e v e ry  y e a r  as  to  w h a t 
a m o u n t w o u ld  b e  s p e n t u n d e r d if fe re n t p ro 
g ra m m e s  in th a t y e a r, w h e n  th e  y e a r  c o m e s  
to  an  e n d  w e  fin d  th a t w e  h a v e  s p e n t m u c h  
m o re  th a n  w h a t w e  h a d  e a rm a rk e d . T h e re 
fo re  I s tre s s  u p o n  th e  c o lle c t io n  o f in c o m e  ta x  
a n d  w e a lth  ta x . T h e  h ig h e r  in c o m e  g ro u p s  
m u s t p a y  th e ir  ta x e s  d u r in g  th e  y e a r. If it is 
c o lle c te d  s in c e re ly  a n d  p a id  h o n e s tly  w e  w ill 
g e t s u ff ic ie n t fu n d  fo r  d if fe re n t p ro g ra m m e s . 
If th e re  is d e fic ie t,  th e  b a la n c e  fu n d  w h ic h  is 
re q u ire d , c o u ld  b e  m e t fro m  e x te rn a l c re d it.

T h e re  a re  s o m e  c a p ita l is ts  w h o  h a v e  a c c u 
m u la te d  h u g e  a m o u n t o f  w e a lth .  W e  h a v e  to  
in tro d u c e  s o m e  s c h e m e s  th r o u g h  w h ic h  th e y  
w il l  h a v e  to  p a r t w ith  s o m e  o f th e ir  w e a lth .  
T h a t m o n e y  s h o u ld  b e  s p e n t fo r  th e  p o o r  
p e o p le  o f th is  c o u n try .  W e  h a v e  to  e x tra c t  
th a t  w e a lth  f ro m  th e m  a n d  to  u t i l is e  th e  s a m e  
fo r  th e  b e n e f it  o f  th e  p o o r  m a s s e s .

S ir , w e  h a v e  a c h ie v e d  s e lf - s u f f ic ie n c y  in 
a g r ic u ltu ra l p ro d u c t io n . W e  h a v e  g o t s u rp lu s  
fo o d g ra in s  in th e  c o u n try .  B u t th e  t r a g e d y  is 
th a t  th e  c o n d it io n  o f e v e ry  fa r m e r  a n d  th e  
w o rk e r  in th e  c o u n try  h a s  n o t b e e n  im p ro v e d . 
T h e  v e s te d  in te re s ts  a re  ta k in g  th e  b e n e f i t  o f 
th e ir  p o v e r ty . T h e  m id d le m e n  a re  e x p lo it in g  
th e  p o o r  fa rm e rs , th e  w o rk e rs  a re  b e in g  
e x p lo ite d  b y  th e  e m p lo y e rs . W e  h a v e  to  fre e  
th e  w o rk e rs  a n d  th e  fa rm e rs  fro m  th e  c lu tc h e s  
o f th e  m id d le m e n  a n d  th e  e m p lo y e rs . T h e re  
s h o u ld  n o t b e  a n y  e x p lo ita t io n .

S ir , I am  h a p p y  to  s a y  th a t  to d a y , o u r  
P r im e  M in is te r  m a d e  s o m e  a n n o u n c e m e n t 
w ith  re g a rd  to  th e  in tro d u c t io n  o f J a w a h a r  
R o jg a r  Y o ja n a . T h is  n a t io n a l s c h e m e  w ill 
c e r ta in ly  p ro v id e  b e n e f it  to  th e  p o o re r  s e c 
t io n  o f th e  s o c ie ty . It w il l g o  a  lo n g  w a y  in 
s o lv in g  th e  u n e m p lo y m e n t p ro b le m s  in  th e  
c o u n try . B u t th e  q u e s t io n  lie s  o n  its  p ro p e r  
im p le m e n ta t io n . T h e  S ta te  G o v e rn m e n ts  
s h o u ld  b e  is s u e d  w ith  c le a r  in s tru c t io n  a s  to  
h o w  th is  p ro g ra m m e  is  to  b e  im p le m e n te d  
e ffe c t iv e ly .  H o w  th e  u n e m p lo y e d  a re  to  g e t 
e m p lo y m e n t th ro u g h  th is  s c h e m e .

S ir , Id o  no t w is h  to  ta k e  m u c h t im e o f  th e  
H o u s e . I w o u ld  o n ly  lik e  to  ra is e  s o m e  is s u e s  
p e r ta in in g  to  m y  C o n s t itu e n c y . A t th e  b e g in 
n in g  o f m y  s p e e c h  I h a d  s a id  th a t it is  v e ry  
n e c e s s a ry  to  d e v e lo p  o u r  A g r ic u ltu re . W e  
h a v e  a ls o  to  d e v e lo p  o u r  in d u s try .  I c o m e  
fro m  K e o n jh a r  D is tr ic t o f  O r is s a . It is  a  tr ib a l 
p o p u la te d  d is tr ic t.  M o s t o f th e  p e o p le  a re  
p o o r. T h e y  a re  m a in ly  s m a ll a n d  m a rg in a l 
fa rm e rs . B u t it is re g re tta b le  th a t  th e y  a re  
fa c in g  a  g re a t p ro b le m  d u e  to  w a n t o f ir r ig a 
tio n  fa c il it ie s  a v a ila b le  fo r  th e m . T h e y  d e 
p e n d  o n  ra in  w a te r . B u t s o m e  y e a rs , d u e  to  
s c a n ty  ra in fa ll,  th e y  fa il to  g e t g o o d  c ro p s . 
K a n p u r  m e d iu m  ir r ig a t io n  p ro je c t w a s  p ro 
p o s e d  to  b e  e x e c u te d  in  C h a m p u a  s u b 
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d iv is io n  o f m y  d is tr ic t .  B u t fu n d  h a s  n o t b e e n  
p ro v id e d  fo r  th a t  p ro je c t  s o  fa r .  It w il l  ir r ig a te  
th o u s a n d s  o f  a c re s  o f  la n d  if it is  e x e c u te d . 
T h e  p e o p le  o f  a  d ro u g h t a f fe c te d  s u b -d iv i
s io n  w il l  g e t  g re a t  re l ie f  a s  th e  p ro b le m  o f 
w a te r  w ill b e  o v e r .  T h e  p ro je c t  is  p e n d in g  
b e fo re  th e  C e n tra l W a te r  C o m m is s io n  s in c e  
lo n g . I w o u ld  l ik e  to  u rg e  u p o n  th e  F in a n c e  
m in is te r  to  p ro v id e  a d e q u a te  fu n d  fo r  th a t 
p ro je c t s o  th a t  it w o u ld  b e  im p le m e n te d  
d u r in g  th e  s e v e n  p la n  p e r io d .

15.00 hrs.

S ir , th e  d is t r ic t  o f K e o n jh a r  a b o u n d s  
w ith  m in e ra l re s o u rc e s . B u t it is  u n fo r tu n a te  
th a t th e  lo c a l p e o p le  a re  fa c in g  u n e m p lo y 
m e n t p ro b le m . If th e  m in e ra l re s o u rc e s  w h ic h  
a re  a v a ila b le  in  th a t  d is t r ic t  a re  p ro p e r ly  
e x p lo ite d  a n d  m in e ra l-b a s e d  in d u s tr ie s  a re  
se t u p , th e  lo c a l y o u th s  w ill g e t  e m p lo y m e n t.  
T h e y  w il l  b e  a b le  to  e a rn  th e ir  l iv e l ih o o d  in 
th o s e  m in e s  a n d  m in e ra l-b a s e d  in d u s tr ie s . 
W e  a re  e x p o r t in g  th e  m in e ra ls  p ro d u c e d  in 
K e o n jh a r  D is t r ic t .  In s te a d  o f e x p o r t in g  th e  
ra w -m a te r ia ls ,  w e  s h o u ld  u t i l is e  th e m  in  th e  
m in e ra l-b a s e d  In d u s tr ie s . W e  a re  im p o r t in g  
th e  f in is h e d  g o o d s  fro m  fo re ig n  c o u n tr ie s . If 
w e  u t il is e  th e  ra w -m a te r ia ls  a v a i la b le  in  th e  
c o u n try  b y  m a n u fa c tu r in g  th o s e  ite m s  w e  
ca n  re d u c e  th e  im p o r t  b ills . S o m e  H o n ’b le  
M e m b e rs  h a v e  re fe r re d  to  th e  e x is t in g  e x 
p o rt a n d  im p o r t p o s it io n  in th e  c o u n try .  I 
a g re e  w ith  th e m  th a t th e  e x p o r t  s h o u ld  in 
c re a s e  a n d  w e  s h o u ld  re d u c e  th e  im p o r t .  
T h e re fo re , in s te a d  o f e x p o r t in g  th e  m in e ra ls  
w e  s h o u ld  u t i l is e  th e m  in o u r  c o u n try . In  th is  
w a y , w e  c a n  p ro v id e  e m p lo y m e n t to  o u r  
p e o p le  a n d  a ls o  e x p o r t  th e  f in is h e d  g o o d s . If 
w e  d o  s o , w e  c a n  re d u c e  th e  im p o r t B ill a n d  
a ls o  e a rn  fo re ig n  e x c h a n g e  b y  e x p o r t in g  
f in is h e d  g o o d s . In th is  w a y  w e  c a n  ra is e  he  
re s o u rc e s  o f o u r  c o u n try .

W ith  th e s e  w o rd s  I th a n k  y o u  v e ry  m u c h  
a n d  c o n c lu d e  m y  s p e e c h .

S H R I B A L W A N T  S IN G H  R A M O O W - 
A L IA  (S a n g ru r ) :  M r. D e p u ty  S p e a k e r , S ir , I 
r is e  to  ra is e  a  p a r t ic u la r  p o in t o n  F in a n c e  B ill. 
F irs t o f  a ll, I w a n t to  th a n k  th e  F in a n c e  
M in is te r  fo r  re d u c in g  th e  e x p a n s e s  o n  T  V .

b y  re d u c in g  th e  e x c is e  d u ty .  O n ly  b e in g  an  
o p p o s it io n  M e m b e r , it w il l  n o t b e  c o r r e c t  to  
s a y  th a t  th is  c o n c e s s io n  is  o n ly  fo r  th e  r ic h . 
I th a n k  S h r i C h a v a n  th a t  h e  h a s  g iv e n  a  re l ie f  
o n  T .V . N o w -a -d a y s  e v e ry b o d y  n e e d s  T .V . It 
is  n o t a  s o u rc e  o f l is te n in g  to  m u s ic  b u r  it is  
a  s o u rc e  o f  e d u c a t io n , s c ie n t i f ic  re s e a rc h , 
g e n e ra l k n o w le d g e  a n d  m a n y  o th e r  th in g s . 
A s  s u c h , it h a s  b e c o m e  p a r t  a n d  p a rc e l o f  life .

T h e  m a in  th in g  w h ic h  I w a n t to  p o in t o u t  
is th a t  P u n ja b  p ro b le m  is  a  n a t io n a l p ro b le m . 
C o m m u n a l d is tu rb a n c e s  h a v e  ta k e n  p la c e  in 
D e lh i, K a n p u r ,  a n d  th r o u g h o u t  In d ia  d u r in g  
la s t 9 -1 0  y e a rs . S o m e  p e o p le  o rg a n is e d  a n d  
m u rd e re d  S ik h s  a t B o k a ro , th e re  w e re  H in d u -  
M u s lim s  r io ts  b u t H in d u -S ik h s  r io ts  h a v e  
n e v e r, o c c u r re d  in P u n ja b  s in c e  H in d u -S ik h  
b ro th e rh o o d  is  e s ta b l is h e d  th e re . W h a t is 
h a p p e n in g  th e re , is b e in g  d o n e  b y  th e  te r r o r 
is ts  c o m in g  fro m  o u ts id e . I w a n t to  ra is e  th e  
p o in t th a t  th e  p e o p le  o f P u n ja b  d o  n o t q u a r 
re l, g o o d  a tm o s p h e re  p re v a i ls  in  P u n ja b , 
th e re  is  a  h a rm o n io u s  re la t io n s  a m o n g  a ll th e  
c la s s e s , s o c ia l a n d  fa m ily  re la t io n s h ip s  e x 
is ts  b e tw e e n  H in d u s  a n d  S ik h s  b u t B .S .F . , 
P a ra -m il ita ry  fo rc e s  a n d  C .R .P . p e rs o n n e l 
a re  p o s te d  a f te r  e v e ry  5 -1 0  k i lo m e te rs .  I 
w a n t to  ra is e  th e  p o in t th a t  w h e n  P u n ja b  is  a  
n a tio n a l p ro b le m , e x p e n s e s  fo r  P a ra -m il i 
ta ry  fo rc e s  a n d  p o lic e  s h o u ld  b e  b o rn e  b y  th e  
c e n tre .

It is p le a s u re  to  n o te  th a t  S h r i C h a v a n  
h a s  s m ile d , it m e a n s  th a t h e  a g re e s  th a t  th e  
e x p e n s e s  s h o u ld  b e  b o rn e  b y  th e  C e n tra l 
G o v e rn m e n t.  T h e  e x p e n s e s  b e in g  in c u r re d  
o n  th e  d e p lo y m e n t o f th e  B .S .F . a n d  th e  
C .R .P .F . a n d  o n  th e  je e p s , c a rs , b u s e s  e tc . 
u s e d  b y  th e  G o v e rn m e n t o f f ic e s  s h o u ld  b e  
b o rn e  b y  th e  C e n tra l G o v e rn m e n t.  It is  c le a r  
th a t fo re ig n  fo rc e s  a re  tr y in g  to  d e s ta b i l is e  
th is  c o u n try .  W h e n  o u ts id e  fo rc e s  a n d  e n 
e m y  c o u n tr ie s  a re  tr y in g  to  in te r fe re  in  th e  
c o u n try ,  a lth o u g h  th e y  a re  m o re  a c t iv e  in 
P u n ja b , th e y  c a n n o t b e  c o n s id e re d  to  b e  th e  
e n e m ie s  o f P u n ja b  a lo n e . W h y  s h o u ld  it b e  
th o u g h t th a t th e s e  fo r c e s  a re  a t te m p t in g  to  
d e s ta b il is e  o n ly  P u n ja b ?  T h e re fo re ,  I w o u ld  
lik e  to  m a k e  a  s tro n g  a p p e a l to  p ro v id e  fu n d s  
o u t o f th e  C e n tra l e x c h e q u e r  fo r  th is  p u r 
p o s e . T h e  G o v e rn m e n t c o u ld  n o t h a v e  d o n e
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m o re  th a n  th is  in th e  g iv e n  e c o n o m ic  c ir c u m 
s ta n c e s  a n d  w ith  th e  lim ite d  re s o u rc e s  a t its  
d is p o s a l. It h a s  m a d e  e v e ry  e ffo r t  o n  its  p a rt. 
H o w e v e r, a  lit t le  m o re  in it ia t iv e  s h o u ld  b e  
ta k e n  a n d  p r ic e s  o f a g r ic u ltu ra l in p u ts  s h o u ld  
b e  re d u c e d . T h e re  is  an  in c re a s e  o f R s . 10  to  
R s. 15 in th e  p r ic e  o f c e r ta in  th in g  e v e ry  y e a r  
w ith  th e  re s u lt th a t d e m a n d s  fo r  b o n u s  a re  
m a d e . T h e re  is a  c e r ta in  b ra n d  o f t r a c to r  in 
P u n ja b  a n d  I w ill n o t ta k e  its n a m e  b e c a u s e  
it w il l b o o s t its  p u b lic ity  b u t  I w il l c o n v e y  it to  
y o u  in p r iv a te  in th is  re g a rd . T h e  p e o p le  w a it 
in q u e u e s  fo r  p u rc h a s in g  th is  t ra c to r .  2 -4  
p e rs o n s  a p p ro a c h  m e  e v e ry  d a y  to  g e t th a t 
t ra c to r  fo r  th e m  b e c a u s e  it is m a n u fa c tu re d  
in th e  p r iv a te  s e c to r . A s  re g a rd s  ite m s  s u c h  
a s  th e  tra c to rs , w a te r  p u m p s , P .V .C . p ip e s  
u s e d  fo r  in s ta llin g  tu b e w e lls  e tc ., th e  h o n . 
F in a n c e  M in is te r  s h o u ld  c o n v e n e  a  m e e t in g  
s h o r t ly  a n d  s e r io u s ly  c o n s id e r  a s  to  w h ic h  
in p u ts  a re  u s e d  b y  th e  fa rm e rs  a n d  h o w  th e ir  
p r ic e s  c a n  b e  re d u c e d . If fu l l  a t te n tio n  is p a id , 
th e re  w ill b e  no  n e e d  to  in c re a s e  th e ir  p r ic e s  
b y  R s. 15 to  R s . 2 0 , in s te a d  th e  c o s t o f 
p ro d u c t io n  w ill b e  re d u c e d  b y  R s . 3 0  p e r  
q u in ta l.

W h e n  I g o  a b ro a d , I do  n o t b r in g  a n y  
g o o d s  fro m  th e re  a n d  e v e n  if I d o , I re fe r  to  
a v o id  th e  g re e n  c h a n n e l. If th e  g o o d s  b ro u g h t 
fro m  a b ro a d  c o s ts  le s s  th a n  R s. 1 ,2 5 0 /-  no  
c u s to m  d u ty  is  c h a rg e d  on  th 'em . B u t th is  
lim it is to o  le ss . I w o u ld  like  to  s u g g e s t th a t 
th is  lim it s h o u ld  b e  in c re a s e d  to  R s . 5 0 0 0 /-  
b e c a u s e  fo r  th e  la s t 2 0  y e a rs  th e re  h a s  b e e n  
n o  re v is io n  in th is  lim it. I w o u ld  like  to  s u b m it 
o n e  m o re  p o in t w h ic h  re la te s  to  e a rn in g  
m o re  re v e n u e  b y  th e  G o v e rn m e n t. I h a d  
w r it te n  a  le tte r to  th e  h o n . M in is te r  o n  2 3 rd  
M a rc h . T h e re  is  G o v e rn m e n t o rd e rs  d a te d , 2  
D e c e m b e r , 1 9 8 8  a n d  N o tic e  N o . 8 4  o f 1 9 8 8 . 
I h a d  in fo rm e d  y o u  th a t th e  G la x o  D ru g s  a n d  
P h a rm a c e u t ic a ls  w h ic h  is a m u lt in a t io n a l 
c o m p a n y , w a s  p e rm it te d  to  im p o r t a m e d i
c in e  c a lle d  S a fta jid u m  F o rtu m  d u ty  fre e , 
u n d e r  O .G .L . s c h e m e . T h is  m e d ic in e  is u s e d  
u n d e r  s p e c ia l p re s c r ip t io n s  o n ly . It c o m e s  in 

th e  f in is h e d  fo rm . T h e re  a re  c e r ta in  f irm s  
w h ic h  im p o r t  its  ra w  m a te r ia l a n d  p re p a re  th e  
m e d ic in e  in d e g e n o u s ly . W h e n  th e y  s e ll it in

th e  m a rk e t,  th e y  h a v e  to  p a y  d u ty  th e re o n , 
w h e re a s  th e  G la x o  c o m p a n y  g e ts  th is  m e d i
c in e  d ire c t  f r o m  L o n d o n  d u ty - f re e .  D u ty  
s h o u ld  a ls o  b e  im p o s e d  o n  th e  G la x o  c o m 
p a n y . it w il l  in c re a s e  th e  re v e n u e  o f th e  
G o v e rn m e n t.  I a m  n o t ta lk in g  a b o u t e x p e n d i
tu re  b u t a b o u t in c o m e . A s  th is  m e d ic in e  is 
u s e d  fo r  s p e c ia l p u rp o s e s . . .  A s  y o u r  h a v e  
ru n g  th e  b e ll,  I s it d o w n .

‘ S H R I R A D H A K A N T A  D IG A L  (P h u l-  
b a n i) :  M r. D e p u ty  S p e a k e r ,  S ir , I w o u ld  like  
to  s p e a k  in  O r iy a . I r is e  to  s u p p o r t  th e  F i
n a n c e  B ill m o v e d  b y  o u r  F in a n c e  M in is te r .  
W e  h a v e  b e e n  d is c u s s in g  th e  F in a n c e  B ill fo r  
a  lo n g  t im e  a n d  m a n y  H o n o u ra b le  M e m b e rs  
h a v e  e x p re s s e d  th e ir  v ie w s  o n  th is  B ill. I 
w e lc o m e  th is  b i l l  a n d  a ls o  I w o u ld  lik e  to  
e x p re s s  m y  v ie w s  o n  th is  B ill. S ir , y o u  h a v e  
im p o s e d  ta x e s  o n  A g r ic u ltu ra l in th e  lin e  o f 
o u r  n a t io n a l p o lic ie s . I w e lc o m e  th e  im p o s i
t io n  o f ta x e s . B e c a u s e  it is  n o t g o in g  to  a ffe c t 
th e  s m a ll a n d  m a rg in a l fa rm e rs ,  th e  S c h e d 
u le d  C a s te s , S c h e d u le d  T r ib e s  o r  th e  p o o r  
p e o p le . S ir , 7 2  c ro re s  o f th e  p e o p le  in  th is  
c o u n try  w e re  w a it in g  fo r  th e  B u d g e t. Y o u  
h a v e  fo rm u la te d  th e  B u d g e t in s u c h  a  w a y  
th a t  th e  p e o p le  o f e v e ry  s e c t io n  o f th e  s o c ie ty  
h a s  a p p re c ia te d  it. It is B u d g e t fo r  th e  p o o r , 
th e  s c h e d u le d  c a s te s , th e  S c h e d u le d  T r ib e s  
a n d  o th e r  w e a k e r  s e c t io n  o f th e  s o c ie ty .  
P e o p le  liv in g  in e v e ry  n o o k  a n d  c o rn e r  o f th e  
c o u n try  h a s  w e lc o m e d  th e  B u d g e t. B e c a u s e  
y o u  h a v e  d ra w n  u p  s o m e  p ro g ra m m e  o r  th e  
o th e r  fo r  e v e ry  c it iz e n  o f th is  c o u n try .

S ir, In d ia  is  a n  a g r ic u ltu ra l c o u n try . A b o u t 
7 0 %  o f th e  p o p u la t io n  o f th is  c o u n tr y  e a rn  
th e ir  l iv e lih o o d  fro m  a g r ic u ltu re . S o  it is  v e ry  
n e c e s s a ry  to  g iv e  jo b  p r io r ity  a n  im p le m e n t
in g  th e  s c h e m e s  fo r  th e  d e v e lo p m e n t o f 
a g r ic u ltu re . W e  h a v e  to  id e n t ify  th e  a re a s  
w h ic h  a re a s  w h ic h  a re  la g g in g  fa r  b e h in d  th e  
a d v a n c e d  s ta te s  in A g r ic u ltu ra l P ro d u c t io n . I 
w o u ld  lik e  to  s a y  so , b e c a u s e  a  h u g e  a m o u n t 
o f m o n e y  h a s  b e e n  s p e n t o n  A g r ic u ltu re  
d u r in g  la s t fo u r  d e c a d e s  o r  s o . B u t, th e  fu n d  
is s p e n t in a  l im ite d  a re a  a n d  m a n y  a re a s  
h a v e  re m a in e d  u n to u c h e d . I re p re s e n t a  
b a c k w a rd  d is tr ic t  P h u lb a n i in  O r is s a . I g o t 
e le c te d  fro m  th a t  C o n s t i tu e n c y  in  1 9 8 4 . T h e
H o n o u ra b le  F in a n c e  M in is te r  is a  v e ry  s e n io r  

‘ T ra n s la t io n  o f th e  s p e e c h  o r ig in a lly  d e liv e re d  in  O r iy a .
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a n d  v e te ra n  le a d e r . H e  k n o w s th e  g e o g ra p h i
c a l lo c a t io n  a n d  th e  c o n d it io n  o f. th e  p e o p le  in  
m y  C o n s t i tu e n c y .  T h e  H o n o u ra b le  P r im e  
M in is te r  w h o  is  th e  le a d e r  o f  th e  H o u s e  
v is ite d  m y  d is t r ic t  in 1 9 8 5 . H e  h a d  s a id  th a t  
e v e ry  e f fo r t  w o u ld  b e  m a d e  to  d e v e lo p  m y  
d is tr ic t.  H e  h a d  s a id  th a t  s c h e m e s  w o u ld  b e  
d ra w n  fo r  th e  d e v e lo p m e n t o f  th e  p e o p le  o f  
P h u la b a n i a n d  K a la h a n d i d is t r ic ts .  In  th is  

c o n te x t , I w o u ld  lik e  to  s a y  th a t  th e  a g r ic u l
tu ra l d e v e lo p m e n t o f  m y  d is t r ic t  h a s  n o t 
b e c o m e  p o s s ib le  d u e  to  w a n t o f  a d e q u a te  
ir r ig a tio n  fa c i l it ie s .  T h e re  a re  fo u r  m a in  i r r i 
g a tio n  p ro je c ts  in P h u la b a n i d is t r ic t  w h ic h  
a re  p e n d in g  s in c e  lo n g . T h e y  a re  B a g h a , 
K h a d a g , B o n d a  P ip ili a n d  L a m b a k p h a i- ir r i-  
g a t io n  p ro je c ts .  T h e  s u rv e y  a n d  e s t im a te  o f 
th e s e  p ro je c ts  h a v e  b e e n  c o m p le te d  s in c e  
1 9 7 5 , b u t t i l l  to d a y  th e s e  p ro je c ts  h a v e  n o t 
b e e n  a c c o rd e d  f in a n c ia l a p p ro v a l.  I d o  n o t 
k n o w  w h y  th e s e  p ro je c ts  h a v e  b e e n  p e n d in g  
s in c e  lo n g , w h e th e r  it is  d u e  to  th e  fa u lt  o f  th e  
S ta te  G o v t , o f  O r is s a  o r  d u e  to  th e  n e g li
g e n c e  o f  th e  C e n tra l G o v e rn m e n t.  W h e n  
wou a re  m a k in g  e ffo r ts  fo r  th e  d e v e lo p m e n t 
o f A g r ic u ltu re , I re q u e s t y o u  H o n o u ra b le  
F in a n c e  M in is te r  to  f in d  o u t th e  re a s o n s  o f 
th e  d e la y  in th e  e x e c u t io n  o f th e s e  p ro je c ts .  
A t th e  s a m e  t im e , I re q u e s t y o u  to  p ro v id e  
n e c e s s a ry  f in a n c ia l a s s is ta n c e  fo r  im p le 
m e n tin g  th e m  p ro je c ts .  A s  y o u  k n o w  S ir , m y  
d is tr ic t is  a  d ro u g h t p ro n e  d is tr ic t .  A s  m a n y  
as fo u r  b lo c k s  in th e  d is tr ic t  a re  s e v e re ly  
a ffe c te d  b y  d ro u g h t.  In fa c t, th e  e n tire  d is tr ic t  
is re e lin g  u n d e r  s e v e re  d ro u g h t th is  y e a r. 
Y o u  h a v e  ta k e n  a  n u m b e r o f  s te p s  to  h e lp  th e  
d ro u g h t a f fe c te d  p e o p le . B u t f ra n k ly  s p e a k 
ing  S ir , th e y  a re  v e ry  in a d e q u a te . If y o u  re a lly  
w a n t th e  a g r ic u ltu ra l d e v e lo p m e n t o f th e  
d is tr ic t,  I w o u ld  lik e  to  a p p e a l to  y o u  to  
e x p e d ite  th e  fo u r  ir r ig a t io n  p ro je c ts  in  m y  
d is tr ic t  w h ic h  I m e n t io n e d  h e re . S ir , m y  
s e c o n d  d e m a n d  is  w ith  re g a rd  to  th e  s e tt in g  
u p  o f In d u s tr ie s  in m y  d is tr ic t.  A s  y o u  k n o w  
S ir, m y  d is tr ic t  w a s  id e n t if ie d  a s  a  'N o  In d u s 
try  D is t r ic t ’ in  th e  y e a r  1 9 8 0 . T ill to d a y , n o  

a tte m p t h a s  b e e n  m a d e  to  s e t u p  In d u s try  in  
m y  d is tr ic t.  N o  m a jo r  o r  m e d iu m  In d u s try  h a s  
b e e n  s e t u p  th e re  s o  fa r . T o d a y  y o u  a re  
p la n n in g  to  p ro v id e  jo b s  to  u n e m p lo y e d . Y o u  
h a v e  ta k e n  s te p s  to  p ro v id e -w o rk  to  th e  
p e o p le  th ro u g h  IR D P , R L E G P  a n d  N R E P . I

w o u ld  lik e  to  te l l  y o u  th a t  e n o u g h  jo b  o p p o r 

tu n i t ie s  h a v e  n o t  b e e n  c re a te d  fo r t h e  p e o p le  
o f P h u la b a n i th r o u g h  th e s e  s c h e m e s . S ir , 
y o u  h a v e  ta k e n  p o l ic y  d e c is io n  to  s e t  u p  
In d u s t r ie s  in  th e  ‘N o  In d u s t ry  D is t r ic t ’ A  p ro j

e c t  p ro p o s a l to  s e t  u p  In d u s t r ie s  w ith  a n  
in v e s tm e n t o f  R s . 1 5 0 /-  c ro re s  a t M a n a m u n d a  
in  P h u la b a n i D is t r ic t  is p e n d in g  f o r t h e  f in a n 
c ia l a p p ro v a l o f  th e  C e n tra l G o v t .  I w o u ld  lik e  

to  re q u e s t y o u  th ro u g h  th e  H o n o u ra b le  
D e p u ty  S p e a k e r  to  a c c o rd  f in a n c ia l  a p p ro v a l 
to  th a t  p ro je c t  p ro p o s a l a t a n  e a r ly  d a te .

T h ird ly ,  I w o u ld  l ik e  to  ra is e  a n o th e r  
p o in t w ith  re g a rd  to  ra il c o m m u n ic a t io n .  A s  
y o u  k n o w  S ir , P h u la b a n i is  la g g in g  fa r  b e h in d  
m a n y  o th e r  d is t r ic ts  in th e  c o u n tr y  in  th e  
m a tte r  o f ra il c o m m u n ic a t io n .  T h e re  is  a  
s iz e a b le  S c h e d u le d  C a s te s  a n d  S c h e d u le d  
T r ib e s  p o p u la t io n  in  th a t  d is tr ic t .  If w e  w a n t 
a ll ro u n d  p ro g re s s  o f  th o s e  S C  & S T  p e o p le  
w e  m u s t p ro v id e  th e m  p ro p e r  c o m m u n ic a 
t io n  fa c il it ie s .  It is  u n fo r tu n a te  th a t  ra il c o m 
m u n ic a t io n  fa c i l ity  h a s  n o t b e e n  p ro v id e d  in  
th a t d is t r ic t  so  fa r . T h e  c o u n tr y  a c h ie v e d  
in d e p e n d e n c e  in  th e  y e a r  1 9 4 7 . W h e n  w e  
a re  d e p r iv e d  o f th e  ra il c o m m u n ic a t io n  fa c i l 
ity  in th e  d is tr ic t,  w e  fe e l th a t  w e  h a v e  n o t 
a c h ie v e d  o u r  in d e p e n d e n c e .  W h e n  I g o t  
e le c te d  to  L o k  S a b h a  in 1 9 8 4 , I ra is e d  th is  
p o in t in  th e  H o u s e . I h a v e  b e e n  w r it in g  to  th e  
R a ilw a y  M in is te r  a s  w e ll a s  th e  P r im e  M in is 
te r  to  ta k e  u p  th e  C o n s tru c t io n  w o rk  o f  th e  

p ro p o s e d  K h u rd h a  R o a d -B o la n g ir  l in e  v ia  
P h u la b a n i. B u t it is  a  m a tte r  o f  g re a t  re g re t 
th a t th e  H o n o u ra b le  R a ilw a y  M in is te r  M r. 
S c h in d ia  h a s  re fu s e d  to  ta k e  u p  th a t p ro je c t.  
H e  s a y s  th a t  th e  p ro je c t is  n o  e c o n o m ic a lly  
v ia b le . S ir , if th is  p ro je c t is  im p le m e n te d  it w il l 
g o  a  lo n g  w a y  in s o lv in g  th e  c o m m u n ic a t io n  
p ro b le m  o f a  b a c k w a rd  d is tr ic t.  It w il l c a te r  to  
th e  c o m m u n ic a t io n  n e e d  o f a  la rg e  n u m b e r  
o f S C  & S T  p e o p le  liv in g  in  th a t  d is tr ic t .  S o , 
th e  c o n s tru c t io n  o f p ro p o s e d  K h u rd h a -R o a d -  
B a la n g ir  v ia  P h u la b a n i lin e  s h o u ld  b e  s ta r te d  
im m e d ia te ly . S ir , a  w o rd  a b o u t E d u c a t io n  
y o u  h a v e  c o n s tru c te d  s o m e  R e s id e n t ia l 
s c h o o l a n d  h o s te l b u ild in g  in th e  d is t r ic t  o f 
P h u la b a n i. A s  I h a d  s ta te d  e a r l ie r  it is  a  S C  
& S T  p o p u la te d  d is t r ic t  in  th e  S ta te  o f 
O r is s a .T h e  e x is t in g  n u m b e r  o f s c h o o ls  a n d  
h o s te ls  a re  n o t a b le  to  a c c o m m o d a te  th e  S C
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[S h . R a d h a k a n ta  D ig a l]

& S T  s tu d e n ts  o f  th e  d is tr ic t.  M o re o v e r  th e  
b u ild in g  w o rk  o f th e  lo w  c o s t h o s te ls  c o n 
s tru c te d  b y  th e  S ta te  H a r ija n  & T r ib a l W e l
fa re  d e p a r tm e n t a re  n o t o f  g o o d  q u a lity .  T h e  
ra te  a t w h ic h  s t ip e n d  is b e in g  g iv e n  to  th e  S C
& ST student is v e ry  in a d e q u a te . I w o u ld  lik e  
to  s u g g e s t th e  re v is io n  o f th e  ra te  o f s t ip e n d . 
Y o u  a re  g iv in g  R s . 6 0 /-  p e r  m o n th  to  e a c h  S C  
o r  S T  s tu d e n t w h o  is re a d in g  in C la s s  V II o r  

•V III. H o w  c a n  a  s tu d e n t m e e t h is  s tu d y  
e x p e n s e s  w ith  th is  lo w  a m o u n t o f  s t ip e n d . 
T h is  is  ju s t lik e  p a y in g  p o v e r ty  a llo w a n c e  to  
th o s e  s tu d e n ts , i.e ., th e  fu tu re  o f th e  n a tio n . 
T h e re fo re  I s tro n g ly  re c o m m e n d  to  th e  g o v t, 
to  re v is e  th is  ra te . I d e m a n d  th e  in c re a s e  o f 
th e  s tip e n d  to  R s. 1 0 0 /- p e r  s tu d e n t u p to  
c la s s  V II. T h e  H ig h  S c h o o l s tu d e n ts  u p to  + 2  
s h o u ld  g e t R s . 1 5 0 /-  e a c h  p e r m o n th . T h e  
c o lle g e  s tu d e n ts  u p to  th e  M .A ., s h o u ld  g e t 
m in im u m  R s . 2 5 0 /-  p e r m o n th  e a c h  s o  th a t 
th e y  c a n  c o n tin u e  a n d  c o m p le te  th e ir  h ig h e r  
e d u c a tio n .

L a s tly , I w o u ld  like  to  m a k e  m y p o in ts  
v e ry  b r ie f ly  a n d  th e n  I s h a ll c o n c lu d e  m v  
s p e e c h .

I w o u ld  lik e  to  te ll th e  F in a n c e  M in is te r  
th ro u g h  y o u  th a t m y  L o k  S a b h a  C o n s t i tu 
e n c y  h a s  4  A s s e m b ly  c o n s t itu e n c ie s  fro m  
P h u la b a n i, 2 fro m  B o la n g ir  a n d  a n o th e r  
A s s e m b ly  s e g m e n t fro m  G a n ja m  d is tr ic t,  
i.e ., B h a n ja -n a g a r . H o n o u ra b le  S h ri S o m 
n a th  R a th  b e lo n g s  to  th a t a re a . I a n d  M r. 
R a th  h a v e  b e e n  d e m a n d in g  s in c e  lo n g  to  
im p le m e n t R u s h ik u ly a  C o m m a n d  A re a  P ro 
g ra m m e , N u a -p a ra  a n d  B ilu a k h a i P ro je c ts . 
In  o rd e r  to  d e v e lo p  a g r ic u ltu re  in th o s e  a re a s  
y o u  h a v e  to  im p le m e n t th e s e  p ro je c ts .

D R . K R U P A S IN D H U  B H O I: Y o u  s p e a k  
a  fe w  w o rd s  a b o u t 'N o  In d u s try  D is tr ic ts ’ .

S H R I R A D H A K A N T A  D IG A L : I h a v e
a lre a d y  m a d e  th a t p o in t. S ir, th e  H o n o u ra b le  
M e m b e rs  fro m  o p p o s it io n  a re  c r it ic is in g  th e  
p o v e r ty  a l le v ia t io n  a n d  e m p lo y m e n t o r ie n te d  
p ro g ra m m e s  o f th e  g o v t. B u t, I w o u ld  lik e  to  
te l l  th e m  th a t it is C o n g re s s  P a rty  u n d e r th e  
le a d e rs h ip  o f S m t. In d ira  G a n d h i o n ly  tr ie d  to

re m o v e  p o v e r ty  a n d  u n e m p lo y m e n t  fro m  
th is  c o u n try .  N o w , th e  w o r th y  s o n  o f a  w o r th y  
m o th e r  o u r  p re s e n t  d y n a m ic  P r im e  M in is te r  
S h r i R a jiv  G a n d h i is  m a k in g  a ll p o s s ib le  
e ffo r ts  to  re m o v e  p o v e r ty  a n d  u n e m p lo y 
m e n t f ro m  th is  c o u n try .  T h e  d re a m  o f  S m t. 
In d ira  G a n d h i w a s  to  m a k e  In d ia  a  g re a t 
c o u n tr y .  S h r i R a jiv  G a n d h i is making sincere 
e ffo r t  to  fu l f i l  h e r  d re a m . T h e  N e h ru  R o jg a r  
Y o ja n a  w ill c e r ta in ly  re m o v e  u n e m p lo y m e n t.  
I w o u ld  l ik e  to  re q u e s t th e  H o n o u ra b le  F i
n a n c e  M in is te r  to  id e n t ify  P h u la b a n i a s  a 
d is t r ic t  fo r  th e  in tro d u c t io n  o f  J a w a h a r  R o jg a r  
R o jg a r  Y o ja n a .

W ith  th e s e  w o rd s  I th a n k  y o u  v e ry  m u c h  
a n d  c o n c lu d e  m y  s p e e c h .

S H R I G . B H O O P A T H Y  (P e d d a p a ll i) :  
M r. D e p u ty  S p e a k e r ,  S ir , th e  p ro p o s e d  e x 
p e n d itu re  o f R s . 1 6 ,4 0 0  c ro re s  is  u n d e r  d is 
c u s s io n  in th e  H o u s e . It is  a  g ra t ify in g  fa c t 
a n d  s u c h  a  d is c u s s io n  s h o u ld  ta k e  p la c e . It 
is  v e ry  e s s e n t ia l to  s p e n d  th is  s u m  fo r  th e  
w e lfa re  a n d  p ro g re s s  o f  th e  p o o r  p e o p le , 
h a r i ja n s , a d iv a s is  a n d  o th e r  b a c k w a rd  s e c 
t io n s  o f s o c ie ty . H o w e v e r ,  w h e n  C e n tra l 
S c h e m e s  a re  p re p a re d , th e ir  b e n e f i ts  a re  
m o s t ly  e n jo y e d  b y  th e  p o lit ic ia n s , tra d e rs  
a n d  o f f ic ia ls  o f a n d  d o  n o t re a c h  th e  p o o r 
p e o p le . C ro re s  o f ru p e e s  h a v e  b e e n  s p e n t 
s in c e  th e  t im e  o f in d e p e n d e n c e  a n d  had 
th o s e  s u m  b e e n  p ro p e r ly  u t i l is e d  th e re  w o u ld  
n o t h a v e  b e e n  a n y  p o o r  p e rs o n  le ft  in th e  
c o u n try  b y  n o w . T h e  c ro re s  o f ru p e e s  w h ic h  
a re  a llo c a te d  fo r  th e  w e lfa re  o f  th e  p o o r 
p e o p le  e v e ry  y e a r  a re  n o t s p e n t a c c o rd in g ly . 
A ll th is  m o n e y  is  b e in g  d iv e r te d  to  e n a b le  th e  
to p  o f f ic e r s  to  t r a v e l th ro u g h o u t th e  c o u n try  
w ith  th e ir  fa m il ie s  in  c o m fo r t .  It is  o n  a c c o u n t 
o f s u c h  m is u s e  o f fu n d s  th a t  th e  n u m b e r  of 
p o o r  p e o p le  is  in c re a s in g  in  th e  c o u n tr y  and  
n o  c o n c re te  m e a s u re s  a re  b e in g  ta k e n  fo r  
th e ir  u p lif tm e n t.

T h e  h o n . M in is te r  h a d  s ta te d  in h is  re p ly  
to  a  q u e s t io n  th a t 3 7  p e rc e n t  o f  th e  p e o p le  
h a v e  b e e n  l if te d  a b o v e  th e  p o v e r ty  lin e . In 
o rd e r  to  lif t th e s e  p e o p le  a b o v e  th e  p o v e rty  
lin e , e ith e r  a s s e ts  lik e  c o w s  a n d  b u ffa lo e s  
h a v e  b e e n  p ro v id e d  o r  s u b s id ie s  w o r th  R s. 
1 0 0  o r  R s . 2 0 0  h a v e  b e e n  g iv e n . I w o u ld  like
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to  k n o w  w h e th e r  it is  in  th is  m a n n e r  th a t  th e  

G o v e r n m e n t  w is h e s  to  u p lif t  th e m ?  T h is  s o r t 
o f w o rk  d o e s  n o t b e h o v e  th e  G o v e rn m e n t.

T h e  S in g re n i c o l l io ry  is  lo c a te d  in m y  
c o n s t i tu e n c y  a n d  a b o u t 1 to  2  la k h s  o f la 
b o u re rs  a re  w o rk in g  in  it. T h e y  a re  c o n s ta n t ly  
d e m a n d in g  fa c i l i t ie s  lik e  h o u s in g , fo o d g ra in s , 
c lo th e s  a n d  s c h o o ls . T h e  G o v e rn m e n t s h o u ld  
lo o k  in to  th e ir  p ro b le m s  w h ic h  th e y  a re  fa c 
in g  a n d  s o lv e  th e m .

T h e  In c h a m p a ll i  p ro je c t is  in m y  a re a  o f 
T e la n g a n a . T h e  G o v e rn m e n t h a d  g o t a  s u r 
v e y  c o n d u c te d  b y  a  F re n c h  te a m  re g a rd in g  
th is  p ro je c t.  B u t a  m e e t in g  o f th e  C h ie f M in 
is te rs  o f th re e  S ta te s  h a s  n o t b e e n  c a lle d  so  
fa r .T h is  m e e t in g  s h o u ld  b e  c a lle d  a t th e  
e a r l ie s t so  th a t  a  d e c is io n  m a y  b e  ta k e n  to  
e x p e d ite  th e  m a tte r . A t le a s t 2 0 0  v i l la g e s  a re  
lo c a te d  a t th e  s ite  o f th is  p ro je c t.  H o w e v e r , 
th e s e  v i l la g e s  a re  n o t b e in g  d e v e lo p e d . S te p s  
a re  n o t b e in g  ta k e n  to  b u ild  h o u s e s  fo r  th e s e  
p o o r  p e o p le . T h e  G o v e rn m e n t s h o u ld  p a y  
a tte n t io n  in th a t  d ire c t io n . A lo n g  w ith  it, e f 
fo r ts  s h o u ld  b e  m a d e  to  e x p e d ite  th e  w o rk  o f 
th e  In c h a m p a ll i  p ro je c t.  W ith  th e s e  w o rd s , I 
c o n c lu d e .

S H R I  C . J A N G A  R E D D Y  (H a n -  
a m k o n d a ) :  M r. S p e a k e r , S ir , th e  G o v e r n 
m e n t p ro p o s e  to  s p e n d  c ro re s  o f ru p e e s  in 
a c c o rd a n c e  w ith  th e  p ro v is io n s  o f th is  F i
n a n c e  B ill. In  s p ite  o f s p e n d in g  s u c h  v a s t 
s u m s , th e  c o n d it io n  o f th e  fa rm e rs  a n d  o f th e  
la b o u re rs  is w o rs e n in g  d a y  b y  d a y  a n d  th e  
g a p  b e tw e e n  th e  v i l la g e s  a n d  th e  c it ie s  is 
w id e n in g . W h a t is th e  re a s o n s  b e h in d  th is  
p h e n o m e n a ?  It is  a  c o m m o n  k n o w le d g e  th a t 
8 0  to  9 0  p e rc e n t o f  th e  ru ra l p e o p le  a re  
e n g a g e d  in a g r ic u ltu re  a n d  th e y  d o  n o t h a v e  
a n y  o th e r  s o u rc e o f  in c o m e . T o d a y  th e  p e o p le  
o f th e  ru ra l a re a s  a re  m ig ra t in g  to  c it ie s  in 
la rg e  n u m b e rs . B u t l it t le  a tte n tio n  is b e in g  
p a id  b y  th e  G o v e rn m e n t in th is  d ire c t io n .

In m y  s u p p le m e n ta ry  to  a  re p ly  of th e  
h o n . M in is te r  I h a d  c a te g o r ic a lly  a s k e d  th e  
b a s is  o n  w h ic h  th e  A g r ic u ltu ra l C o s ts  a n d  
P r ic e  C o m m is s io n  f ix e s  th e  p r ic e s  a n d  w h a t 
a re  th e  n o rm s  in th is  re g a rd ?  A lo n g  w ith  it, I 
h a d  a ls o  w a n te d  to  k n o w  w h e th e r  o r  n o t th e

fa rm e rs  g e t  a t le a s t  1 0  to  1 5  p e rc e n t  o f  p ro f it  
b y  th e  re m u n e ra t iv e  p r ic e s  w h ic h  a re  b e in g  

p ro v id e d  b y  th e  G o v e rn m e n t.  T h e  h o n . 
M in is te r  h a s  g iv e n  a  v e ry  e v a s iv e  re p ly  to  m y  
s u p p le m e n ta ry .  T h e  G o v e r n m e n t  is  w e ll-  
a w a re  o f th e  c o n d it io n  o f  fa r m e rs  liv in g  in  th e  
ru ra l a re a s . O u r  c o n d it io n  is  m is e ra b le  a n d  
th e  c o n d it io n  o f th e  a g r ic u ltu ra l la b o u r e rs  in  
w o rs e . W h a te v e r  re p ly  is  f r a m e d  b y  th e  

G o v e rn m e n t s e rv a n ts  is  p la c e d  h e re  b y  th e  
h o n . M in is te r .  I h a d  w r it te n  a  le t te r  a ls o  in  th is  
c o n n e c t io n  a n d  I h a v e  re c e iv e d  its  re p ly  
to d a y  o n ly  b u t I h a v e  fo rg o t te n  to  b r in g  it 
h e re . If I h a d  th e  re p ly  w ith  m e  I c o u ld  h a v e  
s h o w n  it to  y o u . In m y  le t te r  I h a d  w a n te d  to  
k n o w  w h e th e r  10  to  15  p e rc e n t  o f  r e m u n e ra 
t iv e  p r ic e s  a re  b e in g  o ffe re d  in  th e  c a s e  o f 
J a w a r ,  b a jra  a n d  p a d d y . It h a s  b e e n  s ta te d  in 
th e  re p ly  th a t  p r ic e s  a re  f ix e d  k e e p in g  in  v ie w  
th e  in te re s t o f  th e  c o n s u m e rs .  W h a t d o e s  it 
m e a n ?  D o  y o u  w a n t to  s u p p re s s  th e  fa rm e rs .  
Is th e  G o v e rn m e n t in te re s te d  in k n o w in g  
w h e th e r  th e  fa rm e rs  a re  g e t t in g  c lo th e s  to  
w e a r  a n d  w h e th e r  th e ir  c h i ld re n  a re  g e tt in g  
p a s s e s  fo r  t r a v e ll in g  b y  th e  ra i lw a y s  f r e e  o f  
c o s t. T h e  G o v e r n m e n t  h a s  n e v e r  p a id  a n y  
a tte n t io n  in th is  d ire c t io n .  If th e  G o v e r n m e n t  
fa i ls  to  p ro v id e  re m u n e ra t iv e  p r ic e s  to  th e  
fa rm e rs  fo r  th e ir  p ro d u c e ,  th e  fa r m e rs  w il l  
le a v e  th e ir  p ro fe s s io n  o f a g r ic u ltu re  a n d  th e  
c o u n try  w ill n o t g e t  fo o d g ra in s .  R ic e  w a s  
im p o r te d  fro m  T h a ila n d  re c e n t ly  a n d  w h e a t 
h a s  b e e n  im p o r te d  fro m  o t f ie r  p la c e s . S im i
la r ly  o th e r  a g r ic u ltu ra l i te m s  a re  a ls o  a re  a ls o  
b e in g  im p o r te d . T h e  s to c k s  o f r ic e  in  K e ra la  
a re  g e tt in g  ro t te n  a n d  h a v e  s ta r te d  s t in k in g  
b u t it is  n o t b e in g  p u rc h a s e d . Its  p u rc h a s e  
h a s  c o m e  to  a  h a lt s in c e  p a s t tw o  m o n th s . 
T h e  s a m e  is  th e  c a s e  w ith  c h i l l ie s .  T h e  
T ra d in g  C o rp o ra t io n  s h o u ld  s e t u p  m a rk e ts  
in  H y d ra b a d  a n d  W a ra n g a l f o r t h e  p u rc h a s e  
o f c o m m o d it ie s  lik e  c h i l l ie s  e tc . b u t u n fo r tu 
n a te ly  s u c h  m e a s u re s  a re  n o t b e in g  ta k e n .

T h e  o th e r  d a y  a  t ru c k  c a r ry in g  th e  fa r m 
e rs  a lo n g  w ith  th e ir  p ro d u c e  o f  c h i l l ie s  fro m  
W a r r a n g a lto  N a g p u r  o v e r tu rn e d  re s u lt in g  in  
d e a th  o f 10  p e rs o n s . T h e  d is ta n c e  b e tw e e n  
W a r ra n g a l a n d  N a g p u r  is a b o u t 2 5 0 -3 0 0  
k m s . o n ly  a n d  w ith in  th is  s h o r t  d is ta n c e  o f 
a b o u t 2 5 0  k m s . th e  p r ic e  d if fe re n t ia l  is  R s . 
5 0 0 /-  p e r  q u in ta l.  W h y  is  th e  G o v e rn m e n t so
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u n c o n c e rn e d  a b o u t th e  in te re s ts  o f  fa rm e rs ?  
T h e  fa rm e rs  a n d  h a n d lo o m  w e a v e rs  a re  
c o m m it t in g  s u ic id e . O n ly  y e s te rd a y  o n e  o f 
th e  M e m b e rs  b e lo n g in g  to  th e  ru lin g  p a rty  
s a id  th a t h a n d lo o m  w e a v e rs  w e re  g re a t ly  
d is a p p o in te d  w ith  th e  G o v e rn m e n ts  h a n d 
lo o m  p o lic y  a n d  w e re  c o m m it t in g  s u ic id e . 
H a n d lo o m  w e a v e rs  in  A n d h ra  P ra d e s h  to o , 
a re  d y in g  o f s ta rv a tio n  a n d  a re  b e in g  d ra w n  
to  s u ic id e . T h e  G o v e rn m e n t o f A n d h ra  
P ra d e s h  o rd e re d  a n  e n q u iry  b u t th e y  r e 
fu s e d  to  a c c e p t th e  tru th .. {Interruptions)... It 
h a s  n o th in g  to  d o  w ith  th e  R a m a ra o  G o v e rn 
m e n t b u t it is  d u e  to  th e  te x t ile  p o lic y  o f S h r i 
R a jiv  G a n d h i th a t th e  h a n d lo o m  w e a v e rs  a re  
n o t g e tt in g  w o rk  a n d  a re  u n a b le  to  f in d  b u y 
e rs  fo r  th e ir  c lo th  in th e  m a rk e t a n d  th u s  th e y  
a re  fo rc e d  to  c o m m it s u ic id e . It is b e y o n d  m y  
c o m p re h e n s io n  as to  h o w  d o e s  it h a p p e n  
th a t th e  p r ic e s  o f c o tto n  fa ll w h ile  th e  p r ic e s  
o f y a rn  a n d  c lo th  re g is te r  an  in c re a s e . A fte r  
a ll th e re  s h o u ld  b e  s o m e  c o rre la t io n . T h e  
ra te s  a t w h ic h  th e  fe r t i l is e rs  a re  s u p p lie d  to  
th e  fa rm e r  s h o u ld  b e  ta k e n  in to  a c c o u n t 
w h ile  f ix in g  th e  p r ic e  o f h is  p ro d u c e . S im ila r ly  
y o u  s h o u ld  p a y  a tte n tio n  to  th e  w id e  g a p  
b e tw e e n  th e  p ro d u c tio n  c o s t a n d  s e llin g  p r ic e  
o f in d u s tr ia l g o o d s . T h e  p ro d u c t io n  o f C o c a . 
C o la  c o s ts  a b o u t 7 0  p a is a  o n ly  w h ile  it is s o ld  
a t th e  ra te  o f R s. 3 /- . S im ila r ly , th e  c o s t o f 
p ro d u c t io n  o f B a ja j s c o o te r  is a b o u t R s. 
7 5 0 0 /-  w h ile  its  s e llin g  p r ic e  is 'R s . 1 3 0 0 0 /- . 
W h y  th e re  is s u c h  a  w id e  d if fe re n c e ?  Y o u  
a re  th e  le a s t b o th e re d  a s  to  w h a t th e  fa rm e r  
g e ts  in  re tu rn  fo r  h is  la b o u r a n d  o th e r  in p u ts , 
th e re  is no  b u y e r  fo r  h is  p ro d u c e  in th e  
m a rk e t. E v e n  a fte r  re a lis in g  a lo t of m o n e y  
fro m  h im , he  is b e in g  h a ra s s e d .

i n a v e  w r it te n  to  th e  h o n . M in is te r  d ra w 
in g  h is  a t te n tio n  to  th e  is s u e  o f p a y m e n t o f 
c o m p e n s a t io n  to  th e  fa rm e rs  by th e  D e lh i 
A d m in is tra t io n  fo r  th e ir  la n d  a c q u ire d  fo r  
a l lo tm e n t to  th e  h o u s in g  s o c ie tie s  a n d  fo r  
c o n s tru c t io n  o f h o u s e s  fo r  its  o ff ic e rs  and  
e m p lo y e e s . T h e  fa rm e rs  a re  p a id  c o m p e n 
s a tio n  a fte r  f iv e  y e a rs  w ith  an  in te re s t at th e  
ra te  o f 6  o r  4  p e rc e n t. C o m p e n s a tio n  is p a id  
a fte r  10  y e a rs  o r 5  y e a rs  o f a c q u is it io n  w ith  
s o m e  in te re s t b u t th e  m a rk e t v a lu e  p re v a i l

in g  5  y e a rs  a g o  is  ta k e n  in to  a c c o u n t  a n d  
th e n  in c o m e - ta x  is  c h a rg e d  o n  th is  a m o u n t 
u n d e r  s e c t io n  1 9 4  (c ) . Is  it n o t  a n  a c t o f 
c ru e lty ?  Y o u  a re  p a y in g  c o m p e n s a t io n  a fte r  
15  y e a rs  fo r  th e  la n d  a c q u ire d  fo r  S r is a le m  
P ro je c t a n d  th a t  to o  w h e n  p e o p le  w e n t to  
c o u r t  a n d  th e n  y o u  p a y in g  R s . 1 0 ,0 0 0 /-  fo r 
th e  la n d , th e  p r ic e  o f  w h ic h  in  fa c t  is  R s. 
5 0 ,0 0 0 /-  p e r  a c re . S o  m u c h  s o  th a t  in c o m e  
ta x  is b e in g  c h a rg e d  o n  th e  in te re s t o n  R s.
1 0 ,0 0 0  fo r  te n  y e a rs . H o n . M in is te r ,  S ir ,  is  it 
n o t a  c r im in a l a c t. T h e  fa rm e rs  s h o u ld  be  
e x e m p te d  fro m  th e  p ro v is io n s  o f  s e c t io n  1 9 4  
(c ) , a s  I h a v e  a lre a d y  w r it te n  to  h im . L a k h s  o f 
ru p e e s  h a v e  b e e n  re c o v e re d  in  K u rn o o l a n d  
M a h b u b  N a g a r  d is tr ic ts  a ffe c te d  b y  th e  S r is a -  
le m  P ro je c t.  Is it n o t in ju s t ic e  th a t  f i r s t  y o u  
a c q u ire  th e ir  la n d  u s in g  fo r c e  a n d  th e n  p a y  
c o m p e n s a t io n  m u c h  la te r  a n d  in te re s t  is  n o t 
p a id  to  th e m ?  D u e  to  th e  u n d u e  d e la y  in  la n d  
a c q u is it io n  p ro c e e d in g  p a y m e n t to  th e m  is 
d e la y e d .

[English]

In th e  h a n d  A c q u is it io n  A c t th e re  is  a  
p ro v is io n  to  p a y  th e  in te re s t.

[ Translation]

S o  it is  a c r im in a l a c t to  le v y  in c o m e  ta x  
o n  in te re s t, th e  a u th o r it ie s  o f F in a n c e  D e 
p a r tm e n t a re  c r im in a ls ,  it is  a  c le a r  c a s e  o f 
p ic k in g  th e  p o c k e t o f fa rm e rs  a n d  th e ir  e x 
p lo ita t io n . S o  th e y  s h o u ld  b e  e x e m p te d  fro m  
p a y m e n t o f  in c o m e  ta x  a t th e  e a r l ie s t .

B e s id e s , I w o u ld  lik e  to  te l l  th a t  fu n d s  
a re  b e in g  w a s te d  o n  th e  s c h e m e s  lik e  N R E P  
a n d  R L E G P , w h ic h  a re  n o t g o in g  to  d e l iv e r  
th e  g o o d s . T h e  a c h ie v e m e n t is  n o t u p  to  th e  
d e s ire d  le v e l. Y o u  a re  g iv in g  th e  m o n e y  to  
th e  S ta te  G o v e rn m e n ts  b u t th e  a c c o u n ts  a re  
n o t b e in g  a u d ite d .

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  H E A L T H  A N D  F A M IL Y  
W E L F A R E  (K U M A R I S A R O J  K H A P A R D E ) : 
Is th e  s c h e m e  o f s u p p ly in g  r ic e  a t th e  ra te  o f 
R s . 2 1 /-  p e r  k g . g o o d ?

SHRI C. JANGA REDDY: There is a
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p ro v is io n  o f, ‘M u s te r -R o ll ’ u n d e r  th e  N R E P  
a n d  R L E G P . T h e  o f f ic ia ls  o b ta in  th u m b  
im p re s s io n  o f 1 5  p e rs o n s  w h ile  a c tu a lly  o n ly  
10 w o rk e rs  a re  e n g a g e d . T h e  a m o u n ts  p a id  
u n d e r  th e s e  p ro g ra m m e s  s h o u ld  b e  s u b je c t 
to  a u d it a s  fu n d s  a re  b e in g  m is a p p ro p r ia te d . 
I d o  fa v o u r  a l lo c a t io n  o f fu n d s  fo r  ru ra l d e v e l
o p m e n t b u t th e  fo c a l  p o in t o f m y  s u b m is s io n  
is th a t it is  a  m is c o n c e p t io n  th a t  fu n d s  a re  
re a c h in g  d ire c t ly  to  th e  la b o u re rs . T h e  V il
la g e  D e v e lo p m e n t O f f ic e r  a c ts  a s  a n  in te r 
m e d ia ry  u n d e r  R L E G P , w h o  m is a p p ro p r i
a te s  th e  fu n d s . L a rg e  s c a le  m is u s e  o f th e s e  
fu n d s  is  ta k in g  p la c e  in a ll th e  S ta te s  w ith  th e  
s o le  e x c e p t io n  o f M a h a ra s h tra . T h e  p e r 
fo rm a n c e  d o e s  n o t m e a s u re  u p  to  th e  q u a n 
tu m  o f  fu n d s  p ro v id e d  b y  th e  C e n tra l G o v 
e rn m e n t.  T h e re  is  n o  p re s c r ib e d  u n it to  
m e a s u re  th e  w o rk  to  b e  p u t in b y  a la b o u re r  
fo r  R s . 6 , 1 0  p a id  b y  y o u  u n d e r  N .R .E .P . o r  
R .L .E .G .P . a n d  th is  is re s u lt in g  in m is u s e  o f 
fu n d s . I h a v e  w r it te n  a  le t te r  to  th e  h o n . 
M in is te r  th a t th e  S ta te  G o v e rn m e n ts  a re  
c o n c e n tra t in g  o n  s c h e m e s  w h ic h  a ttra c t 
im m e d ia te  p u b l ic  a tte n t io n  in  o rd e r  to  w in  
o v e r  th e  v o te rs  d u r in g  th e  c o m in g  e le c t io n s . 
S h r i N .T . R a m a  R o a , o u r  C h ie f M in is te r  h a s  
s u p p lie d  r ic e  a t th e  ra te  o f R s . 2 /-  p e r  kg . in 
A n d h ra  P ra d e s h , w h ic h  c o s t a b o u t R s . 3 
c ro re s . S u c h  s c h e m e s  h a v e  s ta lle d  th e  
d e v e lo p m e n t p ro je c ts .  W ith  th is  s u m  o f R s . 
13  c ro re s  tw o  d e v e lo p m e n t p ro je c ts  c o u ld  
b e  u n d e r ta k e n . Y o u  m u s t e x e rc is e  s o m e  
c o n tro l o n  th e  S ta te  G o v e rn m e n ts  s o  th a t 
th e y  m a y  n o t b e  a b le  to  d iv e r t  fu n d s  fo r  s u c h  
w o rk s  a im e d  a t w in n in g  v o te s .

M r. D e p u ty  S p e a k e r , S ir , I th a n k  y o u  fo r  
g iv in g  m e  a n  o p p o r tu n ity  to  s p e a k .

15.36 hrs.

C O M M IT T E E S  O N  P R IV A T E  M E M B E R S ’ 
B IL L S  A N D  R E S O L U T IO N S

[ Translation]

Sixty-Fifth Report

S H R IM A T I  P A T E L  R A M A B E N  
R A M J IB H A I M A V A N I (R a jko t)T  M r. D e p u ty  
S p e a k e r , S ir , I b e g  to  m o v e :

“T h a t th is  H o u s e  d o  a g re e  w ith  th e  S ix ty -  
F if th  R e p o r t  o f  th e  C o m m it te e  o n  P r iv a te  
M e m b e rs ’ B il ls  a n d  R e s o lu t io n s  p re s e n te d  
to  th e  H o u s e  o n  th e  2 6 th  A p r i l,  1 9 8 9 " .

[ E n g l i s h ]

M R . D E P U T Y  S P E A K E R : T h e  q u e s 
t io n  is :

"T h a t th is  H o u s e  d o  a g re e  w ith  th e  S ix ty -  
F if th  R e p o r t  o f th e  C o m m it te e  o n  P r iv a te  
M e m b e rs ’ B il ls  a n d  R e s o lu t io n s  p re s e n te d  
to  th e  H o u s e  o n  th e  2 6 th  A p r i l,  1 9 8 9 "

T h e  m o t i o n  w a s  a d o p t e d

15.37 hrs.

R E S O L U T IO N  RE: M E A S U R E S  T O  
C O N T R O L  P O P U L A T IO N  E X P L O S IO N .

Contd.

[E n g l i s h ]

M R . D E P U T Y  S P E A K E R : W e  w il l  ta k e  
u p  fu r th e r  d is c u s s io n  o n  R e s o lu t io n  re g a rd 
in g  m e a s u re s  to  c o n tro l p o p u la t io n  e x p lo 
s io n  m o v e d  b y  D r. K ru p a s in d h u  B h o i o n  31 s t 
M a rc h  1 9 8 9 .

D r. M a n o j P a n d e y  m a y  c o n t in u e  h is  
s p e e c h . H e  is n o t p re s e n t in th e  H o u s e . M r. 
S o m n a th  R a th .

S H R I D A L  C H A N D E R  J A IN  (D a m o h ) : 
S ir , I a m  o n  a  p o in t o f o rd e r . I re q u e s t th a t 
o th e r  R e s o lu t io n s  m a y  a ls o  p le a s e  b e  ta k e n  
u p  to d a y . O th e rw is e , w e  m a y b e  n o t f in d  t im e  
to  d is c u s s  th e m .

M R . D E P U T Y  S P E A K E R : O n ly  4 0
m in u te s  a re  le ft  fo r  th e  re s o lu t io n  u n d e r  
d is c u s s io n . A fte r  th e  M in is te r ’s  in te rv e n t io n  
a n d  th e  f in a l re p ly , w e  w ill c e r ta in ly  ta k e  u p  
th e  o th e r  R e s o lu t io n s  to d a y  its e lf. P le a s e  s it 
d o w n .

S H R I D A L  C H A N D E R  J A IN : T h a n k  
y o u , S ir.
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D R . K R U P A S IN D H U  B H O I: T h is  re s o 

lu tio n  o f  m in e  is  v e ry  im p o r ta n t. T im e  m u s t 
b e  e x te n d e d . M a n y  h o n . m e m b e rs  w a n t to  

sp e a k .

S H R I S O M N A T H  R A T H  (A s k a ) : M r. 
D e p u ty  S p e a k e r , a t th e  o u ts e t , I c o n g ra tu 
la te  m y  fr ie n d  D r. K ru p a s in d h u  B h o i fo r  h a v in g  
b ro u g h t th is  R e s o lu t io n  o n  M e a s u re s  to  
c o n tro l P o p u la t io n  E x p lo s io n . S ir , a ll s e c 
t io n s  o f th e  H o u s e  h a v e  s h o w n  k e e n  in te re s t 
in th e  H e a lth  P o lic y  a n d  th e  tw in  g o a ls  o f  o u r  
h e a lth  p o lic y  to  a c h ie v e  h e a lth  fo r  a ll th e  
2000 A D  a n d  to  re a c h  th e  o n e -c h i ld  n o rm  b y  
2 0 0 0  A D .

V a r io u s  s te p s  h a v e  a lre a d y  b e e n  ta k e n  
u n d e r th e  2 0 -P o in t P ro g ra m m e  o f o u r  P r im e  
M in is te r  fo r  im p le m e n ta tio n  o f th is  p o lic y . 
T h e  o b je c ts  fo r  fa m ily  p la n n in g , p a r t ic u la r ly  
s te r il is a t io n , lU D s  a n d  o ra l p ills , p ro m o tio n  o f 
c h ild  h e a lth  p ro g ra m m e s , e tc  h a v e  a ll b e e n  
g iv e n  a d e q u a te  im p o r ta n c e . T h e  m o r ta lity  
ra te  h a s  b e e n  re d u c e d  fro m  2 7 .4  to  1 4 .8  p e r  
th o u s a n d  p o p u la t io n  a n d  life  e x p e c ta n c y  a t 
b ir th  h a s  in c re a s e d  fro m  3 2 .7  y e a rs  to  o v e r  
5 2  y e a rs .

In s p ite  o f im p re s s iv e  p ro g re s s , th e  
d e m o g ra p h y  a n d  h e a lth  p ic tu re  o f th e  c o u n 
try  s till c o n t in u e s  to  b e  th e  c a u s e  fo r  s e r io u s  
c o n c e rn . T h e  h ig h  ra te  o f g ro w th  o f p o p u la 
tio n  c o n tin u e s  to  h a v e  a n  a d v e rs e  e ffe c t o n  
th e  h e a lth  o f th e  p e o p le , o n  th e  life  o f th e  
p e o p le  a n d  a ls o  o n  th e  g ro w th  o f th e  c o u n try . 
It o v e r -s h a d o w s  a ll o u r  a c h ie v e m e n ts  a n d  
g ro w th  in e c o n o m ic  fro n t. T h e  m o r ta lity  ra te  
o f w o m e n  a n d  c h ild re n  a re  s till h ig h . O n e -  
th ird  o f  th e  to ta l d e a th  o c c u rs  a m o n g  th e  
c h ild re n  b e lo w  th e  a g e  g ro u p  o f f iv e  y e a rs . 
In fa n t m o r ta lity  is  ro u n d  a b o u t 129  p e r  th o u 
s a n d  live  b e r th s  M a l n u tr it io n  c o n t in u e s  to  
b e  a s  u s u a l. O n ly  31 p e rc e n t o f th e  ru ra l 
p o p u la t io n  c o u ld  g e t p o ta b le  w a te r  s u p p ly . 
0 .5  p e rc e n t o f th e  p o p u la t io n  e n jo y s  b a s ic  

s a n ita tio n . P o v e r ty  a n d  ig n o ra n c e  a re  re 
s p o n s ib le  c a u s e  o f g ro w in g  p o p u la t io n .

W h a t is  re q u ire d  is th a t a tte n tio n  s h o u ld  
b e  g iv e n  to  th e  m e a s u re s  a n d  th e y  m u s t b e  
expedited so that we can reach the goal b y  
th e  tu rn  o f th e  C e n tu ry , a s  e n v is a g e d .

Explosion

T h e  s o c io -e c o n o m ic  d e v e b p m e n t  p ro c 
e s s  s h o u ld  b e  g iv e n  th e  th ru s t .  T h e  in v o lv e 
m e n t o f  p r iv a te  v o lu n ta ry  o rg a n is a t io n s  a n d  

th e  im p le m e n ta t io n  o f  T w e n ty  P o in t  P ro 
g ra m m e  a re  th e  n e e d  o f  th e  h o u r.

T h e  fa m ily  p la n n in g  p ro g ra m m e  m u s t 
b e  th e  p e o p le ’s  p ro g ra m m e  a n d  it s h o u ld  b e  
im p le m e n te d  o n  v o lu n ta ry  b a s is ,  s p e c ia l ly  in  
tr ib a l,  h illy  a n d  o th e r  b a c k w a rd  a re a s .

In o u r  c o u n try ,  th e  fa m ily  p la n n in g  p ro 
g ra m m e  c a n n o t b e  im p le m e n te d  b y  c o e r 
c io n . B u t it s h o u ld  b e  im p le m e n te d  b y  p e r 
s u a s io n . It is  o u r  p o lic y . In d ia  is  th e  f ir s t  
c o u n try ,  w h e re  th e  fa m ily  p la n n in g  p r o 
g ra m m e  h a s  b e e n  ta k e n  o n  g o v e rn m e n t  
b a s is . T h e  fa m ily  p la n n in g  p ro g ra m m e  is  
n o w  s ty le d  a s  fa m ily  w e lfa re  p ro g ra m m e .

S m a ll fa m ily  n o rm s  s h o u ld  b e  s p re a d  
th ro u g h o u t th e  v i l la g e s  a n d  p e o p le  s h o u ld  
b e  e d u c a te d . T h e  n a t io n a l p o p u la t io n  p o lic y  
s h o u ld  c o v e r  a ll p a r ts  o f  th e  c o u n tr y  fo r  w h ic h  

c o -o p e ra t io n  fro m  a ll p a r t ie s  is  re q u ire d .

W h a t h a p p e n e d  a fte r  1 9 7 7 ?  T h e re  w a s  
a fa m ily  p la n n in g  s tru c tu re  b e fo re  th a t .  B u t to  
g a in  p o lit ic a l a d v a n ta g e , th is  s t ru c tu re  w a s  
d e m o lis h e d . T h e re  w a s  a  lo t o f  c r it ic is m , 
ra th e r  d is c o u ra g e m e n t,  a g a in s t  th e  im p le 
m e n ta t io n  o f th e  fa m ily  p la n n in g  p ro g ra m m e . 
In fa c t, in 1 9 7 7  a t th e  t im e  o f e le c t io n s , th is  
w a s  ta k e n  a s  a  w e a p o n  a g a in s t  th e  C o n 
g re s s  P a rty , th e  th e n  G o v e rn m e n t.  A n d  th e  
p a rty  w h ic h  c a m e  to  p o w e r , d e m o lis h e d  a il 
th e  in fra s tru c tu re s . S o , th e  b ir th  ra te  in s te a d  
o f g o in g  d o w n , w e n t up . S o , n o w  a ll th e  
p a r t ie s  h a v e  re a liz e d  th e  fa u lts  w h ic h  w e re  
c o m m itte d . A ll th e  p a r t ie s , c u t t in g  a c ro s s  
p a r ty  lin e s , s h o u ld  jo in  h a n d s , c o o p e ra te  
a n d  d e c la re  it a s  a  n a tio n a l p o lic y  to  s e e  th a t  
fa m ily  p la n n in g  is  r ig o ro u s ly  im p le m e n te d  in  
th e  c o u n try ;  a n d  to  th a t e n d , th e re  s h o u ld  b e  
h o n e s t a n d  s in c e re  a tte m p ts  b y  a ll th e  p a r 

t ie s  c o n c e rn e d .

N o w  a b o u t c h ild  la b o u r . A s  a g a in s t th e  
e s tim a te  o f th e  P la n n in g  C o m m is s io n  th a t 
th e re  a re  1 7 .3 6  m ill io n  w o rk in g  c h ild re n  in 
India, unofficial sources place the figure 
a n y w h e re  b e tw e e n  4 4  m ill io n  a n d  o n e
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hundred million. Poverty is the foot cause for 
child labour. An ILO survey, made in an 
industrial area, has shown that children, 
specially girls, constitute the bulk of the work 
force. From the report given by the Depart
ment of Health, it is seen that there was a 
decline in performance under sterilization. It 
is for the Department of Health to see why 
there is this decline. Adequate facilities for 
training in laparos copy should be provided. 
Similar steps should be taken regarding 
medical termination of pregnancy also.

I had gone to China. We found that in 
China, in two decades the growth rate could 
be reduced from 3% to 1.2%. In India, though 
there is a slight decline, it has come down 
just to 2%. Though we spend a huge amount 
every year in India on plans under family 
welfare, the result is not satisfactory it is 2% 
even now.

The success of India’s planning de
pends on the success of family planning 
efforts. Population explosion- should be 
controlled, if we are to eradicate poverty and 
unemployment in the country, and attain 
Health for All. We should consider why people 
in the rural areas of India think of having 
more children. One reason we can give is 
illiteracy; others could be early marriage and 
other social and religious aspects. But we 
forget another point, viz. poverty. More chil
dren, specially sons, are required as old age 
security to poor parents. So, if we can incul
cate the idea in the minds of people that even 
one child can live for a longer time and if we 
can give better treatment and security to 
people in their old age, then I think their 
attitude will change

In China also, we met many old people. 
The condition was similar there. There also, 
old people long for sons.

Of course, in India, conditions differ, 
after the death of the parents, the sons 
perform the religious rights. So the parents 
wish to have a son though they have daugh
ters. But in China, there is a very good 
coverage.

Explosion
SHRI UTTAM RATHOD (Hingoli): Mr. 

Deputy Speaker, Sir, if you want to be re- 
lieved by him, I think you should be relieved 
earlier.

SHRI SOMNATH RATH: I am stressing 
on the point because in China there is a very 
good coverage; the coverage is that for 20 
families there is a committee and the mem
bers of that committee look after those 20 
families and educate them on family plan
ning. If a lady is pregnant more than once, 
they persuade her for an abortion. In China, 
there is one-child norm whereas in India we 
have got two-child norm. In China, there is 
one-child norm and the Resolution also lays 
stress on it. So, what is needed in India is that 
we should popularise the movement. In 
China, they could do so because the Gov
ernment policy there is being implemented 
by the communist party workers also in right 
earnest. In India, the media should be util
ised to popularise the family welfare pro
gramme. Similarly, we should lay stress on 
literacy education and the media should also 
be used for implementing the family plan
ning norm. In 1947, our population was 342 
millions; in 1988, our population was 800 
million. 2.4 percent of the globan land area is 
in our country where about 15 percent of the 
world population is accommodated. There is 
about 15 million increase in our country 
every year. We add population equal to that 
of Australia, not by area.

The infant mortality is very high; it is 95 
percent though reduced from 140 percent in 
1977. Primary health care services to all 
families and maternity and child health care 
facilities should be given to the villagers in 
particular. Rigorous family planning pro
gramme is the only way to solve the problem. 
Lack of motivation specially amongst rural 
households towards a small family norm is 
the real cause of the problem. The health 
workers should work with a spirit of service 
and sincerity of purpose. The India Govern
ment should meet cent percent the expendi
ture on the family welfare.

We have got in the blocks, two doctors
and many para-medical workers meant for



[S h . S o m n a th  R a th ]

th is  p u rp o s e . B u ta re  th e y  w o rk in g  s in c e re ly ?  
T h e y  m u s t h a v e  th e  s p ir it  o f  s e rv ic e ; th a t  
m u s t b e  ta u g h t to  th e m  b y  th e  D e p a r tm e n t. 
U n le s s  th e y  w o rk  in  a m is s io n a ry  s p ir it  a n d  
m o t iv a te  th e  p e o p le , h o w  c o u ld  th is  p o lic y  b e  
im p le m e n te d ?

T h e re  is  a  d e c lin e  in b ir th  ra te , o f c o u rs e , 
b u t it is  v e ry  m e a g re  b e c a u s e  th e  a c c e p 
ta n c e  o f th e  fa m ily  p la n n in g , is n o t a s  m u c h  
a s  is  e x p e c te d  to  be . T h is  is a s  I h a v e  s ta te d  
d u e  to  y o u n g  a g e  o f m a rr ia g e , s o c ia l a t t i 
tu d e , re lig io u s  b e lie f a n d  ill ite ra c y . B u t it c a n  
b e  m e t if a  s in c e re  a tte m p t is  m a d e  b y  a ll th e  
p o lit ic a l p a r t ie s  a n d  v o lu n ta ry  o rg a n is a tio n s .
I a p p e a l to  a ll th e  p o lit ic a l p a r t ie s  a n d  v o lu n 
ta ry  o rg a n is a t io n s  a n d  p e o p le  a t la rg e  to  
h e lp  th e  th e  G o v e rn m e n t in th is  m a tte r . 
B e c a u s e  th e  p o p u la t io n  g ro w th  is h ig h , th e  
fe r t i l i ty  ra te  n e e d s  to  b e  c u rb e d . D e s p ite  
m a s s iv e  in v e s tm e n ts  o n  fa m ily  p la n n in g  
e v e ry  s u c c e s s iv e  y e a r, th e  a c tu a l g ro w th  
ra te  o f p o p u la t io n  is d is tu rb in g ly  h ig h . U n d e r  
th e s e  c irc u m s ta n c e s  if w e  h a v e  to  a c h ie v e  a 
g o o d  e c o n o m ic  g ro w th , w h a t is n e e d e d  is  to  
c o n tro l th e  g ro w th  ra te  o f p o p u la t io n .

[ T r a n s l a t i o n ]

D R . G .S . R A J H A N S  (J h a n jh a rp u r) : M r. 
D e p u ty  S p e a k e r , S ir , I th in k  th a t th e  R e s o lu 
t io n  m o v e d  by D r. B h o i is th e  m o s t im p o r ta n t 
o f a ll th e  re s o lu t io n s  m o v e d  th is  y e a r. T h e  
n e e d  o f th e  h o u r is to  c o n tro l g ro w th  o f 
p o p u la t io n . It is o u r b a d  lu c k  th a t p e o p le  d o  
n o t g iv e  a s e r io u s th o u g h t to  th is  p ro b le m . A s  
S h ri R a th  h a s  p o in te d  o u t ju s t n o w , a fte r  th e  
e x p e r ie n c e  o f 1 9 7 7 , p e o p le  h a v e  b e c o m e  
a p p re h e n s iv e  th a t w h ic h e v e r  p o lit ic a l p a rty  
o r  G o v e rn m e n t to o k  in it ia t iv e  in th is  re g a rd  
w il l  la n d  its e lf in tro u b le . In re a lity  th is  is n o t 
th e  c a s e . It is t ru e  th a t in s o m e  c a s e s  e x 
c e s s e s  w e re  c o m m it te d  d u r in g  1 9 7 5 -1 9 7 7  
b u t th e  fa m ily  p la n n in g  p ro g ra m m e  w a s  n o t 
re s p o n s ib le  fo r  it b u t th e  fa u lt  la y  w ith  th e  
a u th o r it ie s  re s p o n s ib le  fo r  its  im p le m e n ta 
t io n  w h o  fo rc e d  th e  p e o p le  to  u n d e rg o  s te r 
i l is a t io n  o p e ra t io n s . N o w  t im e  h a s  c o m e  to  
re v ie w  th e  w h o le  m a tte r  a fre s h  in th e  r ig h t 
p e rs p e c t iv e . I v is ite d  C h in a  o n e  a n d  a h a lf
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y e a rs  a g o . R e p re s e n ta t iv e s  f ro m  a ll th e  A s ia n  
c o u n tr ie s  h a d  g a th e re d  fo r  a  c o n fe r e n c e  o n  
p o p u la t io n  c o n tro l w h ic h  la s te d  f o r  5 -6  d a y s . 
I a ls o  p a r t ic ip a te d  in  it a n d  l is te n e d  a t te n 
t iv e ly  to  th e  e n t ire  p ro c e e d in g s .  I fe l t  th a t  w e  
c a n  c o n tro l p o p u la t io n  in  o u r  c o u n tr y  w ith o u t  
a n y  d if f ic u lty . A s ia n  c o u n tr ie s  a re  m u c h  b e t te r  
p la c e d  th e n  m a n y  o th e r  c o u n tr ie s .  B u t  I w a s  
th r il le d  to  s e e  th a t  p e o p le  in  a ll th e  A s ia n  
c o u n tr ie s  w ith  th e  e x c e p t io n  o f  B a n g la d e s h  
a n d  N e p a l w e re  a liv e  to  th e  p ro b le m  o f 
p o p u la t io n  c o n tro l.  In  fa c t  th e y  le a rn t a  le s 
s o n  f ro m  C h in a . T h e re  is  n o  d o u b t  th a t  in  th e  
b e g in n in g  s o m e  s o r t  o f  c o m p u ls io n  o r  fo r c e  
w a s  u s e d  in  C h in a  to  c o n tro l g ro w th  o f p o p u 
la t io n  b u t a t p re s e n t ,  p ro g ra m m e  o f  p o p u la 
t io n  c o n tro l in  C h in a  is  b a s e d  o n  in c e n t iv e s  
a n d  d is in c e n t iv e s .  O n e  c h ild  n o rm  h a s  b e e n  
a d o p te d  th e re . P e o p le  w h o  a d o p t th is  n o rm  
g e t  n u m e ro u s  fa c i l it ie s  fro m  th e  G o v e r n 
m e n t, s u c h  a s  c o n c e s s io n s  in a l lo tm e n t o f  
f la t,  e tc  P r iv a t is a t io n  is ta k in g  p la c e  in  C h in a  
a ls o .............

1 6 .0 0  h r s .

A  s m a ll fa rm  is  g iv e n  to  th e m  o r  s o m e  
o th e r  fa c il it ie s  a re  p ro v id e d  to  e n a b le  th e m  to  
le a d  a  b e tte r  life . T h e re  is  o n e  m o re  th in g . 
V e ry  m u c h  lik e  o u r  c o u n try ,  w h e re  th e  w h o le  
a re a  is d iv id e d  in to  v a r io u s  s m a ll b lo c k s , in 
C h in a  th e  to ta l a re a  h a s  b e e n  d iv id e d  in to  
s m a ll a re a s  a n d  a  la d y  d o c to r  h a s  b e e n  
a p p o in te d  in e a c h  s u c h  a re a  to  d e te c t  th e  
c a s e s  o f c o n c e iv e m e n t in  th a t p a r t ic u la r  a re a .

[M R . S O M N A T H  R A T H  in the Chair]

S h e  s u b m its  h e r  re p o r t e v e ry  m o n th . 
S h e  k e e p s  a  fo o lp ro o f  re c o rd  to  e v e ry  c o u p le  
in th a t a re a . In c a s e  o f a  c o u p le  in re c e ip t o f 
c e r ta in  in c e n tiv e s  fro m  th e  G o v e rn m e n t,  a s  
s o o n  a s  th e  la d y  d o c to rs  c o m e s  to  k n o w  o f 
fre s h  p re g n a n c y , a ll th e  in c e n t iv e s  a re  d is 
c o n t in u e d  fo r th  w ith . It s e rv e s  a s  a  w a rn in g  to  
th e  o th e r  c o u p le s  in  th e  s o c ie ty .  It m a y  lo o k  
q u ite  o d d  to  u s  b u t  it h a s  b e c o m e  a n  a c 
c e p te d  p ra c t ic e  th e re . A s  a lre a d y  s ta te d , th e  
g ro w th  ra te  o f p o p u la t io n  in C h in a  h a s  c o m e  
d o w n  fro m  3  p e rc e n t to  1 .2  p e rc e n t .  W h y  
c a n ’t  it b e  d o n e  in  o u r  c o u n try ?  I th in k  th a t  
s tro n g  d e te rm in a t io n  is  re q u ire d  fo r  it. M a n y
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m e a s u re s  w e re  ta k e n , h u g e  s u m s  h a v e  b e e n  
s p e n t to  c o n tro l p o p u la t io n  g ro w th . B u t w e re  
th e  fu n d s  u t i l is e d  p ro p e r ly  a n d  d id  th e  b e n e 
f i ts  a c tu a lly  re a c h  th e  in te n d e d  b e n e f ic ia r 
ie s ?  I h a v e  m y s e lf  v is ite d  m a n y  ru ra l a re a s  
a n d  h a v e  n o t ic e d  m a n y  s illy  m e a n in g le s s  
s lo g a n s  b a s e d  o n  2 0  y e a r  o ld  c o n c e p t w r it 
te n  w ith  th e  c a p t io n  'A d o p t S m a ll F a m ily  
N o rm ’ . T h e s e  h a v e  n o  e ffe c t.

A s  I s a id  e a r l ie r  a ls o , th e  v i l la g e rs  c o n s id e r  
o u r  p u b l ic i ty  a b o u t fa m ily  p la n n in g  a s  a b 
s u rd . A c c o rd in g  to  th e m  fa m ily  p la n n in g  is  
m e a n t fo r  a f f lu e n t p e o p le  o n ly , n o t fo r  th e  
p o o r. T h e  p u b lic ity  m e a s u re s  a d o p te d  fo r  
fa m ily  p la n n in g  in  o u r  c o u n try  a re  n o t a t a ll 
e ffe c t iv e . H u n d re d s  o f p e o p le  h a v e  c o m 
p la in e d  to  m e  th a t  th e  a d v e r t is e m e n t o n  
fa m ily  p la n n in g  te le c a s t  im m e d ia te ly  a f te r  
th e  n e w s  b o rd e rs  o n  in d e c e n c y  a n d  c a n n o t 
be  s e e n  w ith  th e  w h o le  fa m ily  p re s e n t ,  w h ic h  
is n o rm a lly  th e  c a s e . It c a n  b e  p re s e n te d  in  
a n o th e r  w a y . It w il l b e  s till b e tte r  if it is s h o w n  
at la te  h o u rs . T h e re  is  y e t a n o th e r  w a y . 
W h e n  I w a s  in s c h o o l life  in s u ra n c e  w a s  
n e w ly  in tro d u c e d  in th e  c o u n try  o r  p e rh a p s  
n a tio n a lis e d . A  v e ry  g o o d  a d v e r t is e m e n t u s e d  
to  a p p e a r  in th e  n e w s p a p e rs . T w o  fa m il ie s  
u s e d  to  b e  d e p ic te d , o n e  o f w h ic h  w e n t fo r  
life  in s u ra n c e  a n d  la te r  th e  h e a d  o f th a t 
fa m ily  u n fo r tu n a te ly  d ie d  in  a n  a c c id e n t. T h e  
fa m ily  w a s  p a id . O n e  la k h  ru p e e s  a s  in s u r 
a n c e  c o v e r  a n d  th e y  liv e d  h a p p ily . B u t th e  
o th e r  in d iv id u a l d id n ’t g e t h is  life  in s u re d  a n d  
he  to o  d ie d  in  an  a c c id e n t a n d  h is  fa m ily  w a s  
ru in e d . A  s im ila r  a d v e r t is e m e n t d e p ic t in g  
tw o  fa m il ie s ,  o n e  a d o p tin g  fa m ily  p la n n in g  
a n d  th e  o th e r  n o t d o in g  s o  m a y  b e  s h o w n  o n  
th e  T .V . w ith  th e  d is a s tro u s  c o n s e q u e n c e s  
o f n o t a d o p tin g  fa m ily  p la n n in g . T h is  h a v e  
th e  d e s ire d  im p a c t T o ls to y  a ls o  s a id  th a t if 
s o m e  th in g  w a s  p re s e n te d  in th e  fo rm  o f a 
s to ry , it w o u ld  h a v e  g o o d  e ffe c t,  y o u  g iv e  an  
a d v e r t is e m e n t w h ic h  p a s s e s  o f f  w ith o u t 
le a v in g  an  im p re s s io n  o n  th e  m in d . P u b lic ity  
is th e  b ig g e s t m e d ia  a v a ila b le  fo r  m a k in g  th e  
fa m ily  p la n n in g  s u c c e s s fu l.  P u b lic ity  is n e c 
e s s a ry  to  m a k e  th e  fa m ily  p la n n in g  e ffe c t iv e . 
F o r tu n a te ly ,  th is  m e d ia  h a s  b e c o m e  v e ry  
p o w e r fu l.  T e n  y e a rs  a g o  it -w a s  n o t so  
p o w e r fu l. In  1 9 7 7  w e  h a d  n o  s u c h  a d v a n 
ta g e . T o d a y  T .V . h a s  re a c h e d  e v e ry  v illa g e .
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T h ro u g h  T .V ., w e  c a n  e d u c a te  th e  m a s s e s  
a b o u t th e  b e n e f its  o f  fa m ily  p la n n in g .  W h e n  
w e  ta lk  o f  p o p u la t io n  e x p lo s io n ,  I a  re m in d e d  
o f  th e  p o p u la t io n  th e o r y  o f M a e th u s . H e  s a id  
th a t  if th e  p o p u la t io n  w a s  n o t c o n tro lle d ,  th e  
n a tu re  w ill its e lf  c o n tro l it. th e r e  w il l  b e  
d ro u g h ts ,  f lo o d s ,  r io ts  a n d  e p id e m ic s  a n d  
th e  p o p u la t io n  w ill d e c re a s e . T o d a y  th e  s a m e  
th in g  is  h a p p e n in g  M a r lth u s  a ls o  s a id  th a t  
p e o p le  w o u ld  h a v e  to  c h o o s e  b e tw e e n  h a v 
in g  a  c h ild  o r  a  c a r . P e o p le  s h o u ld  b e  e d u 
c a te d  th a t  if th e y  l im it th e  s iz e  o f th e ir  fa m ily ,  
th e y  c a n  h a v e  a  m a ru t i c a r  a f te r  1 0 -1 5  y e a rs , 
b u t if y o u  w il l  g o  o n  e n la rg in g  th e  s iz e  o f  y o u r  
fa m ily ,  y o u  m a y  fa c e  d is a s te r .  T h is  id e a  c a n  
b e  im p re s s e d  u p o n  th e  p e o p le . N o w  th e  
s tru c tu re  o f th e  s o c ie ty  is  c h a n g in g . Y o u  m a y  
a s k  p e o p le  b e lo n g in g  to  a n y  s e c t io n  o f  th e  
s o c ie ty ,  h e  w il l  a d m it  th a t  n o  c h i ld  s u p p o r ts  
h is  p a re n ts .  S o  th is  th in k in g  is  n o w  c h a n g in g  
th a t s o n s  s u p p o r t  h is  p a re n ts .  S o  th is  th in k 
in g  is n o w  c h a n g in g  th a t s o n s  s u p p o r t  a n d  
lo o k  a f te r  th e ir  p a re n ts  in o ld  a g e . P e o p le  
d o n ’t b e lie v e  it m u c h . S o , if th e y  a re  e d u 
c a te d  th a t  th e ir  o ld  a g e  w ill b e  s u c c e s s fu l 
a n d  c o m fo r ta b le  if th e y  a d o p t fa m ily  p la n 
n in g , p e o p le  w ill c e r ta in ly  p a y  a tte n t io n  to  it. 
T h is  w h o le  p ro g ra m m e  c a n  b e c o m e  s u c 
c e s s fu l a n d  y o u  c a n  a c h ie v e  re s u lts  w ith o u t  
c o e rc io n . T h is  p ro b le m  c a n  b e  s o lv e d , if h a lf 
o f th e  m o n e y  s p e n t o n  fa m ily  p la n n in g  p r o 
g ra m m e , is  s p e n t o n  a d u lt  e d u c a t io n . E v e n  
to d a y , w h e n  th e re  a re  n o  s c h o o ls  in th e  
v i lla g e s  e v e n  fo r  th e  b o y s , th e re  is n o  q u e s 
t io n  o f g ir ls ’ s c h o o l. In th e  J a w a h a r  R o jg a r  
Y o ja n a  th e  H o n . P r im e  M in is te r  h a s  s ta te d  
th a t th e re  w ill b e  3 0  p e r  c e n t re s e rv a t io n  fo r  
w o m e n . If th is  re s e rv a t io n  p o lic y  is  im p le 
m e n te d  e v e ry w h e re , n a tu ra lly  th e  p e o p le  
w ill s e n d  th e ir  d a u g h te rs  to  s c h o o ls .  I w il l 
s u g g e s t th a t e d u c a t io n  s h o u ld  b e  m a d e  fre e  
in th e  c o u n try  fro m  p r im a ry  to  g ra d u a t io n  
le v e l a n d  p a r t ic u la r ly  in  th e  ru ra l a re a s , it 
s h o u ld  b e  m a d e  to ta lly  fre e . F a m ily  p la n n in g  
c a n  n o t b e  s u c c e s s fu l u n til th e  g ir ls  a re  
e d u c a te d . T h e y  s h o u ld  b e  m a d e  to  re a lis e  
th a t it is  th e ir  d is c re t io n  to  b e a r  a  c h i ld  o r  n o t 
a n d  it is  n o  m o re  th e  m o n o p o ly  o f th e  m a le s . 
O n ly  th e n , th e re  c a n  b e  c h a n g e  in  th in k in g  in  
th e  s o c ie ty . O u r  e c o n o m ic  d e v e lo p m e n t w il l  
b e  s ta lle d , if th e  p o p u la t io n  c o n t in u e d  to  
g ro w  lik e  th is .
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[Dr. G.S. Rajhans]

The problem is a more serious than we 
think it to be. Kerala has been able to solve 
it to some extent, the main reason for which 
is the high rate of literacy among the women 
there. I don’t want to take much time, but I will 
like to cite the example of a very good 
programme which I happened to see. Lot of 
water used to collect at a place and the 
residents suffered from malaria. The doctor 
said that it is not your fault, but the fault lies 
with the pit which breeds malaria mosqui
toes, he advised the people that if they filled 
that pit, they could get rid of the disease. 
Thus the root cause of their poverty is their 
ignorance, due to which they go on produc
ing children. The day people become con
scious that they should stop producing chil
dren, economic progress and development 
will be assured.

SHRI C. JANGA REDDY (Han- 
amkonda): Mr. Chairman, Sir, I would like to 
congratulate the hon. Minister of State for 
Family Welfare, because the publicity is more 
effective when it is done by someone who is 
not having children. Our hon. Chief Minister 
himself has 12 children. If he gives a call for 
adopting family planning, the people will say 
that he himself has got 12 children but he is 
advising others to have two children only. In 
such a case who can be motivated to adopt 
family planning. So I would like to congratu
late the hon. Minister. (Interruptions)

Therefore, I would like to submit that those 
who talk of family planning should in the first 
instance adopt the programme themselves. 
A couple should not have more than two 
children. The Government servants who have 
more than 2 children should be dismissed. At 
present Government gives 2 increments to 
its empbyees who have only 2 children.

KUMARI SAROJ KHAPARDE: The 
Chief Minister of your state is father of 12 
children. In such circumstances should be 
continue on office as Chief Minister?

SHRI C. JANGA REDDY: A person 
having more than 2 children should not be
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KUMARI SAROJ KHAPARDE: You 
should give this suggestion to them.

SHRI C. JANGA REDDY: The Govern
ment should first enact a law under whbh a 
person having more than 2 children could be 
denied all facilities like water, milk, electrbity 
etc. As Dr. Rajhans pointed out that in China 
if a woman conceives for a second time, the 
Government stops giving all the facilities to 
her. A similar provisbn should be made in 
our country also.

It has been noticed that some people 
practise polygamy. In Hyderabad there is a 
family which consists of 100 members. We 
should stop such a practice. The Govern
ment should debar a person having more 
than 2 children from ration card facility and 
should see to it that the total number of 
members entered in the ration card should 
not exceed four. The Government should 
extend the provision of giving 2 increments 
to its employees having only 2 children in 
villages also. In some rural areas the Gov
ernment gives Rs. 50/ only as incentive. 
This amount should be increased to some 
extent. I would again submit that those hav
ing more than 2 children should be denied all 
facilities.

KUMARI SAROJ KHAPARDE: You 
should mentbn all these points in your 
manifesto.

SHRI C. JANGA REDDY: This is the 
malady. We simply want to stbk to our seats 
and do not think about the welfare of our 
country seriously. If you make such a provi
sion, we will follow suit. All the political par
ties should put their heads together and take 
a decision. Just now Shri Chavan submitted 
that Government is spending crores of rupees 
on varbus schemes. But it has been notbed 
that the poor are not being benefited. De
spite all this people are still living bebw 
poverty line, the farmers are starving and the 
handloom weavers are dying. What is the 
reason behind this? We should control 
population and enact a law in this regard. We



have not been able to enact such a law 
apprehending religious backlash. That is 
why you say that it will be a personal attack, 
tt is high time to consider this subject seri
ously. Different political parties must give a 
serious thought to it. If the Government does 
not enact such a law, water can not be made 
available in villages no matter how much 
expenditure is made, foodgrains will not be 
available and we will have to resort to import 
of foodgrains, ultimately posing a threat to 
the integrity and independence of the coun
try. We should follow the example of China 
but we are afraid. As Shri Soz pointed out, 
this is compulsory in Indoniesia. I do not 
know whether he is right or he wants me to 
tell the untruth but if there is such a law in 
other countries, we should not hesitate to 
enact such a law here. The facilities ex
tended to the Government employees should 
be curtailed and this should be made com
pulsory for them. People not adopting it 
should be denied ration card and the supply 
of sugar, foodgrains, etc. People’s Repre
sentation Act should be amended so as to 
debar a person having more than two chil
dren, from contesting elections, for all offices 
whether it be the membership of Panchayat 
or the office of Sarpanch. The present situ
ation can be changed only by making such a 
provision. The Government is incurring huge 
expenditure on medicines and on adopting 
new devices but population continues to 
rise. Our country will not progress no matter 
any number of schemes are framed or any 
amount is spent. Our foodgrain production 
increased after 22 years but even today 
people are starving. The cause behind this is 
the ever increasing population, secondly, 
the mortality rate is decreasing and there
fore the population is registering increase. I 
feel it is extremely essential to introduce a 
law in this regard and I , on behalf of my party, 
in this House or in the next one, will endeav
our to extend our support for such a meas
ure.

[English]

MR. CHAIRMAN: Is it the pleasure of 
the House to extend the time for this discus
sion?
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SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: By how many hours?

DR. KRUPASINDHU BHOI: By another 
three hours.

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS
TRY OF PARLIAMENTARY AFFAIRS (SHRI 
P. NAMGYAL): By one hour, Sir.

DR. KRUPASINDHU BHOI: By a mini
mum of two hours.

MR. CHAIRMAN :One-and-a-half hours 
now . All right, let us extend the time for this 
discussion by one-and-a-half hours.

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Now, Prof. P. J. 
Kurien.

PROF. P. J. KURIEN (Idukki): Sir, this 
subject is of paramount importance. I was 
thinking that if we were able to successfully 
implement the population control programme 
over the last forty years with the progress we 
have made in the agricultural, industrial and 
scientific sectors, this country would have 
been the most powerful country in the world 
in all respects. Whatever progress we have 
made whether in the agricultural sector or in 
the industrial sector or in the generation of 
employment, all of it perhaps has been made 
null and void by this population growth. 
Therefore, I find that the most important task 
before the Government is controlling the 
population. It is equally important or more 
important that poverty alleviation should be 
achieved. If we can control the population, 
automatically it leads to poverty alleviation. If 
we can control the population, this will auto
matically lead to reduction of unemploy
ment. If we can central the population, the 
socio-economic progress is automatic. 
Therefore, the importance of this population 
control can in no way be under-estimated 
and for a country like India, it is very much 
important. China which was the country
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h a v in g  th e  la rg e s t p o p u la t io n  in  th e  w o r ld  
f ir s t  b o a s te d  o f its  p o p u la t io n , b u t la te r  o n , 
u n d e rs to o d  its  fo l ly  a n d  is  n o w  s tr ic t ly  im p le 
m e n t in g  th is  p o p u la t io n  c o n tro l p ro g ra m m e . 
T h e y  a re  a b le  to  a c h ie v e  th e  ta r g e t  w h ic h  
th e y  h a v e  se t, o f c o u rs e , b y  c o e rc io n .

W ith  re g a rd  to  p o p u la t io n  c o n tro l,  I a g re e  
to  m a n y  o f th e  p o in ts  w h ic h  h a v e  b e e n  ra is e d  
b y  h o n . m y  fr ie n d , M r. J a n g a  R e d d y . I w a s  
th in k in g , w h y  w e  a re  n o t a b le  to  a c h ie v e  th e  
ta rg e t a s  fa r  a s  p o p u la t io n  c o n tro l is  c o n  
c e rn e d . W e  a re  n o w h e re  n e a r  th e  ta rg e t  s e t 
fo r  o u rs e lv e s . W e  w a n te d  to  re d u c e  th e  
g ro w th  ra te  to  1 .8 7 . N o w , w e  a re  ra n g in g  
b e tw e e n  2 .1 1  a n d  2 .1 2  g ro w th  ra te . E x c e p t 
in  K e ra la , in  a ll o th e r  S ta te , w e  a re  n o t a b le  
to  a c h ie v e  th e  ta rg e t.  It is  a  fa i lu re  w ith  re g a rd  
to  th e  im p le m e n ta t io n  o f th e  fa m ily  p la n n in g  
p ro g ra m m e . I s e e  tw o  re a s o n s  fo r  th is . N o . 1 
is o f  c o u rs e  a d m itte d  b y  a ll o f  u s— la c k  o f 
c o n c e n tra t io n  a m o n g  th e  p e o p le . T h e re  is  a  
s tr ic t re lig io u s  s e n tim e n t o f th e  p e o p le  a g a in s t 
p o p u la t io n  c o n tro l.  S o c io -e c o n o m ic  re a s o n s  
a re  a ls o  th e re . M r. C h a irm a n , a s  y o u  y o u r 
s e lf  h a v e  s a id  w h ile  s p e a k in g  o n  th e  re s o lu 
tio n , p e o p le  th in k  th a t if th e y  h a v e  m o re  
c h ild re n , a t th e  o ld  a g e , th e y  w il l  b e  w e ll 
ta k e n  c a re  o f. S u c h  k in d  o f n o tio n s  a re  th e re . 
T h e  b a s ic  q u e s t io n  is , la c k  o f c o n c e n tra t io n  
a n d  th e re  w e  h a v e  fa i le d . In s te a d  o f ta k in g  
b o ld  s te p s  to  g u id e  th e  p e o p le , a s  a  n a tio n , 
a n d  c o r re c t  th e  p e o p le , w e  a re  p e rh a p s  
c a r r ie d  a w a y  b y  e m o tio n s . H e re , I c a n n o t b u t 
re fe r  to  w h a t h a p p e n e d  in 1 9 7 7  d u r in g  th e  
E m e rg e n c y  p e r io d . M a n y  p e o p le  m a y  h a v e  
d if fe re n c e  o f  o p in io n  b u t I s tro n g ly  fe e l th a t 
fa m ily  p la n n in g  p ro g ra m m e  im p le m e n te d  
d u r in g  th e  E m e rg e n c y  p e r io d  w ith  v ig o u r , 
w a s  th e  c o r re c t p ro g ra m m e . T h e  la s t S h r i 
S a n ja y  G a n d h i h a d  in it ia te d  tw o  m a in  p r o 
g ra m m e s  fo r  th e  m a s s e s — p la n in g  m o re  
tr e e s  a n d  c o n tro ll in g  th e  p o p u la t io n . S ir , 
w h e n  y o u  s tr ic t ly  im p le m e n t a n y  p ro g ra m m e , 
th e re  m a y  b e  s o m e  fa ilu re s . In  fa m ily  p la n 
n in g  o p e ra t io n s  a ls o , th e re  m a y  b e  s o m e  
o p e ra t io n s  h e re  a n d  th e re  w h ic h  m a y  b e  a  
fa i lu re . F o r  a n y  k in d  o f p ro g ra m m e , it h a p 
p e n s . B u t fo r  p o lit ic a l re a s o n s , th o s e  fa i lu re s  
w e re  h ig h lig h te d  a n d  ru m o u rs  w e re  s p re a d
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a b o u t th o s e  fa i lu re s  a n d  th e r e b y  th e  p e o p le  
w e re  ta k e n  b a c k  o v e r  a  d e c a d e  w ith  re g a rd  
to  fa m ily  p la n n in g .  D u r in g  th e  p e r io d  1 9 7 7 -  

8 0 , th e  fa m ily  p la n n in g  p ro g r a m m e  g o t  a  
s e v e re  s e t b a c k  a n d  p e rh a p s  n o th in g  c o u ld  
b e  d o n e .  W h y  is  it?  T h is  is  b e c a u s e ,  w e  u s e  
s u c h  is s u e s  w h ic h  a re  c ru c ia l to  n a t io n -  
b u iid in g , fo r  p o l it ic a l a d v a n ta g e .  I a m  n o t 
b la m in g  th e  e n t ire  O p p o s it io n  fo r  th is .  B u t 

w h a t h a p p e n e d  in  th o s e  im p o r ta n t  a re a s ?  It 
is  th e  J a n a ta  p a r ty  w h ic h  m a d e  u s e  o f  th is  
is s u e fo r  g e t t in g  th e  v o te s .  Y o u  a re  fo rg e t t in g  
th e  fa c t  th a t  th a t  is  th e  m o s t im p o r ta n t  p r o 
g ra m m e  to  b 6  im p le m e n te d  fo r  th e  fu tu re  
g e n e ra t io n . Y o u  s h o u ld  n o t fo r g e t  th a t .

[Translation]

S H R I R A M  B A H A D U R  S IN G H : T h e  
J a n a ta  P a r ty  w a s  in  fa v o u r  o f  F a m ily  P la n 
n in g . B u t w a s  a g a in s t  fo rc e .  O u r  P a r ty  is  s t i l l  
in fa v o u r  o f  it.

[English]

P R O F . P .J . K U R IE N : M y  C P M  f r ie n d s  
s h o u ld  n o t fo rg e t  th e  fa c t  th a t  in  C h in a , th e  
fa m ily  p la n n in g  w a s  im p le m e n te d  w ith  c o e r 
c io n . T h e y  s h o u ld  n o t fo rg e t  it.

S H R I R A M  B A H A D U R  S IN G H : N o , n o . 
Y o u  d o  n o t k n o w  th e  re a l fa c ts .

P R O F . P .J . K U R IE N : I w il l  e x p la in . 
C o e rc io n  d o e s  n o t m e a n s  th a t  it is  im p le 
m e n te d  w ith  g u n s  a n d  fo rc e . If th e re  is  in c e n 
t iv e  a n d  d is in c e n t iv e ,  th a t  is  c o e rc io n .

S H R I R A M  B A H A D U R  S IN G H : N o .

M R . C H A IR M A N : T h a t is  y o u r  v ie w .

P R O F . P .J . K U R IE N : T h a t is  m y  v ie w .

M R . C H A IR M A N : T h a t is  h is  v ie w . Y o u  
le a v e  h im . P le a s e  p ro c e e d .

P R O F . P .J . K U R IE N : W h a t I s a y  is  th a t  
s u c h  im p o r ta n t n a tio n a l is s u e s  s h o u ld  n o t b e  
p o lit ic a l is e d . B y  p o lit ic is in g , w e  c a n n o t 
a c h ie v e  it. T h e re fo re , a il th e  p a r t ie s  s h o u ld  
r is e  a b o v e  p a r ty  c o n s id e ra t io n s  a n d  s h o u ld
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c o m e  fo rw a rd  f o r  g e t t in g  th e  c o n s e n t  o f  th e  
p e o p le  fo r  im p le m e n ta t io n  o f s u c h  p r o 

g ra m m e .

A  n u m b e r  o f  s te p s  s h o u ld  b e  ta k e n  in 
th is  re g a rd  in  o u r  c o l le g e s  a n d  s c h o o ls .  I a m  
o f th e  o p in io n  th a t  th e  im p o r ta n c e  o f  fa m ily  
p la n n in g  is  re la te d  to  th e  d e v e lo p m e n t  o f  th e  
c o u n try  a n d  to  th e  fu tu re  p ro g re s s  o f  th e  
c o u n try . It s h o u ld  b e  ta u g h t  in  o u r  s c h o o ls  
a n d  c o lle g e s . T h a t  is  m y  o p in io n . In a d d it io n  
to  G o v e rn m e n t a g e n c ie s , a ll v o lu n ta ry  o r 
g a n is a t io n s  w h ic h  a re  p re p a re d  to  c o m e  
fo rw a rd  to  a s s is t  in  th is  ta s k  o f ta k in g  th e  
c o n s e n t o f  th e  p e o p le , s h o u ld  b e  e n c o u r 
a g e d . A  m a s s iv e  e ffo r t  s h o u ld  b e  m a d e  in 
th is  re g a rd . A s  M r. J a n g a  R e d d y  h a s  s a id  w e  
m u s t s h o w  th e  s e r io u s n e s s  o f  th e  p ro je c t.  
O n  o n e  s id e , w e  d o  n o th in g  fo r  g e t t in g  th e  
c o n s e n t o f  th e  p e o p le  a n d , o n  th e  o th e r  s id e , 
p e o p le  d o  n o t fe e l th a t  w e  o u rs e lv e s  a re  
s e r io u s  a b o u t it. A c tu a lly ,  w e  a re  n o t s e r io u s .

T h o s e  w h o  p ro p a g a te  th e  fa m ily  p la n 
n in g  a n d  fa m ily  w e lfa re  s c h e m e s  th e m s e lv e s  
h a v e  m o re  th a n  h a lf -a -d o z e n  c h ild re n . A ll 
p o lit ic a l le a d e rs , o n e  C h ie f M in is te r  a n d  th e  
M .P s  h a v e  m o re  c h ild re n .

M in is te rs  a ls o  h a v e  m o re  c h ild re n .

S H R I A J IT  K U M A R  S A H A : B u t, th a t  
d o e s  n o t m e a n  th a t  o n e  s h o u ld  re m a in  
u n m a r r ie d . It is  n o t fa ir .

P R O F . P .J . K U R IE N : P e o p le  d o  n o t 
ta k e  it s e r io u s ly .  T h e re fo re , o n  th e  o th e r  
s id e , w e  s h o u ld  s h o w  s e r io u s n e s s  to  th is  
fa m ily  c o n tro l p ro g ra m m e . H o w  c a n  w e  s h o w  
th is  s e r io u s n e s s ?  F irs t, a ll th e  m a c h in e ry  fo r  
im p le m e n tin g  it, a ll th e  G o v e rn m e n t o f f ic ia ls  
s h o u ld  b e  m a d e  to  im p le m e n t it a n d  th e y  
s h o u ld  b e  a  m o d e l w ith  re g a rd  to  fa m ily  
p la n n in g . T h e  G o v e rn m e n t s h o u ld  d o  s o m e 
th in g  fo r  th a t .  G o v e rn m e n t s h o u ld  e ith e r  b y  
in c e n t iv e  o r  d is in c e n t iv e  o r  b y  e n a c t in g  la w , 
s h o u ld  s e e  th a t  a ll o f f ic ia ls  w h o  im p le m e n t 
fa m ily  p la n n in g  s t ic k  to  th is  n o rm  b e c a u s e  it 
is g iv e n  n a t io n a l p r io r ity .

I a g re e  w ith  M r. J a n g a  R e d d y  th a t  th e re  
is  n o  h a rm  e v e n  if w e  e n a c t a  la w  th a t  th o s e
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w h o  c o n te s t  e le c t io n  s h o u ld  h a v e  a d o p te d  
fa m ily  p la n n in g  o f  tw o  c h i ld re n  a n d  n o t  m o re  
th a n  th a t .  T h e re fo re ,  w h a t is  m o s t im p o r ta n t ,  
a c c o rd in g  to  m e , is  to  s h o w  s e r io u s n e s s  o n  
th e  p a r t  o f  th e  G o v e rn m e n t,  th e  p o l it ic a l 
le a d e rs  a n d  im p le m e n t in g  o f f ic ia ls  r e g a r d 
in g  fa m ily  p la n n in g . U n fo r tu n a te ly ,  it is  n o t 
s e e n .

I m u s t c o n g ra tu la te  th e  M in is te r  h e re . 
S h e  is  th e  b e s t  e x a m p le  fo r  im p le m e n t in g  
fa m ily  p la n n in g . T h e re fo re ,  s h e  is th e  m o s t 
c o m p e te n t  to  b e  th e  M in is te r  in  th e  M in is t ry  
o f  H e a lth  a n d  F a m ily  W e lfa re . I m u s t c o n 
g ra tu la te  h e r. I w is h  th e  h o n . M in is te r  a  lo n g  
life  in  th is  M in is try .

A n o th e r  th in g  is  th a t  E d u c a t io n , F a m ily  
P la n n in g , P o p u la t io n  C o n tro l,  D e v e lo p m e n t ,  
E n v ir o n m e n t c o n tro l a re  a ll in te r - re la te d .  In 
o u r  s y s te m  o f  e d u c a t io n , in th e  o rd in a ry  
c u r r ic u lu m  n o n e  o f  s u c h  im p o r ta n t  s u b je c ts  
f in d s  a  p la c e . W e  te a c h  P h y s ic s , C h e m is t ry ,  
E n g lis h  o r  H in d i e tc . a n d  g e t  a w a y . O u r  
c h ild re n , o u r  y o u th  c o m in g  o u t  o f  th e  h ig h  
s c h o o ls  a n d  c o l le g e s  h a v e  n o  id e a  a b o u t a ll 
th e s e  th in g s . If th e s e  s u b je c ts  a re  in c lu d e d  in 
th e  c u r r ic u lu m , th e  s tu d e n ts  w il l  g e t s o m e  
id e a  a b o u t a ll th e s e  th in g s  a n d  th e y  w il l  fe e l 
h o w th e y  a re  re la te d  w ith  th e  d e v e lo p m e n t  o f  
th e  c o u n try .  In o u r  c o u n tr y  th e re  a re  la k h s  o f 
u n e m p lo y e d  y o u th . T h e s e  u n e m p lo y e d  y o u th  
s h o u ld  b e  u s e d , th e ir  s e rv ic e s  s h o u ld  b e  
u t i l is e d  a n d  th e y  s h o u ld  b e  m o t iv a te d  in  th is  
re g a rd . W h a t I s u g g e s t  is  th a t  th e  u n e m 
p lo y e d  y o u th  in  e a c h  v i l la g e  s h o u ld  b e  c a lle d  
a n d  a  fe w  o f th e m , w h o  c o u ld  b e  u s e d  a s  
g o o d  m o t iv a to rs ,  c o u ld  b e  s e le c te d  I a m  n o t 
s a y in g  th a t th e  G o v e rn m e n t s h o u ld  d o  it. T h e  
G o v e rn m e n t c a n  d o  it. T h e  p o lit ic a l p a r t ie s  
c a n  d o  it. A ll th e  v o lu n ta ry  o rg a n is a t io n s  c a n  
d o  it. T h e re  a re  s e v e ra l re p u te d  v o lu n ta ry  
o rg a n is a t io n s  in  th is  c o u n try .  T n e y  c a n  d o  it. 
T h e  o n ly  th in g  is  th a t  th e  G o v e rn m e n t s h o u ld  
g iv e  th e m  s o m e  a s s is ta n c e . T h e  G o v e r n 
m e n t s h o u ld  f in d  o u t th e  m o t iv a to rs  in  e a c h  
v i l la g e  f ro m  a m o n g  th e  u n e m p lo y e d  y o u th . 
N o w , o n ly  th e  G o v e rn m e n t o f f ic ia ls  w h o  g e t 
s a la ry  o n ly  g o  to  th e  c o u p le  a n d  re q u e s t 
th e m  to  a d o p t fa m ily  p la n n in g . T h e y  d o  n o t 
ta k e  it s e r io u s ly .  I w o u ld  s u g g e s t  th a t  in 
a d d it io n  to  th e  G o v e rn m e n t o f f ic ia ls ,  th e
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u n e m p lo y e d  y o u th  o r  m o t iv a to rs  s h o u d  b e  
m a d e  to  g o  to  th e  v i l la g e s  a n d  v is it  th e  
h o u s e s  to  p e rs u a d e  th e  p e o p le  to  a d o p t 
fa m ily  p la n n in g . S u c h  y o u th  s h o u ld  b e  a l lo t 
te d  a f ix e d  n u m b e ro f  h o u s e s . S u c h  a  s c h e m e  
s h o u ld  b e  d ra w n  u p  fo r  th e  w h o le  c o u n try  
u s in g  th e  s e rv ic e s  o f th e  u n e m p lo y e d  y o u th  
a n d  v o lu n ta ry  o rg a n is a t io n s . If w e  c a n  th in k  
a b o u t it, w e  c a n  d o  a  lo t m o re . O f c o u rs e , w e  
c a n  d o  th is  w ith  th e  a s s is ta n c e  o f  a ll p o lit ic a l 
p a r t ie s . T h e re fo re , if th e  G o v e rn m e n t c a n  
th in k  a b o u t it, I a m  s u re  th a t  th is  fa m ily  
p la n n in g  p ro g ra m m e  w il l  c o m e  o u t  o f  th is  
G o v e rn m e n ta l m o u ld  a n d  it w il l g iv e  th e m  a  
p o p u la r  p ro g ra m m e . O n ly  b y  m a k in g  it a 
p o p u la r  p ro g ra m m e  w ith  th e  s u p p o r t o f a ll 
p o lit ic a l p a r t ie s  a n d  a ls o  w ith  th e  fu ll c o n s e n t 
o f th e  p e o p le  w ith  re g a rd  to  th e  fa m ily  p la n 
n in g , w e  c a n  a c h ie v e  th e  ta rg e t in th is  r e 
g a rd . T h e  G o v e rn m e n t s h o u ld  a ls o  s h o w  a 
lit t le  m o re  s e r io u s n e s s  w ith  re g a rd  to  th is  
p ro b le m .

W ith  th e s e  w o rd s , I s u p p o r t  th e  R e s o lu 
t io n  m o v e d  b y  D r. B h o i.

S H R I N IT Y A N A N D A  M IS R A  (B o la n g ir ) :  
M r. C h a irm a n , S ir, a t th e  o u ts e t le t m e  th a n k  
m y  g o o d  fr ie n d  D r. B h o i fo r  g iv in g  u s  o p p o r 
tu n ity  to  p a r t ic ip a te  in  th e  d is c u s s io n  o n  a  
s u b je c t w h ic h  is s o  c ru c ia l a n d  v ita l ly  im p o r 
ta n t  to  o u r  c o u n try . P o p u la t io n  e x p lo s io n  h a s  
a s s u m e d  a  v e ry  s e r io u s  p ro p o s it io n  a n d  if 
th is  ra te  o f in c re a s e  in  p o p u la t io n  is  n o t 
c u rb e d  a n d  e ffe c t iv e  m e th o d s  a re  n o t ta k e n , 
th e n  w e  s h a ll b e  fa c in g  th e  p ro b le m  o f  a  
g re a te r  m a g n itu d e  w h ic h  w il l  s ta n d  in th e  
w a y  o f  c o m m u n ity  d e v e lo p m e n t o f  o u r  c o u n 
try . O u r  ra te  o f in c re a s e  is c o n s id e ra b ly  h ig h . 
It is  p ro b a b ly  o f  th e  o rd e r  o f  2 .2 5 . W e  h a v e  
o b s e rv e d  th is  p h e n o m e n o n  o f p o p u la t io n  
e x p lo s io n  w ith  th e  b ir th  ra te  re m a in in g  c o n 
s ta n t. B u t th e  m o r ta lity  f ig u re s  h a v e  c o n s id 
e ra b ly  g o n e  d o w n . A t th e  b e g in n in g  o f th e  
c e n tu ry ,  th e  b ir th  ra te  w a s  p re t ty  h ig h  b u t 
b e c a u s e  o f th e  m o r ta lity  f ig u re  w a s  a ls o  a t a  
h ig h  le v e l,  th e  ra te  o f in c re a s e  in  p o p u la t io n  
w a s  z e ro  p o in t (0 ..)  s o m e th in g . B u t n o w  w e  
a re  fa c in g  th is  e x p lo s io n  b e c a u s e  th e  m o r 
ta l i ty  f ig u re s  h a v e  c o n s id e ra b ly  c o m e  d o w n .
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A fte r  th e  a c h ie v e m e n t  o f  In d e p e n d e n c e , w e  
h a v e  e x te n d e d  m o re  m e d ic a l fa c i l i t ie s .  T h e re  
a re  m o re  n u m b e r  o f h e a lth  c a re  c e n tre s , 

m o r e o f  h o s p ita ls , m o re  o f  d is p e n s a r ie s  w h ic h  
a re  p ro v id in g  m e d ic a l fa c i l i t ie s .  W e  d o  n o t 
f in d  b re a k in g  o u t  o f  e p id e m ic s  w h ic h  u s e d  to  
p la y  h a v o c  in  th e  p a s t.  W e  a ls o  f in d  th a t 
in fa n t m o r ta lity  h a s  c o m e  d o w n  c o n s id e r a 
b ly . If th e  ra te  o f  in c re a s e  is  n o t c o n tro lle d , 
th e n  p ro b a b ly ,  b y  th e  tu r n  o f  th e  c e n tu ry ,  w e  
s h a ll re a c h  in  th e  n e ig h b o u rh o o d  o f  o n e  
b il l io n  m a rk  w h ic h  is  c o n s id e r a b ly  a  h ig h  
f ig u re .

W e  k n o w , n a tu re  h a s  its  o w n  w a y  o f 
l im it in g  th e  p o p u la t io n  w h e n  a ll o u r  c o n 
s c io u s  a n d  d e l ib e ra te  a c t io n  fa i l  a n d  w h e n  
w e  d o  n o t ta k e  m e a s u re s  fo r  c o n tro ll in g  it. 
B u t th e s e  m e th o d s  o f n a tu re  a re  v e ry  p r im i
t iv e . A s  fo r  e x a m p le , w h e n  th e  p o p u la t io n  
g o e s  u p  v e ry  h ig h  a n d  o u r  fo o d  p ro d u c t io n  
d o e s  n o t in c re a s e  c o r re s p o n d in g ly , th e n  th e re  
w il l  b e  s ta rv a t io n  a n d  fa m in e  w h ic h  w il l  p la y  
h a v o c  to  h u m a n  life . A n d  th e  fa m in e  o f  1 9 4 2 - 
4 3  is  s t i l l  f r e s h  in o u r  m in d  w h e re  n e a r ly  2 5  
la k h s  o f p e o p le  d ie d . B u t o n e  th in g  w il l  h a p 
p e n . O u r  s ta n d a rd  o f liv in g  w il l  n o t g o  up . 
D e a th  ra te  m a y  b e  re d u c e d ; m o r ta l ity  f ig u re s  
m a y  b e  re d u c e d . B u t if th e  b ir th  ra te  re m a in s  
c o n s ta n t ,  th e n  o u r  s ta n d a rd  o f  l iv in g , th e  
q u a l ity  o f life  a n d  th e  b a s ic  a m e n it ie s  a n d  
fa c i l i t ie s  w h ic h  a re  p ro v id e d  to  c it iz e n s  w ill 
b e  c o n s id e ra b ly  re d u c e d . A n d  it w il l c re a te  
e c o n o m ic  p ro b le m s  w h ic h  w ill b e  o f a  g re a t 
m a g n itu d e  fo r  o u r  c o u n try .

O u rs  is  a n  a g r ic u ltu ra l e c o n o m y . A  
fa r m e r  in  th e  v i l la g e  c o n s id e rs  th a t  a n y  
a d d it io n  to  th e  fa m ily  is  n o t a  h e a v y  b u rd e n  
o n  h im  b e c a u s e  w h e n  th e  s ta n d a rd  o f liv in g  
is  lo w  th e  e x p e n d itu re  in c u r re d  o n  th e  a d d i
t io n  o f  fa m ily  is  a ls o  n o t m u c h . A n d  w h e n  he 
a tta in s  th e  a g e  o f g o in g  to  s c h o o l o r  e v e n  
w h e n  h e  is  s tu d y in g  in s c h o o l*  h e  c a n  re n d e r  
s o m e  s e rv ic e  in  th e  fa rm s  a ls o . W e  f in d  th a t  
s o n s  a n d  d a u g h te rs  o f  fa r m e rs  h e lp  th e ir  
p a re n ts  in  th e  fa rm s  a n d  in  th e  a g r ic u ltu ra l 
la n d  in s te a d  o f  g o in g  to  s c h o o ls . A n d  th e re  is 
a n  a d d it io n  to  th e  fa m ily  in c o m e . A n d  th e y  
h a v e  a  s e n s e  o f  s e c u r i t y  w h e n  in  th e  fa m ily ,  
th e re  a re  m o re  n u r f f l fe r  o f  b o y s  w h o  th e y  
c o n s id e r ,  w il l  b e  th e  e a rn in g  m e m b e rs  o f  th e
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family and will add to the economic stability 
of the economy. That is the reason why the 
farmers in the countryside, whose standard 
of living is not very high, are not averse to any 
addition in the family.

Secondly, there are social inhibitions 
also which stand in the way of family plan
ning. In the villages, in the rural areas, un
educated people think that male members, if 
born into the family, are a source of strength 
and stability to the family because they will 
become earning members. Even if they have 
daughters they think that the next issue may 
be a boy. Even if they get two-three daugh
ters, they always want a boy to be born. A 
mother who has two-three sons is extremely 
proud and is very happy. The villagers also 
hold her in very high esteem as a mother of 
two-three or more sons. This inhibition also 
militates against population control in a very 
big way.

Then there are religious inhibitions also. 
We feel that when a son is born to the family 
he will perform religious rights which are 
traditionally done and which are indispen
sable for the religious life of the family. The 
parents think that the boy who is born to the 
family will perform Shraddha ceremony so 
that their souls may go to the heaven. We 
find that the religious inhibition, orthodoxy 
and the traditional ideas also go against the 
population control.

Now we shall have to take a decision 
whether we shall allow these religious ideas, 
inhibitions and social customs to come in the 
way of population control. We shall have to 
take a very drastic and categorical decision 
on this matter.

The solution is the spread of education.
If there is spread of rational and scientific 
education, if the people in the rural areas are 
educated, then they will understand their 
own responsibility, limit the size of the family 
and bring population under control. There
fore the spread of education will play a very 
vital and crucial role in creating a conscious
ness or responsibility and awareness of their 
responsibility to limit their family size.

Expbsion
As my friend has already pointed out, 

when women go in for higher education they 
cross the age of fertility, that is from 15 to 25 
which is the best child bearing stage of a 
woman, this is one of the reasons why popu
lation control has succeeded in Kerala; the 
reason being that the ladies there go in for 
higher education. That should also be en
couraged.

The Government is giving maximum 
thrust and importance to this programme. 
Sufficient amount of resources is also being 
allocated for family planning programme. 
But what is needed is not only extending 
facilities for family planning for sterilisation 
and other methods in the hospitals and dis
pensaries; but to create a psychological cli
mate and atmosphere in which every citizen 
of the country will be conscious of his re
sponsibility in this matter. Sufficient motiva
tion must also be provided so that he will 
accept it and go in for it.

In China nearly 70% of the married 
women have accepted family planning meth
ods and one child norm whereas thef igure in 
our country is 35. So it is absolutely neces
sary that there must be some publicity 
campaign and publicity offensive so that the 
people will understand their responsibility in 
this matter and specially when it concerns 
his own family. Of course the country’s most 
difficult problems can be solved, economic 
problems can be solved. The country has 
passed through economic development and 
prosperity in the last four decades. But this 
prosperity is not profitable because our 
population has grown by geometrical pro
gression. Therefore, it should be made clear 
to every citizen of this country that it will not 
only solve the problem of the entire country 
but also the family problem, with which we 
are so deeply concerned. If they want to get 
all the basic needs of human subsistence, if 
they want more facilities for a better and 
c o m f o r t a b l e  l i f e ,  i t  i s  a b s o l u t e l y  n e c e s s a r y  

that there must be family control.

PROF. SAIFUDDIN SOZ (Baramulla): 
Mr. Chairman, Sir, Dr. Krupasindhu Bhoi has 
put-forth before the House, a very good



[Prof. Saifuddin Soz]

Resolution and I can give him qualified 
support because here and there I find areas 
of disagreement. But so far as this country is 
concerned, the population has to be con
trolled.

My friends on the other side seem to be 
economists because they remembered 
Malthus and Malthusian formula of geomet
rical progression of people and arithmetical 
progression of resources. He painted a very 
bleak picture. Malthus is no more. But if he 
were alive, he would be surprised to know 
how India with its large population continues 
to live as a viable country. Despite this size
able population, we have made so much 
progress. But Malthus would be surprised. 
Whatever Malthus said may not be totally 
relevant today because we have some re
sources. We have not exploited the re
sources. In future, the picture which Malthus 
has painted will appear to be very true be
cause we are exhausting our resources and 
as Shri Misra was rightly saying whatever 
development we have made, it was eaten 
away by the addition to our population. While 
I disagree, the area of agreement is there. 
We have a very large population which we 
cannot sustain; it must be controlled.

I want population control through posi
tive norms, not through negative norms. I do 
not want any punishment to be given, be
cause India is different from China. For those 
who have quoted the example of China, I will 
tell a Writer-David Salborne. He wrote two 
books. One is 'An Eye to India*and the other 
is 'An Eye to China'. He is as much enam
oured by the standards of Chinese, as my 
friends; but China has a different model of 
society; different model of governance. India 
continues to be deeply religious. Although I 
agree with Mr. David Salborne when he 
depicts two pictures, China's picture is very 
pleasing. In India lot of people waste lot of 
time; they are not perfect. But in China, he 
said, they do not waste time; they are con
scious of their duties. He had painted a very 
good picture of China. But when I compare 
the two situations I feel in India we shall have
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to adopt a different model than China. Here 
and there we can learn a lesson from China. 
For instance, in China the experts would sit 
with the labourers in the factories. It is not 
that they would have one minute programme 
on television. Somebody suggested that there 
should be stories put on the television. That 
is a good method. In China it is an organised 
attempt. Ten thousand labourers will be sit
ting before you and you would show a film 
and then you would tell them as to what was 
the standard of living in China and the prob
lems faced by it in Defence, Economic 
Development, etc. Then they would tell the 
labourers what design of life they like to have 
on some future date. These experts would 
spend hours together with the labourers in 
the factory. There would be dialogue and 
question and answer sessions. Our doctors 
who go to the rural sector go there half 
heartedly. In fact, there are so many laud 
able schemes which the Government has 
floated but there is lot of wastage. If we only 
solve the problem of wastage in India quality 
of life here will be far more decent than what 
it is today. There is terrible wastage of re 
sources. Our doctors go there half-heart 
edly. As such the family planning units are 
not viable units. Since you do not utilise 
investments properly and sell the ideas 
properly to the people you come to negative 
norms of ordering one child and one will be 
punished if there are more children. This will 
not work in India. If you convince them that 
family planning is a must and that on the turn 
of the century we will be a billion then they 
will take notice of that. You should have a 
dialogue with the people on positive lines.

Mr. Chairman, Sir, I would like to s a y  

that there is a vicious circle of poverty, igno
rance and superstition. You go from one 
situation to the other. You are caught in the 
vicious circle. That vicious circle has to b e  

broken. Ignorance, poverty and superstition 
will have to be fought out. An hon. M e m b e r  

was referring to religion. What most of us 
practise is not real religion. Perhaps m a n y  

things which constitute superstition gain 
currency in the name of religion.
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Rajhans said that education should be made 
free for girls. I support it. In my State one of 
the things that Sheikh Sahib and his col
leagues did was that education was made 
free for everybody from primary to Ph D 
level. You can say girls should have priority 
but over a period of time you have to see that 
education is made free for everybody. Per
haps medical care and education both should 
be made free in India.

Then, Sir, recently I attended a work
shop on population at Hyderabad. It was 
organised by the National Institute of Rural 
Development. There the Director General, 
Mr. Kapoor was to deliver a lecture on popu
lation dynamics.

17.00 hrs.

I was surprised by the picture presented 
by Mr. Kapur at Hyderabad. My suggestion 
is that he must go to the States and must 
show us the areas which require pointed 
attention. For the first time, I was surprises 
and the same way said by Dr. Bhoi also.

The graphs and transparencies which 
he shoed us proved that the situation is 
horrible in the hindi belt comprising UP, 
Bihar, MP and Rajasthan. The population 
growth in the Hindi belt is 2.9 per cent. He 
raised pointed questions. We have no doubt 
that what he said was correct. The statistics 
which he presented was not theoretical jar
gon. Therefore, I feel that pointed attention 
should be given to the Hind belt. I support the 
spirit of this Resolution presented by Dr. 
Bhoi. The reasons for the population growth 
in the Hindi belt must be known. Actually we 
must have the feedback because the largest 
chunk of population in India is in the Hind 
belt. UP is the biggest State with a popula
tion of 13 crores. This is the largest chunk of 
population in India. Population growth is the 
highest. In fact, I do not know the reasons for 
this. They must be known to the hon. Minis
ter. When she replies, perhaps next week, 
she must be able to answer as to what is the 
problem and why the family planning pro
gramme has failed to the Hindi belt which 
has the largest chunk of population in India.

Explosion
Pointed attention should be paid to this 
aspect. I differ with my friend on one point. 
He has suggested a common civil code. I 
can say that the Constitution of India has 
wanted us to consider the situation. Here 
also there should be exchange of ideas and 
there should be no coercion. In this, there 
are so many matters in which we can have 
civil code. But if you want civil code to be 
brought in marriage, it will create great ten
sions. This is something controversial. We 
must discuss and debate this problem. Of 
course, Parliament is the supreme body to 
decide on this. It is better that this issue 
should be raised here but when we decide, 
we must spend lot of time and come to 
details. Perhaps my apprehension is that 
marriage is a question which is part of per
sonal law. How can we bring marriage in this. 
But there are so many areas where we can 
have a common civil code for everybody. 
The rest of the Resolution is very much 
balanced. I am giving my support in one 
more aspect. He wants to develop ayurvedic 
medicine which is useful. Why can’t we a c c e p t 
his suggestion? The hon. Minister should 
consider this suggestion. Ayurvedic Medical 
College and research Centre at Narsingha- 
nath should be helped and strengthened. In 
fact, we have very rich herbal medicines. We 
must not bank only on the allopathic medi
cines. We must also promote unani and 
ayurvedic medicines. With these words, I 
conclude.

[ Translation]

* SHRI SRIHARI RAO (Rajahmundry): 
Mr. Chairman, Sir, population control is 
essential for removal of poverty in the coun
try. Various measures have to be taken to 
arrest the population growth. The Govern
ment should accord topmost priority for the 
family welfare programme.

Sir, the implementation of family plan
ning programme is quite defective at pres
ent. Both the husband and the wife are being 
operated on in an anxiety to show a record of 
better performance. Such a method will 
boomerang on the entire programme itself. It 
is not essential for the wife to undergo opera-

‘ Translation of the speech originally delivered in Telugu.
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t io n  if th e  h u s b a n d  is  a lre a d y  o p e ra te d  o n . 
S im ila r ly  h u s b a n d  n e e d  n o t u n d e rg o  o p e ra 
t io n  if h is  w ife  u n d e rg o e s  a n  o p e ra t io n . H e n c e  
th is  e f fo r ts  to  o p e ra te  b o th  h u s b a n d  a n d  w ife  
in o rd e r  to  b lo w  u p f  ig u re s  s h o u ld  b e  g iv e n  u p  
fo r th w ith .

S ir , m o re  th a n  5 0 %  o f o u r  p o p u la t io n  is  
b e lo w  p o v e r ty  lin e . M o re  th a n  6 7 %  o f th e  
in c re a s e  in th e  p o p u la t io n  c o m e s  fro m  th e  
p e o p le  w h o  a re  b e lo w  p o v e r ty  lin e . 3 3 %  o f 
o u r  p o p u la t io n  g ro w th  c o m e s  fro m  th e  p e r 
s o n s  w h o  a re  a b o v e  th e  p o v e r ty  l in e . It a ll 
s h o w s  th a t  th e  g ro w th  o f p o p u la t io n  is  m o re  
a m o n g  th e  p o o r . H e n c e  fa m ily  w e lfa re  
s c h e m e s  s h o u ld  b e  m o re  d ire c te d  to w a rd s  
th is  s e c t io n  o f p o p u la t io n . L ik e  v a r io u s  o th e r  
s c h e m e s  w h ic h  a re  m e a n t f o r t h e  u p lif tm e n t 
o f  th e s e  p e o p le , s p e c ia l w e lfa re  p ro g ra m m e s  
s h o u ld  b e  la u n c h e d  a m o n g  th e s e  p o o re s t o f 
th e  p o o r  s e c t io n . T h is  p ro g ra m m e  s h o u ld  b e  
m a d e  c o m p u ls o ry  fo r  a ll th o s e  w h o  h a p p e n  
to  b e  th e  b e n e f ic ia r ie s  o f v a r io u s  w e lfa re  
p ro g ra m m e s . T h is  w a y , th e y  c a n  b e  ra th e r  
c a jo le d  to  a d o p t s m a ll fa m ily  n o rm . O th e r 
w is e , b y  s h e e r  c o m p u ls io n , a n d  c o m p u ls io n  
a lo n e , th is  fa m ily  p la n n in g  p ro g ra m m e  c a n 
n o t s u c c e e d . M o re  in te n s iv e s  s h o u ld  b e  o f 
fe re d  to  th e  p o o r, so  th a t  th e y  c a n  g e t  a t 
t ra c te d  to w a rd s  th is  p ro g ra m m e . T o  a d o p t 
th e  fa m ily  p la n n in g  s h o u ld  b e  m a d e  c o m p u l
s o ry  fo r  a ll th o s e  w h o  w a n t to  re c e iv e  b e n e 
f i ts  u n d e r  v a r io u s  G o v e rn m e n t s p o n s o re d  
s c h e m e s . M e re  c o e rc io n  w ill n o t h e lp  th e  
c a u s e . M o re  a n d  m o re  in te n s iv e s  s h o u ld  b e  
o ffe re d  to  th e m . T h is  m e th o d  w ill g iv e  a 
b o o s t to  th e  fa m ily  p la n n in g  p ro g ra m m e .

S ir , th e  ro le  o f e d u c a t io n  is  c o n tro ll in g  
p o p u la t io n  is n o  le s s  im p o r ta n t. T h e re  s h o u ld  
b e  a  c o m p u ls o ry  e d u c a tio n  in th e  c o u n try . 
W h e n  e v e ry o n e  in  th e  c o u n try  is  e d u c a te d , 
b e  m e n  o r  w o m e n , th e y  w il l  h a v e  a  b e tte r  
u n d e rs ta n d in g  o f th e m s e lv e s  a n d  th e ir  c o u n 
try . T h e y  w o u ld  c o m e  fo rw a rd  to  a d o p t s m a ll 
fa m ily  n o rm  o n  th e ir  o w n  v o lit io n . H e n c e  
c o m p u ls o ry  e d u c a tio n  is  m o re  im p o r ta n t th a n  
th e  c o m p u ls o ry  fa m ily  p la n n in g . T h e  l ite ra te  
w ith  b e tte r  g ra s p  o f c irc u m s ta n c e s , w o u ld  
c o n tr ib u te s  to  th e  s u c e s s  o f th e  p ro g ra m m e
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S ir , P o p u la t io n  g ro w th  c o n tr ib u te s  to  the  
g ro w th  o f v a r io u s  s o c io  e c o n o m ic  p ro b le m s . 
T h e  s h o r ta g e  o f d r in k in g  w a te r  w ill b e c o m e  
m o re  a c u te . T h e re  w il l  b e  h o u s in g  p ro b le m . 
H o u s e  s ite s  p ro b le m s  w il l  a ls o  m o u n t u p  and 
o f  c o u rs e  o f  to p  it a ll, th e r e  w ill b e  the 
p ro b le m  o f  p ro v id in g  fo o d . T h e re  w ill be 
p ro b le m s  L ik e  s a n ita t io n , c lo th  e tc . H e n c e  it 
w il l  b e  p ro b le m s  a n d  p ro b le m s  e v e ry w h e re . 
T h e  life  o f  th e  p o o r  b e c o m e  a  m o re  m is e r
a b le . H e n c e  to  c o n tro l p o p u la t io n  m e a n s  to 
s o lv e  th e  v a r io u s  s o c io -e c o n o m ic  p ro b le m s .

P e o p le  b e lo n g in g  to  m id d le  a n d  rich 
s e c t io n s  o f o u r  s o c ie ty  a re  v o lu n ta r i ly  c o m 
in g  fo rw a rd  to  a d o p t fa m ily  p la n n in g . T h e y  
a re  a d o p t in g  s m a ll fa m ily  n o rm , n o t just 
b e c a u s e  o f th e  G o v e r n m e n t ’s p u b l ic i ty  o v e r 
ra d io  a n d  T .V ., b u t b e c a u s e  th e y  a re  m ore  
w o r r ie d  a b o u t th e ir  e c o n o m ic  s ta tu s  and 
th e ir  w e a lth .  T h e y  fe e l th a t  th e ir  w e a lth  w ill 
s h r in k  if th e y  d o  n o t a d o p t fa m ily  p la n n in g . 
T h e  s u c c e s s  o f th e  p ro g ra m m e  a m o n g  th e s e  
s e c t io n s  is  n o t d u e  to  th e  e f fo r ts  o f  the  
G o v e rn m e n t.  T h e  m e d ia  is  q u ite  in a ffe c t iv e  
is  p e rs is t  th e  p o o r  p e o p le  to  g o  fo r  o p e ra t io n  
a n d  u n d e rg o  o p e ra t io n  a g a in  to  g e t  s o m e  
b e n e fits . A ls o  th e  p e rs o n s  w h o  a re  n o t in 
fe r t i l i ty  a g e  g ro u p  a re  g e t t in g  o p e ra te d  fo r 
th e  s a k e  o f s o m e  b e fits . It is  a  m a t te r  o f  tru th .

T h e  p re s e n t m e th o d s  h a v e  c o m p le te ly  
fa i le d  to  e f fe c t iv e ly  im p le m e n t th e  fa m ily  
p la n n in g  p ro g ra m m e . It is n o w  t im e  to  g o  fo r 
s o m e  n e w  a n d  n o v e l m e th o d s  to  m a k e  th e  
p ro g ra m m e  a  s u c c e s s . S ir , th e  G o v e rn m e n t 
c a n  re a c h  th ro u g h  T .V . a n d  R a d io , o n ly  a 
s m a ll s e c tio n  o f  r ic h  p e o p le . P o o r  p e o p le  in 
th e  c o u n try  c a n  n o t a ffo rd  to  h a v e  a  T .V . a nd  
h e n c e  a ll th e  p u b lic ity  p ro g ra m m e s  o n  T .V . 
a re  c o n f in e d  o n ly  to  a  v e ry  l im ite d  s e c t io n  o f 
o u r  s o c ie ty .  H e n c e  it is  t im e  to  th in k  o f  s o m e  
o th e r  m e th o d s  b y  w h ic h  w e  c a n  h o p e  to 
re a c h  e v e ry o n e , h o w e v e r  p o o r  h e  m a y  be. 
S ir , e v e ry o n e  k n o w s  th a t C in e m a  s t il l  re 
m a in s  an  a tt ra c t io n  fo r  th e  p o o r. It s t i l l  re 
m a in s  a s  m a in  e n te r ta in m e n t fo r  th e m . 
W e a lth y  p e o p le  s it in th e ir  ro o m s  a n d  w a tc h  
th e  m o v ie s  o n  T .V . a s  th e y  c a n  a ffo rd  to  g e t 
c a s e tte s  o f n e w  f i lm s . B u t p o o r  p e o p le  s till 
v is it  th e a te rs  fo r  w a tc h in g  a  m o v ie , h e n c e  a 
d o c u m e n ta ry  o n  fa m ily  p la n n in g  c a n  be
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shown either at the start of the picture or 
during the interval. This way masses can be 
a better educated about the programme. 
This will help in the success of the pro
gramme. Hence I suggest to the Govern
ment to make efforts in this direction soon. 
The change of methods and adoption of new 
methods like the one suggested above is 
imperative now.

The present educational system should 
also undergo a change. Students, by the 
time they come out of their colleges and 
enter free world, should be aware of the 
benefits of a small family. Family Welfare 
education should be an integral part of our 
education system. By the time they come out 
of colleges, they will be ready for marriage 
and hence their knowledge about the family 
welfare will help them in planning of their 
family and life successfully. They should 
have a better grasp of the position of the 
country. They should be educated in such a 
way as to realise the dangers of population 
growth. They should know that economy of 
the country is dependent on the population. 
Similarly compulsory education must be 
adopted to educate the poor in the villages. 
This compulsory education in our rural areas 
would help in effectively controlling the 
population. Various new methods have to be 
adopted to control the population especially 
among the poor. 67% of the growth in popu
lation is contributed by just 50% of the popu
lation who are below poverty line. Hence 
before I conclude, once again request the 
Government to consider this problem very 
seriously and take various measures to 
counter the population growth.

With these observations, I conclude my 
speech thanking you for the opportunity you 
had given me to speak.

S H R I K .D . S U L T A N P U R I (S im la ) : M r. 
C h a irm a n , s ir , I w o u ld  lik e  to  c o n g ra tu la te  D r. 
B h o i fo r  m o v in g  s u c h  a  g o o d  re s o lu t io n  in th e  
H o u s e .

T h e  p o p u la t io n  o f  o u r  c o u n try  in  th e  p re 
in d e p e n d e n c e  e ra  w a s  n e a r ly  35 c ro re  b u t

Explosion
now this has swelled to 80 crore. It has 
become a very serious problem for our 
country as to how to control the growth of 
population. A lot of research has been done 
in this field and the allopathic doctors have 
also done a lot to educate the villarges in 
family planning. This has helped to a consid
erable extent. A number of States have 
achieved their respective targets due to which 
our country has been benefited a great deal 
otherwise our population would have crossed 
one billion.

During the emergency large number of 
people were sterilised and people have now 
started feeling our country has been highly 
benefited by it. The late Prin Minister Shri
mati Indira Gandhi and Shri s.<anjay Gandhi 
had launched a campaign to plant maximum 
number of trees and to adopt family planning 
so as to strengthen the nation and provide 
relief to the people of our country. After 
careful consideration a national programme 
was chalked out for implementation but some 
people, who wanted to sabotage this pro
gramme, misled the masses and tried to 
pressurise us to abandon this programme. 
Opposition parties formed Government in a 
number of States and a propanganda was 
launched among the youth and the school- 
going children that this programme was 
aimed at ruining their health. They asked the 
masses to carry the message that the Gov
ernment is formulating this programme to 
ruin the future generation. Such an absurd 
propaganda was carried on by the Opposi
tion but it was our good fortune that that 
Government disintegrated after two-and- 
ahalf years at their own. I would like to call 
the step taken by our Government as appre
ciable because the people felt that their 
resentment was aroused to gain momentary 
benefit and to exploit the masses. This pro
gramme was introduced because it is good 
for the welfare of the country. It was reflected 
in the fall in growth rate of the population. 
Government first have a call for 3 child family 
norm, which was later reduced to 2 and now 
Dr. Bhoi has brought it down to only one. 
Now we have to educate the masses that 
keeping in view the interest of our nation, its 
development and progress, one child is
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enough. I congratulate you for suggesting 
this approach.

So far as research is concerned, a lot of 
research has been done in this field. He has 
made a tremendous contribution towards 
national development. I want to mention two 
points. As regards Ayurveda, Dr. Bhoi has 
set up the Narsing Nath Institute in Orissa. I 
congratulate him for this. I request the Cen
tral Government to give financial assistance 
to such institutions, so that they could func
tion in a smooth manner. Indians have an 
inclination towards herbal treatment for dis
eases. They find the Ayurvedic system of 
medicine very satisfactory and effective. 
People in villages shy away from injections 
fearing that the painful process may even 
result in their death. Therefore, we must 
promote Ayurveda which is an age-old sys
tem of medicine. I request the hon. Minister 
of State in the Ministry of Health and Family 
Welfare to give all possible help to such 
institutions.

I feel that the size of the budget for 
family planning should be bigger. Action 
should be taken against State Government 
which fail to achieve family planning targets. 
Funds earmarked for family planning should 
not be diverted to any other work. Funds 
given to Haryana for the family planning 
programme were used for other purposes. 
Action should be taken against Chief Minis
ters who visit other States and claim that the 
initiative for family planning programme has 
come from their Government rather than 
from the Central Government. Action should 
be taken against Chief Ministers who in
dulge in such misuse of money belonging to 
the public exchequer. There should be some 
sort of a check on Chief Ministers who be
lieve that denigrating the programmes of the 
Central Government would enhance their 
political image. This tendency among some 
Chief Ministers to project themselves as 'do- 
gooders’ and the rest as 'good-for nothing’ is 
something that the Centre has to curb.
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Regarding education, there are many

schools, colleges and other educational 
institutions in the country, but it is very diffi
cult to get admissions into them. Children 
going to schools in villages do not have even 
jute matting to sit on. It is necessary for the 
opposition to realize that our nation can 
make progress only when there is greater 
awareness about the family planning and we 
all extend our full co-operation is making it a 
success.

There should also be a provision in 
respect of targets set by State Governments 
for setting up of primary health centres and 
sub-centres. A jeep should be provided to 
doctors over there to facilitate their move
ment over a large area. Hospitals have been 
set up but they lack adequate number of 
beds, medicines and X-Ray facilities. The 
Central Government should venture to pro
vide only such facilities as are within its 
capacity, if the States are unable to make 
proper use of those facilities, it would b e  

wrong on their part. Similarly it would b e  

wrong to divert funds meant for a specific 
purpose to some other channel. It would, in 
fact, be a crime to do so because we are, in 
essence, playing with the lives of the people 
by not providing them medical facilities. 
Therefore, I would say that this is an issue 
that should be looked into in all seriousness, 
In areas where centres have been opened, 
there should be housing facilities for doctors, 
nurses and compunders. This will encour
age doctors and para-medical staff to serve 
in rural areas making the family planning 
programme more effective in the process. I 
would say that the country’s economic con
dition is getting weaker. The situation could 
get worse if the country’s population keeps 
growing at the present rate. People in every 
sphere, be it in factories, in Government 
services or in politics, are finding it i n c r e a s 

ingly difficult to sustain themselves and their 
families. To strengthen the country’s econ
omy, we have two options before us e i t h e r  

increase facilities for people and abandon 
family planning or take up family planning 
with renewed vigours for this, we must h a v e  

a bigger budget for the family planning pro
gramme and, of course, a greater amount of 
dedication towards making it a success. O u r
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hon. Prime Minister has spoken of delegat
ing authority down to the Panchayat level. 
The Panchayats should be made respon
sible for this. Under the Jawahar Rozgar 
Yogana, no less than Rs. 80,000 to Rs. 1 
lakh will be given to the Panchayats. Simi
larly, funds forthe family planning programme 
should also be given to panchayats.

A survey should be conducted to as
sess the performance of the family planning 
programme in villages. A Panchayat show
ing cent percent results should be encour
aged through awards and other incentives. 
A block or tehsil which has adopted family 
planning should be placed in a special cate
gory. The Centre sanctions the funds to 
States, but it is well known as to how those 
targets are achieved. The point mentioned 
by an hon. Member of the Opposition is 
entirely true. As mentioned by the hon. 
Member, there is a need to look into family 
planning operations. It has come to our no
tice that even after a man or woman has 
been operated upon, there have been addi
tion to the family. The reason for this is the 
slipshod manner in which operations are 
done. We must ensure that such cases do 
not recur if we are to promote the family 
planning programme. Adequate medical 
facilities should be provided if any male or 
female happens to fall sick in the postopera
tive period as the rural women or the rural 
labourers do not have money to spend on 
treatment.

I have had the opportunity to speak on 
this very good Resolution moved by Dr. 
Bhoi. I feel that this Resolution should be 
adopted by the Government after due con
sideration.
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So, this is not only a question of popula
tion explosion. We have been hearing about, 
and feeling concerned about various explo
sion—like implosion, explosions and the 
nuclear explosion; but I think this population 
explosion is as serious as nuclear explosion, 
and it is very crucial.

It is not what I alone am saying. I would 
like to quote from a publication by the Indian 
Association of Parliamentarians on Popula
tion and Development. This is what Shrimati 
Indira Gandhi has to say on the 14th October 
1981:

"The process of economic devel
opment is bound to sbw down if 
population grows unchecked. The 
fruits of progress and limited re
sources have then to be stretched 
among an ever-increasing number. 
No one gets enough, when every
one, should be getting more. The 
country suffers; so does the indi
vidual, and most of all the children. 
The small family norm must be a 
high-prbrity goal; and family plan
ning should become part of a 
people’ movement for a better 
tomorrow.

My good wishes to "National 
Survival” which, I hope, will bring 
about greater involvement of par
liamentarians and legislators in this 
cause.”

Sir, Mrs. Gandhi has thought that the 
questbn of population, and limitatbn of 
population and population control is a ques
tion of national survival.
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[English] Now, in his comprehensive Resolution,
Dr. Bhoi has mentioned about evolving a 
national consensus for acceptance of one 

SHRI K.P. SINGH DEO (Dhenkanal): child norm, as well as other things and also
Mr. Chairman, Sir: First of all, I would like to for a uniform civil code for all citizens and the
congratulate Dr. Kripasindhu Bhoi for bring- National Population Commissbn. I hope Dr.
ing such a comprehensive Resolution on Bhoi, when he moved this Resolution, wanted
such a vital and crucial issue, specially in the to make this effective with prospective ef-
highest legislative forum of the largest feet. Otherwise, most of us, with the excep-
democracy in the world. tion of the hon. Minister, would be disquali-
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fled to speak or comment on this Resolution. 
Mrs. Gandhi once again had said:

“If there is any one issue on which 
a national consensus is most ur
gent, it is surely family planning."

Apart from a question of population and 
development, which Dr. Bhoi has sought to 
raise in this House, it is also a question of 
national survival, as has been pointed by our 
late Prime Minister. So, there are various 
challenges before us, challenges on hu
manitarian ground, on biological ground, on 
medical ground, on scientific ground, on 
psychological ground, as some members 
pointed out, because it is a question of an 
attitude of mind, legislative, legal as well as 
cultural grounds.

Ours is a vast country; in fact, it is a sub
continent with various geographical regions, 
geological regions, culture, traditions, relig
ions, languages and various traditions which 
have been followed since time immemorial 
over the last 5000 years. Therefore, on 
education, motivation and communication 
what the Government wants to do and what 
they expect the people to do, if we want to 
evolve a national consensus, if we want to 
evolve a national commitment a movement 
of the people, by the people, forthe people, 
then we shall have to carry them with us. It is 
not a question whether it is a married couple 
or an unmarried couple; whether they are 
under the age of fertility or passed the age of 
fertility; it is a question of the citizens, the 
people of this country, who have certain 
rights and privileges underthe Constitution; 
they must also have responsibility and ac
countability to the nation; and this question 
of population explosion is vital for national 
survival. In my humble opinion, this has to be 
tackled in a manner in which the preventive, 
curative and punitive aspects—although my 
hon. friend. Prof. Soz does not agree on 
punitivespacing, incentive, disincentive have 
to be ensured punishment and reward which 
have been followed down from time immeo- 
rial and which still exist in various organisa
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tions which maintain a high sense of disci
pline and all these aspects have to be tack
led.

Reward and punishment, accountabil
ity and responsibility along with privileges 
must go hand in hand. Sir, I would have been 
happier if Dr. Bhoi had also mentioned the 
question of tribals, Tribals are a segment of 
the society which are in the periphery of 
development; they have their own culture; 
they have a different society and they suffer 
from various exposures of their tribal rules, 
tribal customs where hygiene, sanitation and 
mal-nutrition take its toll on them as well as 
the orthodoxy which an hon. member was 
mentioning before me. There is also another 
segment of society, the handicapped. There 
arefive million handicapped people or maybe 
more. I can only quote from the papers. I do 
not have the facts and figures. But there are 
deaf, blind and mute people who number 
three per cent of our population. I shall come 
to it later. They are people whom this Reso
lution does not specify.

If one really analyses Dr. Bhoi’s Resolu
tion, one can see that with the addition of a 
little over 15 million population every year 
since 1981, India’s population according to 
the National Register and the Population 
Clock which has been installed in Bombay, 
had reached—it has already recorded —800 
million which come to 27 per cent of Asia’s 
population and 16 per cent of the world’s 
population, and this is going to reach about 
1000 million by 2000 AD and 1.2 billion by 
2025. This voluminous increase in popula
tion is a result of the large reproductive base 
which is created as a consequence of the 
declining death rate and also the failure of 
the birth rate to decline correspongingly. 
Now, what is the effect? What are the seri
ous consequences on the availability of the 
basis requirements of life which we are 
pledged to provide our people?

The data, or the figures are inter
esting. I quote:

“According to one estimate, the daily 
requirements to meet the growing
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needs population are —63,000 
houses, 6,750 tons of foodgrains, 
9,700jobs, 4,60,000 metres of cloth, 
360 schools and 1,000 teachers."

This is the total requirement! Therefore, the 
planners and policy makers have to ponder 
about this aspect. Because we as a country 
probably have the highest number of youth 
in the world and a population between the 
age group of 15 to 59 which is the working 
population and which contributes to 54 per 
cent of the population as of today, which will 
be 63 per cent in 2000 AD and it will be more 
than 70 per cent by 2025. This will have 
serious effects on the job requirements in the 
country.

Then there is a question of high level of 
mortality and morbidity, and we have heard 
the discrimination shown to girls and the high 
morbidity and high mortality rates, amongst 
them.

MR. CHAIRMAN: Please conclude.

SHRI K.P.SINGH DEO: You will have 
to bear with me; I have got lot of facts and 
figures to mention.

MR. CHAIRRMAN: Please, be brief.

SHRI K.P. SINGH DEO: I cannot be 
brief. This is a very crucial question.

MR. CHAIRMAN: Please try.

SHRI K.P. SINGH DEO: The mortality 
rate is 95 per thousand live births which is 
considered very high and added to malnutri
tion, and infection due to poor environmental 
sanitation and personal hygiene, in spite of 
the fact that we have a Universal Immunisa
tion Programme which has been started in a 
big way. But the fact still remains that we 
have a very high birth rate, and also the very 
fact that the rapid growth of population has 
also led to environmental degradation, acute 
housing shortage, creation of slums and 
shanty towns. So much so today, Calcutta 
and Delhi are considered to be one of the 
worst polluted cities in the world.

461 Resl. Re. VAISAKHA 8,
Measures to

And once again, I would like to quote our 
late Prime Minister Mrs. Gandhi in the same 
pamphlet:-

“2000 AD will see the 25 largest 
cities located in developing coun
tries.”

All over Asia the need to limit our 
population so that the impact of 
development can reach all sections 
is widely recognised, But schemes 
for smaller families can succeed 
only when the general masses of 
the people participate actively in 
their implementation. Unfortu
nately, we do not have much time.

The initial stages of develop
ment have themselves contributed 
to population growth with the ex
pansion of better medical facilities 
and rising life expectancy. Devel
oping countries, constrained by the 
scarcity of financial resources find 
the benefits of some of their most 
splendid achievements diluted by 
the growing tide.
According to one estimate, the year 
2000 AD will see the 25 largest 
cities in the world located in the 
developing countries. Without 
massive expansion of urban facili
ties and greater prosperity, these 
cities will become monsters feed
ing on their own inhabitants.”

What does she advise us?

“Population control and rural de
velopment can head off this crisis."

Now let us take a look at the accelera
tion in the rate of population growth in our 
economic development and how our policy 
has been dovetailed to tackle the situation. 
The acceleration in the rate of population 
growth started in 1951. And it was realised 
by our founding fathers of modern India that 
a population policy has to be formulated and 
part of developmental planning. It was done 
from the First Five Year Plan with the meagre

1911 (SAKA) control Population 462
Explosion



[Sh. K.P. Singh Deo]

resources of Rs. 65 lakhs and in the prestint 
Plan it is Rs. 3,356 crores—I am subject to 
correction.

The population increased at an average 
annual growth rate of 1.96 per cent per 
annum during 1951-61 against the Planning 
Commission’s assumption of 1.25 per cent. 
The results of the 1971 Census were even 
more shocking. The growth rate was 2.24 
per cent. And the 1981 Census— I do not 
want to attribute the reasons to anybody 
sitting opposite— it was staggering at 2.28 
per cent during the decade 1971-1981.

Sir, India’s age structure shows a very 
heavy preponderance of younger age popu
lation in the age group bebw 14 years. It was
37.5 per cent in 1951, which increased to
41.1 per cent in 1961 and further increased 
to 42 per cent in 1971. But it has, however, 
come down to 39.6 per cent in 1981 and it is 
expected to be 35.6 per cent in 1991. This 
reflects the slow pace of decline in birth rate 
compared to faster pace of decline in death 
rate.

If one takes a close look at the demo
graphic parameters, one of the components 
of natural increase in population, namely, 
the birth rate, has stuck to 33 over the last 
decade. Indian rural woman bears, on an 
average, 4.8 children, which is as high as 6.2 
in U.P. and 6 in Bihar and Rajasthan. The 
age structure of the currently married fe
males in the population is also very high. 
There were 94 million couples in the repro
ductive age span in 1971, which increased to 
116 million in 1981, and is expected to be 
135 million as of date. Out of this, nearly 12 
per cent of the couples age in the age group 
between 15 and 19 years, although the age 
at marriage which was 17.2 years in 1971, it 
has increased to 18.3 years in 1981. Still it is 
a staggering figure, which indicates, legisla
tion alone does not ensure that legislation is 
always followed.

The infant mortality rate is also quite 
high, 107 in rural areas. In U.P,, it is as high
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as 154, in Orissa 137, in M.P. 131 and in 
Rajasthan 114. As I mentioned earlier, some 
of the States like Orissa, Bihar, U.P., Rajast
han, M.P. have a high preponderance of 
tribal population.

Now if you take a look at the develop
ment performance in our economy of the last 
four decades as against the population 
growth, our economy has become more 
diversified, agriculture has become more 
resilient and less vulnerable to monsoon and 
bad weather. The Gross Domestic Product 
has increased nearly three fold, three and a 
half times since 1950-51. The Net National 
Product has a linear growth rate of 5.6 per 
cent per annum during the perbd between 
1974-75 and 1984-85 as compared to 3.7 
per cent in the previous ten years from 1964- 
65 to 1974-75. The gross domestic saving 
has increased from 10 per cent in 1950-51 to 
24 per cent as on data and is likely to 
increase by the end of the Plan period. In 
this, the household sector has always con
tributed a major share. The share of agricul
ture and allied sector which was nearly three- 
fifth in 1950-51 has come down to even less 
than two-fifth in 1984-85. It shows th&t the 
industry has also been contributing to the 
national GDP. But at the same time, employ
ment has not increased. In fact, unemploy
ment has increased from 18 million to 24 
million.

The reasons why I am giving these data 
and figures are that at a time when we are 
increasing our self-sufficiency in agriculture, 
industry, petroleum, electricity generation, 
still the per capita availability is less than the 
subsistence level. It is not only the problem 
of India but also the problem of Nepai, Paki
stan, Bangladesh and other SAARC coun
tries. Therefore, like we have, in the past, put 
our heads together on nuclear issues and 
other issues which have been confronting 
geo-strategic and geo-political issues, I am 
sure, this is a problem which in importance 
and in severity is as bad or if not as serious 
as the nuclear problem and that of disarma
ment and detente.
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today when there is such a serious discus
sion on such a crucial subject, we only have 
the hon. Minister of State for Health and 
Family Welfare present. This needs systems 
approach. It is not the Ministry of Health and 
Family Welfare which is alone responsible. 
But so far the onus has been kept on this 
Ministry. Neither are they properly equipped 
nor staffed nor is there any staff to go about 
in rural areas motivating people. Sometimes, 
they have to use police; sometimes, they get 
the help of Revenue officials. So what I am 
advocating and suggesting with all the 
emphasis at my command is the need to 
have a systems approach where not only all 
the governmental agencies but also relig
ious, political and cultural leaders, leaders of 
society must be brought together and evolve 
a consensus so that the points raised by Dr. 
Bhoi in his Resolution can be met.

Some very good suggestions have been 
given by Dr. Bhoi like de-bureaucratisation 
of family welfare and immunisation pro
gramme, effort to motivate girls and women, 
women to take a lead into this. I would like to 
add here the role of ex-servicemen. There 
are 35 lakh ex-service men highly trained, 
disciplined and motivated. Some of them are 
from the Army Medical Crop, who are in the 
rural areas, Even their help can be taken. 
The Central Government could help institu
tions like the one which Dr. Bhoi has estab
lished i.e. Biomedical Research Centre near 
Narsingnath, so that they also become the 
Centres of Research and Study on the sub
ject.

SHRI UTTAM FtATHOD (Hingoli): I rise 
to support the Resolution that has been 
brought by Dr. Bhoi. Like all my friends, I also 
agree that somehow the population of this 
country should be controlled. In this country 
and in the history of human beings we have 
seen that several methods were adopted. In 
Mahabharata when some people did not 
want Bhishma Pitamaha to have children 
and progeny, they persuaded him not to get 
married. Subsequently we know the artificial 
methods that were used by the Greek and 
Roman people for family control.

Explosion
Then, we come down to Malthus who 

proposed a new theory of mathematical 
progression that the population grows in a 
geometrical progression and the resources 
grow only in arithmatical progression.

After that we have also seen the great 
debate throughout the world, which was 
initiated by Sangers and, I think, Stopes, the 
two great ladies. It was opposed in our 
country by Mahatma Gandhi and he pleaded 
that celebacy should be observed. But, Sir, 
we have to be realistic that it is not possible 
for every human being to observe celebacy. 
So, some practical solution had to be brought 
out and that exactly has been done by the 
Government of India. Though the leader
ship, including Nehru ji, did not agree, before 
Independence, for population control, still in 
this country there were voluntary organisa
tions which were led by Karve, Lady Rama 
Rao, Tata and others, who pleaded for family 
control. In the First Plan we did provide 
money for this and now also we are thinking 
about it. So, what I want to bring to the notice 
of this House is that if you think that just by 
fixing the targets of operations you are going 
to achieve much, you are mistaken. I was 
told by a lady doctor in Mathura that for 
heaven’s sake do not go on operating those 
men and women who are of no help to your 
cause. You have to see whether they are in 
the reproductive age. If they are not, then 
who do you operate them? Is it just to fulfil the 
target? Instead of operating upon them, if 
you distribute that money to other women, 
may be those women will come forward and 
get themselves operated, or their men may 
send them to you for operation. J.R.D. Tata 
has suggested that minimum Rs. 5,000 
should be paid to these people as an incen
tive. I want to know whether we have in
creased the incentive that the Government 
of India and the State Governments have 
been giving for the last f ive or six years. If not. 
why cant we give something more than that 
because that is the thing which is very close 
to human mind and human need.

I am really surprised when some of my 
friends say that poverty is due to population 
explosion. I do not agree to that. This is not
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the main reason. The main reason is that we 
have failed on many fronts and one of them 
is the fiscal front. We should not have al
lowed the people to a mass money so that 
other people were not deprived of it. If we just 
stop this, if cornering of money after a certain 
extent is stopped, I am sure it will help family 
planning in a big way.

467 Resl. Re.
Measures to

Today, I feel that apart from the meth
ods which I have suggested, if we have 
education for men and women, that will 
definitely help. I feel that there is no need to 
go back. Some people have appreciated the 
Chinese way. I remember, long back I had 
read an article by Mrs. Seth who happened 
to be in China because of her husband’s 
service there. What she said was that crude 
methods were adopted in China. For Indian 
imagination, it was very vulgar, but they were 
adopted. Of course, we may not be able to go 
to that extent but some such things should 
be done. The thinking of the people should 
also be influenced. Imagine that in his coun
try, we the Hindus are told that there are 
thirty-three crore gods. When a girl is mar
ried, she is blessed ‘Ashtaputra saubhagya- 
wati’. I think Madam would be knowing it that 
this is very common in Maharashtra. We 
bless her saying ‘turnkoaathbachchehon'— 
you may have eight children. These things 
will have to be stopped somewhere. It is the 
time to think of giving incentive or disincen
tive in this country? Sir, long back, Mahar
ashtra had passed a legislation in this re
gard. But was not agreed upon. They said 
that under this Act they allow only one or two 
children and for the subsequent child disin
centive would start. Why don’t you accept it? 
If you are serious about it, then you will have 
to accept these methods. If you do the thing 
in a half-hearted manner, you will not achieve 
anything and we are unfortunately going in 
the same direction forthe last 40 years. The 
number of people who have been operated 
may increase, but the monetary benefit isthe 
same for the last six or seven years. So, if 
you cannot have disincentives, at least give 
more monetary incentives.

MR. CHAIRMAN: I think we should 
extend time for the subject by one hour 
more. I think all of you agree.

SOME HON. MEMBERS: Yes.

SHRI UTTAM RATHOD: So, Sir, what 
I want to say is that it is high time that we start 
at least disincentives. If that is not possible, 
then give them more incentive. Today, you 
have provided so much money for poverty 
alleviation, to remove unemployment. Could 
you not do it much earlier? Could you not 
give some portion of it for giving more incen
tive for family planning? Government on 
many occasion, failed to see some of the 
facts that are really very much important and 
they are very obvious. I have seen that a 
reward is something which can activate a 
person to a great extent. I am sure the hon. 
Ministerof State in the Ministry of Health and 
Family Welfare, will give somethought in this 
direction and help the nation to stop the 
population explosion.

[ Translation]

SHRIMANKURAMSODI (Bastar): Hon. 
Mr. Chairman Sir, I rise support the Resolu
tion moved by hon. Dr. Bhoi. Considering the 
situation prevailing in the country, this Reso
lution gains added importance in terms of its 
relevance, the population explosion has put 
the country in a precarious position and the 
time has now come for us to ponder over its 
implications. The population explosion has 
become an impediment in the country’s 
progress and it is necessary to take remedi
cal steps to solve the crisis.

The manner in which the family plan
ning programme was implemented during 
the Emergency period left the people fearful. 
The public should have had faith in the 
programme, instead they become scared of 
it. considering the present-day circumstances 
in the country, Harijans and Adivasis who at 
that time shied away from family planning 
are today adopting it voluntarily. Another 
reason for this is that apart from agriculture, 
th e re  is no o th e r  m e a n s  of l iv e l ih o o d  in 
villages. Land holdings inherited from their

control Population 468
Explosion

APRIL 28,1989



forefathers are now shrinking due to frag
mentation. Under these conditions Harijans 
and Adivasis in villages are getting attracted 
towards this programme. But this programme 
should be taken to areas where modern 
facilities are available. In accordance with 
Dr. Bhoi’s suggested principle of 'one child 
per family’, this programme would be more 
effective in areas with modern amenities. In 
places, where there is one primary health 
centre with skeleton staff at a distance of 50- 
100 kilometres, there are even chances of 
resentment and fear arising among local 
people if any family planning operation re
sults in post-operative complications.

At places where primary health centres 
are situated so far apart, there is no means 
of transportation available there. If the Health 
Department does not co-operate in this 
matter, a complicated family planning opera
tion could even have fatal consequences 
Such a situation is quite common these 
days. Not only this, there are many hospitals 
where facilities are inadequate. Where doc
tors are present, medicines are not available 
and where medicines are available the requi
site staff is not at hand. At such places the 
family planning programme should be imple
mented in a manner that does not adversely 
affect anyone.

In order to strengthen the family plan
ning programme, 'Aanganwadi’ and 'Bal- 
wadi’ has been introduced at many places. 
These schemes should be implemented 
vigorously over there as they will help villag
ers. In this way, more people will be attracted 
towards family planning. The Government 
should make arrangement to ensure regular 
and through check ups of patients. In all 
centres opened under Anganwari Pro
gramme, sufficient number of doctors are 
not available. They do not go for check ups 
even at an interval of every 15 days whereas 
they are supposed to visit their areas regu
larly.
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Generally, the children of Scheduled 
Castes and Scheduled tribes study upto 
primary school level only and do not want to 
go for middle school education. Therefore, 
hostel facilities, especially for middle school 
girls, should be provided so that maximum 
girls could continue their studies. Once they 
pass middle school examination, they will 
automatically inculcate interest in going for 
higher education.

A survey after every two years, should 
be conducted to ascertain the birth rate as 
also the number of cases of infanticide in the 
areas where children die of dangerous dis
eases like malaria, dysentery and diarrhoea. 
Only after conducting such survey, target for 
sterilization should be fixed. If the family 
planning target is not achieved the salaries 
of lower level officials, such as Palwari, Forest 
guards, Police constable etc. are stopped. 
As a rasult, these lower level officials, who 
have day to day dealing with the people, 
force the poor people to undergo family 
planning operation. Therefore, target should 
not be fixed for these officials because they 
force only the poor farmers and do not bring 
their own relatives. Thus, the target for the 
areas where modern hospital facilities are 
not available need be fixed after thorough 
consideration.

With these words I conclude.

[English]

MR. CHAIRMAN: The Ministerwill inter
vene next time. The House stands adjourned 
to reassemble at 11.00 a.m. on Thursday, 
the 2nd May, 1989.

18.00 hrs.
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The Lok Sabha then adjourned till Eleven 
of the clock on Tuesday, May 2, 1989/ 
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